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BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH AT NEW DELHI, 

NEW DELHI 
 

Appeal No. 79 of 2014 

(M.A. Nos. 694/2014 & 511/2015) 
 

In the matter of: 

1. Debadityo Sinha 
   R/o III Floor, 943A/8, 
   Govindpuri, Kalkaji, 
   New Delhi- 110019 
 
2. Shiv Kumar Upadhyay 

R/o 36/30, Shivpuri Colony, 
Station Road, Mirzapur, 
Uttar Pradesh- 231001 
 

3. Mukesh Kumar 
Room No. 65, Aravalli Hostel, 
Rajiv Gandhi South Campus-Banaras Hindu University 
Village- Barkachha, District Mirzapur, 
Uttar Pradesh 

 
              ……. Appellants                                                       
 

Versus 

1.  Union of India 
Through the Secretary 
Ministry of Environment, Forests & Climate Change 
Indira Paryavaran Bhavan 
Jor Bagh Road, 
New Delhi- 110 003 
  

2. Government of Uttar Pradesh 
Through its Chief Secretary 
Lal Bahadur Shastri Bhavan 
UP Secretariat 
Lucknow- 226001 

  
3. Uttar Pradesh Pollution Control Board  

Through its Member Secretary 
Vibhuti Khund, Gomti Nagar 
Lucknow- 226010 

 
4. M/s Welspun Energy (U.P) Pvt. Ltd. 

III Floor, PTI Building, Parliament Street  
New Delhi- 110001 
                                                     ……Respondents 
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Counsel for appellants: 
Ms. Parul Gupta, Advocate for applicant 
 
Counsel for Respondents:     
Mr. Vishwendra Verma and Ms. Shivali, Advs.  
for respondent no. 1 with Dr.M. Ramesh, Scientist ‘D’  
Ms. Savitri Pandey, Adv. for respondent nos. 2  
Mr. Pradeep Misra, Mr. Manoj Kr. Sharma and  
Mr. Daleep Dhayani, Advs for respondent no.3 
Mr. Dhruv Mehta, Mr. Sanjeev Kumar, Mr. Varun 
Shankar, Mr. Abhishek Puri and Mr. Anshul Seghal, 
Advs. for respondent no. 4 

 
Present: 
Hon’ble Mr. Justice U.D. Salvi (Judicial Member)  
Hon’ble Mr. Ranjan Chatterjee (Expert Member) 
 
 

JUDGMENT 

Per U.D. Salvi J.(Judicial Member) 

         Reserved on: 5th April, 2016 

         Pronounced on: 21st December, 2016  

1. Environment Clearance dated 21st April, 2014 bearing no. J 

13012/12/2011-IA.II (T) granted by the respondent no. 1-

Ministry of Environment, Forest and Climate Change (for short 

MOEF&CC) to the respondent no. 4- M/s Welspun Energy 

(U.P) Pvt. Ltd. for setting up 2x660 MW Super Critical Coal 

based Thermal Power Project at Village Dadri Khurd, Teshil 

Mirzapur, Uttar Pradesh is assailed in the present Appeal. 

2. The appellant no. 1-Debadityo Sinha, alumnus of Banaras 

Hindu University, holding a Masters in Environment Science 

and Technology, claims to be an Environmentalist working in 

the field of protection and conservation of environment 

individually and as a founder of Vindhya Bachao Abhiyan.  
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The appellant no. 2-Shiv Kumar Upadhyay, states that he is a 

senior journalist based in Mirzapur and is a co-founder of 

Vindhya Bachao Abhiyan.  The appellant no. 3- Mukesh 

Kumar states that he is a student of M.Sc.(Tech.) 

Environmental Science and Technology from Banaras Hindu 

University at Rajiv Gandhi South Campus of the University in 

Mirzapur and he is a member of  students ‘ECO One’ 

organisation specifically formed for active involvement of the 

students and staff members of the campus in conservation 

measures in the region. 

3. According to the appellants, the Project Proponent suppressed 

facts to obtain Environment Clearance and there have been 

violations of the provisions of EIA Notification, 2006 from the 

beginning of process of grant of clearance till the end; and 

crucial aspects have been over-looked by the Expert Appraisal 

Committee and MoEF&CC. 

4. Initially, the appellants submit, a proposal for setting up of the 

project in question was proposed to be located near villages- 

Hazipur- Katya, Pahai Goura and Katya, Tehsil Jakhnia and 

Saidpur, District Ghazipur, UP with land requirement of 850 

acres for power plant, green belt and ash pond as per Form-1 

dated 31st December, 2010 annexure A-2.  However, when the 

proposal came up for consideration for grant of TOR before the 

22nd meeting of the reconstituted Expert Appraisal Committee 

of Thermal Power and Coal Mine projects held on 4th -5th April, 

2011, the information regarding the changed location-District 
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Mirzapur situate at 140Km from the previous location- was 

submitted as follows:- 

“The proposal is for setting up of 2x660 MW Super 
Critical Coal based Thermal Power Plant at villages 
Dadri Khurd, in Mirzapur Sadar Taluk, in Mirzapur Distt. 
in Uttar Pradesh…… 
Coal requirements will be 6.4 MTPA. Coal will be 
obtained from domestic coal block through 
SECL/NCL/CCL mines……….. 
There are no National Parks, Wildlife Sanctuaries, 
Tiger/Biosphere Reserves etc. within 10 Km of the site. 
Danti RF, Mirzapur RF, Patehra RF and Gorthara RF is 
situated within 10 Km from the project site.” 
 

5.  The EAC did not ask the project proponent to re-file the   

information in Form 1 and after considering the said facts 

found the site suggested in District Mirzapur as unsuitable for 

the development of the proposed project and accordingly 

deferred the consideration of the proposal with the direction to 

the project proponent to look for more acceptable alternative 

sites in the following terms: 

    “The proposed site may be in the flood plain of river or 
very close to it and has forests in the vicinity.  The 
Committee also noted that the other sites identified were 
rejected by the project proponent itself.  The Committee 
therefore, decided that the project proponent shall 
identify more alternative acceptable sites and 
accordingly deferred the proposal for re-consideration 
at a later stage.” 

6. In the 24th meeting of re-constituted EAC (Thermal) held on 2nd 

May, 2011 the project proponent along with his consultant 

M/s J.M Environet Pvt. Ltd. gave a presentation and provided 

the following information as per the minutes of the meeting- 

“The proposal is for setting up 2x660 MW Super Critical Coal 

based Thermal Power Project at villages Dadri Khurd, Mirzapur 

Sadar Taluk in UP.  Land requirement will be 1100 acres, out 
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of which 798 acres is un-irrigated barren land and 77 acres is 

waste land. 875 acres land will be used for plant and 225 

acres land will be used for railway and pipeline 

corridor…………. The project proponent submitted that the 

Ganges River is about 22Kms from the proposed site and site 

is not in flood plain of the Ganges. The project proponent also 

submitted survey of India toposheet in confirmation of their 

submission.  It was also informed that M/s Welspun Energy 

(U.P) Pvt. Ltd. had conducted pre-feasibility for availability and 

route of water pipeline from Upper Khajuri Dam till the 

proposed project site…….The project proponent informed that 

they have started collection of AAQ data since April and 

completed monitoring before onset of monsoon.  The 

Committee decided the same can be used for preparation of 

EIA Report.” 

7. The appellants submit that the location of the project possibly 

lying in the flood plain or close to it and in the vicinity of the 

forest- had prompted the EAC to seek alternative site for the 

project; but the EAC did not discuss the issue of forest land 

involved in the project and proceeded to prescribe detailed 

Terms of Reference even when the collection of baseline data 

was already started prior thereto- vide copy of the minutes of 

24th meeting of EAC held on 2nd and 3rd May, 2011 annexure 

A-4 and TOR letter dated 15th June, 2011 annexure A-5. 

8. Finding fault with this scoping project as aforesaid, the 

appellants further submit that a fresh Form-1 mentioning the 
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project location at District Mirzapur was submitted by the 

project proponent on 3rd December, 2011 annexure A-6 well 

after the grant of TOR and preparation of draft EIA report.  

9. According to the appellants the public consultation process the 

main component of EIA process suffered from many lacunae: 

A. Inadequate publicity of public hearing. No means other than 

publishing notice of the public hearing in Amar Ujala, 

Mirzapur and Hindustan Times, New Delhi were adopted by 

the authorities, which consequently lead to unawareness of 

public hearing among the local rural folk, thereby 

preventing real participation of the locals in the public 

consultation process.  

B. Public hearing was conducted on 7th April, 2012 at Village 

Dadri Khurd, Tehsil Sadar, Mirzapur under influence of 

political leaders, police force and armed private individuals 

and the locals were denied entry to the public hearing 

premise. 

C. Summary EIA and draft EIA were not made electronically 

available.     

10. The appellants submit that the EAC recommended project for 

EC overlooking its own observations, siting guidelines and 

without considering the representations/responses of the 

affected people, namely Banaras Hindu University and site visit 

report dated 15th September, 2013.  The appellants referred to 

the following siting criteria laid down by the respondent no.1- 

MoEF&CC: 
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A. Availability of adequate uncultivable and unused land for 

erecting power plant structures; 

B. Vicinity to the railway line for laying railway siding for coal 

transportation; 

C. Suitability of land from topography, geological aspects; 

D. Environmentally suitable, absence of sensitive areas and 

major settlements.  

11. The appellants further submitted that the EAC did not verify 

facts at ground level, particularly, the facts: that the major area 

of the project site is fertile prime agricultural land used for 

agriculture grazing purpose surrounded by reserved forest, and 

the railway line proposed to carry coal from 20 Km distance 

would pass through forest land requiring forest clearance under 

Forest (Conservation) Act, 1980. EIA report- Chapter III, Section 

3.5.2.1 submitted by the project proponent reveals, the 

appellants pointed out, that the project is located in a valuable 

Kaimur sand stone reserve.  The appellants submit that the 

EAC overlooked these facts. As regards the location at 

Mirzapur, the project proponent had advocated for its selection 

due to NCL coal reserves within 100 km and presented the EIA 

report on assumption that coal source was from Kaimur NCL 

mines. However, the EAC in its meeting held on 20th March, 

2013 decided to go ahead with imported coal from Indonesia 

until domestic coal was available without giving thought to 

reconsideration of the location of the project.  The appellants 

submitted that the EAC did not consider economic and 
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environmental impacts of transporting water from River Ganga 

to Upper Khajuri reservoir and then to the project site.  The 

appellants added that the EAC had previously decided to send a 

sub-group comprising of C.R. Babu, Shri T.K. Dhar,Shri N.K. 

Verma and a  representative of MoEF to carry out site 

inspection and yet without conducting the site inspection as 

previously decided it had dealt with Appraisal Process in a most 

casual manner.  

12. The appellants submit that the EAC did not deal with the 

representation made by the affected people and blindly relied 

upon the statement of the project proponent claiming that the 

several critical issues and deficiencies in the EIA, suppression 

of the existence of forest land, non assumption of the water 

resources and human health raised by the affected persons 

particularly, the Banaras Hindu University were resolved in the 

meeting with the BHU. 

13. The respondent no. 1-MoEF&CC filed brief affidavit dated 15th 

January, 2015 making a claim that the Environment Clearance 

in question was granted after following due procedure as laid 

down under EIA Notification, 2006 and amendments thereto 

with reference to the EAC meetings held on April 4th and 5th 

2011 and May, 2nd and 3rd, 2011 for grant of Term of Reference- 

EACs consenting to use of baseline data collected from April, 

2011 and to three EAC meetings held in March, November, 

2013 and March, 2014 to highlight deliberations involved in the 

process of grant of Environment Clearance. The respondent 
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no.1- MoEF further explained that since a sub-group of EAC 

could not visit the site, the EAC delegated the said task to State 

Government officials of Irrigation Department and further 

extensively deliberated upon the issue of firm water availability 

for the project and the impact of water drawl by the project.  

14. Despite service of notice to respondent no.2- State of Uttar 

Pradesh and respondent no.3-Uttar Pradesh Pollution Control 

Board choose not to file their replies.  According to them they 

had very limited role in the entire process and therefore, no 

replies are necessary.  

15. The respondent no.4-the project proponent filed a detailed 

reply, dated 24th December, 2014(page 272-546 Vol-I-A) with 

voluminous documents annexure R-1 to R-48.  Respondent no. 

4 admitted that the project proponent had filed Form-1 dated 

31st December, 2010 annexure R-30 for grant of EC to the 

project proposed to be setting up at District Ghazipur. However, 

it contended that the project proponent has chosen to re-file the 

Form 1 dated 31st March, 2011 annexure R-2 changing the 

proposed project site to district Mirzapur on 31st March, 2011 

and intimated all the Members and Member Secretary of the 

EAC regarding the change of proposed project site from District 

Ghazipur to District Mirzapur through an e-mail, along with 

pre-feasibility report annexure R-3 and the UP Power 

Corporation Limited as well as Ministry of Coal had granted 

approval to such changes vide letters dated 1st April, 2011- 

annexure R-4 and letter dated 24th August, 2011- annexure R-6 
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respectively.  The respondent no. 4 further submitted that the 

EAC was informed by the project proponent in the 24th meeting 

held in May, 2011 that it has started collection of the AAQ data 

since April, 2011 in order to complete the monitoring before the 

onset of the monsoon and this was approved by the EAC. 

According to the respondent no.4 as per the MoEF guideline the 

project proponent was required to collect baseline data for one 

season except for the monsoon season and as such the 

collection of baseline data for the purpose and April, 2011 and 

June, 2011 was started and the MoEF was informed of the 

same and its use for formulating the EIA report vide letter dated 

12th May, 2011. 

16. The respondent no.4 further submitted that the project site is 

located well beyond the highest recorded flood level of River 

Ganga situated at a distance of 17 km from the project.  

According to the respondent no. 4 there has been no 

concealment of any material facts, particularly as regards the 

presence of reserved forests and wildlife; and this fact has been 

acknowledged by the District Forest Officer and MoEF vide 

letters dated 20th April, 2011- annexure R-11 and letter dated 

11th October, 2013- annexure R-12 respectively.  The 

respondent no. 4 made reference to the EIA report (annexure R-

13) in that regard.  Respondent no. 4 in its reply referred to the 

minutes of the 13th meeting dated 25th March, 2015 and 26th 

March, 2014 wherein the biodiversity and conservation plan 

prepared by the consultant of the project proponent was found 
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to be forwarded to the MoEF and to the Expert Member from 

Wildlife Institute of India, Dehradun and approved by the MoEF 

thereafter as well as by the Chief Conservator of Forest 

(Wildlife). The respondent no. 4 further submitted that the 

MoEF has duly taken into account the impact on the water 

resources and approved the project after all the concerns were 

satisfactorily replied by all the senior officials of the 

Government of UP as recorded in the minutes of the EAC dated 

26th March, 2014.  The respondent no. 4 further submitted that 

the EIA report reveals the efforts and arrangements made to 

recycle the waste water to attain zero discharge and in 

inescapable scenario to discharge the quantity of waste water in 

the nearest drain after meeting the CPCB standards; and as 

such there will be no significant impact on the surface water 

quality and discharges shall be curbed to the maximum extent. 

The respondent no. 4 submits that due care has been taken for 

dust emission and commercial use of the fly ash generated by 

the Thermal Power Plant.  According to respondent no. 4 the 

public consultation process was duly conducted as per EIA 

Notification, 2006; and the public hearing was conducted in the 

presence of Additional District Magistrate, Regional Officer of 

the UPPCB, Deputy Superintendent of Police, SDM District 

Sadar and other top police and administrative officers of District 

Mirzapur and the proceedings were videographed and the 

minutes were recorded annexure R-24 and R-25.   
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17. As regards the concerns raised by the Banaras Hindu 

University and Vindhya Bachao Manch, the respondent no. 4 

submitted that the meeting was held with the BHU on 8th 

October, 2014 and 10th October, 2014 wherein after 

deliberations the respondent no. 4 gave its commitment to the 

installation of the ESP’s with 99.9% efficiency, to the 

compliance with conditions of CWC ash utilization plan etc. and 

has adequately dealt with it by settling the issue.  The 

respondent no. 4 further submitted that it had submitted a 

detailed point wise clarification to the points raised in the site 

inspection report by the Vindhya Bachao Manch on 6th 

February, 2014.  Respondent no. 4 further submitted that the 

proposed Thermal Power Plant would be a boost to sustainable 

development in the power deficit State of UP and would 

generate both electricity and employment to improve the socio-

economic standards of the locals in the District of Mirzapur.  

Generally the respondent no.4 controverted the case of the 

appellants regarding violations of the EIA Notification and 

suppression/misrepresentation of the material facts with 

reference to the proceedings in the Appeal and solicited 

dismissal of the present Appeal.   

18. Rival pleadings warrant answers to the following question:    

1. Whether the proposal moved for grant of Environment 

Clearance by the respondent no.4- M/s Welspun Energy 

(U.P) Pvt. Ltd to the proposed thermal power project in 
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question was duly appraised and considered by the 

concerned authorities.  

19. We have heard the parties at length and considered the record 

of the case including the written submissions tendered by the 

appellants dated 11th April, 2016 and the respondent no. 4 

dated 8th April, 2016. State players in the contest, namely, 

MoEF and Uttar Pradesh Pollution Control Board played 

supplementary role in support of their roles played in the 

present case.  

20. It is true that there is ever growing demand for the 

power/electricity for the development and to meet this demand 

the UP Power Corporation Ltd. entered into a power purchase 

agreement with respondent no.4- M/s Welspun Energy (U.P) 

Pvt. Ltd. However, any decision over the issue involving 

environmental concerns needs to be taken as warranted by the 

Section 20 of the National Green Tribunal Act, 2010. Principles 

of Sustainable Development, Precautionary Principle and 

Polluter’s Pay Principle are guiding stars in a journey towards 

such decision as rightly pointed out in M.C. Mehta’s Case 

[(2004) 12 SCC 118: M.C. Mehta vs. Union of India and Ors.] 

referred to by the respondent no. 4- M/s Welspun Energy (U.P) 

Pvt. Ltd.  The development has to be a sustainable one for 

ensuring intergenerational equity. The respondent no. 4- M/s 

Welspun Energy (U.P) Pvt. Ltd has quoted only a part of the 

para 48 of the Judgment delivered by the Hon’ble Apex Court in 

M.C. Mehta’s Case (Supra) to highlight its submissions. For 
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making complete sense of what the Hon’ble Apex Court has to 

say.  One needs to read the entire para.  We, therefore, 

reproduce the entire para 48 herein below for ready reference: 

48. Development and the protection of environment are 
not enemies. If without degrading the environment or 
minimising adverse effects thereupon by applying 
stringent safeguards, it is possible to carry on 
development activity applying the principles of 
sustainable development, in that eventuality, 
development has to go on because one cannot lose sight 
of the need for development of industries, irrigation 
resources and power projects etc. including the need to 
improve employment opportunities and the generation of 
revenue. A balance has to be struck. We may note that to 
stall fast the depletion of forest, a series of orders have 
been passed by this Court in T.N. Godavarman case 
regulating the felling of trees in all the forests in the 
country. Principle 15 of the Rio Conference of 1992 
relating to the applicability of precautionary  principle, 
which stipulates that where there are threats of serious 
or irreversible damage, lack of full scientific certainty 
shall not be used as a reason for postponing cost-effective 
measures to prevent environmental degradation, is also 
required to be kept in view. In such matters, many a 
times, the option to be adopted is not very easy or in a 
straitjacket. If an activity is allowed to go ahead, there 
may be irreparable damage to the environment and if it is 
stopped, there may be irreparable damage to economic 
interest. In case of doubt, however, protection of 
Precautionary principle requires anticipatory action to be 
taken to prevent harm. The harm can be prevented even 
on a reasonable suspicion. It is not always necessary 
that there should be direct evidence of harm to the 
environment. 

 
21. A great caution has, therefore, to be exercised before any 

developmental activity is allowed to go ahead in order to ensure 

protection of the environment, which in the words of the 

Hon’ble Apex Court seeks precedence over economic interest.  

While concluding the submissions, Learned Counsel appearing 
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on behalf of the respondent no.4- M/s Welspun Energy (U.P) 

Pvt. Ltd, fairly made a submission that the project proponent is 

also open and willing to comply with any additional safeguards 

in addition to the safeguards stipulated under the EC.  We 

have, therefore, have to cautiously tread our course and reach a 

balanced decision in the present case. 

22. Having realised the need to take such measures necessary for 

the purpose of preventing and improving the quality of 

environment and protecting, controlling and abating 

environmental pollution, the Central Government in exercise of 

its power under Section3 of the Environment (Protection) Act, 

1986 read with clause d sub-section 3 Rule 5 of the 

Environment (Protection) Rules, 1986 devised an elaborate 

mechanism/ procedure to grant prior EC to the projects or the 

activities as per the EC Regulations, 2006. Environment 

Clearance Regulations, 2006 categorized the projects and 

activities into Category A and Category B based on the spatial 

extent of potential impacts and potential impacts on human 

health, natural and manmade resources. Admittedly, the 

project in question is a Category A project and EC Regulations, 

2006 envisage in the process of grant of EC therefor the 

following material stages: 

1. Scoping, 

2. Public Consultation, 

3. Appraisal and 

4. Decision for acceptance or rejection of the proposal.  
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23. In the stage of scoping the Expert appraisal Committee 

determines detailed and comprehensive Terms of Reference 

(ToR), addressing all relevant environmental concerns for the 

preparation of an Environmental Impact Assessment (EIA) 

report in respect of the project for which prior EC is sought on 

the basis of information furnished in the prescribed application 

Form-I/I-A including Terms of Reference proposed by the 

applicant, outcome of site visit if considered necessary and 

other information that may be available with the Expert 

Appraisal Committee.  The Terms of Reference so determined 

are required to be conveyed to the appellants/project proponent 

by Expert Appraisal Committee within 60 days of the receipt of 

Form-I.  Pertinently, the EAC at this stage itself is conferred 

with the discretion to recommend to the regulatory authority 

the rejection of the application for environment clearance and 

the regulatory authority i.e. MoEF has a discretion to accept 

such recommendation of the EAC or to reject the application for 

prior EC.  This mechanism build in the EC, Regulations, 2006 

emphasises the importance of this stage of scoping, particularly 

of Form-I therein, which lays the foundation of the 

Environmental Impact Assessment of the proposed project for 

its objective appraisal that follows.  

24. Next in the chain of the process of evaluation of the potential 

impacts of the project on environment is the stage of public 

consultation, a process by which the concerns of the locally 

affected persons and others, who have plausible stake in the 
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environmental impact of the project are ascertained. The public 

Consultation has two components 1) Public hearing and 2) 

obtaining responses in writing from other concerned persons 

having a plausible stake in the environmental aspects of the 

project. Appendix IV to the EC Regulations, 2006 prescribes the 

manner in which its one of the components- a public hearing 

has to be carried out. At the outset Appendix IV to the EC 

Regulations, 2006 prescribes that the public hearing shall be 

arranged in a systematic, time bound and transparent manner 

ensuring widest public participation at the project site(s) or in 

its close proximity district wise, by the concerned State 

Pollution Control Board.  Needless to reiterate that the public 

hearing is carried out for ascertaining concerns of locally 

affected persons.  Response in writing from other concerned 

persons having a plausible stake in environment or activity are 

also required to be obtained as a part of another component of 

public consultation and as such responses are invited by 

placing on the website of the concerned State Pollution Control 

Board, the summary of EAC report prepared in the format given 

in Appendix III-A by the applicant along with a copy of the 

application in the prescribed form. After completion of the 

public consultation the appellants is under obligation to 

address all the material environmental concerns expressed 

during this process, and make appropriate changes in the draft 

EIA and EMP, and prepare a final EIA report and submit it to 

the concerned regulatory authority for appraisal.  

32

989



 

18 
 

25. Following the public consultation the Expert Appraisal 

Committee is required to carry out appraisal of the proposal for 

grant of environment clearance before it categorically 

recommends to the regulatory authority concerned either the 

grant or rejection of the application for environment clearance.  

Appraisal involves detailed scrutiny by the Expert Appraisal 

Committee of the application and other documents, like the 

final EIA report, outcome of public consultations including 

public hearing proceedings in a transparent manner in a 

proceeding to which the applicant is invited for furnishing 

necessary clarification in person or through authorized 

representative.  Thus, a conspectus of things previous to the 

appraisal is taken by the Expert Appraisal Committee for the 

purpose of objective evaluation of merits of the proposal for 

grant of EC and the recommendations are made thereupon.      

26. The regulatory authority, para 8(ii) of the EC Regulations, 

2006 stipulates, shall normally accept the recommendations of 

the Expert Appraisal Committee; and in case where it disagrees 

with the recommendations of Expert Appraisal Committee, it 

shall request reconsideration by the Expert Appraisal 

Committee while giving the reasons for the disagreement within 

45 days of the receipt of the recommendations from the Expert 

Appraisal Committee. The Expert Appraisal Committee in turn 

has to consider the observations of the regulatory authority and 

furnish its view on the same within a further period of 60 days 

and the decision taken by the regulatory authority after 
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considering the view of Expert Appraisal Committee is regarded 

as final.  This shows an amount of discretion that is also vested 

with the regulatory authority-in the present case MoEF and the 

regulatory authority is expected to exercise such discretion in 

reasonable manner.  Para 8 (vi) of the EC Regulations, 2006 

voices the sanctity of information or data material to screening 

or scoping or appraisal or decision on the application in 

following terms: 

“Deliberate concealment and or submission of false or 

misleading information or data which is material to 

screening or scoping or appraisal or decision on the 

application shall make the application liable for rejection, 

and cancellation or prior environment clearance granted on 

that basis”.  

The reason for such information or data to be sacrosanct is 

evident from the entire mechanism which is so interconnected 

that one false or misleading information and/or its deliberate 

concealment data in the process necessarily has cascading 

effect on rest that follows.   

27. Keeping this process in mind we have to examine the 

submissions made by the rival parties.  The environment 

clearance dated 21st August, 2014 makes reference to the 

letters dated 31st December, 2010, 12th May, 2011, 29th June, 

2012, 14th January, 2013, 11th February, 2013, 6th February, 

2014, 21st February, 2014 and 6th May, 2014 vide copy of the 

EC at annexure A-1 to the application. Communication dated 
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31st December, 2010 is a Form-I submitted by the respondent 

no.4- project proponent seeking prior EC for setting up the 

thermal power plant in question at Hazipur- Katya, Pahai 

Goura and Katya, Teshil Jakhnia and Saidpur, District 

Ghazipur, UP under the hand of Mr. Abhinav Mayank 

authorized signatory for project proponent. This fact is not 

disputed, however, respondent no.4- submitted that the project 

proponent had duly filed the Form-I for the proposed project 

site to be located at District Mirzapur on 31st March, 2011 and 

had also intimated all the Members and the Member Secretary 

of Expert Appraisal Committee regarding the change of the 

project site from District Ghazipur to District Mirzapur through 

an email along with the pre-feasibility report on 31st March, 

2011 as per annexure R-2 and R-3 to the reply. Reading of 

annexure R-3 to the reply reveals that it is a copy of email send 

by Suranjan Sarkar on behalf of the respondent no.4- M/s 

Welspun Energy (U.P) Pvt. Ltd. enclosed therewith soft copy of 

the duly filed Form-I and PFR in respect of  2x660 MW Thermal 

Power Project in UP to various addresses. According to 

respondent no. 4 there is mere denial of the email dated 31st 

March, 2011 by the appellants without there being any basis 

whatsoever. The respondent no.4 to buttress its contentions 

referred to the reply filed by the MoEF which makes reference to 

the proposal for District Mirzapur being considered by the EAC 

in its 22nd and 24th meeting held on April 4th and 5th, 2011 

(erroneously referred to as 4-5) and May 2-5, 2011 for grant of 
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ToR and to the minutes of the EAC meeting dated May 4th and 

5th, 2011 at annexure A-4 (page 80). 

28. The respondent no.4 also made reference to disclosure made 

by Dr. M. Ramesh, Scientist ‘D’ from MoEF before the Tribunal 

on 5th April, 2016 in support of the fact that the project was 

assessed on basis of Form-I dated 31st March, 2011 and the 

acknowledgment of Mr. C.R. Babu of having acknowledged the 

consideration of the project on the basis of Form-I dated 31st 

March, 2011 sent by E-mail. Dr. M. Ramesh, Scientist ‘D’ 

produced a file containing Note sheets from pages 1 to 11- 

authenticated copies of which find place on our record at vol-II 

(documents).  We have perused the Note sheet pages 1 to 11.  At 

page 11 a reference is found made to the communication 

received from respondent no.4 in respect of the present appeal 

and passing on the information that the appellants could not 

access revised Form-I from MoEF record and the respondent 

no.4-company having already submitted revised Form-I and 

circulated it amongst all EAC Members and Member Secretary 

through E-mail dated 31st March, 2011.  Dr. M. Ramesh 

appeared to have made endorsement on the said Note sheet for 

checking the records for the same and nothing more. However,  

our scrutiny has not revealed any reference to revised Form-I 

dated 31st March, 2011 in the said Note sheet except one on 

page 11 as disclosed herein above and placing of the proposal of 

respondent no.4 for setting up of thermal power plant at Village 

Dadri Khurd, Teshil Mirzapur, Uttar Pradesh in 24th meeting of 
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EAC held on May 2nd and 3rd, 2011 for determination of ToRs at 

page 2 of the said Note sheet dated 10th June, 2011.  

29. Material portion of the minutes of EAC meeting dated May 4th 

and 5th, 2011 at annexure A-4 (page80) reads as under:      

   “2.10 2x660 MW Super Critical Coals Based 
Thermal Power Plant of M/s Welspun Energy UP 
Private Ltd. at villages Dadri Khurd, in Mirzapur 
Sadar Taluk, in Mirzapur Distt. in Uttar Pradesh- reg. 
TOR. 
 
“The proposal was earlier placed for consideration in the 
22nd meeting held during April 4-5, 2011 wherein the 
Committee noted that the proposed site may be in the flood 
plain of river or very close to it and has forests in the 
vicinity. The Committee also noted that the other sites 
identified were rejected by the project proponent itself. The 
Committee therefore decided that the project proponent 
shall identify more alternative acceptable sites and 
accordingly deferred the proposal for re-consideration at a 
later stage. 
 
The proposal was again placed for re-consideration for 
determination of terms of reference for undertaking 
EIA/EMP study as per the provisions of EIA Notification, 
2006.  The project proponent along with its consultant M/s 
J.M Environet Pvt. Ltd. gave a presentation and provided 
the following information: 
 
The proposal is for setting up of 2x660 MW Super Critical 
Coal Based Thermal Power Plant at Villages Dadri Khurd, 
in Mirzapur Sadar Taluk, in Mirzapur Distt. in Uttar 
Pradesh.  Land requirement will be 1100 acres, out of 
which 798 acres is unirrigated barren land and 77 acres is 
waste land. 875 acres land will be used for plant and 225 
acres land will be used for railway and pipeline corridor.  
The co-ordinates of the plant site are at Latitude 
24°58’51.2’’N to 25°00’5.43’’N and Longitude 82°39’34.1’’E 
to 82°40’52.71’’E.  Coal requirements will be 6.4 MTPA. 
Coal will be obtained from domestic coal block through 
SECL/NCL/CCL mines.  Area requirement for ash/pond 
dyke will be 225 acres including green belt.  Water 
requirement will be 45 MCM/annum, which will be sourced 
from the Upper Khajuri Dam and Ganga River through a 
pipeline about a distance of 4km and 17 km respectively 
from project site.  There are no National parks, Wildlife 
sanctuaries, Tiger/Biosphere reserves etc. within 10 km of 
the site.  Danti RF, Mirzapur RF, Patehra RF and Gorthara 
RF are situated within 10 km from the project site. 
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The project proponent submitted that Ganges River is about 
22 Kms from the proposed site and site is not in the flood 
plain of the Ganges.  The project proponent also submitted 
Survey of India toposheet in confirmation to their 
submission.  It was also informed that M/s WAPCOS has 
conducted pre-feasibility for availability and route of water 
pipeline from Upper Khajuri Dam till the proposed project 
site. 
 
The Committee noted that details of water availability need 
to be extensively examined and a detailed source of water 
sustainability study shall be submitted.  
 
The project proponent informed that they have started 
collection of AAQ data since April and complete monitoring 
before onset of monsoon.  The Committee decided that the 
same can be used for preparation of EIA report.  
 
Based on the information provided and presentation made, 
the Committee prescribed the following specific ToRs for 
undertaking detailed study and preparation of EMP…….”   

    
30.  Nowhere in the minutes of the 22nd and 24th EAC meeting 

held on April 4th and 5th, 2011 and May 2nd and 3rd, 2011 

respectively we find reference to revised Form-I dated 31st 

March, 2011 except the fact that it referred to thermal power 

project at Village Dadri Khurd, Teshil Mirzapur, Uttar Pradesh. 

31. In the sur-rejoinder filed by the respondent no.4 (page 2070) 

the respondent no.4 submitted that in addition to E-mail sent 

by the project proponent to the EAC and revised Form-I was 

submitted to the MoEF by hand on 31st March, 2011 which was 

duly signed by Mr. Ravikant Verma, General Manager, 

Corporate Affairs with proper verifications; and letter of MoEF 

had informed that the revised Form-I by hand on 31st March, 

2011 was misplaced and as such MoEF made a request to the 

project proponent to provide a copy of the revised Form-I and as 

such the revised Form-I was submitted by hand to the MoEF on 
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3rd December, 2011.  A copy of the Board resolution dated 25th 

March, 2011 authorizing Mr. Ravikant Verma to sign Form-I is 

annexed to sur-rejoinder at annexure R-48 a copy of the Basic 

Information Form signed by the authorized signatory Mr. 

Ravikant Verma dated 31st March, 2011 is also produced along 

with sur-rejoinder at annexure R-49. 

32. The appellants specifically contends in the backdrop of the 

aforesaid facts as disclosed that the determination of ToR was 

done on the basis of a basic information- a concise document 

circulated for the convenience of EAC and not Form-I dated 31st 

March, 2011.  Learned Counsel appearing on behalf of the 

appellants compared the data furnished through basic 

information document annexure R-49 (Page 2092), copy of the 

Form-I dated 31st March, 2011 at page no. 2362 and fresh 

Form-I dated 3rd December, 2011 submitted after grant of ToR 

dated 15th June, 2011 (Page 86) and pointed the following 

discrepancies.   

Basic Information Form-I along with pre-
feasibilty report 

Fresh Form-I  

Land Requirement-
1100 acres, out of 
total land 798 acres is 
unirrigated barren 
land, 77 acres is 
waste land, 875 acres 
for plant and 225 
acres is for railway 
and pipeline corridor.  

Total area of land is 850 
acres. Government land: 
9.88%, private land 
90.12% unirrigated land 
93.88%, barren land 
5.25% water bodies 
0.87%. 

Land 875 acres, 
Government land 11.1% 
private land 88.9%, single 
cropped agricultural land 
1.78% barren land 
97.50%, water bodies 
0.62% human settlement 
0.02%. 

 

33. Learned Counsel appearing on behalf of the appellants further 

pointed out that the signatures of the authorised signatory in 

all the documents, namely, Form-I dated 31st March, 

2011(page383), Basic Information(page 2094) and Form-I dated 
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31st December, 2011(page112) vary and lacks proper 

verification as per EIA amendment dated 1st December, 2009. 

Learned Counsel appearing on behalf of the respondent no.4 

submitted in counter that there is no bar on the EAC to 

consider the basic information form as the source of 

information and the project proponent stands by the 

information submitted in the Form-I dated 31st March, 2011  

sent vide e-mail to the EAC Members and as submitted during 

the course of the arguments as the true facts available to it  at 

the relevant times, and the verification is merely a procedural 

defect which can be cured and cannot be held fatal to the 

credibility of the Form-I. In support of his submission Learned 

Counsel appearing on behalf of respondent no.4 quoted the 

observations made by the Hon’ble Apex Court as follows: 

Kiran Shankar Kathore V Arun Dattaray Sawant 
(2014) 14 SCC 162 
 
Para34. “… The Court, however upheld the view of the 
High Court holding that on perusal of the affidavit, there 
was substantial compliance with the prescribed format. 
Even when some defect was found in the verification of the 
election petition, it was held that the said defect is also 
curable and cannot be held fatal to the maintainability of 
the Election Petition.  In the present case we are concerned 
with the affidavit which a candidate seeking election is 
required to file along with his nomination form.  At the 
same time, we proceed on the basis that if there is a 
substantial compliance with the requirements contained in 
the said affidavits, in the sense that there is a disclosure 
of required particulars including assets/liabilities it can be 
treated as adequate compliance with the provisions of the 
Act, Rules and Orders.” 
 
Shaikh Sail Haji Abdul Khayumsab V Kumar and 
others (2006) 1 SCC 46 
 
Para 10. “All the rules of procedure are handmaid of 
justice.  The language employed by the draftman of 
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processual law may be liberal or stringent, but the fact 
remains that the object of prescribing procedure is to 
advance the cause of justice.” 
 
Para 13:. “… A procedural law should not ordinarily be 
constructed as mandatory, the procedural law is always 
subservient to and is in aid to justice.  Any interpretation 
which eludes or frustrates the recipient of justice is not to 
be followed.” 
 
Para 14: “Processual law is not a tyrant but a servant, not 
an obstruction but an aid to justice.  Procedural 
prescriptions are the handmaid and not the mistress, a 
lubricant, not a resistant in the administration of justice.”  
 

Learned Counsel appearing on behalf of the respondent no.4 

added that the Form-I is initiation of the entire process and acts 

as a guide and cannot bind the EAC. In support he quoted from 

the Judgment delivered in R. Vermani’s case (R. Veeramani vs. 

Secretary, Public Works Department and Ors.: Appeal No. 31 of 

2012) by the Southern Zone Bench of Tribunal as follows:  

Para 56: “….The application is merely an expression of the 
desire of the proponent to commence a particular project 
and Form IA is intended for the mentioning of the 
safeguards necessary for the said new project.  Thus the 
application is only initiation of the entire process.  It can 
only be a guide; but it is neither conclusive nor decisive on 
the project and cannot control the EC.  The contends in 
Form I can only be one of the guiding factors, but they 
cannot bind either of the committees, Appraisal or 
Assessment.  The Appraisal Committee is an independent 
body consisting of experts from different fields and 
equally, the Assessment Committee.  They have to 
consider all available materials before taking a decision to 
grant or reject the request.  They have to make n 
independent study and decide the necessary parameters 
and safeguards for a given project.  
Thus the EC is wisdom driven of the Members of the 
Committees and no doubt, it is not driven by the data and 
particulars furnished by the proponent in the forms alone.  
The authority cannot base their decision on the application 
alone or the contents of the Form.  After the application is 
made along with the safeguards stated by the proponent 
in Form I and Form IA, the Appraisal Authority at the time 
of appraisal, can add number of safeguards for the 
project…”      
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34. If one looks at para 7(i) stage II of the EC Regulations, 2006 

dealing with the process of scoping it is not difficult to find that 

all the information furnished in the prescribed application 

Form-I, forms the basis of detailed and comprehensive Terms of 

Reference addressing all relevant environmental concerns for 

the preparation of Environmental Impact Assessment Report in 

respect of the project for which prior EC is sought in as much 

as potential impacts of the project are assessed with reference 

to the information revealed in Form-I. Though, there is no bar 

on the EAC to consider basic information as a source of 

information, the EAC has to consider details of the activity in 

relation to:  

(i) Construction, operation or decommissioning of the project, 

involving actions, which will cause physical changes in the 

locality (topography, land use, changes in water bodies). 

(ii) Use of natural resources for construction or operation of 

the project (such as land, water, materials or energy, 

especially any resources which are non-renewable or in 

short supply) 

(iii) Use, storage, transportation, handling or production of 

substances or materials, which could be harmful to 

human health or the environment or raise concerns about 

actual or perceived risks to human health.  

(iv) Production of solid wastes during construction or 

operation or de-commissioning. 
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(v) Release of pollutants or any hazardous, toxic or noxious 

substances to air. 

(vi) Generation of Noise and Vibration, and Emissions of Light 

and Heat.  

(vii) Risks of contamination of land or water from releases of 

pollutants into the ground or into sewers, surface waters, 

ground water, coastal waters or the sea. 

(viii) Risk of accidents during construction or operation of the 

project, which could affect human health or the 

environment. 

(ix) Factors which should be considered (such as 

consequential development) which could lead to 

environmental effects or the potential for cumulative 

impacts with other existing or planned activities in the 

locality. 

(x) Environmental sensitivity.  

Furnished in Form-I 

Before detailed and comprehensive Terms of Reference 

addressing all relevant Environmental concerns for the 

preparation of Environmental Impact Assessment Report are 

determined,  it is worthwhile to note, the EAC is expected to be 

pro-active in as much as to look for other information as to 

would be available, and secondly it has discretion to reject the 

application at the stage of scoping upon the total view of the 

material before it and in that context observations made by the 

Southern Zone Bench of this Tribunal in R. Veeramani’s Case 
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regarding the role of the EAC and its authority to vet the 

information furnished and be bound by it are misplaced as 

regards the present case.  However, in view of the discrepancies 

pointed out in basic information, Form-I and fresh Form- I 

furnished by the respondent no.4 as pointed earlier, legitimate 

questions as regards the objective consideration of the 

information furnished to the EAC for determining the detailed 

and comprehensive ToRs arise,. In our view all the information 

furnished and considered by the EAC for the determination of 

ToR is a raw material for the Terms of Reference determined 

from which the draft EIA report takes shape- a material step for 

further stages of public consultations, appraisal, 

recommendations of EAC and ultimately for grant of EC.   

35. Learned Counsel appearing for the appellants submitted that 

the EIA Notification, 2006 makes it mandatory that all the 

projects which requires EC need to undergo the scoping process 

and the appraisal not done on the basis of proper scoping 

process on the basis of Form-I is a substantial non-compliance. 

He invited our attention to the observations made by this 

Tribunal at para 120 of the Judgment delivered in S.P. 

Muthuraman’s case (O.A. No. 37 of 2015): S.P. Muthutraman 

vs. Union of India & Ors.0 Judgment dated 7th July, 2015 

reported in Manu/GT/0016/2015 “that the provisions of this 

enactments are substantive and mandatory…...if compliance is 

not made to the provisions of this enactments it will totally 

frustrate the Polluters Pay Principle and thus Polluters Pay 
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Principle adversely affect the environment, protection of which 

is the sole objective of the Act of 1986…..” Thus, we have no 

hesitation in holding that the provisions of Notification 2006 are 

mandatory and procedural simplicitor”. We do subscribe to this 

view in relation to the present case for the simple reason that 

even the smallest lapse in furnishing the information or data 

material to screening or scoping or appraisal or decision on the 

application would leave lasting effects possibly adverse impacts 

on the environment or sustainable development, if information 

or data is misleading.  

36. Nature of the land involved in the project and its expanse are 

material aspects in determination of adverse impacts of any 

project on the environment which going by its definition at 

Section 2(a) of Environment (Protection) Act, 1986 includes 

water, air and land and the inter-relationship which exists 

among and between water, air and land, and human beings and 

other living creatures, plants micro-organism and property. 

According to the appellants from the stage of scoping to the 

final stage of appraisal the project proponent projected a 

misleading picture about the nature and expanse of the land 

involved as follows:  

(i) Form I dated 3.12.2011- In response to query at sl. 2.1- 
Barren land 97.58 % (pg 99) 

(ii) Final EIA report- (1) sl no. 9 Present land use at the site- 
“mostly barren” pg 565 
(2) para 2.4.1- Factors considered for site selection- 
“Availability of adequate uncultivable and unused land 
for erecting power plant structures”(pg 579) 

(iii) Letter dated 12.07.2011- Reasons given to Ministry of Coal 
for change of site from Dist. Gazipur to District Mirzapur 
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which states “barren and single crop land” and “No 
forest land involved”(pg 412)   
 

He further pointed out that use of such wrong terms on which 

the impugned EC is based found its expression in the EC dated 

21st August, 2014 in the following terms “land required will be 

875 acres, out of which 15.63 acres will be single cropped 

agricultural land; 859.37 acres will be barren land”.  In support 

of its contentions that it is not a barren land the applicant 

invited our attention to the following:      

(i) Study report of project site under taken by WAPCOS.  

(ii) Revenue records of project site in village Dadri Khurd, 

Teshil Mirzapur, Uttar Pradesh. 

(iii) Additional affidavit filed by the appellants on 5th April, 

2016 

(iv) Photographs of irrigation structures check dams, grazing 

and agricultural lands.    

Para 3.1 of Area Drainage Study Report of the project site 

undertaken by WAPCOS for the project in question reveals that 

from the observations made by the WAPCOS team upon the site 

visit and from Study of survey data of plant area, the team 

observed that most of the plant area was found covered with 

trees/vegetation and grass; and though no agricultural activity 

was noticed on entire plant area, the team found that most of 

the land was being used for grazing and tree plantations and 

thus dense forest was noticed at South-eastern part of the plant 

area at higher elevation of about 220 to 233m.  Revenue records 
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of the project site produced by the appellants during hearing on 

2th April, 2016 describe the land as ‘Parti Bhumi’ i.e. fallow 

land and not a barren land.  Additional affidavit of the 

appellants dated 5th April, 2016 placed before us the relevant 

extracts from National Resource Census Project Report 2004-

2005 of Indian Space Research Organization and Wastetland 

Atlas of India titled “Control Sheet”. Definition of fallow land as 

found in the National Resource Census Project Report is as 

under: 

Fallow land: These are the lands, which are taken up for 

cultivation but are temporarily allowed to rest, un-cropped for 

one or more seasons, but not less than one year” 

Barren land from its very description conveys a meaning that it 

is unfertile not supportive of any vegetation. Definition of barren 

land in “Wasteland Atlas of India” describes it as: The rock 

exposures of varying lithology often barren and devoid of soil 

and vegetation cover. Thus absence of any vegetation is 

hallmark of a barren land. Description of the land for the 

project as a ‘barren land’ is therefore, a misleading description.          

37. Learned Counsel appearing on behalf of the appellants further 

invited our attention to IL&FS Technical EIA Guidelines Manual 

for thermal power plant- August, 2010 prepared for the MoEF, 

Government of India.  Purpose of developing such sector 

specific technical guideline manual is to provide clear 

information on EIA to all the stakeholders.  It gives guidelines 
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for site selection of coal based thermal power station and 

general siting factors (page 2748 to 2749). At the outset it 

exhorts the stakeholders to recognise that no forest land shall 

be used for non-forest activity and no prime agricultural land 

shall be converted into industrial site.  As regards the site 

selection for thermal power station, it makes reference to the 

Guidelines of Central Electricity Authority, Government of India 

for site selection of coal based thermal power station which 

advice the selection of site near to coal source, accessibility by 

road and rail.  These guidelines spells out the priorities for site 

selection as follows: 

First priority is given to the sites those are free from 
forest, habitation and irrigated/agricultural land. Second 
priority is given to those sites that are barren, i.e. 
wasteland, intermixed with any other land type, which 
amounts to 20% of the total land identified for the 
purpose.  
 

38. Guidelines for site selection of coal thermal power station set 

by MoEF are made available in the said manual as under: 

 Locations of thermal power stations are avoided 
within 25km of the outer periphery of the following: 

-metropolitan cities; 
-National park and wildlife sanctuaries; 
-Ecologically sensitive areas like tropical forest, 
biosphere reserve, important lake and coastal 
areas rich in coral formation; 

 The sites should be chosen in such a way that 
chimneys of the power plants do not fall within the 
approach funnel of the runway of the nearest airport; 

 Those sites should be chosen which are at least 
500m away from the flood plain of river system; 

 Location of the sites are avoided in the vicinity (say 
10km) of places of archaeological, historical, 
cultural/religious/tourist importance and defense 
installations; 

 Forest or prime agriculture lands are avoided for 
setting up of thermal power houses or ash disposal.  
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39. In this backdrop the contentions raised by the appellants that 

there was deliberate concealment of forest land by the 

appellants in the present case gains significance. Learned 

Counsel appearing on behalf of the appellants submitted that 

the project proponent concealed the presence of forest within 

the plant boundary in Form-I dated 3rd December, 2011 as well 

as in the EIA Report (Page 621) with the statement that there is 

no forest land within plant boundary.        

40. Perusal of the Form -1 dated 03-12-2011 (page no. 93) reveals 

clear statement of the fact at entry in serial no. 21-23 of the 

Form-1 that no forest land is involved and as such, the proposal 

does not call for clearances under the Forest Conservation Act, 

1980. Perusal of the EIA Report (page no. 621) also reveals a 

categorical assertion that no forest land is within the plant 

boundary.  It is pointed out by the Appellants from the Form-1 

that the project envisages approach road connecting SH-5, 15.5 

kms distance railway line from Sarsogram railway station and 

17 kms of pipeline (31kms as per the EIA Report page no. 601) 

to fetch water from River Ganga and all this passes through the 

Reserve Forest. 

41. To highlight this fact the Appellants drew our attention to the 

table no. 3.18 in the EIA Report (page no. 668) which is 

reproduced herein below: 

S. 
No. 

Name of R. F.  Distance from Project 
boundary 

Direction from 
Project Boundary 

1 Danti RF Adjacent to the project site N 
2 Barkachha RF 8.5 km NW 
3 Mirzapur RF Adjacen S 
4 Sarson RF 5.5km SE 
5 Malua RF 8.5km SW 
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6 Karaunda RF 5km SW 
7 Patehra RF 5km SW 
8 Bahuti RF 6.5 km W 
9 Newaria RF 10 km SW 
10 Nanuti RF 7 km E 
11 Golhanpur RF 6.5 km E 
 

42. It is very clear from the aforesaid table that project site is 

surrounded by reserved forest from all sides. The Appellants 

also invited our attention to the photographs at page no. 159-

159A of the actual site to point out that the SH-5 passes 

through the reserved forest area as could be noticed from the 

signboard of forest department (“this road belong to Forest 

Department Regional Forest Officer Madihan DFO, Mirzapur, 

Forest Division”). 

43. The project Proponent relied upon the site visit reports dated 

01-08-2008 and 19-11-2012 to contend that the area where the 

power plant is proposed is not a notified reserved 

forest/protected forest and/or forest like area. As against this 

the Appellants have relied upon the area drainage study report 

of the project site undertaken by WAPCOS. Photographs (page 

no. 159-159A), satellite imagery- particularly National land use 

and land cover mapping using multi-temporal AWiFS data 

available at Bhuvan website.  

44. It is noticed that the WAPCOS team upon visit to the project 

site (30-09-2011) at Dadri Khurd Village found dense 

vegetation/forest at Southern-Eastern part of the plant area 

(page 165). It is also correct that Land Use/Land Cover (LULC) 

map of District Mirzapur (page no. 2990-2992) shows project 

area mostly occupied by deciduous forest and part of it by 
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agriculture, plantation. On the other hand, the Project 

Proponent relies upon the judgments delivered in Application 

No. 19(THC)/2013 dated 08-08-2014 titled as Nisraga Vs. 

Assistant Conservator of Forests as well as in New Okhla Bird 

Sanctuary case [(2011) 1 SCC 744: in In Re construction of 

park at Noida near Okhla Bird Sanctuary]. The Hon’ble Apex 

Court in In Re-construction of park at Noida near Okhla Bird 

Sanctuary case observed as follows: 

“In support of the applicant’s case that there used to be a 
forest at the project site he relies upon the report of the 
CCF based on site inspection and the Google Image and 
most heavily on the FSI Report based on satellite imagery 
and analyzed by GSI application. A satellite image may 
not always reveal the complete story. Let us for a moment 
come down from the satellite to the earth and see what 
picture emerges from the government records and how 
things appear on the ground. In the revenue records, none 
of the khasras (plots) falling  in the project areas was ever 
show as jungle or forest..” 
 

Moreover, the Appellants admit in their affidavit dated 05-04-

2016 (page no. 2974) that satellite image per se cannot be relied 

upon as 100% accurate evidence for forest area. However, it 

proceeds further to state that the time when the said judgments 

were passed Google Earth Imagery was most common and 

Bhuvan Application Services were not developed; and Bhuvan 

Satellite imagery is based on advance technologies like Multi-

temporal(satellite images collected repeatedly over a long time 

for a year or more), multi-layered(superimposing images from 

different satellites and sensors) and multi-spectral (involving 

different radiations other than  IR radiation), which when 

collaborated with ground data gives fairly accurate information 
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about the present land use and land cover. Even accepting this 

statement to be correct its collaboration with the ground data is 

indispensable for giving fairly accurate information. Ground 

data collection is, therefore, a key to answer the question 

whether the land was a forest or forest like area. 

45. We have therefore to see what site inspection reports have 

procured for the benefit of decision making. Site visit report 

dated 01-08-2008 makes a reference to the piece of land in 

Village Kushiyara and Sangra as having been identified in 

Thesil Lalganj, Haliya, District Mirzapur and having being 

identified as a forest like area having specified number of trees 

mentioned therein. It does not say anything about Village Dadri 

Khurd. Site Inspection Report dated 19-11-2012 (page no. 508) 

reveals that the inspection of the project site was purportedly 

carried out by team of Forest Officials, Scientist from MoEF, 

Project Proponent, Villagers from Mirzapur and Sh. Balram 

Singh, President, Van Upvan Conservation of Nature 

Environment Society. The team after going through the reports 

of the DFO Mirzapur dated 16-08-2013 and 13-09-2013 as well 

as revenue records of Village Dadri Khurd drew conclusions as 

follows: 

1. Thus from the records available the proposed Welspum 
Thermal Power Plant site plan included no notified reserved 
forest/protected forest and forest like area recognized in 
Mirzapur district in compliance of Hon’ble Supreme Court 
order. 

2. The two Gatas 180 and 216 jha with an area of 1.5 ha 
included in proposed site plan of Welspum Thermal Power 
Plant is revenue recorded Jhari (forest). The ownership 
belongs to UP Govt. and it is in process of transfer to the 
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company. If this is used for non-forestry purpose, it requires 
approval of Central Govt. under Forest (Conservation) Act. 
 

46. Poking holes in this report, the Appellants pointed out that the 

report is signed only by two officials namely: Dy. Conservator of 

Forest (Central) and Chief Conservator of Forest (Central) 

almost a year after and not by all the members of the team. 

47. It is further pointed out that  Mr. S. N. Mishra, DFO, Mirzapur 

Forest Division who was the member of the site inspection team 

addressed a letter dated 16-08-2013 (page no.2051) to the Chief 

Conservator of Forest(Central) , MoEF making a statement that 

the project site has 50% of forest like area (page no. 2052). 

However, there is also a communication dated 13-09-2013 

written by the same DFO Mirzapur to the CCF Central, MoEF 

with reference to list of forest like area prepared by District 

Level Committee mentioning that no land from the project area 

has been identified as forest like area. Pertinently, we do not 

find any collection of ground data in relation to forest density in 

the area inspected by site inspection team. This leaves us in 

wilderness of assumptions and presumptions with no 

categorical answer as to the nature of the area based on ground 

data collections.  

48. Undoubtedly, the approach road, rail line and water line have 

to pass through forest lands, and these being material 

components of the project, the Project Proponent ought to have 

revealed the involvement of the forest land, in Form-1 filed for 

the purposes of getting EC Paragraph 8 (v) of the EC Regulation, 

2006 stipulates that clearances from other regulatory bodies or 
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authorities shall not be required prior to receipt of applications 

for prior environmental clearance of project or activities, or 

screening, scoping and appraisal or decision by regulatory 

authority concerned, unless any of these is sequentially 

dependent on such clearance either due to requirement of law, 

or for necessary technical reasons. 

49. Office Memorandum dated 09-09-2011 issued by MoEF 

stipulates that EC is issued only after stage -1 forest clearance 

has been submitted by Project Proponent and if same is not 

submitted within time limit prescribed under the said Office 

Memorandum proposal of the EC would stand rejected and the 

entire process of obtaining EC will have to be initiated de novo.  

With reference to the guidance document for taking up of non-

forest activity in forest dated 19-12-2012, learned Counsel 

appearing on behalf of the Appellants submitted that the Project 

Proponent has to apply simultaneously for Environment and 

Forest and NBWL clearances and a complete clearance is 

obtained only when requisite clearances are obtained by Project 

Proponent.  As observed above the proposal for grant of EC 

involves forest land. It is therefore, not correct to submit that 

the forest clearance is not a criteria for grant of EC under the 

EIA Notification. 

50. Learned Counsel appearing on behalf of the appellants further 

brought to our notice that not only the project involves use of 

forest land for coal transportation, water pipeline but there is 

no discussion in the EIA report regarding the potential impact 
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of the fragmentation of the forest and disturbance of wildlife 

due to the passing of the railway line for coal transportation, 

construction of transmission line, water pipeline and approach 

road.  From the facts noticed herein above, it is evident that the 

project is surrounded by forest and involves ‘Parti Bhumi’ 

(fallow land) thereby signifying least anthropogenic activity at or 

around the project site and, thus the issue of wildlife in the area 

deserves serious consideration.  EIA report (page 668) and the 

table provided therein (Page 669, 675) make mention of having 

not noticed any endangered species within the area of project 

site and the area lying in 10 km of the radius therefrom.  

However, the appellants pointed out to the response received by 

them to the RTI query dated 27th August, 2013 (page 161, 162) 

providing the list of Schedule I species- Sloth Bear, Chinkara, 

Black Buck, Bengal Monitor, Peafowl, crocodile (Magar) etc. 

within the project site and 10 km radius area. The project 

proponent relied upon the bio-diversity assessment and 

conservation plan and submitted that the EAC in its meeting 

dated 23rd March, 2014 had found the site report/plan in order.  

It has been pointed out that the site plan was prepared after the 

EIA report and public hearing and no study was undertaken to 

assess the impact of the project and its ancillary activity like 

coal transportation, water pipeline, approach road, ash ponds 

and such other impacts on the wildlife in the region.  Para 

4.3.1.3 (page 1058) of the report adds credence to this 

contention in following terms: “this survey needs to be carried 
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out with the wildlife experts and the State Authority, Department 

to identify the areas or forest need all the conservation and 

management interventions which are highly crucial.” Facts 

revealed before us do not show that any member of the EAC or 

Expert member of WII conducted any site visit of the project to 

asses the gravity of exception taken to the project upon the 

issues raised in relation to the forest and wildlife.  Appraisal of 

the project in this regard, therefore, becomes questionable.   

51. Water being important component of environment appraisal of 

the project for accessing its potential impacts on water 

resources in course of the process of appraisal is also of 

material importance for answering the question before us.  The 

project envisages drawl of 36 mcl of water from Ganga and its 

transportation through 24 km of pipeline to upper Khajuri 

reservoir and thereafter to make supply of the water through 7 

km of pipe line to the project site.  Upper khajuri reservoir is a 

rain fed reservoir which according to the project proponent is 

meant for irrigation purposes.  However, the appellants contend 

that the water in the upper Khajuri reservoir is not only for 

irrigation purposes but also used for human consumption and 

caters to the needs of the wildlife in or around the said 

reservoir.  In this context Learned Counsel appearing on behalf 

of the appellants submitted that upper Khajuri reservoir feeds 

water to lower khajuri reservoir lying on the River Khajuri- a 

tributary of Ganga and there has been representation made by 

Banaras Hindu University regarding the potential impacts of 
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taking of untreated contaminated water from Ganga to upper 

Khajuri reservoir and thereafter to the lower Khajuri reservoir 

which is catering to the need of Banaras Hindu University; and 

the EAC had completely over looked the critical issues raised by 

the Banaras Hindu University in that regard and blindly relied 

upon the misstatement made by the project proponent that the 

issue with BHU had been resolved. 

52. We find from the record, a letter dated 18th September, 2013 

(page 174) addressed by Registrar of the Banaras Hindu 

University to the Secretary, Government of India, MoEF, New 

Delhi voicing concerns of the University in following words: 

I would like to inform you that a Thermal Power Project 
with capacity 1320 MW Coal based is going to be installed 
at nearby Village-Dadari Khurd in District-Mirzapur which 
is 10 km. away from Rajiv Gandhi South Campus of BHU 
at Barkachha.  It is pointed out that the Rajiv Gandhi 
South Campus is constituent of BHU having running more 
than 20 self-financing undergraduate and post-graduate 
courses and other academic activities.  A good number of 
students, teaching and non-teaching staff and their family 
members are residing in the campus. 
In this connection, we have received a letter of General 
Secretary, a NGO-“Vindhya Environmental Society” and 
representation of resident of that area.  Further, we have 
also examined by our Faculty Member who belongs to field 
of Environmental Science & Technology and he has 
submitted an Environment Impact Assessment Report of 
1320 MW bout proposed Coal based Thermal Power 
Project, which are self explanatory(copy enclosed). 
It is needless to mention here that the negative impact of 
this project may adversely affect their health of students, 
teachers and other staff residing in the Rajiv Gandhi South 
Campus.  We would like to highlight the fact that entire 
drinking water supply of the RGSC is from lower Khajur 
Dam which is fed by upper Khajuri Dam.  Any industrial 
activity in the upper khajuri Dam will jeopardize our water 
supply. 
Keeping in view of the above fact, I request you to kindly 
consider for reviewing the shifting of place much ahead 
from the premises of Rajiv Gandhi South Campus, 
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Barkachha so that the ambiance and environment of this 
area may keep intact.  
 

This communication from the Registrar enclosed Environment 

Impact Assessment Report concerning the project in question 

prepared by Dr. A.K. Pandey, Assistant Professor, Environment 

Science and Technology, Rajiv Gandhi South Campus, BHU.  

The respondent no. 4, it appears, made a presentation before 

the EAC that the issues raised by BHU were resolved in the 

meeting held on 8th March, 2014 and 10th March, 2014.  In that 

regard our attention has been invited to minutes of the meeting 

conducted by the project proponent, BHU Faculty and Campus 

Members on 8th and 10th March, 2014.  Reading of these 

minutes would persuade a reader to believe that discussion was 

held on following major points: 

1. Air Impact and dispersion modelling 
2. Water withdrawal scheme 
3. Water utilization 
4. Waste water management system 
5. Coal Quality 
6. Coal Transportation.   
 

and after three hours of deliberations it was decided that 

Welspun Energy UP Pvt. Ltd-Project proponent would be 

forwarding the following commitments to BHU: 

1. Installing of ESP with 99.9% efficiency and operating the ESP 
2. Commitment to comply all condition stipulated by CWC on 

water withdrawal 
3. Comply with the commitment of ash utilisation plan 
4. Commitment to operate ETP  

It is further revealed that BHU desired to be part of 

environmental and social management review during the 

operational phase of the project and the project proponent 

should submit six monthly compliance report along with online 
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data as per EC condition to the University along with other 

stakeholders. Significantly, the minutes of meeting do not 

disclose what exactly the discussions were in the meeting for 

thrashing out technical issues involved in the major topics   

purportedly discussed.  The EAC also did a lip service to the 

process of appraisal by merely recording its nod to the 

presentation made by the project proponent in following terms: 

6.The pp has submitted point wise response to BHU vide 
their letter dated 29th January, 2014 reg. The adverse 
impacts on the residents of Rajiv Gandhi South Campus 
due to the project.  The same were presented before the 
Committee.  The PP held meetings with BHU on 
08.03.2014 and 10.03.2014 and detailed discussions 
were held on all the issues and provided satisfactory 
replies.  The issues raised by the NGO, Vindhya 
Environmental Society in their letter to BHU were also 
discussed in the said meetings in detail.  The Minutes of 
the said meeting were also submitted before the 
Committee.  As desired by BHU, the commitments 
regarding installation and operation of ESP (with 99.9% 
efficiency) and ETP, complying with all conditions 
stipulated by CWC on water withdrawal and complying 
with proposed ash utilization plan shall be submitted to 
BHU.  The committee recommended that the 
environmental cell of the PP shall also work in close 
coordination with BHU.   

To compound this issue further the appellants have pointed out 

that the persons who raised their concerns did not participate 

in the meeting nor they authorize any person to hold the 

meeting on their behalf; and Professor Dr. Vijay Kishna who is 

shown to have attended the meeting held on 8th and 10th 

March, 2014 in the minutes annexure R-26 (page 1183) 

asserted vide email dated 23rd April, 2014 that the said 

meetings were not authorized by Banaras Hindu University and  

he participated in his personal capacity (page 2061) annexure 
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R-30; and this fact was brought to the notice of Secretary, 

MoEF by appellants no. 3 vide email dated 25th April, 2014 

annexure R-31.  It was therefore, incumbent upon the MoEF to 

have thoughtfully considered the relevant record and sought 

clarification from EAC before proceeding to grant the EC. 

Nothing of this sort is done in the present case.  

53. Learned Counsel appearing for the appellants submitted that 

transporting the massive quantity of Gangetic 

untreated/contaminated water to the rain fed upper Khajuri 

reservoir is bound to change the water quality of upper Khajuri 

reservoir and consequently have impact on the people 

downstream using the water for human needs.  It is further 

submitted that water withdrawal of 36,000,000,000 litres 

annually would undoubtedly affect the ecological flow of Ganga 

and severely affect the Gangetic Biodiversity including Gangetic 

Dophins found in Mirzapur stretch; and it is wrongly presumed 

that water withdrawal during monsoon from Ganga would leave 

no impact on Gangetic environment when there is a record of 

decline in rainfall in past year with no sufficient water in river 

in monsoons vide statistical data of rainfall in District Mirzapur 

annexure A-28 (page 2058).  According to Learned Counsel 

appearing for the appellants both competitive use of water from 

river Ganga and upper khajuri reservoir and its comulative 

impact on upstream and downstream have not been discussed 

in the EIA report.  We do find substance in the submission 

made.        
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54. It is further pointed out that the Project Proponent revealed in 

Form-1 dated 03-12-2011 (entry serial no. 10, page no. 110) 

that the area in question does not fall in any important high 

quality or scarce resources zone (ground water resource, 

surface resource, forestry, agriculture, fishery, tourism and 

minerals), and the EIA report (page no. 633 and 634) disclosed 

that the project site does not fall in any economically viable 

zone as per Regional GSI map. 

55. The Appellants further points out that the respondent no. 4 in 

its reply (page no. 342) made reference to the Geological and 

Mineral Map of District Mirzapur annexure R-47 to state that 

the District Mirzapur has presence of Alluvium rather than 

Kaimur sand stone. Coloured map produced at annexure R-58 

(page no. 2924) shows that the project area is adjacent to 

Marihan identified as a Kaimur sand stone area which is an 

important mineral resource. 

56. The record reveals that the Public Hearing was conducted by 

UPPCB on 07-04-2012 in village Dadri Khurd, District 

Mirzapur, after publishing the notice of the public hearing in a 

National Daily- ‘Hindustan Times’ Delhi edition on 04-03-2012 

and in the local Daily- ‘Amar Ujala’ of the same date, and the 

meeting was attended by about 190 persons (page 121-127). 

Two fold exceptions is taken to this public consultation process 

firstly, that the notice ought to have been publicized in the 

National Daily published from Allahabad/Varanasi in order to 

ensure maximum publicity, and secondly, public hearing was 
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not conducted in free and fair manner there being presence of 

men holding guns in the meeting as evident from a video 

clipping.  

57. Perusal of the provision prescribing procedure for conduct of 

public hearing in Appendix IV of EC Regulations, 2006 reveals 

that notice of public hearing has to be advertised in one major 

National Daily and one Regional Vernacular Daily/State official 

language. The procedure stipulated does not say that it needs to 

be publicised in National Daily published from a particular 

place.  

58. Learned Counsel for the appellants invited our attention to the 

purpose of public consultation of which the public hearing is 

one of the important component as mentioned at para 7 

(III)(ii)(a).  It is correct that public hearing is held for 

ascertaining concerns of local affected persons. However, the 

process of public consultation also envisages obtaining of 

responses in writing from other concerned persons having 

plausible stake in environmental aspects or project activity.  

Keeping in mind the procedure prescribed in clear terms at 3.0 

under Appendix IV of EC Regulation, 2006.  We are of the 

considered view that the procedure adopted for publication of 

notice of public hearing has been duly followed in the present 

case by its advertisement in national daily and local daily. 

59. Additional Affidavit (page no. 2936-2944) with photographs 

filed by respondent no. 4-Project Proponent points out that 

other mode for publicity was resorted to by the Project 
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Proponent with the speaker mounted van/jeep for making 

announcement regarding the public hearing. Exception taken 

on this ground, therefore, has no merit. However, as regards the 

conduct of the public hearing itself the videography has 

revealed the presence of gun toting men amongst the members 

attending the public hearing. Learned Counsel appearing on 

behalf of the respondent no. 4 submitted that Village Dadri 

Khurd being situated in backward Forest area, it is not unusual 

to find the locals moving with guns. Assuming this to be true it 

was necessary for policemen on duty to have dis-armed them 

before they entered the venue of the public hearing. Arms like 

guns are bound to strike fear in the hearts of men around and 

dominate their free will. It is, therefore, difficult to call this 

public hearing as a free and fairly conducted public hearing. 

60. EC Regulations, 2006 lay down a chain of interconnected 

processes to make a complete mechanism required to assess 

the potential impacts of the project or activities on the 

environment made of several components.  Every piece of 

information/data furnished and/or collected at every stage of 

the process is expected to be wholesome free from any twist or 

turn in order to truly aid the correct appraisal of the potential 

impacts of the project.  This expectation of law is evident from 

the checks and balances provided in EC Regulations, 2006. 

61. Cumulatively, therefore, the entire process of consideration 

and appraisal of the proposal to grant EC is found tainted so as 

to render it less credit worthy than the one expected by law and 
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as such makes it even more difficult to suggest the safeguards 

in order to render the project sustainable one.  We, therefore, 

answer the question raised herein above negatively. In our 

opinion, it is advisable to go through the entire process of EC 

afresh before green signal is given to the project. 

 We, therefore, allow this Appeal and pass the following 

directions: 

1. The Appeal is allowed and EC dated 21-08-2014 is set 

aside. 

2. Respondent no. 4 shall not carry out any developmental 

work at the project site. 

3. The respondent no. 4 shall restore the area to its original 

condition. 

4. Work of restoration is stayed for a period of two months. 

62. In view of the above directions Appeal No. 79 of 2014 stands 

disposed of.  M.A. Nos. 694 of 2014 and 511 of 2015 also stand 

disposed of.    

 

 

     ……….……………………., JM 
                                  (U.D. Salvi) 

 

 

……….……………………., EM 
                                           (Ranjan Chatterjee)         
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BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH 

NEW DELHI 
………….. 

 
REVIEW APPLICATION NO. 02 OF 2017 

(M.A. NO. 110/2017) 
IN 

APPEAL NO. 79 OF 2014 
AND 

REVIEW APPLICATION NO. 04 OF 2017 
(M.A. NO. 325/2017) 

IN 
APPEAL NO. 79 OF 2014 

AND 
REVIEW APPLICATION NO. 06 OF 2017 

(M.A. NO. 330/2017 & M.A. NO. 331/2017) 
IN 

APPEAL NO. 79 OF 2014 
 

 
 
IN THE MATTER OF:  
 

 
Debadityo Sinha & Ors. 

    ….. Applicant 
Versus 

Union of India & Ors. 
          …….Respondents 

 
IN THE MATTER OF: 
 
UNION OF INDIA 
Through the Secretary, 
Ministry of Environment, 
Forests & Climate Change 
Indira Paryavaran Bhavan 
Jor Bagh Road, 
New Delhi-110003                  ......... Review Applicant 
 

// Versus// 

 

1. DEBADITYO SINHA  
    R/o III Floor, 943A/8, 
    Govindpur, Kalkaji, 
    New Delhi-110019 
 
2.  SHIV KUMAR UPADHYAY 
     R/o 36/30, Shivpuri Colony, 
     Station Road, Mirzapur, 
     Uttar Pradesh – 231001 
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3.  MUKESH KUMAR 
     R/o Room no. 65, Aravalli Hostel, 
    Rajiv Gandhi South Campus, 
    Banaras Hindu University,  
    Village – Barkachha, 
    District Mirzapur, 
    Uttar Pradesh – 231001 
 
4.  GOVT. OF UTTAR PRADESH 
     Through its Chief secretary, 
     Lal Bahadur Shastri Bhavan 
     UP Secretariat, 
     Lucknow-226001. 
 
5.  UTTAR PRADESH POLLUTION CONTROL BOARD 
     Through its Member Secretary 
     Vibhuti Khund, Gomti Nagar, 
     Lucknow, Uttar Pradesh -226010 
 
6.  M/S WELSPUN ENERGY (U.P) PVT. LTD. 
     Through its Authorized Representative  
     Having its office at: 
     III Floor, PTI Building, Parliament Street, 
     New Delhi – 110001      

   ........... Respondents 
 
 
  

COUNSEL FOR REIEW APPLICANTS: 
 
Ms. Divya Prakash Pande, Advocate 
Mr. Sanjeev Kumar & Mr. Anshul Sehgal, Advocate 
 
 

COUNSEL FOR RESPONDENTS : 
 

Ms. Parul Gupta, Adv. for R-1 to 3  
Mr. Neeraj Kishan Kaul, ASG for R-4  
Mr. Pradeep Misra, Adv. for UPPCB  
Mr. Pinaki Misra, Sr. Adv. for R-6  
Mr. Tarunvir Singh Khehar, Adv. 

Mr. Tushar Mehta, ASG for R-1  
Mr. Abhishek Yadav, Adv. for State of UP  
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JUDGMENT 
 

 
PRESENT: 
Hon’ble Mr. Justice Swatanter Kumar (Chairperson)  
Hon’ble Mr. Justice U.D. Salvi (Judicial Member)  
Hon’ble Mr. Bikram Singh Sajwan (Expert Member) 
Hon’ble Mr. Ranjan Chatterjee (Expert Member) 

Reserved on: 28th April, 2017 
Pronounced on:  1st May, 2017 

 

 
1. Whether the judgment is allowed to be published on the net? 
2. Whether the judgment is allowed to be published in the NGT 

Reporter? 
 
JUSTICE SWATANTER KUMAR, (CHAIRPERSON) 
 
 

       Appeal No. 79 of 2014 was directed against the Environmental 

Clearance (for short, “EC”) dated 21st August, 2014. A Bench of the 

Tribunal vide judgment dated 21st December, 2016 set aside the EC 

granted to the project.  

         Three different review applications have been filed by different 

respondents seeking review/modification of the judgment dated 21st 

December, 2016 on different grounds. 

 2.     We have heard the learned Counsel appearing for the respective 

parties, including the non-applicant, at length. After hearing the 

parties and perusing the records before us, we are of the considered 

view that the grounds raised in the present applications for review 

have no merit and fall within the Appellate Jurisdiction in 

contradistinction to Review Jurisdiction. 

 3.  However, for proper implementation of the judgement, a 

clarification needs to be issued which we do hereby issue, that the 

project proponent is at liberty to approach the MoEF&CC or any other 

competent authority for processing of the applications for grant of EC 
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upon making up for/rectifying the defects and deficiencies pointed out 

in the judgment. However, the authorities concerned are at liberty to 

process the same in accordance with law while strictly adhering to the 

content of the judgment. 

4. In view of the above, the Review Application Nos. 02 of 2017, 04 of 

2017 and 06 of 2017 stand disposed of with no order as to cost.  

However, the parties would be free to approach the Tribunal if the 

occasion so arises. 

5. M.A. Nos. 110/2017, 325/2017, 330/2017 & 331/2017 do not 

survive for consideration as the Review Applications have been 

disposed of. Accordingly, they stand disposed of. 

 

 

 Swatanter Kumar 
Chairperson 

 
 
 

U.D. Salvi 
Judicial Member 

 
 
 

Bikram Singh Sajwan 
Expert Member 

 
 
 

Ranjan Chatterjee 
Expert Member 

 
 

New Delhi  
1st May, 2017 
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No. J-13012/12/2011-IA.II(T) 
Government of India 

Ministry of Environment, Forest and Climate Change 

3rd Floor, Vayu Block, 
- Indira Paryavaran Bhawan, 

Jor Bagh Road, Aliganj, 
New Delhi- 110003 

Dated: 20.12.2019 
To 

The General Manager 
M/S Weispun Energy UP Pvt. Ltd. 
Weispun House, 7th  Floor, Kamala City, 
Senapati Bapat Marg, Lower Parel, 
Mumbai-4000 13. 

Tel: 01206757000; Fax: 01204128330; Email: welspunenergypvtltd@gmail.com.  

Sub: 2x660 MW Super Critical Coal based Thermal Power Project at Village 
Dadri Khurd, Tehsil Mirzapur Sadar, District Mirzapur, Uttar Pradesh by 
M/S Weispun Energy UP Pvt. Ltd. - reg. amendment in Environmental 
Clearance. 

Sir, 
This has reference to your online application no. IA/UP/THE! 1033 1/ 2010 

dated 17.06.2017 and meetings of Expert Appraisal Committee (Thermal Power) 
held on 24.7.20 17 and 22.2.2019 for recommendation of grant of amendment in 
Environment Clearance for the above mentioned Project. 

2. It has been noted that Environmental Clearance for establishing of 2x660 
MW Super Critical coal based Thermal Power Project at Village Dadri Khurd, Tehsil 
Mirzapur Sadar, Dist. Mirzapur, Uttar Pradesh has been accorded by the Ministry 
vide letter dated 21.8.2014. Hon'ble NGT, Principal Bench, Delhi in Appeal 
No.79/2014 (Debadityo Sinha Vs Union of India) in their judgment dated 
21.12.2016 set aside the Environmental Clearance dated 21.8.2014 and directed 
the Project Proponent not to carry out any developmental work at the project site, 
restore the area to its original condition and work of restoration is stayed for a 
period of two months. Further, Hon'ble NGT vide their judgment dated 1.5.20 17 
directed that Project Proponent to approach the MoEF&CC or any other competent 
authority for processing of the application for grant of EC upon making up 
for/rectifying the defects and deficiencies pointed out in the judgment. 

3. The proposal has been appraised by the EAC (Thermal Power) in its meetings 
held on 24.7.2017 and 22.2.2019. The EAC in its meeting held on 22.2.2019 
recommended for amendment in EC subject to certain additional conditions. 

4. It has been noted that proposed project involves acquisition of forest land of 
9.3681 ha (water pipeline, approach road, within the project boundary) which 
requires diversion under Forest (Conservation) Act, 1980. 

5. Further, it has been noted that a proposal for transfer of EC vide online 
application dated on 16.9.2010 has been submitted by M/s Mirzapur Thermal 

- Energy (UP) Pvt. Ltd. which is a subsidiary of M/s Adani Power Ltd. Further, it has 
been noted that EAC meeting held on 24.7.20 17 was attended by M/s Weispun 

Page 1 of 2 
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Energy UP FM. Ltd. whereas the EAC meeting held on 22.2.2019 was attended by 
the new incumbent (M/s Weispun Energy UP Pvt. Ltd., later changed to M/s 
Mirzapur Thermal Energy (UP) Pvt. Ltd.) which is a subsidiary of M/s Adani Power 
Ltd. 

6. In view of the above, a clear response clarifying the status/details of the 
present proponent may be provided along with Stage-I Forest Clearance for further 
consideration. 

This issues with the approval of the Competent Authority. 

Yours faithfully, 

(Dr. S. Kerketta) 
Director, IA.! 

Copy to:- 

1. The Deputy Director General of Forests (C), Ministry 
and Climate Change, Regional Office (Central Zone), 
Floor, Sector - H, Aliganj, Lucknow-226020. 

2. Guard file/Monitoring file. 
3. Website of MoEF&CC. 

of Environment Forest 
ICendriya Bhawan, 5th 

 

Director, IA.! 

Page 2 of 2 
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File No: J-13012/12/2011-IA.II (T)
Government of India

Ministry of Environment, Forest and Climate Change
IA Division

***

Dated 29/07/2024

To,

Sh. Santosh Kumar Singh
M/s MIRZAPUR THERMAL ENERGY (UP) PRIVATE LIMITED
Mirzapur Thermal Energy (UP) Private Limited, Adani Corporate House, Shantigram, Near Vaishno 
Devi Circle, S. G. Highway, Khodiyar, Ahmedabad 382 421, Gujarat, India, Ahmedabad, 
AHMADABAD, GUJARAT, ACH, Shantigram, Vaishnodevi Circle, S.G Highway., 382421
E-mail: mirzapur.env@gmail.com

Subject: Proposal of 2x800 MW Coal based Ultra Super Critical Thermal Power Project (TPP) at Village 
Dadri Khurd, Tehsil, Mirzapur Sardar, District Mirzapur, Uttar Pradesh by M/s Mirzapur 
Thermal Energy (UP) Private Limited (MTEUPPL). – Grant of Terms of Reference - regarding

Sir/Madam,
 
This is in reference to your application for Grant of Terms of Reference under the provision of the EIA 
Notification 2006-regarding in respect of project 2x800 MW Coal based Ultra Super Critical Thermal 
Power Project (TPP) at Village Dadri Khurd, Tehsil, Mirzapur Sardar, District Mirzapur, Uttar Pradesh 
by Mirzapur Thermal Energy (UP) Private Limited (MTEUPPL). submitted to Ministry vide proposal 
number IA/UP/THE/467671/2024 dated 08/05/2024.

2. The particulars of the proposal are as below :

(i) TOR Identification No. TO24A0601UP5665287N
(ii) File No. J-13012/12/2011-IA.II (T)
(iii) Clearance Type TOR
(iv) Category A
(v) Project/Activity Included Schedule No. 1(d) Thermal Power Plants
(vi) Sector Thermal Projects

(vii) Name of Project

2x800 MW Coal based Ultra Super Critical 
Thermal Power Project (TPP) at Village Dadri 
Khurd, Tehsil, Mirzapur Sardar, District Mirzapur, 
Uttar Pradesh by Mirzapur Thermal Energy (UP) 
Private Limited (MTEUPPL).
M/s MIRZAPUR THERMAL ENERGY (UP) (viii) Name of Company/Organization
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PRIVATE LIMITED
(ix) Location of Project (District, State) MIRZAPUR, UTTAR PRADESH
(x) Issuing Authority MoEF&CC
(xii) Applicability of General Conditions no
(xiii) Applicability of Specific Conditions no

 
3. M/s Mirzapur Thermal Energy (UP) Private Limited (MTEUPPL) has made an application online vide proposal no 
IA/UP/THE/467671/2024 dated 08/05/2024 in the prescribed format (Form-I) and submitted a pre-feasibility report for 
undertaking a detailed EIA study as per the EIA Notification, 2006 for grant of Terms of Reference (ToR) to 2x800 MW 
Coal based Ultra Super Critical Thermal Power Project (TPP) at Village Dadri Khurd, Tehsil, Mirzapur Sardar, District 
Mirzapur, Uttar Pradesh by M/s Mirzapur Thermal Energy (UP) Private Limited (MTEUPPL).
 
4. The project/activity is covered under category A of item 1(d) ‘Thermal Power Plants’ of the Schedule to the 
Environmental Impact Assessment (EIA) Notification, 2006, as amended as the power generation capacity of proposed 
expansion is beyond threshold capacity of 500MW i.e. 2 x 800 MW (1600 MW) and requires appraisal at Central level.
 
5. The instant Proposal was considered in the 10th EAC (Thermal) meeting held on 10th June 2024. The minutes of the 
meeting and all the project documents are available on PARIVESH portal which can be accessed at https://parivesh.nic.in.
 
Details submitted by the project proponent
 
6. Project Proponent along with the QCI NABET consultant M/s. Gaurang Environmental Solutions Pvt. Ltd made the 
detailed presentation and apprised following to the EAC:
 
i. Mirzapur Thermal Energy (UP) Private Limited (MTEUPPL) is proposed to setup a coal based Ultra Super Critical 
Technology Thermal Power Project (USCTPP) of 1600(2X800) MW in Village Dadri Khurd, District Mirzapur, State 
Uttar Pradesh.
 
ii. Previously, M/s. Welspun Energy UP Pvt. Ltd. (WEUPPL) proposed to set up 2x660 MW Super Critical Coal based 
thermal power plant at Village Dadri Khurd, Tehsil Mirzapur, Uttar Pradesh. The Ministry of Environment, Forest & 
Climate Change (MoEFCC) had granted Environmental Clearance for 1320 (2x660) MW vide F. No: J-13012/12/2011-IA 
II(T) dated 21.08.2014 and subsequently, name changed to Welspun Energy UP Pvt. Ltd. (WEUPPL) to Mirzapur 
Thermal Energy UP Pvt. Ltd. (MTEUPPL) Vide Letter No. F. No: J-13012/12/2011-IA II(T) dated 20.12.2019.
 
iii. Earlier, Hon'ble NGT, Principal Bench, Delhi in their judgement dated 21.12.2016 set aside the Environmental 
Clearance (EC) dated 21.08.2014. Further, in Judgement dated 01.05.2017, a clarification was issued, that “the Project 
Proponent is at liberty to approach the MoEF&CC or any other competent authority for processing of the application for 
grant of EC upon making up for /rectifying the defects and deficiencies pointed out in the judgement”.
 
iv. MTEUPPL had submitted the revised Form-I & supporting documents - Study Reports as suggested by MoEFCC for 
EC amendment, which was appraised by the EAC (Thermal Power) in its meetings held on 24.07.2017 and 22.02.2019. 
The EAC in its meeting held on 22.02.2019 recommended for EC amendment.
 
v. The MoEFCC vide letter no. J-13012/ 12/2011-IA.II(T) dated: 20.12.2019 suggested for providing/submitting the 
Stage-I Forest Clearance for further issuance of EC amendment letter. MTEUPPL had not submitted the same and the EC 
amendment letter was not issued. PP now submitted a fresh proposal for EC.
 
vi. Pre-Construction activities & Planning has been completed and construction work not started yet.
 
vii. Now the proposal has changed from 2x660 MW to 2x800 MW and almost 10 years have lapsed, a new reference (De 
Novo) is being made through this application for grant of ToR.
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viii. The salient features of the project are as under:-
Project Details
 
S. No. Particulars Details 
i. Category of the project A
ii. Capacity 1600 (2 X 800) MW
iii. Location of TPP Village Dadri Khurd, Tehsil, Mirzapur Sardar, District Mirzapur, 

Uttar Pradesh
iv. Average height (a) TPP site: 198 m above MSL

(b) Ash pond site: 195 m above MSL.
v. Accredited Consultant and certificate no. M/s Gaurang Environmental Solutions Pvt. Ltd.

NABET Accreditation No.: NABET / EIA / 2023/SA0203
vi. Inter- state issue involved No
vii. Seismic zone Zone-III as per IS 1893.

Land Area Breakup:
 
Land Requirement:
a) TPP Site
b) Ash Pond
c) Township
d) Railway Siding & Others
e) Raw Water Reservoir
f) Green Belt
g) others
Total (if expansion state additional land requirement)

365.19 ha.
85.80 ha
49.37 ha
11.57 ha
64.14
33.18 ha
120.51 ha
0.62
Total:
No additional land is required.

Status of Land Acquisition: The land required for proposed project is already 
under possession except Govt. & Forest like area 
(Jhari)

Status of the project:
If under construction phase: please specify the reasons for delay, 
works completed till date and balance works along with expected 
date of completion.
If under operation phase, date of commissioning (COD) of each 
unit. Whether the plant was under shutdown since commissioning, 
details and reasons.

Proposed project is at planning stage and no 
construction activities have been commenced at the 
site.

Break-Up of land-use of TPP site:
a) Total land required for project components
b) Private land
c) Government land Forest Land

Total Project Land:365.19 ha
· Private Land: 364.57 ha
· Forest Land: 0.62 ha
(Application was submitted for same area but after the 
Joint inspection of DFO (Forest Office) & SDM 
(Revenue) was held on 03.04.2024 confirming that 
the above area is Non-Forest Land. This area will be 
used for plantation / green belt purposes only.)

Whether the project is in the Critically Polluted Area (CPA) or 
within 10 km of CPA. If so, the details thereof:

No, the district doesn’t fall under CPA.

CRZ Clearance Not Applicable
Whether the project is in the Critically Polluted Area 
(CPA)/Severally Polluted Area (SPA) or within 10 km of CPA. If 
so, the details thereof:

No, the district doesn’t fall under CPA/SPA.

Details of fuel and Ash disposal: 
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Fuel to be used: Coal and Auxiliary Fuel
Quantity of Fuel required per Annum: Coal - 6.4 Million MTPA

Auxiliary Fuel- 15000 KL per annum
Coal Linkage / Coal Block:
(If Block allotted, status of EC & FC of 
the Block)

Coal for the Proposed project will be Domestic coal from commercial Coal Mines 
of NCL / SECL / CCL & Commercial Coal Mines.
(Design Coal GCV of 3200-4300 KCal/kg.).
Auxiliary liquid fuels, viz. LDO/HSD requirement per annum is about 15000 kilo 
liters.

Details of mode of transportation of 
coal from coal source to the plant 
premises along with distances

Coal shall be received from Mine to TPP through BG Rail Wagons.
Total distance from the source to Rail: about 250 - 550 km.

Fly Ash Disposal System Proposed Fly ash will be collected in dry form for utilization, while bottom ash will be 
collected in wet form. There would be provision for dry disposal of fly ash from 
storage silos to closed tankers for utilization in cement industries, abandoned 
mine reclamation, road construction, aggregate replacement in concrete, for 
manufacturing bricks, etc. as per Fly Ash Notification, 31st December’ 2021 and 
amendments.
Provision would be kept for HCSD disposal of both bottom and fly ash to ash 
pond in case of exigency. In this case, both bottom ash and fly ash will be 
disposed through HCSD system to the proposed ash dyke.

a) Ash Pond / Dyke: (Area, Location & 
Co-ordinates) Average height of area 
above MSL (m)
b) Space left in ash dyke area

Area-49.37 ha
25° 0'1.67"N 82°40'33.12"E
195 m above MSL.
Area- 49.37 ha

Quantity of
a) Fly Ash to be generated
b) Bottom Ash to be generated:

10,035 TPD
8028 TPD
2007 TPD

Fly Ash utilization percentage with 
details in last 5 years

No fly ash generated in last five years as this is a green field (De Novo) project

Stack Height (m) & Type of Flue 120 (m) (new)
Bi Flue

ix. The estimated project cost is Rs. 18,300 Cr. Total capital cost earmarked towards environmental pollution control 
measures is Rs. 3012.39 Cr. and the Recurring cost (operation and maintenance) will be about Rs 3.0 Cr per annum 
considering EMP.
 
x. Total Employment will be 275 persons as direct & 25 persons as indirect. Industry proposes to allocate Rs. 48.5 Cr. 
towards CER (as per Ministry’s OM dated 30.09.2020).
 
xi. There are no national parks, wildlife sanctuaries, Biosphere Reserves, Tiger/Elephant Reserves, Wildlife Corridors etc. 
within 10 km distance from the project site except Reserved forests, temples and BHU (South Campus) exist within the 
study area from the project site. Upper Khajuri Dam is at a distance of 6.0 km in the WEST direction and few other water 
bodies exist within the study area from the project site.
 
xii. Effluent of 1080 KLD quantity will be treated through STP & ETP. The plant will be based on a Zero Liquid 
discharge system.
 
xiii. Power requirement after will be 7.5 and will be met from self-generation, i.e. AUX consumption. The existing unit 
has no DG sets, additionally, no DG sets are used as standby during power failure. Stack (height-movable DG sets) will be 
provided as per CPCB norms for the proposed DG sets.
 
xiv. The existing unit has no boiler. Additionally, a 585 TPH coal-fired boiler will be installed. Electrostatic precipitator 
(ESP), NOx Control system and Flue gas desulphurisation system (FGD) with a stack height of 120 m will be installed for 
controlling particulate emissions within the statutory limit of 30 mg/Nm3 for proposed boilers.
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xv. Details of Solid waste/ Hazardous waste generation and its management are given below-
Name of the waste Source Quantity 

(TPA)
Mode of Disposal Mode of 

Transportation
Used/Spent oil Plant Operation 60 Registered Recyclers/ Pre-

processors with SPCB
Road

Wastes or residues containing 
oil

Plant Operation 10 Send to authorized recyclers Road

Empty barrels/container/ 
contaminated liners

Plant Operation 12 Send to authorized recyclers Road

xvi. Ash Pond area: As per MoEF&CC Notification S.O. 5481(E) dated 31.12.2021 and amendments stipulated ash pond 
area for thermal power plant 0.1 hectare per Mega Watt (MW). The proposed power plant has total ash pond area 49.37 ha 
i.e. 13.51% of the total project area 365.19 ha which is well within the norms. 
 
xvii. Water Requirement: Water consumption for thermal power plants as per MoEF&CC vide Notification S.O. 3305 (E) 
dated 07.12.2015 for all existing CT based plants reduce specific water consumption upto maximum of 3.5 m3/MWh and 
as per MoEF&CC stipulated norms vide Notification GSR 593 (E) dated 28.06.2018 water allocated to the thermal power 
plant is 3 m3/MWhr for new plants installed after the 1st January, 2017. The total water requirement for the project is 
3200 m3/h, (2m3/MWh) which will be well within the stipulated norms of Notification dated 07.12.2015/28.06.2018.
 
xviii. The water drawl permission of 36 MCM/year is obtained from WRD Uttar Pradesh Vide letter no. 3613/11-27-C.0-
4-174/11 dated 09.10.2011.
 
xix. Details of Coal Linkage: Coal for the Proposed project will be Domestic coal from commercial Coal Mines of NCL / 
SECL / CCL & Commercial Coal Mines.
 
xx. Status of Litigation Pending against the proposal, if any.
 
Court name Bench Case Category Status Orders Directions

 
Local Court Local Court WP(Civil) Reserved for 

judgement
Regulatory and Non Regulatory court caes are 
under hearing & consideration.

NGT court Case NGT, Principal 
Bench, Delhi

Appeal Disposed Off In December’ 2016, NGT judgement set aside the 
EC of the 1320 MW TPP at Mirzapur and vide 
their judgment in May’2017, that Project 
proponent is at liberty to approach the MoEFCC 
or any other competent authority for processing 
of the applications for grant of EC upon making 
up for rectifying the defects and deficiencies 
pointed out in the judgment. However, the 
authorities concerned are at liberty to process the 
same in accordance with law while strictly 
adhering to the content of the judgment.

Deliberations of the Committee
 
7. The EAC noted the following:
 
i. The proposal is for the grant of Terms of Reference (ToR) to 2x800 MW Coal based Ultra Super Critical Thermal Power 
Project (TPP) at Village Dadri Khurd, Tehsil, Mirzapur Sardar, District Mirzapur, Uttar Pradesh by Mirzapur Thermal 
Energy (UP) Private Limited (MTEUPPL). The committee noted that earlier, M/s. Welspun Energy UP Pvt. Ltd. 
(WEUPPL) proposed to set up a 2x660 MW Super Critical Coal-based thermal power plant and MoEF&CC granted EC 
for 1320 (2x660) MW vide letter no. F. No: J-13012/12/2011-IA II(T) dated 21.08.2014 and subsequently, name changed 
to Welspun Energy UP Pvt. Ltd. (WEUPPL) to Mirzapur Thermal Energy UP Pvt. Ltd. (MTEUPPL) vide Letter No. F. 
No: J-13012/12/2011-IA II(T) dated 20.12.2019.
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ii. It was noted by the EAC that in 2016, Hon’ble NGT, Principal Bench, Delhi vide Judgement dated 21.12.2016 set aside 
the Environmental Clearance (EC) dated 21.08.2014. Further, in the Judgement dated 01.05.2017, it was clarified that “the 
Project Proponent is at liberty to approach the MoEF&CC or any other competent authority for the processing of the 
application for grant of EC upon making up for rectifying the defects and deficiencies pointed out in the judgement”. 
Accordingly, PP applied for amendment in EC in 2019 but the same was not issued due to non-submission of the Stage-I 
FC.
 
iii. It was observed by the committee that as per the KML file, no construction work has been started yet and now PP has 
proposed a thermal power plant with a change in capacity from 2x660 MW to 2x800 MW for obtaining prior 
environmental clearance (De Novo).
 
iv. The Committee also deliberated on the land use and observed that previous EC was granted over an area of 354.1 Ha 
(875 acres as per EC dated 21.08.2014) but now the proposal is for 365.19 Ha. The EAC deliberated on land use pattern 
and PP informed that the area is barren land, further EAC asked PP to submit existing Land Use pattern of the Project Site. 
Accordingly, PP vide letter dated 10.06.2024 submitted the following:
The proposed Land area for the project is 365.19 Ha. Land as per Government of Uttar Pradesh land records and land use 
details are as under:

S.
No.

Type of Land Area
(in ha)

Remarks

a. Industrial Land (Private 
Land converted for 
industrial use.) Currently the 
land is barren and under 
possession.

333.19 Land use map prepared using satellite imagery and GIS is enclosed as 
Annexure – I.
Copy of order & summary of land documents is enclosed as Annexure 
– II.
Based on the Land allotment and Land converted for industrial 
purpose by order of District Magistrate, Sadar Mirzapur, Govt.of U.P 
Order dated: 05.11.2012.

b. Govt. Land 31.38 Application for land allotment was submitted on dated 22.03.2024 & 
22.05.2024. Copy of receipt the application is enclosed Annexure - 
III.

c. Forest like area 0.62 The application was submitted for diversion of forest area (forest-like 
area) but after the Joint inspection of DFO (Forest Office) & SDM 
(Revenue) held on 03.04.2024, it was confirmed that the above area is 
Non-Forest Land. Copy of Joint inspection report enclosed Annexure 
- IV. However, as per the directions of Hon'ble committee members, 
this area will be used for plantation / green belt purposes only

The Committee observed that PP has reported an area of 0.62 Ha (forest land) inside the plant boundary but at the same 
time applied for FC over an area of 4.0123 vide proposal No FP/UP/OTHERS/470227/2024 dated 22/04/2024. Further, PP 
submitted that application was submitted for the same area (0.62 Ha) but after joint inspection of DFO (Forest Office) & 
SDM (Revenue) was held on 3.04.2024 confirming that the above area is non-forest land. In addition to this PP also 
reported in PFR that there is a forest involvement in water pipeline (5.8162 ha) and approach road (2.5419 ha). Stage I 
Forest Clearance has already been applied for this vide Proposal no. FP/UP/THE/14236/2015 and the same is under due 
consideration with MoEF&CC. The Committee is of the view that although PP has submitted a copy of joint inspection 
report but for more clarity PP shall obtain a letter in this regard from concerned forest department clearly mentioning the 
extent of forest land involved within and outside (other activities related to plant) plant area. The EAC also suggested that 
while preparing the EIA/EMP report, PP shall explore the possibility of optimizing forest land requirement to the extent 
possible and submit a detailed note on the same at the time of EC presentation. In case of any increase in forest land PP 
shall obtain the amendment in ToR.
v. PP showed the KML file and Topo-Sheet of the project area. The Committee observed that as per KML the area is 
barren land but some water bodies/nallha passing though the project area. The Committee therefore asked the PP to submit 
a drainage map with contours. PP vide letter dated 10.06.2024 submitted project area drainage map with contour. The 
Committee is of the view that PP shall submit a plan for diversion of nallha/water body, if any, involved in the project. PP 
shall also obtain the permission for such diversion from the concerned authorities.
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vi. The Committed observed that PP has submitted that Coal for the proposed project will be Domestic coal from 
commercial Coal Mines of NCL / SECL / CCL & Commercial Coal Mines. But PP has not submitted the quantity of coal 
that will be used for the proposed plant, accordingly, PP vide email dated 10.06.2024 submitted that the annual 
requirement of coal is estimated to be about 6.4 million MTPA for Ultra Super Critical Boiler based TPP (2x800 MW) 
Coal from Coal Mines of NCL / SECL & Commercial Coal Mines. The Coal will be transported through Rail as per the 
rules, regulations & terms/conditions of the Indian Railway for transportation of Coal. The Committee is of the view PP 
shall submit the firm coal linkage, quality of coal and propose mitigative measures in the EIA/EMP report after referring 
to the OMs issued by MoEF&CC in this regard.
 
vii. The Committee also observed that PP has submitted a PPT for expansion but it’s a green field project and asked the PP 
to submit the revised PPT. PP vide email dated 10.06.2024 submitted the revised PPT and basic information.
 
viii. Further, the EAC noted that the total water requirement for the expansion project is 3200 m3/h (~2 m3 /MWh), which 
is well within the stipulated limits mentioned in the Notification dated 28.06.2018. The water drawl permission of 36 
MCM/year is obtained from WRD Uttar Pradesh Vide letter no. 3613/11-27-C.0-4-174/11 dated 09.10.2011.
 
ix. Additionally, the Committee noted that total power generation will be 1600 MW (2x800 MW). Further, as per 
MoEF&CC Notification S.O. 5481(E) dated 31.12.2021 and amendments stipulated ash pond area for the thermal power 
plant is 0.1 hectare per Mega Watt (MW), which works out to be 160 Ha. The proposed power plant has a total ash pond 
area of 49.37 ha i.e. 13.51% of the total project area 365.19 ha which is well within the area suggested as per Notification 
dated 31.12.2021.
 
x. The Committee is also of the view that PP while preparing the EIA/EMP Report and conducting Public consultation 
shall take into account, the deficiency pointed out by the Hon’ble NGT Judgment 21.12.2016.
 
Recommendations of the Committee:
 
8. The EAC after detailed deliberation on the information submitted and as presented during the meeting recommended 
the proposal for grant of ToR for conducting an EIA study with Public Consultation (Public Hearing and Written 
submission) to the project for the construction of the 2x800 MW Coal based Ultra Super Critical Thermal Power Project 
(TPP) at Village Dadri Khurd, Tehsil, Mirzapur Sardar, District Mirzapur, Uttar Pradesh by M/s Mirzapur Thermal 
Energy (UP) Private Limited (MTEUPPL), under the provisions of the EIA Notification, 2006, as amended with the 
specific ToRs in addition to generic/standard ToR.
 
9. In accordance with the provisions contained in the Environment Impact Assessment (EIA) Notification, 2006 & further 
amendments thereto and based on the recommendations of the EAC, the Ministry hereby accords Terms of Reference 
(ToR) to M/s Mirzapur Thermal Energy (UP) Private Limited (MTEUPPL) for for the construction of the 2x800 MW Coal 
based Ultra Super Critical Thermal Power Project (TPP) at Village Dadri Khurd, Tehsil, Mirzapur Sardar, District 
Mirzapur, Uttar Pradesh under EIA Notification, 2006 (as amended) with the specific ToRs in addition to generic/standard 
ToR as per Annexure 1.
10. The EIA/EMP report should contain the information in accordance with provisions & stipulations as given in the 
specific and standard ToR.
 
11. You are required to submit the final EIA/EMP prepared as per TORs to the Ministry within 4 years as per this 
Ministry’s Notification vide dated 25.07.2022 for considering the proposal for environmental clearance.
 
12. The consultants involved in the preparation of EIA/EMP report after accreditation with Quality Council of 
India/National Accreditation Board of Education and Training (QCI/NABET) would need to include a certificate in this 
regard in the EIA/EMP reports prepared by them and data provided by other organization(s)/laboratories including their 
status of approvals etc.
 
13. The Ministry reserves the right to stipulate additional ToR, if found necessary.
 
14. The Terms of Reference to the aforementioned project is under provisions of EIA Notification, 2006. It does not 
tantamount to approvals/consent/permissions etc. required to be obtained under any other Act/Rule/regulation. The Project 
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Proponent is under obligation to obtain approvals /clearances under any other Acts/ Regulations or Statutes, as applicable, 
to the project.
 
15. This issues with the approval of the Competent Authority.
 
 
Yours faithfully,
 
(Sundar Ramanathan)
Scientist ‘E’/Additonal Director
Tel: 011- 20819378
Email- r.sundar@nic.in;
 

Copy To
1. The Secretary, Ministry of Power, Shram Shakti Bhawan, Rafi Marg, New Delhi 110001. 
2. The Chairman, Central Electricity Authority, Sewa Bhawan, R.K. Puram, New Delhi-110066.
3. The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD cum-Office Complex, East Arjun Nagar, 
Delhi-110032.
4. The Chairman, Uttar Pradesh State Pollution Control Board, Building. No. TC-12V. Vibhuti Khand, Gomti Nagar. 
Lucknow-226 010
4. The Deputy Director General of Forests (C), Integrated Regional Officer, Ministry of Environment, Forest and Climate 
Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj, Lucknow – 2260205.
5. The Chairman, Central Ground Water Authority, Ministry of Water Resources, Curzon Road Barracks, A-2, W-3 
Kasturba Gandhi Marg, New Delhi.
6. Member Secretary, Uttar Pradesh State Pollution Control Board, PICUP Bhawan, 3rd Floor, B-Block, Vibhuti Khand, 
Gomti Nagar Lucknow – 226 010.
7. The Member Secretary, Central Ground Water Authority, Jamnagar House, 18/11, Man Singh Road Area, New Delhi, 
Delhi 110001
9. The District Collector, Mirzapur, Uttar Pradesh
10. Guard File/Monitoring File/PARIVESH Portal
 

Annexure 1

Specific Terms of Reference for (Thermal Power Plants)

1. [A] Environmental Management And Biodiversity Conservation

S. No Terms of Reference

1.1

A Cumulative Environmental Impact Assessment study of all the existing and proposed projects in 
the 15-km radius of the proposed project shall be conducted and the same shall be included the in 
EIA/EMP report. Details of industrial units present in 15 Km radius of the power plant shall be 
submitted.

1.2
Radioactivity studies along with coal analysis to be provided (sulphur, ash percentage and heavy 
metals including Pb, Cr, As and Hg). Details of auxiliary fuel, if any including its quantity, quality, 
storage, etc should also be given. 

1.3 A comparative chart shall be prepared with changes observed from the previous baseline study and 
present baseline study.
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S. No Terms of Reference

1.4

PP should submit the detailed plan in tabular format (year-wise for the life of the project) for 
concurrent afforestation and green belt development in and around the project site. The PP should 
submit the number of saplings to be planted, names of native species, area to be covered under 
afforestation & green belt, location of plantation, target for survival rate and budget earmarked for 
the afforestation & green belt development. In addition to this, PP should show on a surface plan (5- 
year interval for life of project) of suitable scale the area to be covered under afforestation & green 
belt clearly mentioning the latitude and longitude of the area to be covered during each 5 years. The 
capital and recurring expenditure to be incurred needs to be submitted. Plantation plan should be 
prepared in such a way that 80% of the plantation to be carried out in first 5 years and for the 
remaining years the proposal for gap filling. The seedling of height not less than 2 meters to be 
selected and accordingly cost of plantation needs to be decided. In addition to this, plantation in the 
safety zone at project boundary the plantation should be planned in such a way that it should be 
completed within 2 years only.

1.5
Action plan for development of Three tier plantation programme (33% of total project cover area) 
along the periphery of the project boundary shall be provided. Plan shall be duly approved by the 
local forest department.

1.6
A detailed plan need to be submitted for undertaking extensive green plantation within 10 km radius 
of the plant focusing on water reservoir, school, hospital and other institutional area and same need 
to be incorporated in EIA/EMP report.

1.7 Detailed action plan shall be prepared for maintenance of air pollution control equipment for 
proposed and existing units and shall be incorporated in EIA/EMP report.

1.8 Details of Ash management of 5-year plan for 100 % ash utilization for proposed project shall be 
submitted. MoU signed for ash utilization with companies shall be submitted.

1.9 Details of Ash handling system along with the supplementary coal handling system shall be 
submitted.

1.10

Proper protection measures like HDPE lining, appropriate height of bund and adequate distance 
between the proposed Ash pond and water body (minimum 60 meters) etc. shall be planned to 
reduce the possibility of mixing leachate with any freshwater body for under-construction ash pond. 
A high-density Slurry disposal plan shall be prepared. The design of the same should as per 
CEA/CPCB guidelines.

1.11

Pond and ground water quality (10 locations within 2 km radius of the plant boundary) shall be 
studied and report be submitted along with EIA/EMP. Action plan for Ground water monitoring 
stations on all hotspots like schools/hospitals within 2 km radius of the plant boundary be 
submitted. Baseline Study for Heavy metals in Groundwater, Surface water and soil to be carried 
out and incorporated in EIA/EMP report. This is in addition to the regular baseline study of the 
study area.

1.12 Details pertaining to water source, treatment and discharge should be provided.

1.13 Zero Liquid Discharge plan shall be submitted.

1.14 PP shall submit action plan for using treated Sewage/Domestic wastewater for its operations.
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S. No Terms of Reference

1.15 Project Proponent to conduct Environmental Cost Benefit Analysis for the project in EIA/EMP 
Report.

1.16
An action plan shall be prepared for Water shed development within a 10 km radius of the plant 
boundary in consultation with a reputed government institution and incorporated in the EIA/EMP 
report. This should include recharge of ground water in the surrounding area of the plant.

1.17

PP should clearly bring out that what is the specific diesel consumption ~ (Liters/Tonne of total 
material handled) and steps to be taken for reduction of the same. The year-wise target for 
reduction in the specific diesel consumption needs to be submitted. PP shall also explore the 
possibility of using e-vehicles/LNG/CNG-based machinery and trucks for the operation and 
transportation of Coal and ash.

1.18 PP shall submit a plan for diversion of nallha/water body if any involved in the project. PP shall 
also obtain the permission for such diversion from the concerned authority.

1.19 PP shall obtain a letter from concerned forest department clearly mentioning the extent of forest 
land involved within and outside (other activities related to plant) plant area.

1.20
While preparing the EIA/EMP report, PP shall explore the possibility of optimizing forest land 
requirement to the extent possible and submit a detailed note on the same at the time of EC 
presentation. In case of any increase in forest land PP shall obtain the amendment in ToR.

1.21 List of Schedule-1 species needs to be authenticated by the concerned forest department.

1.22 PP shall submit the firm coal linkage, quality of coal and propose mitigative measures in the 
EIA/EMP report after referring to the OMs issued by MoEF&CC in this regard.

2. [B] Disaster Management

S. No Terms of Reference

2.1 A Disaster Management Plan shall be prepared and incorporated in the EIA/EMP report. 

3. [D] Miscellaneous

S. No Terms of Reference

3.1

Plot the wind rose diagram using the typical meteorological year (TMY) data for the period 
considered for the study. The monitoring units shall be deployed in the field based on the coverage 
area ratio and direction of the wind. A mathematical model shall be developed for the local site 
rather than using the standard model available in software for both air & water quality modelling.

3.2 PP shall align its activities to one/few of the Sustainable Development Goals (SDG) and start 
working on the mission of net zero by 2050. PPs shall update the same to the EAC.

3.3 PP shall submit the EIA/EMP report after the plagiarism check using authenticated plagiarism 
software.
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3.4 Detailed description of all the court cases including all directions given by the apex and currents 
status of them shall submit.

3.5
PP should provide in the EIA Report details of all the statutory clearances, permissions, no 
objection certificates, consents etc. required for this project under various Acts, Rules and 
regulations and their status or estimated timeline after grant of EC.

3.6

The PP should submit the photograph of monitoring stations & sampling locations. The photograph 
should bear the date, time, latitude & longitude of the monitoring station/sampling location. In 
addition to this PP should submit the original test reports and certificates of the labs which will 
analyze the samples.

3.7

PP should clearly bring out the details of the manpower to be engaged for this project with their 
roles /responsibilities/designations. In addition to this PP should mention the number and 
designation of persons to be engaged for the implementation of environmental management plan 
(EMP). The capital and recurring expenditure to be incurred needs to be submitted.

3.8
PP should submit the year-wise, activity-wise and time-bound budget earmarked for EMP, 
occupational health surveillance, and activities proposed to address the issues raised during the 
Public Hearing. The capital and recurring expenditures to be incurred need to be submitted.

3.9 Aerial view video of the project site and transportation route proposed for this project shall be 
recorded through drone and be submitted.

3.10 PP while preparing the EIA/EMP Report and conducting Public consultation shall take into 
account, the deficiency pointed out by the Hon’ble NGT Judgment 21.12.2016.

4. [C] Socio-economic Study

S. No Terms of Reference

4.1

The Public Health Delivery Plan including the provisions for drinking water supply for the local 
population shall be in the EIA/EMP Report. The status of the existing medical facilities in the 
project area shall be discussed. Possibilities of strengthening of existing medical facilities, 
construction of new medical infrastructure etc. will be explored after assessing the needs of the 
labour force and local populace.

4.2 Public consultation (Public Hearing and Written submission) shall be conducted as per the 
provisions of EIA Notification, 2006 (as amended) and OMs issued in this regard by MoEF&CC.

4.3

As per the Ministry’s OM dated 30.09.2020, to address the concern raised during the Public 
Hearing, the Project Proponent is required to submit the detailed activities proposed with year-wise 
budgetary provision (Capital and recurring) for at least 10 years. Activities proposed shall be part 
of EMP. Tentative no. of project-affected families (if any) shall be identified and accordingly 
appropriate Rehabilitation &Resettlement plan shall be prepared. The recommendation Socio-
economic study may also be considered while planning the activities & budget. In addition to this 
issues raised during previous PH shall also be taken into account.

4.4 Demographic details in 10 km area shall be submitted.
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Standard Terms of Reference for (Thermal Power Plants)

1. Statutory Compliance

S. No Terms of Reference

1.1 The proposed project shall be given a unique name in consonance with the name submitted to other 
Government Departments etc. for its better identification and reference.

1.2 Vision document specifying prospective long term plan of the project shall be formulated and 
submitted.

1.3
Latest compliance report duly certified by the Regional Office of MoEF&CC for the conditions 
stipulated in the environmental and CRZ clearances of the previous phase(s) for the expansion 
projects shall be submitted.

2. Details Of The Project And Site

S. No Terms of Reference

2.1
The project proponent needs to identify minimum three potential sites based on environmental, 
ecological and economic considerations, and choose one appropriate site having minimum impacts 
on ecology and environment. A detailed comparison of the sites in this regard shall be submitted.

2.2

Executive summary of the project indicating relevant details along with recent photographs of the 
proposed site (s) shall be provided. Response to the issues raised during Public Hearing and the 
written representations (if any), along with a time bound Action Plan and budgetary allocations to 
address the same, shall be provided in a tabular form, against each action proposed.

2.3
Harnessing solar power within the premises of the plant particularly at available roof tops and other 
available areas shall be formulated and for expansion projects, status of implementation shall also 
be submitted.

2.4

The geographical coordinates (WGS 84) of the proposed site (plant boundary), including location of 
ash pond along with topo sheet (1:50,000 scale) and IRS satellite map of the area, shall be 
submitted. Elevation of plant site and ash pond with respect to HFL of water body/nallah/River and 
high tide level from the sea shall be specified, if the site is located in proximity to them.

2.5 Layout plan indicating break-up of plant area, ash pond, green belt, infrastructure, roads etc. shall be 
provided.

2.6 Land requirement for the project shall be optimized and in any case not more than what has been 
specified by CEA from time to time. Item wise break up of land requirement shall be provided.

2.7

Present land use (including land class/kism) as per the revenue records and State Govt. records of 
the proposed site shall be furnished. Information on land to be acquired including coal 
transportation system, laying of pipeline, ROW, transmission lines etc. shall be specifically 
submitted. Status of land acquisition and litigation, if any, should be provided.

If the project involves forest land, details of application, including date of application, area applied 
for, and application registration number, for diversion under FCA and its status should be provided 
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along with copies of relevant documents.

2.9 The land acquisition and R&R scheme with a time bound Action Plan should be formulated and 
addressed in the EIA report.

2.10
Satellite imagery and authenticated topo sheet indicating drainage, cropping pattern, water bodies 
(wetland, river system, stream, nallahs, ponds etc.), location of nearest habitations (villages), creeks, 
mangroves, rivers, reservoirs etc. in the study area shall be provided.

2.11

Topography of the study area supported by toposheet on 1:50,000 scale of Survey of India, along 
with a large scale map preferably of 1:25,000 scale and the specific information whether the site 
requires any filling shall be provided. In that case, details of filling, quantity of required fill 
material; its source, transportation etc. shall be submitted.

3. Ecology Biodiversity And Environment

S. No Terms of Reference

3.1

A detailed study on land use pattern in the study area shall be carried out including identification of 
common property resources (such as grazing and community land, water resources etc.) available 
and Action Plan for its protection and management shall be formulated. If acquisition of grazing 
land is involved, it shall be ensured that an equal area of grazing land be acquired and developed 
and detailed plan submitted.

3.2

Location of any National Park, Sanctuary, Elephant/Tiger Reserve (existing as well as proposed), 
migratory routes / wildlife corridor, if any, within 10 km of the project site shall be specified and 
marked on the map duly authenticated by the Chief Wildlife Warden of the State or an officer 
authorized by him.

3.3 A mineralogical map of the proposed site (including soil type) and information (if available) that the 
site is not located on potentially mineable mineral deposit shall be submitted.

3.4

The water requirement shall be optimized (by adopting measures such as dry fly ash and dry bottom 
ash disposal system, air cooled condenser, concept of zero discharge) and in any case not more than 
that stipulated by CEA from time to time, to be submitted along with details of source of water and 
water balance diagram. Details of water balance calculated shall take into account reuse and re- 
circulation of effluents.

3.5

Water body/Nallah (if any) passing across the site should not be disturbed as far as possible. In case 
any Nallah / drain is proposed to be diverted, it shall be ensured that the diversion does not disturb 
the natural drainage pattern of the area. Details of proposed diversion shall be furnished duly 
approved by the concerned Department of the State.

3.6
It shall also be ensured that a minimum of 500 m distance of plant boundary is kept from the HFL 
of river system / streams etc. and the boundary of site should also be located 500 m away from 
railway track and National Highways.

Hydro-geological study of the area shall be carried out through an institute/ organization of repute 
to assess the impact on ground and surface water regimes. Specific mitigation measures shall be 
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spelt out and time bound Action Plan for its implementation shall be submitted

3.8

Detailed Studies on the impacts of the ecology including fisheries of the River/Estuary/Sea due to 
the proposed withdrawal of water / discharge of treated wastewater into the River/Sea etc shall be 
carried out and submitted along with the EIA Report. In case of requirement of marine impact 
assessment study, the location of intake and outfall shall be clearly specified along with depth of 
water drawl and discharge into open sea.

3.9

Source of water and its sustainability even in lean season shall be provided along with details of 
ecological impacts arising out of withdrawal of water and taking into account inter-state shares (if 
any). Information on other competing sources downstream of the proposed project and commitment 
regarding availability of requisite quantity of water from the Competent Authority shall be provided 
along with letter / document stating firm allocation of water.

3.10
Detailed plan for rainwater harvesting and its proposed utilization in the plant shall be furnished.In 
addition, wherever ground water is drawn, PP shall submit detailed plan of Water charging activity 
to be undertaken.

3.11 Feasibility of near zero discharge concept shall be critically examined and its details submitted.

3.12 Optimization of Cycles of Concentration (COC) along with other water conservation measures in 
the project shall be specified.

3.13 Plan for recirculation of ash pond water and its implementation shall be submitted.

3.14

Detailed plan for conducting monitoring of water quality regularly with proper maintenance of 
records shall be formulated. Detail of methodology and identification of monitoring points (between 
the plant and drainage in the direction of flow of surface / ground water) shall be submitted. It shall 
be ensured that parameter to be monitored also include heavy metals. A provision for long-term 
monitoring of ground water table using Piezometer shall be incorporated in EIA, particularly from 
the study area.

3.15 Hazards Characterization: Past incidents of hazard events within 10km radius of project area with 
detailed analysis of causes and probability of reoccurrence

4. Environmental Baseline Study And Mitigation Measures

S. No Terms of Reference

4.1

One complete season (critical season) site specific meteorological and AAQ data (except monsoon 
season) as per latest MoEF&CC Notification shall be collected along with past three year’s 
meteorological data for that particular season for wins speed analysisand the dates of monitoring 
shall be recorded. The parameters to be covered for AAQ shall include PM10, PM2.5, SO2, NOx, 
CO and Hg. The location of the monitoring stations should be so decided so as to take into 
consideration the upwind direction, pre-dominant downwind direction, other dominant directions, 
habitation and sensitive receptors. There should be at least one monitoring station each in the 
upwind and in the pre - dominant downwind direction at a location where maximum ground level 
concentration is likely to occur.
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4.2
In case of expansion project, air quality monitoring data of 104 observations a year for relevant 
parameters at air quality monitoring stations as identified/stipulated shall be submitted to assess for 
compliance of AAQ Standards (annual average as well as 24 hrs).

4.3 A list of industries existing and proposed in the study area shall be furnished.

4.4

Cumulative impacts of all sources of emissions including handling and transportation of existing 
and proposed projects on the environment of the area shall be assessed in detail. Details of the 
Model used and the input data used for modelling shall also be provided. The air quality contours 
should be plotted on a location map showing the location of project site, habitation nearby, sensitive 
receptors, if any. The windrose and isopleths should also be shown on the location map. The 
cumulative study should also include impacts on water, soil and socio-economics.

4.5 Radio activity and heavy metal contents of coal to be sourced shall be examined and submitted 
along with laboratory reports.

4.6 Fuel analysis shall be provided. Details of auxiliary fuel, if any, including its quantity, quality, 
storage etc should also be furnished.

4.7

Quantity of fuel required, its source and characteristics and documentary evidence to substantiate 
confirmed fuel linkage shall be furnished. The Ministry's Notification dated 02.01.2014 regarding 
ash content in coal shall be complied. For the expansion projects, the compliance of the existing 
units to the said Notification shall also be submitted

4.8

Details of transportation of fuel from the source (including port handling) to the proposed plant and 
its impact on ambient AAQ shall be suitably assessed and submitted. If transportation entails a long 
distance it shall be ensured that rail transportation to the site shall be first assessed. Wagon loading 
at source shall preferably be through silo/conveyor belt.

4.9
For proposals based on imported coal, inland transportation and port handling and rail movement 
shall be examined and details furnished. The approval of the Port and Rail Authorities shall be 
submitted.

4.10

Details regarding infrastructure facilities such as sanitation, fuel, restrooms, medical facilities, 
safety during construction phase etc. to be provided to the labour force during construction as well 
as to the casual workers including truck drivers during operation phase should be adequately catered 
for and details furnished.

5. Environmental Management Plan

S. No Terms of Reference

5.1 EMP to mitigate the adverse impacts due to the project along with item - wise cost of its 
implementation in a time bound manner shall be specified.

A Disaster Management Plan (DMP) along with risk assessment study including fire and explosion 
issues due to storage and use of fuel should be prepared. It should take into account the maximum 
inventory of storage at site at any point of time. The risk contours should be plotted on the plant 
layout map clearly showing which of the proposed activities would be affected in case of an 
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accident taking place. Based on the same, proposed safeguard measures should be provided. 
Measures to guard against fire hazards should also be invariably provided. Provision for mock drills 
shall be suitably incorporated to check the efficiency of the plans drawn.

5.3

The DMP so formulated shall include measures against likely Fires/Tsunami/Cyclones/Storm 
Surges/ Earthquakes etc, as applicable. It shall be ensured that DMP consists of both On-site and 
Off-site plans, complete with details of containing likely disaster and shall specifically mention 
personnel identified for the task. Smaller version of the plan for different possible disasters shall be 
prepared both in English and local languages and circulated widely.

5.4

Details of fly ash utilization plan as per the latest fly ash Utilization Notification of GOI along with 
firm agreements / MoU with contracting parties including other usages etc. shall be submitted. The 
plan shall also include disposal method / mechanism of bottom ash along with monitoring 
mechanism.

6. Green Belt Development

S. No Terms of Reference

6.1

Detailed scheme for raising green belt of native species of appropriate width (50 to 100 m) and 
consisting of at least 3 tiers around plant boundary not less than 2000 tree per ha with survival rate 
of more than 85%shall be submitted. Photographic evidence must be created and submitted 
periodically including NRSA reports in case of expansion projects. A shrub layer beneath tree layer 
would serve as an effective sieve for dust and sink for CO2 and other gaseous pollutants and hence 
a stratified green belt should be developed.

6.2

Over and above the green belt, as carbon sink, plan for additional plantation shall be drawn by 
identifying blocks of degraded forests, in close consultation with the District Forests Department. In 
pursuance to this the project proponent shall formulate time bound Action Plans along with 
financial allocation and shall submit status of implementation to the Ministry every six months

7. Socio-economic Activities

S. No Terms of Reference

7.1
Socio-economic study of the study area comprising of 10 km from the plant site shall be carried out 
through a reputed institute / agency which shall consist of detail assessment of the impact on 
livelihood of the local communities.

7.2
Action Plan for identification of local employable youth for training in skills, relevant to the project, 
for eventual employment in the project itself shall be formulated and numbers specified during 
construction & operation phases of the Project.

7.3
If the area has tribal population, it shall be ensured that the rights of tribals are well protected. The 
project proponent shall accordingly identify tribal issues under various provisions of the law of the 
land.

A detailed CER plan along with activities wise break up of financial commitment shall be prepared 
in terms of the provisions OM No. 22-65/2017-IA.III dated 30.09.2020.CER component shall be 
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identified considering need based assessment study and Public Hearing issues. Sustainable income 
generating measures which can help in upliftment of affected section of society, which is consistent 
with the traditional skills of the people shall be identified.

7.5

While formulating CER schemes it shall be ensured that an in-built monitoring mechanism for the 
schemes identified are in place and mechanism for conducting annual social audit from the nearest 
government institute of repute in the region shall be prepared. The project proponent shall also 
provide Action Plan for the status of implementation of the scheme from time to time and dovetail 
the same with any Govt. scheme(s). CERdetails done in the past should be clearly spelt out in case 
of expansion projects.

7.6

R&R plan, as applicable, shall be formulated wherein mechanism for protecting the rights and 
livelihood of the people in the region who are likely to be impacted, is taken into consideration. 
R&R plan shall be formulated after a detailed census of population based on socio economic 
surveys who were dependant on land falling in the project, as well as, population who were 
dependant on land not owned by them.

7.7 Assessment of occupational health and endemic diseases of environmental origin in the study area 
shall be carried out and Action Plan to mitigate the same shall be prepared.

7.8

Occupational health and safety measures for the workers including identification of work related 
health hazards shall be formulated. The company shall engage full time qualified doctors who are 
trained in occupational health. Health monitoring of the workers shall be conducted at periodic 
intervals and health records maintained. Awareness programme for workers due to likely adverse 
impact on their health due to working in non-conducive environment shall be carried out and 
precautionary measures like use of personal equipments etc. shall be provided. Review of impact of 
various health measures undertaken at intervals of two to three years shall be conducted with an 
excellent follow up plan of action wherever required.

8. Corporate Environment Policy

S. No Terms of Reference

8.1 Does the company has a well laid down Environment Policy approved by its Board of Directors? If 
so, it may be detailed in the EIA report.

8.2
Does the Environment Policy prescribe for standard operating process / procedures to bring into 
focus any infringement / deviation / violation of the environmental or forest norms / conditions? If 
so, it may be detailed in the EIA.

8.3
What is the hierarchical system or Administrative order of the company to deal with the 
environmental issues and for ensuring compliance with the environmental clearance conditions. 
Details of this system may be given.

8.4

Does the company has compliance management system in place wherein compliance status along 
with compliances / violations of environmental norms are reported to the CMD and the Board of 
Directors of the company and / or shareholders or stakeholders at large? This reporting mechanism 
should be detailed in the EIA report.

9. Miscellaneous
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9.1 All the above details should be adequately brought out in the EIA report and in the presentation 
to the Committee.

9.2 Details of litigation pending or otherwise with respect to project in any Court, Tribunal etc. shall 
invariably be furnished.

9.3 In case any dismantling of old plants are envisaged, the planned land use & land reclamation of 
dismantled area to be furnished.

10. Additional Tor For Coastal Based Thermal Power Plants Projects (Tpps)

S. No Terms of Reference

10.1 Low lying areas fulfilling the definition wetland as per Ramsar Convention shall be identified and 
clearly demarcated w.r.t the proposed site.

10.2
If the site includes or is located close to marshy areas and backwaters, these areas must be excluded 
from the site and the project boundary should be away from the CRZ line. Authenticated CRZ map 
from any of the authorized agencies shall be submitted.

10.3

The soil levelling should be minimum with no or minimal disturbance to the natural drainage of the 
area. If the minor canals (if any) have to be diverted, the design for diversion should be such that the 
diverted canals not only drains the plant area but also collect the volume of flood water from the 
surrounding areas and discharge into marshy areas/major canals that enter into creek. Major canals 
should not be altered but their embankments should be strengthened and desilted.

10.4 Additional soil required for levelling of the sites should as far as possible be generated within the 
site itself in such a manner that the natural drainage system of the area is protected and improved.

10.5 Marshy areas which hold large quantities of flood water to be identified and shall not be disturbed.

10.6

No waste should be discharged into Creek, Canal systems, Backwaters, Marshy areas and seas 
without appropriate treatment. Wherever feasible, the outfall should be first treated in a Guard Pond 
and then only discharged into deep sea (10 to 15 m depth). Similarly, the Intake should be from 
deep sea to avoid aggregation of fish and in no case shall be from the estuarine zone. The brine that 
comes out from Desalinization Plants (if any) should not be discharged into sea without adequate 
dilution.

10.7 Mangrove conservation and regeneration plan shall be formulated and Action Plan with details of 
time bound implementation shall be specified, if mangroves are present in Study Area.

10.8
A common Green Endowment Fund should be created by the project proponents out of EMP 
budgets. The interest earned out of it should be used for the development and management of green 
cover of the area.

10.9 Impact on fisheries at various socio economic level shall be assessed.

An endowment Fishermen Welfare Fund should be created out of CER grants not only to enhance 
their quality of life by creation of facilities for Fish Landing Platforms / Fishing Harbour / cold 
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storage, but also to provide relief in case of emergency situations such as missing of fishermen on 
duty due to rough seas, tropical cyclones and storms etc.

10.11 Tsunami Emergency Management Plan shall be prepared wherever applicable and Plan submitted 
prior to the commencement of construction work.

10.12

There should not be any contamination of soil, ground and surface waters (canals & village pond) 
with sea water in and around the project sites. In other words necessary preventive measures for 
spillage from pipelines, such as lining of Guard Pond used for the treatment of outfall before 
discharging into the sea and surface RCC channels along the pipelines of outfall and intake should 
be adopted. This is just because the areas around the projects boundaries could be fertile agricultural 
land used for paddy cultivation.
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6.

No waste should be discharged into Creek, Canal systems, Backwaters, Marshy areas and seas without appropriate 
treatment. Wherever feasible, the outfall should be first treated in a Guard Pond and then only discharged into 
deep sea (10 to 15 m depth). Similarly, the Intake should be from deep sea to avoid aggregation of fish and in no 
case shall be from the estuarine zone. The brine that comes out from Desalinization Plants (if any) should not be 
discharged into sea without adequate dilution.

7. Mangrove conservation and regeneration plan shall be formulated and Action Plan with details of time bound 
implementation shall be specified, if mangroves are present in Study Area.

8. A common Green Endowment Fund should be created by the project proponents out of EMP budgets. The interest 
earned out of it should be used for the development and management of green cover of the area.

9. Impact on fisheries at various socio economic level shall be assessed.

1
0.

An endowment Fishermen Welfare Fund should be created out of CER grants not only to enhance their quality of 
life by creation of facilities for Fish Landing Platforms / Fishing Harbour / cold storage, but also to provide relief 
in case of emergency situations such as missing of fishermen on duty due to rough seas, tropical cyclones and 
storms etc.

1
1.

Tsunami Emergency Management Plan shall be prepared wherever applicable and Plan submitted prior to the 
commencement of construction work.

1
2.

There should not be any contamination of soil, ground and surface waters (canals & village pond) with sea water 
in and around the project sites. In other words necessary preventive measures for spillage from pipelines, such as 
lining of Guard Pond used for the treatment of outfall before discharging into the sea and surface RCC channels 
along the pipelines of outfall and intake should be adopted. This is just because the areas around the projects 
boundaries could be fertile agricultural land used for paddy cultivation.

 

3.4. Agenda Item No 4:

3.4.1. Details of the proposal

2x800 MW Coal based Ultra Super Critical Thermal Power Project (TPP) at Village Dadri Khurd, Tehsil, Mirza
pur Sardar, District Mirzapur, Uttar Pradesh by Mirzapur Thermal Energy (UP) Private Limited (MTEUPPL). 
by MIRZAPUR THERMAL ENERGY (UP) PRIVATE LIMITED located at MIRZAPUR,UTTAR PRADESH

Proposal For Fresh EC

Proposal No File No Submission Date Activity 
(Schedule Item)

IA/UP/THE/542333/2025 J-13012/12/2011-IA.II (T) 19/07/2025 Thermal Power Plants 
(1(d))  

3.4.2. Project Salient Features

Agenda No. 28.4
28.4 Proposed 2x800 MW Coal based Ultra Super Critical Thermal Power Project (TPP) by M/s 

Mirzapur Thermal Energy (UP) Private Limited (MTEUPPL) located at Village Dadri 
Khurd, Tehsil, Mirzapur Sardar, District Mirzapur, Uttar Pradesh - Environmental 
Clearance-regarding.
[Proposal No. IA/UP/THE/542333/2025, F.No. J-13012/12/2011-IA.II (T)]

28.4.1: M/s. Mirzapur Thermal Energy (UP) Private Limited (MTEUPPL), a subsidiary of Adani 
Power Limited, has made an online application vide proposal no. IA/UP/THE/542333/2025 Dated 
26/06/2025 along with copy of EIA/EMP report, Form and seeking Environment Clearance (EC) under 
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the provisions of the EIA Notification, 2006 for the project mentioned above. The proposed project 
activity is listed at item no. 1(d) Under Category “A” of the schedule of the EIA Notification, 2006 and 
appraised at Central Level. The project do not attract the provisions of general condition of the EIA 
Notification, 2006.
Name of the EIA consultant: M/s Gaurang Environmental Solutions Pvt. Ltd. Certificate No. 
NABET/EIA/2326/RA 0338 Valid up to: 07.12.2026.
Details of the proposal, as ascertained from the proposal documents and as revealed from the 
discussions held during the meeting, are given as under:
28.4.2: The Project Site for instant proposal was earlier accorded EC by MoEF&CC vide letter no. J-
13012/12/2011-IA.II(T) dated 21.08.2014 and CTE was obtained from UPPCB. The Hon’ble National 
Green Tribunal vide its judgement dated 21.12.2016 in the matter Appeal No 79 of 2014 titled as 
Debadityo Sinha vs. Mirzapur Energy (UP) Pvt. Ltd. & Others quashed the EC dated 21.08.2014 and the 
project could not be implemented further and the validity of the EC got lapse. Meanwhile, the project 
was acquired by Mirzapur Thermal Energy (UP) Private Ltd., a subsidiary of Adani Power Limited 
(APL) and submitted a fresh proposal for grant of EC by de-novo under the provisions of the EIA 
Notification, 2006.
28.4.3: The project by M/s Mirzapur Thermal Energy (UP) Private Limited (MTEUPPL) is located at 
Village Dadri Khurd, Tehsil Mirzapur Sadar, District Mirzapur, Uttar Pradesh, is for setting up a new 
power plant with a capacity of 2x800 MW coal-based Ultra Supercritical Technology.
28.4.4: Status of installation of Flue Gas Desulphurization shall be furnished as per the MoEF&CC 
Notification dated 11/07/2025:
28.4.5: The detail of the ToR is furnished as below:

Proposal No with date Consideration Details Date of acco
rd

ToR Validi
ty

IA/UP/THE/467671/2024
dated 08/05/2024

10th meeting of EAC- Th
ermal held on 10.06.2024

Terms of R
eference

29.07.2024 28.07.2028

28.4.6: Environmental site settings

S. 
N
o.

Particulars Details Remarks

1. Total land 365.19 hectare
[Private: 333.81 ha; Govt.: 31.38 ha, Agriculture: 0.ha]

Facilities Area
(in hectares)

Main Plant 85.80

Coal Handling Syste
m 64.14

Water System 33.18

Switch Yard NIL*

Green Belt 121.13

Roads (inside plant) NIL*

Township 11.57

Ash Pond 49.37

Not envisaged. Wagon Ti
ppler/ Track hopper faciliRailway Siding

2 Land use brea
k-up

In addition to the 365.19 H
a, there is a Forest land Ou
tside the Project boundary 
is 8.3581 Ha which includ
es water pipeline (5.8162 
Ha) and approach road (2.
5419 Ha). Forest proposal 
is under progress vide pro
posal no. FP/UP/THE/142
36/2015.
The above approach road 
connects the project site w
ith SH-5. Hence, the 8.358
1 Ha of forest land as men
tioned above is considered 
as a material component o
f the project as observed i
n the judgement dated 21/
12/2016 of Hon’ble NGT i
n Appeal No 79 of 2014.
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S. 
N
o.

Particulars Details Remarks

ty will be provided within 
the Plant

Water Supply Pipelin
e

Water Source from Gang
a River and Intake point a
t Upper Khajuri Dam, ab
out 32.6 Km from Plant b
oundary

Ash Transport Pipeli
ne NIL*

Others NIL

Total 365.19

* Included in main plant area

3. Land acquisi
tion details 
as per MoE
F&CC O.M, 
dated 7/10/2
014 & 19/0
2/2025

The land is already in possession with Mirzapur Ther
mal Energy (UP) Private Limited except 31.38 Ha Go
vt Land. For 31.38 Ha land transfer and mutation is u
nder progress at Revenue Dept, Vindhyachal Divisio
n, District Mirzapur Order No. 19957/2022 dated; 10.
10.2024.

Land Documents are submit
ted along with EC applicatio
n.

4. Existence of 
habitation & 
involvement 
of R&R, if a
ny.

Project site: Name of village (if any) – Nil. No R&R.
Study Area:

Habitation Distance Direction
Garhawa 2.0 Km Northeast
Ukhdand 2.1 Km North of Northwe

st
Darhiram 2.6 Km Northeast
Umaria 2.1 Km North
Marihan 4.3 Km Southwest
Dadri Khurd 1.36 Km Southeast
Danti 1.0 Km South of Southwe

st
Birohiya 2.28 Km North

R&R is not involved.

A. School
Project site: NIL
Study Area: As Below

School Distance (Km) Direction
Ordial Institute Ca
mpus - Private edu
cational institution, 
Danti,

1.35 SSW

Rajkiya Ashram P
addhati Balika Vid
hyalaya, Danti,

2.4 S

Prathmik Vidyalay
a- Umariya

2.8 NNE

B. Hospital

5 Existence of 
school and h
ospital if an
y.
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S. 
N
o.

Particulars Details Remarks

Project site: NIL
Study Area: As Below

School Distance (Km) Direction
CHC Marihan, Mir
zapur - Governme
nt Hospital.

4.6 SSE

A. Plant site
Point Latitude Longitude

1 24°59'43.10"N 82°41'1.32"E
2 24°59'15.67"N 82°40'48.65"E
3 24°59'16.22"N 82°40'32.70"E
4 24°59'0.36"N 82°40'31.30"E
5 24°58'59.94"N 82°40'21.69"E
6 24°58'43.86"N 82°40'21.29"E
7 24°58'44.48"N 82°40'0.15"E
8 24°58'34.88"N 82°39'59.91"E
9 24°58'34.59"N 82°40'10.54"E

10 24°58'27.30"N 82°40'8.78"E
11 24°58'14.57"N 82°39'55.42"E
12 24°58'6.36"N 82°39'44.21"E
13 24°58'23.71"N 82°39'48.52"E
14 24°58'25.44"N 82°39'50.05"E
15 24°58'33.97"N 82°39'46.94"E
16 24°58'37.62"N 82°39'47.94"E
17 24°58'39.68"N 82°39'45.63"E
18 24°58'48.52"N 82°39'44.25"E
19 24°59'0.89"N 82°39'49.86"E
20 24°59'12.52"N 82°39'57.77"E
21 24°59'36.31"N 82°39'57.84"E
22 24°59'42.80"N 82°39'55.48"E
23 24°59'48.80"N 82°40'4.67"E
24 24°59'53.60"N 82°40'2.03"E
25 24°59'56.49"N 82°40'9.78"E
26 25° 0'1.35"N 82°40'14.57"E
27 25° 0'6.56"N 82°40'17.38"E
28 25° 0'4.58"N 82°40'23.19"E
29 25° 0'9.45"N 82°40'25.50"E
30 25° 0'10.07"N 82°40'24.11"E
31 25° 0'14.85"N 82°40'26.43"E
32 25° 0'14.09"N 82°40'28.29"E
33 25° 0'15.05"N 82°40'28.98"E
34 25° 0'9.57"N 82°40'42.06"E
35 25° 0'10.76"N 82°40'42.96"E
36 25° 0'4.33"N 82°40'49.13"E
37 25° 0'0.20"N 82°40'46.22"E
38 24°59'58.98"N 82°40'51.13"E
39 24°59'57.20"N 82°40'50.02"E
40 24°59'54.74"N 82°40'55.39"E
41 24°59'49.00"N 82°40'51.94"E
42 24°59'45.52"N 82°40'55.23"E
43 24°59'43.90"N 82°40'53.55"E

6. Latitude and 
Longitude o
f all corners 
of the projec
t site.
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S. 
N
o.

Particulars Details Remarks

B. Ash pond
Point Latitude Longitude

A 24°59'52.57"N 82°40'18.16"E
B 25° 0'5.61"N 82°40'18.27"E
C 25° 0'4.65"N 82°40'23.03"E
D 25° 0'9.40"N 82°40'25.52"E
E 25° 0'10.13"N 82°40'24.16"E
F 25° 0'14.84"N 82°40'26.44"E
G 25° 0'14.10"N 82°40'28.34"E
H 25° 0'15.10"N 82°40'29.03"E
I 25° 0'9.56"N 82°40'42.06"E
J 25° 0'10.73"N 82°40'42.99"E
K 25° 0'4.36"N 82°40'49.10"E
L 25° 0'0.20"N 82°40'46.18"E
M 25° 0'0.13"N 82°40'49.58"E
N 24°59'58.97"N 82°40'51.13"E
N 24°59'57.17"N 82°40'50.05"E
O 24°59'54.77"N 82°40'55.43"E
P 24°59'52.43"N 82°40'53.24"E

7. Elevation of 
the project si
te

Minimum: 169 m AMSL
Maximum: 214 m AMSL
Average: 193 m AMSL

8. Involvement 
of Forest lan
d if any.

No forest land is involved within Project /Plant Area. 
NOC regarding non-involvement of forest land has bee
n issued by Forest Office Mirzapur vide letter no. 422
9/Mirzapur/15 dated 30.05.2025.

However, Forest land Outsid
e the Project boundary is 8.3
581 Ha which includes water 
pipeline (5.8162 Ha) and app
roach road (2.5419 Ha). Fore
st proposal is under progress 
vide proposal no. FP/UP/TH
E/14236/2015

Project site: Nil
Study area:

9. Water body (
Rivers, Lake
s, Pond, Na
la, Natural 
Drainage, C
anal etc.) exi
sts within th
e project
site as well a
s study area

S.N
o Particulars Distance (km) Direction

1
Unnamed Seaso
nal Nala

Adjacent to the 
site W

2 Jogldari Nala 1.9 SE
3 Jamthwa Nadi 2.2 WSW
4 Pahiti Nadi 3.6 NNE
5 Kuardari Nadi 6.0 W
6 Amjhar Nala 6.4 WSW

7
Upper Khajuri 
Dam 6 W

8 Dhenkwan Dam 6.2 E

9
Imiliya Bandhw
a 9.82 E

*Source: - All distances are taken with respect to S.O.I. 
Toposheet, which is pertinent to this project.

.
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S. 
N
o.

Particulars Details Remarks

1
0.

Existence of 
ESZ/ESA/
national par
k/ wildlife sa
nctuary/ bios
phere reserv
e/ tiger reser
ve/ elephant 
reserve etc. i
f any within 
the study are
a

Study area
Name of the ESZ/ESA: Nil
Status of Notification: NA
Distance of project from ESZ/ESA: NA
Authenticated map of ESZ projecting distance o
f ESZ from project site: NA
Status of NBWL approval: NA

List List of Reserved and Protected Forests:

S. No. Particulars
Distance (km 

) Direction

RF/PF
1 Mirzapur RF Adjoining SE
2 Danti RF Adjoining N
3 R.F. (Lodhpur) 4.0 NE
4 Patehra RF 5.6 SW
5 Sarson R.F. 5.6 SE
6 Dhanuhaw Pahar 5.8 ESE

7
Chacdlewakhurd R.
F. 6.8 NE

8 Danti R.F. 6.9 NW
9 Karaunda R.F. 6.9 WSW

10 Malua R.F. 7.5 SW
11 Purainiyan R.F. 7.0 SE
12 Golhanpur R.F. 7.0 E
13 R.F. (Atraura) 8.1 N
14 Matihani R.F. 9.0 ESE
15 Patehar R.F. 9.2 WSW
16 Barkachhar R.F. 9.8 NW

No National Park, Sanctuary, Elephant/Tiger Reserv
e, or migratory routes/wildlife corridor exists within 1
0 km of the TPP.

1
1.

Archaeologi
cal sites mon
uments/ hist
orical temple
s etc.

There are no Archaeological sites present within study ar
ea.

1
2.

Facility envi
saged in CR
Z area (Only 
for coastal p
ower plant)

Name of the facility in CRZ area – Nil
Recommendations of CZMA – NA
Status of CRZ clearance – NA

1
3.

Involvement
Of Critically 
Polluted Are
a/Severely P
olluted area 
as per 2018 
CEPI score

Involvement of CPA/SPA: Nil
Proximity to CPA/SPA: - Nil

28.4.7: The unit configuration and capacity of proposed project is given as below:
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Sr. 
No.

Existing power pl
ant configuration 
and capacity

Proposed power pl
ant configuration a
nd capacity

Total Technology 
adopted

1 Nil 1600 (2x800) MW 1600 MW Ultra Super Criti
cal

28.4.8: The details of the fuel (Coal/LDO) requirement for the proposed project/ expansion cum 
proposed project along with its source and mode of transportation is given as below:

Details
Fuel requir
ement (MT

PA)
Source

Distance 
from site 

(Kms)

Mode of 
Transp
ortation

Coal characteristi
cs

(Worst case scen
ario)

Linkage d
ocument

Coa
l

6.4
(85% PLF)

Coal Mines o
f NCL / SEC
L / CCL & C
ommercial Co
al Mines and 

e-auction.

Approx 2
00 Km

Rail Ash <40 (%)
Sulphur <0.50 

(%)
Moisture-13 

(%)
GCV - 3200-430

0 Kcal/Kg

FSA and 
E-auction

LD
O/ 
HS
D

15000 KL p
er Annum

Local Market/
Vendors

Approx. 
40 Km

Road Low Sulphur (3-
5% mass)

Local Ven
dors

28.4.9: The water requirement for the proposed project is estimated as 76,800 m3/day, out of which 
76,800 m3/day of fresh water requirement will be meet from the Ganga River. The Permission for 
drawl of surface water is obtained from WRD Uttar Pradesh for 36 MCM/Year (98,630 m3/day) vide 
letter no. 3613/11-27-C.0-4-174/11 dated 09.10.2011. The water will be transported to the plant site 
through the pipeline. The specific water consumption for the proposed power plant will be <2.5 
m3/MWhr.
28.4.10: The power requirement for the proposed project is estimated as 7.5 MW during Construction 
Phase and will be obtained from nearby UP Electricity Board Sub-station.
28.4.11: Baseline Environmental Studies

Period October’ 2024 to December 2024 Additional study
(if any)

AAQ
parameters at
11 Locatio
ns (min and 
max)

Parameter Min (μg/m3 ) Max (μg/m3 )
PM 2.5 22 41
PM 10 48 69
SO2 4.7 10.5
NOx 3.7 11.8
CO 0.04 0.454

Incremental G
LC level

Parameter Maximum GLC
PM10(µg/m3) 0.323 at 550 meters downwind
PM2.5(µg/m3) 0.084 at 550 meters downwind
SO2(µg/m3) 7.74 at 550 meters downwind
NOX(µg/m3) 6.33 at 550 meters downwind

Note:
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Period October’ 2024 to December 2024 Additional study
(if any)

Ground water 
quality at 19 lo
cations

pH: 6.69 to 7.79, Total Hardness (as CaCO3): 98 mg/l – 178 mg/l; Chlori
des: 54 mg/l to 90 mg/l, Fluoride: BDL (Dl-0.1) mg/l, Heavy metals like 
Copper (as Cu) - BLQ(LOQ-0.01), Lead (as Pb) - BLQ (LOQ- 0.005), Ca
dmium (as Cd) - BLQ(LOQ-0.002), Chromium (as Cr) -
BLQ (LOQ-0.02), Arsenic (as As) - BLQ (LOQ-0.005) and Mercury (as 
Hg)- BLQ(LOQ-0.001).

Surface water 
quality at 07 lo
cations

pH 7.26 to 7.75, Dissolved Oxygen (DO): 4.9 to 7.3 mg/l and BOD: 4- 8 m
g/l. COD from 10 to 23 mg/l

Effluent gener
ation details a
nd its treatme
nt

The project is bas
ed on Zero Liquid 
Discharge (ZLD).

Noise levels L
eq
(Day and Nig
ht) at 11 locat
ions

The Leq values for day time was observed to be 52.3 to 49.2 dB (A), while 
during night time 44.0 to 40.2 dB (A).

Traffic assess
ment study fin
dings

· Traffic study has been conducted for one month.
· Traffic study has been conducted at State Highway-5 which is at an aerial 

distance of about 1km towards WSW.
· Transportation of coal will be done by Rail.

· The PCU is 525.5 PCU/day on State Highway-5 and level of service (LOS) is A.
Road Volume

(in PCU/D
ay)

Capacity
(in PCU/D

ay)

Existing
V/C Rat

io

LOS Performance

SH-5 525.5 15000 0.035 A Excellent
PCU load after proposed project:

Changed V/C and LOS after adding genera
ted traffic from operational phase of propo

sed projectRoad Existing L
OS

V C V/C Modified L
OS

S.H.-5 A ‘Excelle
nt’

525.5 + 76
2 = 1287.5 15000 0.08 A ‘Excellen

t’
· Conclusion: The level of service will be A after including additional traffic due t

o the proposed project.

Soil Quality 
at 11 Locatio
ns

pH range 7.81 to 8.12; Electrical conductivity (EC); 174 to 184 mhos/cm; 
Calcium: 198 to 274 mg/kg; Sodium:67 to 97 mg/kg; potassium: 88 to 162 
/kg/ha; Nitrogen: 10.3 to 11.3 kg/ha; Phosphorous: 11.4 to 13.5 mg/kg; 
Cation Exchange Capacity (CEC): 2 to 2.6 meg/100gm; Magnesium: 24 t
o 134 mg/kg; Organic Matter: 0.80% to 0.89 %

Certified list of 
Flora & Fauna is 
received from D
FO Mirzapur vid
e letter no. 4226/

Flora and fau
na

22 Schedule I Species found in the buffer zone during field survey and s
econdary sources. Out of 22 Schedule I Species, 10 are mammals, 6 are 
avifauna and 6 herpeto-fauna.
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Period October’ 2024 to December 2024 Additional study
(if any)

Mirzapur/15 dat
ed 30.05.2025.
Wildlife Conser
vation Plan has 
been prepared an
d submitted for f
urther approval t
o the State Fores
t department.

Hydrogeology 
study

The action plan to address the recommendation of the Hydrogeology re
port and Watershed management plan are as below:

Sl.
No.

Recommendations Action Plan

1 Since the TDS value in W-13 
well was slightly above the ac
ceptable TDS limit, it is recom
mended to monitor that the TD
S levels in the discharged wate
r meet regulatory requirements 
to prevent any negative enviro
nmental impact from the plant'
s operations

Water quality monitoring shall b
e done once a month through N
ABL accredited laboratory to mo
nitor TDS Level.

2 As the value of hardness as Ca
CO, in W-l groundwater sampl
e was found to be above accep
table limit but within the perm
issible limit, a need for ongoin
g monitoring and potential re
mediation efforts can be sugge
sted in the report.

Water quality monitoring shall 
be done once in a month engagi
ng NABL accredited laboratory 
to track hardness as CaCO3 co
ntent and corrective/preventive 
actions will be taken based on f
indings in the report.

3 By reviewing the report, it was 
found that the value of Calciu
m at W-l groundwater sample 
was found to be above accepta
ble limit but within permissibl
e limits which may result in en
crustation, the plant may take 
some preventive measures acc
ordingly.

Regular monitoring of groundw
ater quality, particularly calciu
m concentration, will be condu
cted once a month through NA
BL accredited laboratory to mo
nitor Calcium Level.
Periodic maintenance and desc
aling of pipelines, storage syste
ms, and water-handling equipm
ent will be done.

4 The maximum value pf alkalin
ity at W-13 groundwater samp
le falls above the 'acceptable li
mit' as per Indian Drinking Wa
ter Standards 10500:2012. It is 
recommended to suggest some 
preliminary treatment measure
s for ensuring operational effic
iency of the plant.

Mirzapur TPP will initiate a ro
utine water quality monitoring 
program, with monthly samplin
g and analysis of alkalinity and 
associated parameters through 
NABL accredited laboratory an
d corrective/preventive actions 
will be taken based on findings 
in the report.
In addition to above, Mirzapur 
TPP shall be using Surface wat
er and ZLD will be Implemente
d

Consultant detail
s:
The hydrogeolo
gy study report 
has been prepar
ed by M/s. Aks
har Geo Service
s Pvt. Ltd & Ve
tted by NIT Del
hi.

Impact study Recommendations of study report: Indian Institute 
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Period October’ 2024 to December 2024 Additional study
(if any)

on biodiversit
y and aquatic 
ecology

· Wildlife Protection: Launch anti-poaching and forest protection meas
ures; set up wildlife camps with communication tools

· Habitat Restoration: Implement soil and moisture conservation, affor
estation with native species, and green belt development

· Species Conservation: Develop targeted plans for Schedule-I species l
ike Felis chaus, Hyaena hyaena, Melursus ursinus, and others found i
n the buffer zone

· Community Engagement: Promote eco-clubs, green brigades, and alte
rnative livelihoods to reduce forest dependence

· Budget Allocation: ₹148.02 Lakhs over 5 years for habitat man
agement, fire control, awareness, and capacity building

of Social Welfar
e and Business 
Management, U
niversity of Calc
utta in 2025.

Risk assessme
nt study

Project specific risk assessment with respect to storage of LDO, furnace 
oil & coal storage and other hazardous chemicals is included in Final EI
A-EMP Report.
The appropriate preventive measures and necessary safeguards such as t
oxic and flammable gas detectors, alarm / interlock systems, breathing a
pparatus for working personnel, fire protection systems such as fire extin
guishers, water curtain, fire water hydrants in place, the untoward conse
quences and the major risk due to the same could be eradicated.

Gaurang Enviro
nmental Solutio
ns Pvt Ltd.

Marine Impac
t Assessment 
Study

Not Applicable --

28.4.12: The details of solid and hazardous waste generation along with its mode of treatment/disposal 
is furnished as below:

S.
No.

Type of 
Waste

Source Quantit
y gener
ated (T

PA)

Mode of Tr
eatment

Disposal Remark
s

1 Municipal Soli
d Waste

Plant Cant
een

70.08 TPA Collected; seg
regated using 
color coded w
aste bin, Orga
nic waste conv
erters (OWC)

Inorganic will be d
isposed via local m
unicipal authorized 
vendor & Organic/
Biodegradable was
te by OWC.

-

2 E-waste IT & Telec
om Equip

ment

~2.0 TPA Collected; seg
regated

Registered Recycler v
endor

3 Battery waste 
from UPS

Automotiv
e & Indust

rial

~3 TPA Collected; seg
regated

Authorized Vendor

4 Bio medical w
aste

First aid ce
nter

0.02 TPA Collected; seg
regated

Authorized vendor

Used/ Spent 
Oil – 60 TPA,
Waste or resid
ues Empty Bar

5 Hazardous Wa
ste

Plant Oper
ation

Registered Recyclers/
Pre-processors with S
PCB & Authorized Re
cyclers
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S.
No.

Type of 
Waste

Source Quantit
y gener
ated (T

PA)

Mode of Tr
eatment

Disposal Remark
s

rels/ Container
s/ Contaminat
ed Liners – 12 
TPA containin
g oil – 10.0 TP

A

28.4.13: Public Consultation:
The public hearing was conducted on 11.04.2025 at Near Upper Primary School, Madihaan Market, 
Madihaan Tehsil and District Mirzapur (U.P).

Details of advertisement 
given

1. The Indian Express dated 07.03.2025
2. Amar Ujala dated 07.03.2025

Date of public consultati
on

Date: 11.04.2025, Thursday, 11:00 AM onwards

Venue Near Upper Primary School, Madihaan Market, Madihaan Tehsil and District Mirz
apur.

Presiding Officer 1. Sri S.P Shukla, Additional District Magistrate, Mirzapur
2. Sri R.K Singh, Regional Officer, U P. Pollution Control Board, Sonbhadra

Major issues raised During the public hearing, stakeholders 100% supported the project, recognizing 
its potential to catalyze regional development. Key suggestions included giving p
riority in employment to local residents, supporting educational infrastructure (in
cluding smart classrooms), and addressing drinking water concerns through bore
well installations. The public also appreciated the company’s initiatives in comm
unity health, sports, and infrastructure, and requested their continuation.

No. of people attended 14 No. Verbal representation•
50 No. Written Representation/ Responses received from local people/villagers•

2 No. Written Representations received through UPPCB Office after the Public Heari
ng

Summary of needs highlighted during the public consultation:

Category Key Concerns Raised Responses Provided

Local Developme
nt

During the public hearing, the public 
was in full support for the proposed Pr
oject

We have assured the public that 'development will 
be done in the project area on priority basis throug
h CER/CSR activities

Employment Employment Opportunity The company is committed to providing preference 
to locals based on their educational qualification an
d experience. MTEUPPL through Adani foundatio
n proposes to focus on development of the project 
area in the following areas under the Socio-EMP (
CER) initiative. Education Community Health & S
ustainability Livelihood Development.

Action plan as per MoEF&CC O.M. dated 30/09/2020 to address the concerns of public 
consultation:
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S
r. 
N
o

Ph
ysi
cal 
ac
tiv
ity 
an
d 
ac
tio
n 
Pl
an

Year of implementation
(Rs. In Crores)

Budget
(in Crores)

25-26 26-27 27-28 28-29 29-30

A Educational Initiatives

M
od
er
niz
ati
on, 
Re
pai
r 
& 
co
nst
ru
cti
o
n/
ma
int
en
an
ce 
of 
ide
nti
fie
d 
Pr
im
ar
y / 
Hi
gh
er 
Se
co
nd
ar
y 
Sc
ho
ol 
of 

0.5 0.75 0.75 0.75 0.75 3.50
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S
r. 
N
o

Ph
ysi
cal 
ac
tiv
ity 
an
d 
ac
tio
n 
Pl
an

Year of implementation
(Rs. In Crores)

Budget
(in Crores)

25-26 26-27 27-28 28-29 29-30

ne
ar
by 
vil
la
ge
s o
f t
he 
pr
oje
ct 
sit
e i
n c
on
sul
tat
io
n 
wi
th 
Lo
cal 
Go
ve
rn
me
nt/
Sc
ho
ol 
Au
th
ori
tie
s i
n v
ill
ag
es 
Da
dri 
Kh
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S
r. 
N
o

Ph
ysi
cal 
ac
tiv
ity 
an
d 
ac
tio
n 
Pl
an

Year of implementation
(Rs. In Crores)

Budget
(in Crores)

25-26 26-27 27-28 28-29 29-30

ur
d 
& 
M
adi
ha
n.

Di
str
ib
uti
on 
of 
dri
nk
in
g 
wa
ter 
filt
er
s/
Dr
in
ki
ng 
wa
ter 
co
ole
rs i
n s
ch
oo
ls i
n n
ear
by 
vil
lag
es.

0.35 0.35 0.35 0.35 0.35 1.75
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S
r. 
N
o

Ph
ysi
cal 
ac
tiv
ity 
an
d 
ac
tio
n 
Pl
an

Year of implementation
(Rs. In Crores)

Budget
(in Crores)

25-26 26-27 27-28 28-29 29-30

Ba
sic 
tea
chi
ng 
an
d l
ear
ni
ng 
inf
ras
tru
ctu
re 
su
pp
ort 
to 
Go
vt. 
Sc
ho
ol
s, 
Su
pp
ort
in
g i
n c
rea
tio
n o
f a
sse
m
bl
y h
all
s, 
pr
ay
er 

0.5 0.75 0.75 0.75 0.75 3.50
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S
r. 
N
o

Ph
ysi
cal 
ac
tiv
ity 
an
d 
ac
tio
n 
Pl
an

Year of implementation
(Rs. In Crores)

Budget
(in Crores)

25-26 26-27 27-28 28-29 29-30

hal
ls, 
cla
ssr
oo
ms 
an
d s
ma
rt 
cla
ss, 
co
m
pu
ter 
ro
o
m, 
sp
ac
e f
or 
mi
d-
da
y 
me
al
s, 
pla
yg
ro
un
d, 
sc
ho
ol 
bo
un
da
ry 
wa
lls 
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S
r. 
N
o

Ph
ysi
cal 
ac
tiv
ity 
an
d 
ac
tio
n 
Pl
an

Year of implementation
(Rs. In Crores)

Budget
(in Crores)

25-26 26-27 27-28 28-29 29-30

et
c. 
for 
go
ve
rn
me
nt 
sc
ho
ols 
in 
vil
lag
es 
Ko
tw
a P
an
de
y,
Su
kh
na
i, 
De
va
ri 
Ka
la
n.

Pr
ov
idi
ng 
sc
ho
lar
shi
ps 
to 
me
rit

0.23 0.23 0.23 0.23 0.23 1.15
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S
r. 
N
o

Ph
ysi
cal 
ac
tiv
ity 
an
d 
ac
tio
n 
Pl
an

Year of implementation
(Rs. In Crores)

Budget
(in Crores)

25-26 26-27 27-28 28-29 29-30

ori
ou
s s
tu
de
nts

On
lin
e c
ou
rse
s f
or 
stu
de
nts 
in 
em
er
gi
ng 
tec
hn
ol
og
ies 
su
ch 
as 
Ar
tifi
cia
l I
nte
lli
ge
nc
e, 
El
ect
ric 
Ve
hic

0.25 0.25 0.25 0.25 0.25 1.25
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S
r. 
N
o

Ph
ysi
cal 
ac
tiv
ity 
an
d 
ac
tio
n 
Pl
an

Year of implementation
(Rs. In Crores)

Budget
(in Crores)

25-26 26-27 27-28 28-29 29-30

le
s, 
Re
ne
wa
ble 
En
er
gy 
et
c. t
o e
qu
ip 
stu
de
nts 
wi
th 
jo
b-r
ea
dy 
ski
lls 
thr
ou
gh 
Ad
ani 
Sk
ill 
De
vel
op
me
nt 
Ce
ntr
e (
A
S
D
C).
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S
r. 
N
o

Ph
ysi
cal 
ac
tiv
ity 
an
d 
ac
tio
n 
Pl
an

Year of implementation
(Rs. In Crores)

Budget
(in Crores)

25-26 26-27 27-28 28-29 29-30

Su
b 

To
tal

1.6 2.35 2.6 2.6 2.6 11.75

B Community Health Initiatives

Pr
ov
idi
ng 
ass
ist
an
ce 
for 
the 
co
nst
ru
cti
on 
& 
op
era
tio
n o
f
Pri
ma
ry 
He
alt
h 
Ce
ntr
e e
qu
ip
pe
d 
wi
th 

0.50 0.75 0.95 1.00 1.00 4.20
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S
r. 
N
o

Ph
ysi
cal 
ac
tiv
ity 
an
d 
ac
tio
n 
Pl
an

Year of implementation
(Rs. In Crores)

Budget
(in Crores)

25-26 26-27 27-28 28-29 29-30

ne
ce
ssa
ry 
fac
ilit
ies
an
d o
the
r h
eal
th 
ce
nte
rs i
n 
Vi
lla
ge 
Pa
te
wa
r 
& 
ot
he
r n
ear
by
vil
lag
es 
of 
M
TE
U
PP
L i
n c
on
sul
tat
io
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S
r. 
N
o

Ph
ysi
cal 
ac
tiv
ity 
an
d 
ac
tio
n 
Pl
an

Year of implementation
(Rs. In Crores)

Budget
(in Crores)

25-26 26-27 27-28 28-29 29-30

n 
wi
th 
loc
al 
go
ve
rn
me
nt
aut
ho
riti
es.

Ru
ral 
M
edi
cal 
Ca
m
ps 
thr
ou
gh 
M
edi
cal 
Te
am 
of 
Pri
ma
ry
He
alt
h 
Ce
ntr
e , 
Sa
fe 
M

0.40 0.80 0.80 0.5 0.5 3.00
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S
r. 
N
o

Ph
ysi
cal 
ac
tiv
ity 
an
d 
ac
tio
n 
Pl
an

Year of implementation
(Rs. In Crores)

Budget
(in Crores)

25-26 26-27 27-28 28-29 29-30

en
str
ual 
Hy
gie
ne 
M
an
ag
em
ent
A
wa
re
ne
ss, 
M
eg
a 
He
alt
h 
Ca
m
p, 
Ca
tar
act 
Sc
ree
ni
ng 
&
Op
era
tio
n i
n n
ear
by 
vil
lag
es 
of 
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S
r. 
N
o

Ph
ysi
cal 
ac
tiv
ity 
an
d 
ac
tio
n 
Pl
an

Year of implementation
(Rs. In Crores)

Budget
(in Crores)

25-26 26-27 27-28 28-29 29-30

M
TE
U
PP
L.

Pr
o
m
oti
on 
of 
aw
are
ne
ss 
of 
ma
ln
utr
iti
on 
an
d a
ne
mi
a, 
Sa
fe
M
en
str
ual 
Hy
gie
ne 
M
an
ag
em
ent 
A
wa
re

0.12 0.12 0.12 0.62 0.62 1.60
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S
r. 
N
o

Ph
ysi
cal 
ac
tiv
ity 
an
d 
ac
tio
n 
Pl
an

Year of implementation
(Rs. In Crores)

Budget
(in Crores)

25-26 26-27 27-28 28-29 29-30

ne
ss, 
M
eg
a 
He
alt
h
Ca
m
p, 
Ca
tar
act 
Sc
ree
ni
ng 
& 
Op
era
tio
n i
n 
M
adi
ha
n a
nd
ne
ar
by 
vil
lag
es. 
Sa
nit
ar
y n
ap
ki
n v
en
di
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S
r. 
N
o

Ph
ysi
cal 
ac
tiv
ity 
an
d 
ac
tio
n 
Pl
an

Year of implementation
(Rs. In Crores)

Budget
(in Crores)

25-26 26-27 27-28 28-29 29-30

ng 
& 
dis
po
sal
ma
chi
ne, 
pr
ov
isi
on 
of 
Gi
rl
s’ 
To
ile
ts 
wi
th 
re
gu
lar 
wa
ter
su
pp
ly 
fac
ilit
ie
s.

Pr
o
m
oti
on 
of 
Po
sh
an 
Va

0.34 0.34 0.34 0.34 0.34 1.70
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S
r. 
N
o

Ph
ysi
cal 
ac
tiv
ity 
an
d 
ac
tio
n 
Pl
an

Year of implementation
(Rs. In Crores)

Budget
(in Crores)

25-26 26-27 27-28 28-29 29-30

tik
a a
t b
ac
ky
ar
d o
f v
ill
ag
ers 
& 
Pr
oje
ct 
Su
po
sh
an.

Su
b 

To
tal

1.36 2.01 2.21 2.46 2.46 10.50

C Sustainable Livelihood and Women Empowerment

Sk
ill 
De
vel
op
me
nt 
Ce
ntr
e (
S
D
C) 
to 
ma
ke 

0.40 0.80 0.80 0.90 0.90 3.80
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S
r. 
N
o

Ph
ysi
cal 
ac
tiv
ity 
an
d 
ac
tio
n 
Pl
an

Year of implementation
(Rs. In Crores)

Budget
(in Crores)

25-26 26-27 27-28 28-29 29-30

the 
yo
ut
h f
or
ac
hie
vi
ng 
the
ir 
Go
als 
in 
lif
e b
y b
ec
o
mi
ng 
Sk
ill
ed
Pr
of
ess
io
nal
s.

De
vel
op
me
nt 
& 
Su
pp
ort 
for 
Dr
ip 
irri

0.37 0.37 0.37 0.37 0.37 1.85
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S
r. 
N
o

Ph
ysi
cal 
ac
tiv
ity 
an
d 
ac
tio
n 
Pl
an

Year of implementation
(Rs. In Crores)

Budget
(in Crores)

25-26 26-27 27-28 28-29 29-30

gat
io
n, 
ass
ist
an
ce 
for
m
us
hr
oo
m, 
ve
get
abl
e c
ult
iva
tio
n a
nd 
liv
est
oc
k
ma
na
ge
me
nt 
in 
co
re 
zo
ne 
vil
lag
es.

Su
b 

To
tal

0.77 1.17 1.17 1.27 1.27 5.65
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S
r. 
N
o

Ph
ysi
cal 
ac
tiv
ity 
an
d 
ac
tio
n 
Pl
an

Year of implementation
(Rs. In Crores)

Budget
(in Crores)

25-26 26-27 27-28 28-29 29-30

D Community Infrastructure Development

Re
pai
rin
g, 
str
en
gt
he
ni
ng 
& 
M
ain
ten
an
ce 
of 
Ex
isti
ng 
Ro
ad
s
in 
co
ns
ult
ati
on 
wi
th 
Gr
am 
Pa
nc
ha
yat
s.

0.50 1.50 1.50 1.75 0.50 5.75

To 
pr 0.20 0.20 0.20 0.20 0.20 1.00
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S
r. 
N
o

Ph
ysi
cal 
ac
tiv
ity 
an
d 
ac
tio
n 
Pl
an

Year of implementation
(Rs. In Crores)

Budget
(in Crores)

25-26 26-27 27-28 28-29 29-30

ov
ide 
fac
ilit
y f
or 
po
tab
le 
dri
nk
in
g 
wa
te
r,  
an
d 
wa
ter 
su
pp
ly 
sy
ste
m 
thr
ou
gh 
ov
er
he
ad 
tan
ks

Cr
eat
io
n o
f c
lea
n a
nd 

0.30 0.30 0.40 0.40 0.35 1.75
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S
r. 
N
o

Ph
ysi
cal 
ac
tiv
ity 
an
d 
ac
tio
n 
Pl
an

Year of implementation
(Rs. In Crores)

Budget
(in Crores)

25-26 26-27 27-28 28-29 29-30

hy
gie
nic 
en
vir
on
me
nt 
by 
pr
op
er
dr
ain
ag
e s
yst
em
s, 
co
m
m
un
ity 
sa
nit
ati
on 
ca
m
pai
gn, 
wa
ste
ma
na
ge
me
nt 
aw
are
ne
ss 
et
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S
r. 
N
o

Ph
ysi
cal 
ac
tiv
ity 
an
d 
ac
tio
n 
Pl
an

Year of implementation
(Rs. In Crores)

Budget
(in Crores)

25-26 26-27 27-28 28-29 29-30

c. i
m
ple
me
nta
tio
n o
f S
wa
ch
ch
h
Bh
ara
t I
nit
iat
iv
e.

Up
gr
ad
ati
on 
& 
Re
no
vat
io
n o
f s
ani
tat
io
n f
aci
liti
es 
su
ch 
as 
toi
let

0.70 0.70 0.70 0.70 0.70 3.50
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S
r. 
N
o

Ph
ysi
cal 
ac
tiv
ity 
an
d 
ac
tio
n 
Pl
an

Year of implementation
(Rs. In Crores)

Budget
(in Crores)

25-26 26-27 27-28 28-29 29-30

s i
n s
ch
oo
ls 
wi
th 
pri
ori
ty 
for 
gir
ls.

Pr
ov
isi
on 
of 
sol
ar 
str
eet 
lig
hti
n
g/
pa
nel
s i
n n
ear
by 
sc
ho
ol
s,
loc
al 
he
alt
h c
ent
ers 

0.51 0.51 0.51 0.51 0.51 2.55
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S
r. 
N
o

Ph
ysi
cal 
ac
tiv
ity 
an
d 
ac
tio
n 
Pl
an

Year of implementation
(Rs. In Crores)

Budget
(in Crores)

25-26 26-27 27-28 28-29 29-30

of 
ne
ar
by 
vil
lag
es, 
gr
ee
n n
urt
uri
ng
pr
og
ra
m
s, 
pla
nta
tio
n d
riv
es 
et
c.

Su
b 

To
tal

2.21 3.21 3.31 3.56 2.26 14.55

E Sports & Culture Development

Pr
o
m
oti
on 
of 
sp
ort
s f

0.25 0.25 0.25 0.25 0.25 1.25
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S
r. 
N
o

Ph
ysi
cal 
ac
tiv
ity 
an
d 
ac
tio
n 
Pl
an

Year of implementation
(Rs. In Crores)

Budget
(in Crores)

25-26 26-27 27-28 28-29 29-30

or 
yo
ut
hs 
an
d 
wo
me
n

Cu
ltu
ral 
act
ivi
tie
s f
or 
vil
lag
ers

0.16 0.16 0.16 0.16 0.16 0.80

Su
b 

To
tal

0.41 0.41 0.41 0.41 0.41 2.05

Tr
ee 
pla
nta
tio
n i
n 

Go
vt. 
Sc
ho
ol 
an
d 

Co
m

F

0.20 0.60 0.40 0.40 0.40 2.00
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S
r. 
N
o

Ph
ysi
cal 
ac
tiv
ity 
an
d 
ac
tio
n 
Pl
an

Year of implementation
(Rs. In Crores)

Budget
(in Crores)

25-26 26-27 27-28 28-29 29-30

m
un
ity 
He
alt
h 

Ce
ntr
e i
n 
Vi
lla
ge
s 

Ga
rh
w
a, 

Uk
hd
an
da 
& 
Da
rhi 
Ra
m

Su
b 

To
tal

Total B
udget

6.55 9.75 10.1 10.7 9.4 46.50

28.4.14: The capital cost of the proposed project is Rs. 18300 Crores and the capital cost for 
environmental protection measures is proposed as Rs.3012.39 Crores (Excluding cost towards addressal 
of Public Consultation issues). The annual recurring cost towards the environmental protection measures 
is proposed as Rs.32.12 Crores (Excluding cost towards addressal of Public Consultation issues). The 
employment generation from the proposed project (Operational Phase) is Permanent: 250, Contractual: 
2600. The details of cost for environmental protection measures as follows:
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S. N
o.

Item Description EMP Cost
(Rs. in Crores)

Recurring Cost (Rs. i
n Crores)

1 Air Pollution Control 2459.04 24.59

2 Noise Control 3.54 0.224

3 Water Pollution Control (Including RWH +Solar) 261.3 0.06

4 Ash Management 254.88 5.0

5 Environmental Monitoring & Management 21.83 0.25

6 Green Belt Development 11.80 2.0

7 Addressal of Public Consultation issues 46.5 4.65

Total 3058.89 36.77

28.4.15: The proposed Greenbelt will be developed in 121.13 ha area which is about ~33.16 % of the 
total project area of 365.19 ha with total sapling of 302825 nos. A 10m wide greenbelt, consisting of 
at least 3 tiers around plant boundary will be developed as greenbelt and green cover as per CPCB 
guidelines. Local and native species will be planted with a density of 2500 trees per hectare. Total 
number of 302825 saplings will be planted and nurtured in 121.13 ha in 5 years. The Capital Budget 
of 11.8 Crores and recurring budget is 2.0 Crores is earmarked for Greenbelt development.
28.4.16: Ash management

Details Annual gen
eration

(MTPA)

Utilization (MTP
A)

% of utilizatio
n

Balance qua
ntity (MTP

A)

No. of storage s
ilos with capaci

ty

Ash (Fly & Botto
m)

2.56 2.56 100 0 6 x 2500MT

Ash Pond details: -

S.No. Details of Ash Pond Ash pond

1. Area (Ha) 49.37 Ha

2. Dyke height (m) 15

3. Volume (m3) 74 Lac m3

4. Quantity of ash to be disposed (Metric Tons) 88.8 Lac MT

5. Expected life of ash pond (number of years and months) Capacity/life of ash dyke calcul
ated for 20 years

6. Type lining carried in ash pond: HDPE lining of LDPE lining or c
lay lining or No lining

HDPE

7. Mode of disposal: Dry disposal or wet slurry (in case of wet slur
ry please specify whether HCSD or MCSD or LCSD)

HCSD / MCSD
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8. Ratio of ash: water in slurry mix (1: ): 65 :35

9. Ash water recycling system (AWRS): Yes or No Yes

10. Quantity of wastewater from ash pond to be discharged into land 
or water body (m3)

0

11. Details regarding dyke stability study and name of the organizati
on who conducted the study:

N.A

Ash utilization plan –

S.N
o.

Activity (as applicable) Quantity Percentage

Fly ash based products (bricks or blocks or til
es or fiber cement sheets or pipes or boards or 
panels)

0.05 2%

Cement manufacturing 2.05MTPA 80%

Construction of roads, road and fly over em
bankment

0.46 MTPA 18%

Total 2.56 MTPA 100 %

28.4.17: Summary of violation under EIA, 2006/court case/show cause/direction if any, related to 
the project under consideration is furnished as below:

S
l.
N
o.

Case n
o.

Name o
f The C
ourt

Brief Summar
y of the Case

Last Dat
e of Hear

ing

Next
Date of 
Hearing

Action taken by PP

1

29/2024 
In appea
l no- 79/
2014

Nation
al Gre
en Tri
bunal

In December’ 2016, 
NGT judgement set a
side the EC of the 13
20 MW TPP at Mirza
pur and vide their jud
gment in May’2017, t
hat Project proponent 
is at liberty to approa
ch the MoEFCC or a
ny other competent a
uthority for processin
g of the applications f
or grant of EC upon 
making up for rectifyi
ng the defects and def
iciencies pointed out i
n the judgment. How
ever, the authorities c
oncerned are at libert
y to process the same 
in accordance with la
w while strictly adher
ing to the content of t
he judgment.

14.07.201
6

Disposed 
Off

The Suggestions in the 
Order as well MoEFCC, 
we have taken all the ade
quate measures to compl
y.
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S
l.
N
o.

Case n
o.

Name o
f The C
ourt

Brief Summar
y of the Case

Last Dat
e of Hear

ing

Next
Date of 
Hearing

Action taken by PP

2 883/202
4

National 
Green Tri
bunal

Hon'ble National Gre
en Tribunal has taken 
suo motu cognizance 
of the news item "Ex
perts flag large-scale 
clearing of vegetation 
in Mirzapur forest" p
ublished in Hindustan 
Times on 03.07.2024 
and has registered Ori
ginal Application No. 
883/2024 and started 
hearing. Hon'ble NG
T has made "Mirzapur 
Thermal Energy (U.
P.) Private Limited" a
s Respondent No. 5 by 
order dated 25/10/202
4.

21.07.202
5

The next d
ate of hea
ring: 18.0

8.2025

Forest proposal is alread
y submitted vide proposa
l no. FP/UP/THE/14236/
2015
The Proposed Forest Div
ersion 8.3581 Ha is Outs
ide the Project boundary, 
which includes water pip
eline (5.8162 Ha) and ap
proach road (2.5419 Ha). 
Stage-I clearance is awai
ted.

We have complied with 
all the stipulated conditi
ons in TOR, Court Order 
as well EIA Notification 
2006 & subsequent ame
ndments, the following s
tudies, NOCs/Certificate
s have been prepared & 
obtained.
-Hydrogeology, Rainwat
er harvesting & Water S
hed Management Plan.
-Land use & Land Cover 
Study.
-Action Plan for Greenb
elt /plantation & Solar P
ower hasnessing.
-Biodiversity (Ecologica
l) Assessment Study & 
Wildlife Conservation Pl
an.
-Need Based Assessmen
t, Community Developm
ent
/CSR Plan & Socio Impa
ct Assessment Study
-Water Source Sustainab
ility Study.
-Prepared list of nearby s
ensitive receptors viz; Fo
rest, water bodies, Habit
ation, Schools, Health ce
nters, Temples has been 
incorporated in EIA & E
MP report, same will be 

3

Executi
on Appl
ication 
no-29/2
024 In a
ppeal n
o-79/20
14

National 
Green Tri

bunal

According to the app
ellant, by NGT order 
dated 21/12/2016 in 
Appeal No. 79/2014, 
the Environmental Cl
earance (EC) dated 2
1.08.2014 granted to t
he proposed Thermal 
Power Plant of Welsp
un Energy Private Li
mited was cancelled, 
and the Tribunal pass
ed an order restrainin
g respondent No. 4, 
M/s Welspun Energy 
(UP) Private Limited, 
from carrying out any 
development work at 
the project site and to 
restore the area to its 
original condition. Mi
rzapur Energy (UP) P
rivate Limited was ca
rrying out illegal cons
truction activities at t
he site by clearing ve
getation and forest an
d levelling the land u
sing large-scale earth
work. An application 
for ex-parte interim o
rder has been filed by 
the appellant. Next Li
sting date fixed on 1
2.08.2025

21.07.202
5

The next d
ate of hea
ring: 18.0

8.2025
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S
l.
N
o.

Case n
o.

Name o
f The C
ourt

Brief Summar
y of the Case

Last Dat
e of Hear

ing

Next
Date of 
Hearing

Action taken by PP

implemented as recomm
ended in study reports.
-Public Hearing was con
ducted on 11.04.2025 as 
per the EIA notification. 
The action plan is prepar
ed on the basis of PH pr
oceedings and incorporat
ed in the EIA report.

Compliance to the observation of Hon’ble NGT made in the Judgement dated 21/12/2026:

Sl. 
N
o.

Key Issues Addressed in the Judgment dated 2
1.12.2016

Compliance Status for 2x800 MW De-novo Applica
tion for Environment Clearance

Change in Project Location and Manipulation 
of Form-I:

o Originally proposed in Ghazipur, the location 
was shifted to Mirzapur.

o Discrepancies in submission of Form-I (the f
oundational document for environmental ap
praisal).

o Allegation that the Terms of Reference (To
R) were granted without proper or revised F
orm-I, undermining the EIA process.

o Inconsistencies and procedural lapses in sub
mission and verification of land use data.

A new reference for Environment Clearance for 1600 (
2x800) MW is made through De-novo.
Terms of Reference (ToR) is issued by the MoEFCC v
ide File No: J-13012/12/2011-IA. II (T) dated 29.07.20
24.
The Project location is at Village Dadri Khurd, Tehsil 
Mirzapur Sadar, District Mirzapur, Uttar Pradesh.
The location of the Project is in accordance with the T
oR granted.

Land Use Misrepresentation:
o The project site was misrepresented as barren 

land in Form-I and EIA report.
o Records, including revenue documents and 

WAPCOS reports, show the land was fallo
w/agricultural/grazing and partially foreste
d, not barren.

o Misrepresentation influenced siting approval 
and violated siting criteria set by MoEF&C
C.

The Total Project area is 365.19 Ha.
- Private Land: 333.81 Ha
- Govt. Land: 31.38 Ha

The Status of land as industrial land (Power Project) as 
per the revenue records of Uttar Pradesh.
The land is already in possession with Mirzapur Ther
mal Energy (UP) Private Limited except 31.38 Ha Gov
t Land.
(31.38 Ha land transfer and mutation is under progress 
at Revenue Dept, Vindhyachal Division, District Mirz
apur Order No. 19957/2022 dated; 10.10.2024).
The Power Project is acquired along with land and infr
astructure from Welspun Group in August’2019.
Forest land Outside the Project boundary is 8.3581 Ha 
which includes water pipeline (5.8162 Ha) and approa
ch road (2.5419 Ha). Forest proposal is under progress 
vide proposal no. FP/UP/THE/14236/2015 which is alr
eady disclosed with ToR Application.

Forest land and Wildlife
o Allegation of concealment of forest land within proj

ect and ancillary components (rail lines, pipeline, r
oad).

o Project area surrounded by several Reserved Forests; 
involvement of forest land not declared in Form-I o
r EIA.

Forest Land:
- No forest land is involved within Project /Pla

nt Area. NOC regarding non-involvement 
of forest land has been issued by Forest Of
fice Mirzapur vide letter no. 4229/Mirzapu
r/15 dated 30.05.2025.

- However, Forest land Outside the Project bou
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1.12.2016

Compliance Status for 2x800 MW De-novo Applica
tion for Environment Clearance

o Wildlife presence, including Schedule I species (e.g., 
Sloth Bear, Chinkara), was not properly assessed i
n the EIA.

o No proper biodiversity study conducted before EIA fi
nalization; assessment conducted later, post-public 
hearing.

ndary is 8.3581 Ha which includes water p
ipeline (5.8162 Ha) and approach road (2.
5419 Ha). Forest proposal is under progres
s vide proposal no. FP/UP/THE/14236/20
15.

- The List of Reserved Forest/ Protected Forest 
within the study area is as below:

S. No. Particulars
Distance (km 
) Direction

RF/PF
1 Mirzapur RF Adjoining SE
2 Danti RF Adjoining N
3 R.F. (Lodhpur) 4.0 NE
4 Patehra RF 5.6 SW
5 Sarson R.F. 5.6 SE
6 Dhanuhaw Pahar 5.8 ESE

7
Chacdlewakhurd R.
F. 6.8 NE

8 Danti R.F. 6.9 NW
9 Karaunda R.F. 6.9 WSW
10 Malua R.F. 7.5 SW
11 Purainiyan R.F. 7.0 SE
12 Golhanpur R.F. 7.0 E
13 R.F. (Atraura) 8.1 N
14 Matihani R.F. 9.0 ESE
15 Patehar R.F. 9.2 WSW
16 Barkachhar R.F. 9.8 NW
Wildlife:

- The proposed project will not affect any Wild
life corridor. Letter in this regard obtained 
from DFO Mirzapur Vide letter no. 4227/
Mirzapur/15 dated 30.05.2025.

- List of Schedule-1 species found in study are
a (22 nos.) has been provided by DFO Mir
zapur vide letter no. 4226/Mirzapur/15 dat
ed 30.05.2025.

- A detailed study on Biodiversity (Ecological) 
Assessment and Wildlife Conservation Pla
n has been conducted by Dept. of Environ
ment, Indian Institute of Social Welfare an
d Business Management, University of Cal
cutta.

The Public Hearing for the project is duly conducted 
by the Regional office, Uttar Pradesh Pollution Contr
ol Board (UPPCB), Sonbhadra & Mirzapur as per the 
EIA Notification 2006 and subsequent amendments o
n 11.04.2025 at near Upper Primary School, Madihan 
Market, Madihan Tehsil, Mirzapur.
The advertisements/notice regarding the Public Heari
ng were published in one National and Regional publi
cations,

1. The Indian Express, Lucknow Edition dated 0
7.03.2025

Deficiencies in Public Consultation Process:
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1.12.2016

Compliance Status for 2x800 MW De-novo Applica
tion for Environment Clearance

2. Amar Ujala, Varanasi, Mirzapur Edition dated 
07.03.2025

A copy of Draft EIA-EMP report with executive sum
mary in English & Hindi was made available at the fo
llowing offices:

- MoEFCC, IRO Office Lucknow.
- UPPCB, HO, Lucknow
- UPPCB, RO
- District Collectorate, Mirzapur
- District Industries Centre, Mirzapur.
- District Panchayat Office, Mirzapur.
- Janpad Panchayat, Mirzapur.
- Gram Panchayat, Dadhiram.

Proper Announcement/ Munadi was conducted in nea
rby villages prior to Public Hearing (10.04.2025).
The Action plan has been duly prepared to address th
e needs highlighted by the Public during the Public H
earing. A budget of Rs. 46.50 crore is earmarked for 
Socio EMP (CER) activities.

Violation of Siting Criteria & MoEF Guidelines:
o Ignored criteria: distance from forests, habitations, 

water bodies, and ecological sensitivity zones.
o Guidelines require forest and prime agricultural land 

to be avoided for power plants.

The EIA Report has been prepared considering all sens
itive features/ receptors within the study area and mitig
ation measures have been included in the Additional St
udy reports and budget allocation has been kept in EM
P.
The land was already provided by the local administ
ration for setting up Thermal Power Plant in 2012.

Water Drawl from Upper Khajuri Dam:
A detailed study on Water Source Sustainability is con
ducted and prepared by Dept. of Environment, Indian I
nstitute of Social Welfare and Business Management, 
University of Calcutta.
The conclusion of the study report is reproduced as un
der:
“In view of the total water requirement of 28 MCM/ye
ar for proposed thermal power plant unit and for the s
ustainability of the water source in the coming future, t
ook on the study of Upper Khajuri dam water levels an
d water availability in the Upper Khajuri dam at the ta
pping point for the past 10 years for all the possible sc
enarios such as scanty rainfall months and lowest rese
rvoir levels. Water availability in the Upper Khajuri d
am has also been confirmed by the data provided by U
PWRD, Mirzapur District and along with this efficacy 
and efficiency of the existing intake structure, pump ho
use details and the pipeline used to deliver the raw wat
er from the intake structure to the plant have also been 
studied by IISWBM. From all these studies and analysi
s of data via graphs and official government sources, i
t is found that water storage in the Upper Khajuri dam 
is always present in adequate amount and the level in t
he dam at the tapping point has always been above the 
dead storage level. Therefore, we can say that an adeq
uate amount of raw water is available in the Upper Kh
ajuri dam for all the possible scenarios. Moreover, the 

Environmental and Ecological Impacts Ignored:

Page 125 of 512132

1089



Sl. 
N
o.

Key Issues Addressed in the Judgment dated 2
1.12.2016

Compliance Status for 2x800 MW De-novo Applica
tion for Environment Clearance

raw water can be easily pumped in the near future as p
er the provisions of adding pumps in accordance with t
he requirements of the intake structure as discussed ab
ove. Impact due to water withdrawal is also nil as even 
after maximum utilization of water from the Upper Kh
ajuri dam by different sectors, the government of Uttar 
Pradesh will be still left with 2.44 MCM of water per y
ear as a whole and 95.885 MCM of water per year if w
e go months as shown in Table 9.3 which can also be u
tilized for downstream ecology sustainability.
Looking at the overall project scenario, it has been n
oticed that the project in totality considered environm
entally safe.”
· Transportation of Coal will be through Rail with the g

uidelines of Coal India Limited.
· Efforts will be made for 100% utilization of ash as per 

Fly Ash Notification, 31st December’2021 and its 
amendments.

· An MoU has been signed with ACC Cement Limited 
and Ambuja Cement Limited for utilization of fly 
ash.

Failure to Conduct Site Visit by EAC:
o Though EAC earlier decided to conduct a site inspec

tion, it relied solely on reports by State officials.
o Lack of ground verification questions the objectivity 

of the appraisal process.

A Site visit/ inspection by the IRO office, MoEFCC, L
ucknow on dated 25.02.2025 and the Status report alon
g with site photographs were submitted to the MoEFC
C vide letter dated 28.02.2025.

Non-fulfillment of Procedural Requirements of EI
A Notification, 2006:

o Incomplete or non-compliant scoping, improper bas
eline data, and procedural violations during appra
isal.

o Tribunal emphasized that any concealment or mislea
ding information at any stage-scoping. public con
sultation, or appraisal-vitiates the EC process.

The entire procedure in the current proposal has been a
dhered in full compliance with the EIA Notification, 2
006 and its subsequent amendments. No information h
as been concealed at any stage, and all relevant data ha
s been transparently presented.
The EIA-EMP report contains complete details as per 
statutory requirements.

Conclusion by the Tribunal
o The NGT set aside the Environment Clearance dated 

21.04.2014 granted to Welspun Energy (U.P.) Pv
t. Ltd.

o It directed that the project be appraised de novo, Le., 
a fresh appraisal following due process.

o The judgment re-emphasized strict compliance with 
environmental safeguards, public participation, an
d precautionary principles under Section 20 of the 
NGT Act, 2010.

Complied.
Mirzapur TPP has duly addressed all the observations 
of Hon’ble NGT. The proposal has changed from 2x66
0 MW to 2x800 MW and EC expired, a new reference 
(De Novo) has been initiated.

S.
N
o

Issuing author
ity

Date Reasons for the iss
uance of SCN

Status of rep
ly submissi

on

Present stat
us

1 Not Applicable.
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Any violation case pertaining to the project on foll
owing:
i. The Environment Protection Act, 1986

ii. Van (Sanrakshan Evam Samvardhan) Adhiniy
am, 1980.

iii. The Wildlife (Protection) Act, 1972

28.4.18: Name of the EIA consultant: M/s Gaurang Environmental Solutions Pvt. Ltd. Certificate No. 
NABET/EIA/2326/RA 0338 Valid up to: 07.12.2026].
28.4.19: Public representations: Ministry is in receipt of public representation from different 
stakeholders regarding the instant project consideration. The issues stated in the representation and reply 
of the project proponent is furnished as below:
A) Representation from NGO

Sl. NO Written representations/Issues Response from Mirzapur TPP

- In June 2024, the present proponent applied fo
r a fresh EC. However, without awaiting its gr
ant, they commenced large-scale illegal constr
uction at the site. These activities included clea
ring and removing vegetation from forest land, 
extensive earthwork, land levelling, erection of 
boundary walls, construction of rooms, electric 
poles, etc. and construction of an unauthorised 
approach road through reserved forests. The pr
oject presently holds no valid EC, Forest Clear
ance. The Consent to Establish/Operate is also 
not valid given the change in project capacity f
rom 1320 MW to 1600 MW.

The contents of Para are not factual.
No construction activity has been undertaken at site in 
violation of EIA Notification. No project related activit
y has been undertaken at the project site except the acti
vity as per MoEF&CC OM dated 29.03.2022.
We hereby clarify that a temporary boundary wall was 
already constructed by previous company during the va
lidity period of Environmental Clearance (EC) and Con
sent to Establish (CTE). No Construction activity relate
d to Thermal power plant has been undertaken till date.
Temporary repairing, painting and maintenance of exis
ting plant boundary using precast wall segments and in
stalled temporary GI sheets in certain areas solely to pr
event encroachment on project land has been done.

1. The MOEFCC And EAC Cannot Grant ‘Ex-Po
st Facto’ Environmental Clearance to This Proj
ect.

The contents of the para are not applicable, since no act
ivity in violation of EIA notification has been undertak
en.

A Complaint to MoEFCC (28 June 2024)
1. A suo motu case initiated by the NGT’s Prin
cipal Bench based on a news article in Hindust
an Times dated 03.07.2024. [OA 883 of 2024]
2. A contempt petition filed by the original pet
itioner in relation to the NGT’s judgment date
d 21 December 2016. [EA 29 of 2024]

NGT hearing held on 18.08.2025, and Judgement order 
is awaited.

B UPPCB Site Inspection Report (25 November 
2025)
The Uttar Pradesh Pollution Control Board (U
PPCB) inspection recorded:
“During field visit at above concerned site, co
nstruction of pre-cast boundary wall and levell
ing work of ground was found under progres
s”.
The UPPCB subsequently issued a notice to th
e proponent for carrying out establishment wor
k without a valid Consent to Establish (CTE) o
n 30th November 2025.

The response to the same has already been submitted to 
UPPCB vide letter dated 25.02.2025. The content of th
e letter has already been detailed as above.

As already clarified, no construction activities have bee
n undertaken except for those permitted in MoEFCC N

C Continued construction Despite Pending NGT 
cases.
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otification dated 29.03.2022.
NGT hearing held on 18.08.2025, and Judgement order 
is awaited.

D MoEFCC Regional Office Inspection Report (
25 February 2025):-
a) Boundary wall has been constructed all arou
nd the project using precast boundary pillars/w
alls and by using MS profile sheets (in undulat
ed patches), 7 to 10 feet in height.
b) Main gate installed using MS pipe/rods
c) One security room constructed close to the 
main gate
d) One abandoned well found during the inspe
ction
e) A rainwater storage pond with 30,000 m³ (e
qual to 3 Crore Liters) capacity has been const
ructed in the southwest direction of the site
f) Several MS portable site cabins fitted with S
plit Air Conditioners
g) One MS portable toilet available on site.
h) Availability of industrial cables with woode
n/plastic drums, and other materials
i) Digging work for cable laying observed in s
ome patches
j) Readymade electricity poles with wires seen 
in working condition and leading to a nearby v
illage.
k) High tension wires also passed through proj
ect land.

We hereby clarify that a temporary boundary wall was 
already constructed by previous company during the va
lidity period of Environmental Clearance (EC) and Con
sent to Establish (CTE). No Construction activity relate
d to Thermal power plant has been undertaken till date.
Temporary repairing, painting and maintenance of exis
ting plant boundary using precast wall segments and in
stalled temporary GI sheets in certain areas solely to pr
event encroachment on project land has been done.
The project was acquired from Welspun Group in Aug
ust 2019 with Land along with available infrastructure.
There are few existing transmission lines passing throu
gh the project site, which have already been shown in t
he layout plan.

2. Violation Of Van Adhiniyam 1980 By the Project Proponent

A Involvement of forest inside and outside of Pro
ject Site.
If the proposed project is established at this loc
ation, all major ancillary components — inclu
ding the railway line for coal transportation, w
ater pipeline, transmission lines, and approach 
road — would necessarily pass through forest l
and. This would require the project proponent t
o obtain Forest Clearance (FC) for each compo
nent before grant of EC and commencing any 
construction. This material fact was deliberatel
y concealed when applying for fresh EC in 202
4, with the clear intention of evading FC under 
the Van Adhiniyam 1980 and creating a fait ac
compli.

8.3581 Ha. of forest land (Outside the project area) is 
proposed for laying of water pipeline (5.8162 Ha.) and 
for approach road (2.5419 Ha.) for which forest clearan
ce application was submitted vide proposal number FP/
UP/THE/14236/2015, which is already under progress 
and stage I clearance is awaited.
The same was submitted to MoEFCC in all the proposa
ls and the same has also been stipulated in ToR letter is
sued by MoEFCC vide letter dated 29.07.2024.

The land earmarked for the main thermal powe
r plant lies within the Marihan Forest Range of 
the Mirzapur Forest Division, forming part of 
a contiguous forest landscape and a proposed 
Sloth Bear Conservation Reserve.

No forest land is involved within the project/ plant site.
There is no notification published for the proposed proj
ect area on Sloth Bear Conservation Reserve. We will 
adhere to all the Notifications/ Recommendation from t
he MoEFCC/ State Forest/SPCB.
The boundary wall of TPP has already been constructe
d and all mitigations measures are proposed to be impl
emented for prevention of Impact on Ecology.
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The Survey of India toposheet submitted by th
e proponent as part of the EC application — av
ailable on the Parivesh portal also clearly indic
ates forested areas within the site.

No forest land is involved within the project/ plant are
a. NOC regarding non-involvement of forest land has b
een issued by Forest office, Mirzapur vide letter no.- 4
229/Mirzapur/15 dated 30.05.2025 as well Khasra deta
ils of the Project area has also been verified through re
venue department (Tehsildar).

B Violation Of Van Adhiniyam 1980 as observe
d by the Undersigned and MoEFCC Regional 
Office:-
I. Illegal Use of Forest Road for Heavy Vehicl
e Transport and Encroachment on Forest Land.
II. Suppression of FC Requirement for Railwa
y Corridor and Transmission Line.
III. Doubtful Conduct of Range Officer and Di
visional Forest Officer, Mirzapur.

The Road is not in use by the Project proponent except 
regular patrolling/daily commute for site security purp
ose.
8.3581 Ha. of forest land (Outside the project area) f
or water pipeline (5.8162 Ha.) and approach road (2.54
19 Ha.) application was submitted vide proposal numb
er FP/UP/THE/14236/2015, which is already under pro
gress and stage I clearance is awaited.

3 EIA Report Not Available in Public Domai
n, Inadequate Public Consultation

Non-Availability of EIA Report.A. 

Public hearing was conducted by UPPCB as per provis
ion of EIA notification 2006 and its subsequent amend
ments.
Copy of Draft EIA report along with executive summar
y in English & Hindi was submitted to following: -

MoEFCC, IRO Office Lucknow.1. 
Member Secretary, UPPCB2. 
Regional Office, UPPCB3. 
Gram Panchayat, Dadhiram.4. 
District Industries Centre, Mirzapur.5. 
District Panchayat Office, Mirzapur.6. 
DM, Mirzapur.7. 
Janpad Panchayat, Mirzapur.8. 

Newspaper advertisement was published by UPPCB in 
Major Daily Viz. The Indian Express and Amar Ujala 
on 07.03.2025.
Public announcement (Munaadi) was also done in near
by villages to apprise the public for the public hearing.

Draft EIA Report has not been made available 
on the MoEFCC website or the Parivesh Porta
l. The same was not there even prior to the Pub
lic Hearing, despite a formal representation bei
ng submitted on the day of the hearing. The Fi
nal EIA Report was accessible on the Parivesh 
Portal only after the undersigned filed an RTI 
application with MoEFCC on 31 July 2025, up
on discovering that the project was scheduled f
or consideration for grant of EC by the EAC o
n 12 August 2025.

We have complied with all the directions by UPPCB a
nd local administration.
There is no provision of uploading Draft EIA report on 
the MoEFCC website or the Parivesh Portal as per the 
Appendix IV Para 2.3 and 2.4 of EIA notification.
All the due procedure as laid in the EIA notification, A
ppendix IV has been adhered to by UPPCB.
The final EIA was uploaded online on PARIVESH Por
tal which is accessible.

Public hearing was conducted by UPPCB as per provis
ion of EIA notification 2006 and its subsequent amend
ments.
Copy of Draft EIA report along with executive summar
y in English & Hindi was submitted to following: -

MoEFCC, IRO Office Lucknow.1. 
Member Secretary, UPPCB2. 

B. Irregularities in Public Hearing

Page 129 of 512136

1093



Sl. NO Written representations/Issues Response from Mirzapur TPP

Regional Office, UPPCB3. 
Gram Panchayat, Dadhiram.4. 
District Industries Centre, Mirzapur.5. 
District Panchayat Office, Mirzapur.6. 
DM, Mirzapur.7. 
Janpad Panchayat, Mirzapur.8. 

Newspaper advertisement was published by UPPCB in 
Major daily viz. The Indian Express and Amar Ujala o
n 07.03.2025.
Public announcement (Munaadi) was also done in near
by villages to apprise the public for the public hearing.

The Public Hearing was conducted in the com
pound of a school in Marihan, far from the pro
posed site in village Dadri Khurd. The two loc
ations fall in different assembly constituencie
s—Marihan and Majhawan, respectively

The Public Hearing venue was decided by DM, Mirzap
ur and UPPCB, RO Sonbhadra keeping in view the mo
st suitable/approachable and accessible location for pu
blic. The venue is about 4.3 km from project site and th
e location of well informed by the means of Newspaper 
advertisement and public announcements done before 
public hearing date (more than 30 days).
The public hearing was conducted by ADM and RO, U
PPCB in line with the provisions of EIA Notification, 2
006 and subsequent amendments.

4 Alternate Project Site Shall Be Explored Due 
To Significant Presence of Forests and Wildlif
e.

The proposal has changed from 2x660 MW to 2x800 
MW and EC expired, a new reference (De Novo) is bei
ng made through this application for grant of EC.

5 Discrepancies On the Parivesh Portal, Affectin
g Transparency and Accessibility Of Critical E
nvironmental Information:-

Two parallel proposal numbers creating 
confusion.

A. 

Inconsistencies with date of uploads.B. 

Proposal No. IA/UP/THE/467671/2024 for obtaining T
oR (Granted) and Proposal No. IA/UP/THE/542333/20
25 is for EC application.
All requisite documents were uploaded in respect of ap
plication.

B) Representations

Sl.N
o.

Written representations Point-wise Clarification/ Reply

E-mail received on 11.04.2025

Public hearing was conducted by UPPCB as per provis
ion of EIA notification 2006 and its subsequent amend
ments.
Copy of Draft EIA report along with executive summa
ry in English & Hindi was submitted to following: -

Member Secretary, UPPCB2. 
Regional Office, UPPCB3. 
Gram Panchayat, Dadhiram.4. 
District Industries Centre, Mirzapur.5. 
District Panchayat Office, Mirzapur.6. 
DM, Mirzapur.7. 
Janpad Panchayat, Mirzapur.8. 

Newspaper advertisement was published by UPPCB in 
two newspaper publications (National & Vernacular) v

1.

1. Lack of information:
The affected villagers were not given any prior 
information. Village Dadri Khurd and the surro
unding villages fall in the forest and hilly area 
under Mirzapur Forest Division. Newspapers d
o not reach here and neither did anyone make a
ny effort to give us any information at the villa
ge level.
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iz. The Indian Express and Amar Ujala on 07.03.2025.
Public announcement (Munaadi) was also done in near
by villages to apprise the public for the public hearing.

2. Public hearing was held far away:
This power plant is proposed in village Dadri K
hurd which is in Tehsil 'Sadar' and Assembly C
onstituency 'Majhawan', which have a different 
MLA. Whereas the public hearing was organise
d in Tehsil 'Madihan' and Assembly Constituen
cy 'Madihan', which are geographically and ad
ministratively different from the project site. T
he residents of village Dadri Khurd are directly 
affected by this project and hence it was necess
ary that this public hearing be organised in villa
ge Dadri Khurd or any nearby village so that w
e villagers could express our views on the envir
onmental impact of this project. But this did no
t happen.

The Public Hearing venue was decided by DM, Mirza
pur and UPPCB, RO Sonbhadra keeping in view the m
ost suitable/approachable and accessible location for p
ublic/people. The venue is about 4.3 km from project s
ite and the location was well informed by the means of 
Newspaper advertisement and public announcements d
one before public hearing date (more than 30 days).
Public Hearing was conducted by UPPCB, RO Sonbha
dra in Chairmanship of Additional District Magistrate 
(ADM) Mirzapur on 11.04.2025 as per the provision o
f EIA notification 2006 and its subsequent amendment
s.

3. Termination in short time:
When we got information about the public hear
ing on the morning of 11 April 2025, we hurrie
dly reached the public hearing venue at around 
12 noon but by the time we reached the public 
hearing venue, we came to know that the public 
hearing had been ended in just half an hour and 
the company and administrative officials had le
ft. But the signature campaign and tea and snac
ks arrangements were going on there while no 
person from the company was present there fro
m whom we could get information about the pr
oject and tell our problems formally.

The Public Hearing commenced from 11:00 am by AD
M & RO, UPPCB and was concluded by ADM and R
O, UPPCB after public consensus in line with the prov
isions of EIA Notification, 2006.

4. Absence of real affected people and crowd o
f outsiders:
We also found out that the public hearing was l
ed by Madihan MLA Ramashankar Patel who 
was sitting in the middle of the stage with gove
rnment officials. Most of the people present at t
he place where the public hearing was held wer
e outsiders who were brought by Madihan ML
A in buses, even though this project site does n
ot fall under his jurisdiction. These people were 
neither informed about the environmental impa
ct of this project nor were they given any infor
mation related to this project, they were called 
only to mark their presence. At the same time, t
he people who are actually affected by this proj
ect, and live in Dadri Khurd and its nearby villa
ges were not given any information about this p
ublic hearing. It is also a matter of investigation 
that who were the people who gathered there th
at day and for what purpose they were brought 
there.

Public Hearing was conducted by UPPCB, RO Sonbha
dra in Chairmanship of ADM Mirzapur on 11.04.2025 
at Village Marihaan located at about 4.3 km from proj
ect site.
Newspaper advertisements were published by UPPCB 
in Major daily viz. The Indian Express and Amar Ujal
a on 07.03.2025.
Public announcement (Munaadi) was also done in near
by villages to apprise the public for the public hearing 
as per the provision of EIA notification 2006 and its su
bsequent amendments.
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5. Lack of Draft EIA Report:
The Draft EIA report was neither made availabl
e on the public portal nor provided on demand.
I also tried to lodge a complaint in this regard a
t the District Officer Mirzapur office, but neithe
r our complaint was heard there nor the applicat
ion was accepted. I also sent a complaint to Utt
ar Pradesh Pollution Control Board and other re
lated departments through email, but did not re
ceive any satisfactory reply.

Copy of Draft EIA-EMP report along with executive s
ummary in English & Hindi was made available at the 
following places: -

MoEFCC, IRO Office Lucknow.1. 
Member Secretary, UPPCB2. 
Regional Office, UPPCB3. 
Gram Panchayat, Dadhiram.4. 
District Industries Centre, Mirzapur.5. 
District Panchayat Office, Mirzapur.6. 
DM, Mirzapur.7. 
Janpad Panchayat, Mirzapur.8. 

E-mail received on 11.04.2025

1. The Environmental Impact Assessment (Draf
t EIA) report has not been made public till now, 
whereas it is mandatory to publish it and make 
it available for public viewing before the enviro
nmental public hearing.

2. This report was not made available on the Ut
tar Pradesh Pollution Control Board, Ministry o
f Forest and Environment or any public portal ti
ll 11th April 2025, 11:00 am.

3. Neither the information was published in loc
al newspapers, nor was any publicity done at th
e village level, which raises questions on the tra
nsparency of the public hearing process.

4. When we went to meet the concerned officia
ls, we were stopped from meeting them. This gi
ves rise to the suspicion that the officials thems
elves are working against transparency.

5. Persons who are directly or indirectly connec
ted with the project were invited as chief guests 
in the public hearing, thereby affecting impartia
lity.

Public hearing was conducted by UPPCB as per provis
ion of EIA notification 2006 and its subsequent amend
ments.
Copy of Draft EIA report along with executive summa
ry in English & Hindi was submitted to following: -

MoEFCC, IRO Office Lucknow.1. 
Member Secretary, UPPCB2. 
Regional Office, UPPCB3. 
Gram Panchayat, Dadhiram.4. 
District Industries Centre, Mirzapur.5. 
District Panchayat Office, Mirzapur.6. 
DM, Mirzapur.7. 
Janpad Panchayat, Mirzapur.8. 

Newspaper advertisement was published by UPPCB in 
Major Daily viz. The Indian Express and Amar Ujala o
n 07.03.2025.
Public announcement (Munaadi) was also done in near
by villages to apprise the public for the public hearing.

The proposal has changed from 2x660 MW to 2x800 
MW and EC expired, a new reference (De Novo) is bei
ng made through this application for grant of EC
Proposed project is based on advanced Ultra Super Cri
tical Technology, which is more environment friendly 
and will be equipped with Highly efficient pollution co
ntrol equipment’s such as Electro-Static Precipitator (
ESP), SCR, SOFA Dust Extraction and Suppression sy
stems, STP, ETP etc. TPP shall be based on Zero Liqui
d Discharge (ZLD).
Environment Impact Study along with Biodiversity As
sessment study through Indian Institute of Social Welf
are and Business Management, University of Calcutta.
All mitigations measures are proposed to be implemen

2

6. This area is extremely sensitive from the env
ironmental and biodiversity point of view, and t
he proposed project is likely to have serious eff
ects on the local geo-ecology, water resources, 
forest land and rural life.
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Sl.N
o.

Written representations Point-wise Clarification/ Reply

ted for prevention of Impact on ecology, water resourc
es, forest land and rural life.

7. Earlier also, in the case of Welspun Energy P
ower Project, Mirzapur, violation of environme
ntal rules had come to light, as a result of whic
h the said project was cancelled by the National 
Green Tribunal (NGT).

As per NGT dispose order, all recommendations have 
been addressed and complied.

Newspaper Cuttings:3

4. Newspaper cutting heading as:
(a)       
(b) 1600        
(c)             
(d)  :       

The newspaper cuttings referenced in the emails are n
ot from nationally recognized publications and there
fore lack credibility. Furthermore, the claims made in t
hese cuttings are entirely baseless and misleading.
We reaffirm that the public hearing was duly conduc
ted by the Uttar Pradesh Pollution Control Board (
UPPCB) chaired by the ADM, Mirzapur, as per the p
rescribed procedures and guidelines.

The above representations have been deliberated by the EAC along with Sh R K Singh, RO Mirzapur, 
UPPCB. During the meeting, it was informed by the representative of UPPCB that due process as per the 
EIA Notification, 2006 has been followed for the public hearing held on 11/04/2025.
28.4.20: Written submissions
The written submission made by the proponent during the meeting is furnished as below:

S.N
o Additional Information Sought Pointwise Reply/ Clarification

1 Compliance Status of the key issues Addr
essed in the NGT Order dated 21.12.2016.

The Compliance Status of key Issues Addressed 
in the NGT Order dated 21.12.2016 is furnished 
at para no. 28.4.17.

2 Point wise response to Written representat
ions received through MoEFCC mail to b
e submitted.

The point wise response towards Written repres
entations received from MoEFCC by Email is fu
rnished at para no. 28.4.19.

3 Justification regarding categorization of T
PP in terms of MoEFCC Notification date
d 11/07/2025.

Mirzapur Thermal Power Plant is located about 
19 KM distance from the Mirzapur Town/City (
DM office). The nearest CPA/SPA is Varanasi, 
distance is about 45.46 Km as per the DSS porta
l, therefore Mirzapur TPP falls under the "Cate
gory C" as per MoEFCC Notification dated 11.
07.2025.

4 The present status of Stage-I Forest Clear
ance to be provided.

8.3581 Ha of Forest Land is Outside the Plant 
Boundary for which Forest Proposal Application 
was filed in 2015 vide proposal no. FP/UP/THE/
14236/2015. Stage-l approval is awaited and exp
ected by 30th September 2025.
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S.N
o Additional Information Sought Pointwise Reply/ Clarification

5 The GLC modelling has to be revisited. The revised GLC Modelling report is furnished 
as above.

3.4.3. Deliberations by the committee in previous meetings

N/A

3.4.4. Deliberations by the EAC in current meetings

Observations and deliberation of the EAC
28.4.21: The Committee observed and noted the following:
i. Instant proposal is for seeking Environmental Clearance for setting up of 2x800 MW Coal based Ultra Super Critical 
Thermal Power Project (TPP) by M/s Mirzapur Thermal Energy (UP) Private Limited (MTEUPPL) located at Village 
Dadri Khurd, Tehsil, Mirzapur Sardar, District Mirzapur, Uttar Pradesh
ii. The Project Site for instant proposal was earlier accorded EC by MoEF&CC on 21.08.2014 and CTE was obtained 
from UPPCB. The Hon’ble National Green Tribunal vide its judgement dated 21.12.2016 in the matter Appeal No 79 of 
2014 titled as Debadityo Sinha vs. Mirzapur Energy (UP) Pvt. Ltd. & Others quashed the EC dated 21.08.2014 and the 
project could not be implemented further and the validity of the EC got lapsed. Meanwhile, the project was acquired by 
Mirzapur Thermal Energy (UP) Private Ltd., a subsidiary of Adani Power Limited (APL) and submitted a fresh 
proposal for grant of EC by de-novo under the provisions of the EIA Notification, 2006.
iii. The EAC also took into consideration the drone survey of the project site and KML file on the Google Earth 
presented by the project proponent along with DSS of the project site on PARIVESH portal.
iv. There are no national parks, wildlife sanctuaries, Biosphere Reserves, Tiger/Elephant Reserves, Wildlife Corridors 
etc. within 10 km distance from the project site as ascertained from DSS.
v. The project site is not located within the Critically Polluted Area (CPA) / Severally Polluted Area (SPA) as per CEPI 
assessment 2018 of CPCB.
vi. As per the categorization of CPCB, the proposed project do not fall within any CPA nor in any non-attainment cities 
as per MoEF &CC notification G.S.R. 465(E) dated 11/07/2025. Hence, it is classified as Category ‘C’ project with 
respect to FGD installation.
vii. ToR was granted vide letter dated 29.07.2024.
viii. Total land of 365.19 ha is required for the project. The land is already in possession with Mirzapur Thermal Energy 
(UP) Private Limited except 31.38 Ha Govt Land. For 31.38 Ha land transfer and mutation is under progress at Revenue 
Dept, Vindhyachal Division, District Mirzapur Order No. 19957/2022 dated 10.10.2024.
ix. In addition to the 365.19 Ha, there is a Forest land Outside the Project boundary is 8.3581 Ha which includes water 
pipeline (5.8162 Ha) and approach road (2.5419 Ha). Forest proposal is under progress vide proposal no. 
FP/UP/THE/14236/2015. The said approach road connects the project site with SH-5. Hence, the 8.3581 Ha of forest 
land is considered as a material component of the project as observed in the judgement dated 21/12/2016 of Hon’ble 
NGT in Appeal No 79 of 2014. Stage – I FC for 8.3581 ha is yet to be obtained by the project proponent.
x. It was apprised by the Member Secretary that instant proposal involves 8.3581 Ha of forest land for which requisite 
Stage I FC under the provisions of Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980 is yet to be obtained. Further 
apprised that as per OM dated 09/09/2011, after the EAC has recommended the project for environmental clearance, it 
would be processed on file for obtaining decision of the Competent Authority for grant of environmental clearance. In 
the cases where the Competent Authority has approved the grant of environmental clearance, the proponent will be 
informed of the same and a time limit of 12 months will be given to submit the requisite Stage – I forestry clearance. On 
receipt of the same, formal EC letter will be issued by the Ministry.
xi. Total 22 Schedule I Species found in the buffer zone during field survey and secondary sources. Wildlife and 
conservation plan for schedule I species prepared and submitted for approval.
xii. Total fresh water requirement is 76800 KLD. Approval for drawing 98630 KLD of water for all 2 units from River 
Ganga has been obtained from WRD Uttar Pradesh vide letter dated 09/10/2011. The water will be transported to the 
plant site through pipeline.
xiii. The power requirement for the proposed project is estimated as 7.5 MW during Construction Phase and will be 
obtained from nearby UP Electricity Board Sub-station
xiv. 275 m high Chimney (Twin flue) is proposed and proponent will abide by and adhere to all the Notifications/ 
Directives issued by the MoEFCC from time to time regarding the TPP.
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xv. Zero Liquid Discharge system will be adopted.
xvi. Transportation of coal will be done 100% by rail. No road transportation is involved.
xvii. The proposed Greenbelt will be developed in 121.13 ha area which is about ~33.16 % of the total project area of 
365.19 ha with total sapling of 302825 nos. A 5m to 50 meter wide greenbelt, consisting of at least 3 tiers around plant 
boundary will be developed as greenbelt and green cover as per CPCB guidelines. Local and native species will be 
planted with a density of 2500 trees per hectare. Total number of 302825 saplings will be planted and nurtured in 
121.13 ha in 5 years. The Capital Budget of 11.8 Crores and recurring budget is 2.0 Crores is earmarked for Greenbelt 
development. The Ash will be collected in dry form in silos for further utilization/transportation through rail wagons / 
closed trucks to adjacent Cement Plants. 100% Ash will be utilized as per Ash Notification dated 31/12/2021.
xviii. Ash pond is proposed in an area of 49.37 Ha for ash disposal.
xix. Public hearing for the project was held on 11/04/2025. The Committee looked in to the videography of the public 
hearing proceedings, deliberated on the public hearing issues along with action plan submitted by the proponent to 
address the issues raised during the public hearing and found it satisfactory. The committee advised the PP to 
implement the PH action plan in a time bound manner.
xx. The capital cost of the proposed project is Rs. 18300 Crores and the capital cost for environmental protection 
measures is proposed as Rs.3012.39 Crores (Excluding cost towards addressal of Public Consultation issues). The 
annual recurring cost towards the environmental protection measures is proposed as Rs.32.12 Crores (Excluding cost 
towards addressal of Public Consultation issues). The employment generation from the proposed project (Operational 
Phase) is Permanent: 250, Contractual: 2600.
xxi. The Committee deliberated on the baseline data and incremental GLC due to the proposed project. The committee 
noted that the proponent is providing Electrostatic Precipitator (ESP), Low Nox Burner, SOFA technology and Dust 
Extraction & Suppression System to control the emission of Particulate matter and NOx and also stack with a height of 
275 m will be provided to control & regulate the air emission from the proposed project.
xxii. Committee deliberated on the action plan of Hydrogeology study; Bio-diversity/aquatic ecology study and Risk 
assessment study and found it satisfactory.
xxiii. The committee noted that with respect to water pollution control, domestic wastewater will be treated in Sewage 
treatment plant and treated sewage water shall be reused. Effluent will be treated in ETP. There will be no effluent 
discharge from the premises, hence the ZLD will be maintained. A state-of-the-art roof top rain water harvesting system 
will be provided to collect the run -off for ground water recharging.
xxiv. The Committee noted that the EIA reports are in compliance of the ToR issued for the project, reflecting the 
present environmental status and the projected scenario for all the environmental components.
xxv. There are two court cases pending before the Hon’ble NGT and the EAC asked the proponent to comply with the 
directives of the Hon’ble NGT.
xxvi. The Committee deliberated on the observations of Hon’ble NGT made in the Judgement dated 21/12/2016 in 
Appeal No 79 of 2014 titled as Debadityo Sinha vs. Mirzapur Energy (UP) Pvt. Ltd. & Others along with the 
compliance made by the proponent in this regard.
xxvii. The Committee deliberated on the public representations received for the project as well the reply furnished by 
the proponent.
xxviii. The EAC also deliberated on the written submission of the project proponent and found it satisfactory.
xxix. The EAC noted that the Project Proponent has given an undertaking that the data and information given in the 
application and enclosures are true to the best of his knowledge and belief and no information has been suppressed in 
the EIA/EMP reports. If any part of data/information submitted is found to be false/ misleading at any stage, the project 
will be rejected and Environmental Clearance given, if any, will be revoked at the risk and cost of the project proponent.
Recommendations of the Committee:
28.4.22: In view of the foregoing and after detailed deliberations, the committee recommended the instant proposal for 
grant of Environment Clearance under the provisions of EIA Notification, 2006 subject to uploading of written 
submission on PARIVESH Portal and stipulation of the following specific conditions and general conditions based on 
project specific requirements:

3.4.5. Recommendation of EAC

Recommended (Subject to submission of requisite information/ documents)

3.4.6. Details of Environment Conditions

3.4.6.1. Specific

[A] Environmental Management
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1. Project proponent shall submit the Stage – I Forest Clearance for diversion of forestland of 8.3581 ha involved in 
the project for non-forestry activity prior to grant of Environment Clearance.

2.
The project proponent shall be abide by all orders and judicial pronouncements, made from time to time by the 
Hon’ble National Green Tribunal in Original Application No. 883/2024 and Execution Application no-29/2024 in 
appeal no.79/2014. 

3.
Project proponent shall ensure that 100% utilization of ash generated from the project in accordance with the ash 
utilization notification dated 31/12/2021 and its subsequent amendment. Area for the proposed ash dyke shall not 
exceed 49.7 ha. as committed. 

4. Project proponent shall establish 4 Continuous Ambient Air Quality Monitoring Stations (CAAQMS) at suitable 
locations in and around project site in consultation with UPPCB within one year from the date of grant of EC.

5.
Project proponent shall comply with the recommendations made in the biodiversity assessment report and 
Hydrogeology report in a time bound manner. Compliance status in this regard shall be submitted to the Regional 
Office of MoEF&CC along with the six monthly compliance report. 

6. The water requirement for project is estimated as 76800 KLD and the same shall be met from Ganga River. The 
specific water consumption for unit 1 & 2 shall be less than 3.0 m3/MWhr.

7. The entire coal requirement for 2 units of TPP (2x800 MW) shall be transported by rail network only and no road 
transportation is permitted. 

8.

Project proponent shall store harvested rainwater in the project boundary and utilize the same for plantation, 
recharging water in the pond and domestic utilization in colonies. A record shall be maintained of water collected 
through rainwater and its supply system. PP shall get the water audit done every year to optimize the water 
requirement. 

9.

Project proponent shall implement the protective measure proposed in EMP in a time-bound manner. The budget 
earmarked for the same is Rs. 3012.39 crores and should be kept in separate accounts and audited annually. The 
implementation status along with the amount spent with documentary proof shall be submitted to the concerned 
Regional Office for the activities carried out during the previous year.

1
0.

Project proponent shall assess the carbon footprint of the project and develop carbon sink/carbon sequestration 
resources using modern technologies. The implementation report shall be submitted to the concerned Regional 
Office of the MoEF&CC.

1
1.

Project proponent shall ensure that diesel operated vehicles will be switched over to E-Vehicles/CNG/LNG 
vehicles in a time bound manner, replace the passenger vehicles to E-vehicle/CNG vehicles in phased manner. 
Further, for local movement of officials, Contract of Vehicles deployment shall be awarded to Project affected 
people and all efforts for adopting heavy E-vehicles/CNG/LNG vehicles like Bulkers for ash transportation for 
short distance subject to availability of such E-vehicle and adequate charging infrastructure in the surrounding 
area shall be provided. PP shall submit the action taken report to concerned RO with amount spent, photographs 
(before & after), number of such non diesel vehicles deployed etc. in six monthly compliance report.

1
2.

The Project Proponent shall provide stack of 275 meters height and shall abide by the provisions of the 
notification number G.S.R 465 (E) dated 11/07/2025 related to FGD.

1
3.

Project proponent shall ensure that pipelines carrying the fly ash and effluent shall be inspected regularly for any 
leakages.

1
4.

Effluent of 1080 KLD will be treated through Effluent Treatment Plant. As committed by the Project proponent, 
Zero liquid discharge shall be adopted for the existing and the proposed plant. No wastewater will be discharged 
outside the project site.

PP shall implement the concurrent plantation plan in a time bound manner. Total of 121.3 ha area (33% of total 
area of 365.19 ha) will be developed as greenbelt. A 5 m - 50 m wide greenbelt, consisting of at least 3 tiers 

1
5.
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around plant boundary will be developed as greenbelt and green cover as per CPCB guidelines within 3 years. PP 
should annually submit the audited statement of expenditure along with proof of activities viz. photographs 
(before & after with geolocation date & time), details of expert agency engaged, details of species planted, number 
of species planted, survival rate, density of plantation etc. to the Regional Office of MoEF&CC and on 
PARIVESH Portal as the case may be for the activities carried out during previous year. 

1
6.

Project proponent shall carry out community plantation with incentive scheme by distributing 50,000 saplings of 
native and fruit bearing plants per year for a period of five years. Further, PP shall provide basic facilities to the 
nearby schools such as drinking water, sanitation facilities (sanitary napkin vending machines) and shall also 
develop green belt around the nearby schools. Further, PP shall organize quarterly awareness programs for school 
students to educate them on the significance and preservation of trees. 

1
7.

Wildlife conservation plan as approved by the competent authority shall be implemented. Additional, budget shall 
be added in the plan, in case additional measures suggested by state wildlife department. The final Wildlife 
conservation plan duly approved by the CWLW shall be submitted to RO, MoEF&CC within a time frame of 
three months from the date of grant of EC and the budget approved by the concerned authority shall be deposited 
in a government account. 

1
8.

Project proponent shall install LED display of air quality (Continuous AAQ monitoring) and stack emission 
(Continuous emission monitoring) at prominent locations preferably outside the plant's main entrance for public 
viewing and in administrative complex and maintenance of devices shall be done regularly.

1
9.

Project proponent shall carry out Water Sprinkling on roads inside the plant area/ administrative/ residential areas 
and outside the plant area at least for 2 KM on a regular basis to control the air pollution. A logbook shall be 
maintained for the activity and be in six-monthly compliance report.

2
0.

PP shall deploy vacuum based vehicle for everyday cleaning of the road in and around plant site at least for 5 KM. 
A 3 tier plantation on both side of roads shall be done with native and fruit bearing species.

2
1.

Environment Audit of plant shall be done annually and report shall be submitted to Regional office of the 
Ministry.

2
2.

A detailed action plan regarding leachate handling shall be prepared and implemented in consultation with SPCB 
and the same shall be submitted to the Regional Office of the Ministry. Leachate shall be treated and reused. No 
treated leachate shall be discharged in any circumstances. Characteristics of Leachate and the treated leachate shall 
be monitored once in quarter and records shall be maintained.

2
3. Oil and grease recovered from the treatment plant should be disposed only through authorized recyclers.

2
4.

Monitoring of surface water quality and Ground Water quality shall also be regularly conducted in and around the 
project site and records to be maintained. Further, monitoring points shall be located between the plant and 
drainage in the direction of flow of ground water and records maintained. Monitoring for heavy metals in ground 
water shall also be undertaken and results/findings submitted along with half yearly monitoring report. The 
monitored data shall be submitted regularly on PARIVESH portal as part of Half Yearly compliance report.

2
5.

For the DG sets, emission limits and the stack height shall be in conformity with the extant regulations and the 
CPCB guidelines. Acoustic enclosure shall be provided to DG set for controlling the noise pollution.

2
6.

PP shall ensure that all types of plastic waste generated from the plant shall be stored separately in isolated area 
and disposed of strictly adhering to the Plastic Waste Management Rules 2016 (as amended). In pursuant to the 
Ministry’s OM dated 18/07/2022. PP shall also create awareness among the people working in the project area as 
well as in its surrounding area on the ban on Single Use Plastic (SUP) in order to ensure compliance of Ministry’s 
Notification published by the Ministry on 12/08/2021. A report along with photograph on the measures taken shall 
also be included in the six monthly compliance report submitted by PP.

PP is advised to implement the 'Ek Ped Maa Ke Naam' Campaign which was launched on 5th June 2024 on the 
occasion of the World Environment Day to increase the forest cover across the Country. This plantation drive is 

2
7.
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other than Green belt development. The action in this regard shall be submitted concerned RO in six monthly 
report. 

[B] Socio-economic

1.

A vision document comprising prospective plan for implementation of various CER activities, plantation 
programme outside the project cover area, rejuvenation and conservation of water bodies within 5 km radius of the 
project cover area shall be prepared and submitted to the Regional Office of the Ministry within 6 months. 
Implementation status of the same shall be reported to the Regional office in 6 monthly compliance report.

2.

Epidemiological Study among population within 5 km radius of project cover area shall be carried out on regular 
interval (Once in two year) through independent agency. Necessary measures shall be taken as per findings of 
study in consultation with district administration. Action taken report shall be submitted to the Regional Office of 
the Ministry.

3.

The budget proposed for PH is Rs. 46.50 Crores. The budget proposed shall be kept in a separate account and 
audited annually. Project proponent shall implement the action plan to address the issues raised during public 
hearing within a time frame of 5 years from the date of grant of EC. In addition to this, PP shall strengthen the 
existing Primary Health Center (PHC) & Community Health Center (CHC) in the study area for better public 
health as committed. Compliance status in this regard shall be submitted along with the six monthly compliance to 
the concerned Regional Office of MoEF&CC.

4.
The establishment of a robust public grievance redressal mechanism to address concerns and complaints from 
local communities regarding the power plant's operations, environmental impacts, or social issues shall be 
developed. A Senior Officer shall review the functioning of the mechanism twice in a month.

[C] Miscellaneous

1.

An Environmental Cell headed by the Environment Manager with postgraduate qualification in environmental 
science/environmental engineering, shall be created. It shall be ensured that the Head of the Cell shall directly 
report to the Head of the Plant who would be accountable for implementation of environmental regulations and 
social impact improvement/mitigation measures.

2. Consent for the project shall be obtained from the State Pollution Control Board as required under the Air 
(Prevention and Control of Pollution) Act, 1981 and the Water (Prevention and Control of Pollution) Act, 1974.

3. All necessary clearance from the concerned Authority, as may be applicable should be obtained prior to 
commencement of project or activity.

3.4.6.2. Standard

1(
d) Thermal Power Plants

Statutory compliance

1. Emission Standards for Thermal Power Plants as per Ministry’s Notification S.O. 3305(E) dated 7.12.2015, 
G.S.R.593(E) dated 28.6.2018 and as amended from time to time shall be complied.

2. Part C of Schedule II of Municipal Solid Wastes Rules, 2016 dated 08.04.2016 as amended from time to time 
shall be complied for power plants based on Municipal Solid Waste.

3. MoEF&CC Notifications on Water Consumption vide Notification No. S.O. 3305 (E) dated 07.12.2015 read with 
G.S.R 593 (E) dated 28.6.2018 as amended from time to time shall be complied.

The recommendation from Standing Committee of NBWL under the Wildlife (Protection) Act, 1972 should be 4.
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obtained, if applicable.

5. No Objection Certificate from Ministry of Civil Aviation be obtained for installation of requisite chimney height 
and its siting criteria for height clearance.

Ash content/mode of transporatation of coal

1.

MoEF&CC Notification issued vide S.O. 1561 (E) dated 21.05.2020 and as amended from time to time shall be 
complied which inter-alia include use of coal by Thermal Power Plants, without stipulations as regards ash 
content or distance, shall be permitted subject to compliance of conditions prescribed under (1) Setting Up 
Technology Solution for emission norms, (2) Management of Ash Ponds and (3) Transportation.

Air quality monitoring and Management

1. Project proponent shall abide by the provisions of the notification number G.S.R 465(E) dated 11/07/2025 related 
to FGD.

2. Low NOX Burners with Over Fire Air (OFA) system shall be installed to achieve NOX emission standard of 100 
mg/Nm3. 

3. High efficiency Electrostatic Precipitators (ESPs) shall be installed in each unit to ensure that particulate matter 
(PM) emission to meet the stipulated standards of 30 mg/Nm3.

4. Stack with a height of 275 meters shall be provided with continuous online monitoring instruments for SO2, Nox 
and Particulate Matter as per extant rules. 

5. Exit velocity of flue gases shall not be less than 20-25 m/s. Mercury emissions from stack shall also be monitored 
periodically.

6.

Continuous Ambient Air Quality monitoring system shall be set up to monitor common/criteria pollutants from 
the flue gases such as PM10, PM2.5, SO2, NOX within the plant area at four locations. The monitoring of other 
locations (at least three locations outside the plant area covering upwind and downwind directions at an angle of 
120° each) shall be carried out manually.

7. Adequate dust extraction/suppression system shall be installed in coal handling, ash handling areas and material 
transfer points to control fugitive emissions.

8.
Appropriate Air Pollution Control measures (Des/DSs) be provided at all the dust generating sources including 
sufficient water sprinkling arrangements at various locations viz., roads, excavation sites, crusher plants, transfer 
points, loading and unloading areas, etc.

Noise pollution and its control measures

1. The Ambient Noise levels shall meet the standards prescribed as per the Noise Pollution (Regulation and Control) 
Rules, 2000.

2. Persons exposed to high noise generating equipment shall use Personal Protective Equipment (PPE) like 
earplugs/ear muffs, etc.

3. Periodical medical examination on hearing loss shall be carried out for all the workers and maintain audiometric 
record and for treatment of any hearing loss including rotating to non-noisy/less noisy areas.

Human Health Environment

Bi-annual Health check-up of all the workers is to be conducted. The study shall take into account of chronic 
exposure to noise which may lead to adverse effects like increase in heart rate and blood pressure, hypertension 1.
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and peripheral vasoconstriction and thus increased peripheral vascular resistance. Similarly, the study shall also 
assess the health impacts due to air polluting agents.

2.
Impact of operation of power plant on agricultural crops, large water bodies (as applicable) once in two years by 
engaging an institute of repute. The study shall also include impact due to heavy metals associated with emission 
from power plant.

Water quality monitoring and Management

1.
Induced/Natural draft closed cycle wet cooling system including cooling towers shall be set up with minimum 
Cycles of Concentration (COC) of 5.0 or above for power plants using fresh water to achieve specific water 
consumption of 3.0 m3/MWhr.

2.
In case of the water withdrawal from river, a minimum flow 15% of the average flow of 120 consecutive leanest 
days should be maintained for environmental flow whichever is higher, to be released during the lean season after 
water withdrawal for proposed power plant.

3.
Records pertaining to measurements of daily water withdrawal and river flows (obtained from Irrigation 
Department/Water Resources Department) immediately upstream and downstream of withdrawal site shall be 
maintained.

4.

Regular (at least once in six months) monitoring of groundwater quality in and around the ash pond area including 
presence of heavy metals (Hg, Cr, As, Pb, etc.) shall be carried out as per CPCB guidelines. Surface water quality 
monitoring shall be undertaken for major surface water bodies as per the EMP. The data so obtained should be 
compared with the baseline data so as to ensure that the groundwater and surface water quality is not adversely 
impacted due to the project & its activities.

5.
The treated effluents emanating from the different processes such as DM plant, boiler blow down, ash pond/dyke, 
sewage, etc. conforming to the prescribed standards shall be re-circulated and reused. Sludge/ rejects will be 
disposed in accordance with the Hazardous Waste Management Rules.

6. Hot water dispensed from the condenser should be adequately cooled to ensure the temperature of the released 
surface water is not more than 5 degrees Celsius above the temperature of the intake water.

7.

Wastewater generation of 1080 KLD from various sources (viz. cooling tower blowdown, boiler blow down, 
wastewater from ash handling, etc) shall be treated to meet the standards of pH: 6.5-8.5; Total Suspended Solids: 
100 mg/l; Oil & Grease: 20 mg/l; Copper: 1 mg/l; Iron:1 mg/l; Free Chlorine: 0.5; Zinc: 1.0 mg/l; Total 
Chromium: 0.2 mg/l; Phosphate: 5.0 mg/l.

8.
Sewage generation of 8 KLD will be treated by setting up Sewage Treatment plant to maintain the treated sewage 
characteristics of pH: 6.5-9.0; Bio-Chemical Oxygen Demand (BOD): 30 mg/l; Total Suspended Solids: 100 mg/l; 
Fecal Coliforms (Most Probable Number).

9. Action plan by the TPPs located within 50 km of a municipality or any Urban Local Body (ULB) to use the 
treated sewage water produced by the municipality/Urban Local Body(ULB) to reduce fresh water consumption.

Risk Mitigation and Disaster Management

1. Adequate safety measures and environmental safeguards shall be provided in the plant area to control spontaneous 
fires in coal yard, especially during dry and humid season.

2.
Storage facilities for auxiliary liquid fuel such as LDO and HFO/LSHS shall be made as per the extant rules in the 
plant area in accordance with the directives of Petroleum & Explosives Safety Organisation (PESO). Sulphur 
Content in the liquid fuel should not exceed 0.5%.

3. Ergonomic working conditions with First Aid and sanitation arrangements shall be made for the drivers and other 
contract workers during construction phase.
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4. Safety management plan based on Risk Assessment shall be prepared to limit the risk exposure to the workers 
within the plant boundary.

5. Regular mock drills for on-site emergency management plan and Integrated Emergency Response System shall be 
developed for all kind of possible disaster situations.

Green belt and Biodiversity conservation

1. Green belt shall be developed in an area of 33% of the total plant area with indigenous native tree species in 
accordance with CPCB guidelines. 

2. In-situ/ex-situ Conservation Plan for the conservation of flora and fauna should be prepared and implemented.

Waste management

1. Solid waste management should be planned in accordance with extant Solid Waste Management Rules, 2016.

2. Toxicity Characteristic Leachate Procedure (TCLP) test shall be conducted for any substance, potential of 
leaching heavy metals into the surrounding areas as well as into the groundwater.

3.
Ash pond shall be lined with impervious liner as per the soil conditions. Adequate dam/dyke safety measures shall 
also be implemented to protect the ash dyke from getting breached. Planting shall be done all along the bank of 
ash pond.

4.
Fly ash shall be collected in dry form and ash generated shall be used in phased manner as per provisions of the 
Notification on Ash Utilization issued by the Ministry S.O. 5481 dated 31.12.2021, S.O.6169 (E) dated 
30.12.2021, S.O.05 (E) dated 01.01.2024 and amendment thereto. 

5. Unutilized ash if any shall be disposed off in the ash pond in the form of High Concentration Slurry method. 

Monitoring of compliance

1. Environmental Audit of the project be taken up by the third party for preparation of Environmental Statement as 
per Form-V & Conditions stipulated in the EC and report be submitted to the Ministry.

2. Resettlement & Rehabilitation Plan as per the extant rules of Govt. of India and respective State Govt. shall be 
followed, if applicable.

3.
Energy Conservation Plan to be implemented as envisaged in the EIA / EMP report. Renewable Energy Purchase 
Obligation as set by MoP/State Government shall be met either by establishing renewable energy power plant 
(such as solar, wind, etc.) or by purchasing Renewable Energy Certificates.

4. Energy and Water Audit shall be conducted at least once in two years and recommendations arising out of the 
Report should be followed. A report in this regard shall be submitted to Ministry’s Regional Office.

The project proponent shall (Post-EC Monitoring):
a. send a copy of environmental clearance letter to the heads of Local Bodies, Panchayat, Municipal bodies and 
relevant offices of the Government;
b. upload the clearance letter on the web site of the company as a part of information to the general public.
c. inform the public through advertisement within seven days from the date of issue of the clearance letter, at least 
in two local newspapers that are widely circulated in the region of which one shall be in the vernacular language 
that the project has been accorded environmental clearance by the Ministry and copies of the clearance letter are 
available with the SPCB and may also be seen at Website of the Ministry of Environment, Forest and Climate 
Change (MoEF&CC) at http://parviesh.nic.in.
d. upload the status of compliance of the stipulated environment clearance conditions, including results of 
monitored data on their website and update the same periodically;
e. monitor the criteria pollutants level namely; PM (PM10& PM2.5incase of ambient AAQ), SO2, NOx (ambient 

5.
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xii. PP should provide in the EIA Report details of the statutory clearances, permissions, 
no objection certificates, consents etc. required for this project under various Acts, 
Rules and regulations and their status or estimated timeline after the grant of EC. 

xiii. All the certificates viz. involvement of Forestland, distance from the protected area, 
and list of flora & fauna should be duly authenticated by the Forest Department. The 
Certificate should bear the name, designation, official seal of the person signing the 
certificate and dispatch number. 

xiv. The findings of the subcommittee report shall be incorporated in the final EIA/EMP 
report. 

 

Agenda No. 28.4 
 
28.4 Proposed 2x800 MW Coal based Ultra Super Critical Thermal Power Project (TPP) 

by M/s Mirzapur Thermal Energy (UP) Private Limited (MTEUPPL) located at 
Village Dadri Khurd, Tehsil, Mirzapur Sardar, District Mirzapur, Uttar Pradesh - 
Environmental Clearance-regarding. 

 
[Proposal No. IA/UP/THE/542333/2025, F.No. J-13012/12/2011-IA.II (T)] 
 

28.4.1: M/s. Mirzapur Thermal Energy (UP) Private Limited (MTEUPPL), a subsidiary 
of Adani Power Limited, has made an online application vide proposal no. 
IA/UP/THE/542333/2025 Dated 26/06/2025 along with copy of EIA/EMP report, Form and 
seeking Environment Clearance (EC) under the provisions of the EIA Notification, 2006 for 
the project mentioned above. The proposed project activity is listed at item no. 1(d) Under 
Category “A” of the schedule of the EIA Notification, 2006 and appraised at Central Level. 
The project do not attract the provisions of general condition of the EIA Notification, 2006.  
 
Name of the EIA consultant: M/s Gaurang Environmental Solutions Pvt. Ltd. Certificate 
No. NABET/EIA/2326/RA 0338 Valid up to: 07.12.2026. 
 
Details of the proposal, as ascertained from the proposal documents and as revealed 
from the discussions held during the meeting, are given as under: 
 
28.4.2: The Project Site for instant proposal was earlier accorded EC by MoEF&CC vide 
letter no. J-13012/12/2011-IA.II(T) dated 21.08.2014 and CTE was obtained from UPPCB. 
The Hon’ble National Green Tribunal vide its judgement dated 21.12.2016 in the matter 
Appeal No 79 of 2014 titled as Debadityo Sinha vs. Mirzapur Energy (UP) Pvt. Ltd. & 
Others quashed the EC dated 21.08.2014 and the project could not be implemented further 
and the validity of the EC got lapse. Meanwhile, the project was acquired by Mirzapur 
Thermal Energy (UP) Private Ltd., a subsidiary of Adani Power Limited (APL) and 
submitted a fresh proposal for grant of EC by de-novo under the provisions of the EIA 
Notification, 2006.  
 
28.4.3: The project by M/s Mirzapur Thermal Energy (UP) Private Limited (MTEUPPL) is 
located at Village Dadri Khurd, Tehsil Mirzapur Sadar, District Mirzapur, Uttar Pradesh, is 
for setting up a new power plant with a capacity of 2x800 MW coal-based Ultra Supercritical 
Technology.  
 
28.4.4: Status of installation of Flue Gas Desulphurization shall be furnished as per the 
MoEF&CC Notification dated 11/07/2025: 
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i. Categorization details of TPP: M/s. Mirzapur Thermal Power Project Site is located at 

about 19 Km distance from the Mirzapur town (DM office). The nearest CPA/SPA is 
Varanasi, at distance of approx. 45.46 Km as per the DSS portal, therefore Mirzapur 
TPP falls under the Category ‘C’ as per CPCB categorization with respect to FGD 
installation.  

ii. Sulfur content of the coal to be fired in the boiler: <0.5% 
iii. Status of FGD installation for existing unit: Not applicable. 
iv. Action plan for installation of new stack in compliance to the notification number 

GSR 742 (E) dated the 30/08/1990 for the proposed project: As per MoEFCC 
notification dated 11.07.2025, 275 m high Chimney (Twin flue) is proposed and 
proponent will abide by and adhere to all the Notifications/ Directives issued by the 
MoEFCC from time to time regarding the TPP. 

 

28.4.5: The detail of the ToR is furnished as below:  

Proposal No with date Consideration Details Date of 
accord 

ToR 
Validity 

IA/UP/THE/467671/2024 
 dated 08/05/2024 

10th meeting of EAC- 
Thermal held on 

10.06.2024 

Terms of 
Reference 

29.07.2024 28.07.2028 

 

28.4.6: Environmental site settings 

S. 
No. Particulars Details Remarks 

1. Total land 365.19 hectare  
[Private: 333.81 ha; Govt.: 31.38 ha, Agriculture: 
0.ha] 

 

2 Land use break-
up  Facilities  Area 

(in hectares) 

Main Plant  85.80 

Coal Handling 
System 64.14 

Water System  33.18 

Switch Yard  NIL* 

Green Belt  121.13 

Roads (inside 
plant) NIL* 

Township 11.57 

Ash Pond  49.37 

Railway Siding   

Not envisaged. Wagon 
Tippler/ Track hopper 
facility will be 
provided within the 
Plant 

In addition to the 365.19 
Ha, there is a Forest land 
Outside the Project 
boundary is 8.3581 Ha 
which includes water 
pipeline (5.8162 Ha) and 
approach road (2.5419 
Ha). Forest proposal is 
under progress vide 
proposal no. 
FP/UP/THE/14236/2015. 
 
The above approach 
road connects the project 
site with SH-5. Hence, 
the 8.3581 Ha of forest 
land as mentioned above 
is considered as a 
material component of 
the project as observed 
in the judgement dated 
21/12/2016 of Hon’ble 
NGT in Appeal No 79 of 

Page 343 of 512150

1107



MoM of 28th meeting of the EAC for Thermal sector held on 12-13th August, 2025 

 

28th EAC Meeting (Thermal) held during 12-13th August, 2025                    Page 82 of 250 
 

S. 
No. Particulars Details Remarks 

Water Supply 
Pipeline  

Water Source from 
Ganga River and 
Intake point at Upper 
Khajuri Dam, about 
32.6 Km from Plant 
boundary 

Ash Transport 
Pipeline  NIL* 

Others  NIL 

Total  365.19 

* Included in main plant area 
 

2014.  

3. Land 
acquisition 
details as per 
MoEF&CC 
O.M, dated 
7/10/2014 & 
19/02/2025 

The land is already in possession with Mirzapur 
Thermal Energy (UP) Private Limited except 
31.38 Ha Govt Land. For 31.38 Ha land transfer 
and mutation is under progress at Revenue Dept, 
Vindhyachal Division, District Mirzapur Order 
No. 19957/2022 dated; 10.10.2024.  

Land Documents are 
submitted along with EC 
application. 

4. Existence of 
habitation & 
involvement 
of R&R, if 
any. 

Project site: Name of village (if any) – Nil. No 
R&R. 
Study Area: 
Habitation Distance Direction  
Garhawa 2.0 Km Northeast  
Ukhdand 2.1 Km  North of 

Northwest 
Darhiram 2.6 Km  Northeast 
Umaria 2.1 Km  North  
Marihan 4.3 Km  Southwest 
Dadri Khurd 1.36 Km  Southeast 
Danti 1.0 Km  South of 

Southwest 
Birohiya 2.28 Km  North 

 

R&R is not involved.  

5 Existence of 
school and 
hospital if 
any.  

A. School  
Project site: NIL  
Study Area: As Below 
School  Distance (Km) Direction 
Ordial Institute 
Campus - Private 
educational 
institution, Danti,  

1.35 SSW 

Rajkiya Ashram 
Paddhati Balika 
Vidhyalaya, 
Danti,  

2.4 S 

Prathmik 
Vidyalaya- 
Umariya 

2.8 NNE 

B. Hospital  
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S. 
No. Particulars Details Remarks 

Project site: NIL   
Study Area: As Below 
School  Distance (Km) Direction 
CHC Marihan, 
Mirzapur -
 Government 
Hospital. 

4.6 SSE 

 

6. Latitude and 
Longitude of 
all corners of 
the project 
site. 

A. Plant site 
Point  Latitude Longitude 

1 24°59'43.10"N  82°41'1.32"E 
2 24°59'15.67"N  82°40'48.65"E 
3 24°59'16.22"N  82°40'32.70"E 
4 24°59'0.36"N  82°40'31.30"E 
5 24°58'59.94"N  82°40'21.69"E 
6 24°58'43.86"N  82°40'21.29"E 
7 24°58'44.48"N  82°40'0.15"E 
8 24°58'34.88"N  82°39'59.91"E 
9 24°58'34.59"N  82°40'10.54"E 
10 24°58'27.30"N  82°40'8.78"E 
11 24°58'14.57"N  82°39'55.42"E 
12  24°58'6.36"N  82°39'44.21"E 
13 24°58'23.71"N  82°39'48.52"E 
14 24°58'25.44"N  82°39'50.05"E 
15 24°58'33.97"N  82°39'46.94"E 
16 24°58'37.62"N  82°39'47.94"E 
17 24°58'39.68"N  82°39'45.63"E 
18 24°58'48.52"N  82°39'44.25"E 
19  24°59'0.89"N  82°39'49.86"E 
20 24°59'12.52"N  82°39'57.77"E 
21 24°59'36.31"N  82°39'57.84"E 
22 24°59'42.80"N  82°39'55.48"E 
23  24°59'48.80"N  82°40'4.67"E 
24  24°59'53.60"N  82°40'2.03"E 
25  24°59'56.49"N  82°40'9.78"E 
26  25° 0'1.35"N  82°40'14.57"E 
27  25° 0'6.56"N  82°40'17.38"E 
28  25° 0'4.58"N  82°40'23.19"E 
29  25° 0'9.45"N  82°40'25.50"E 
30  25° 0'10.07"N  82°40'24.11"E 
31  25° 0'14.85"N  82°40'26.43"E 
32  25° 0'14.09"N  82°40'28.29"E 
33  25° 0'15.05"N  82°40'28.98"E 
34  25° 0'9.57"N  82°40'42.06"E 
35  25° 0'10.76"N  82°40'42.96"E 
36  25° 0'4.33"N  82°40'49.13"E 
37  25° 0'0.20"N  82°40'46.22"E 
38  24°59'58.98"N  82°40'51.13"E 
39  24°59'57.20"N  82°40'50.02"E 
40  24°59'54.74"N  82°40'55.39"E 
41  24°59'49.00"N  82°40'51.94"E 
42  24°59'45.52"N  82°40'55.23"E 
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S. 
No. Particulars Details Remarks 

43  24°59'43.90"N  82°40'53.55"E 
 
B. Ash pond 

Point Latitude Longitude 
A 24°59'52.57"N 82°40'18.16"E 
B 25° 0'5.61"N 82°40'18.27"E 
C 25° 0'4.65"N 82°40'23.03"E 
D 25° 0'9.40"N 82°40'25.52"E 
E 25° 0'10.13"N 82°40'24.16"E 
F 25° 0'14.84"N 82°40'26.44"E 
G 25° 0'14.10"N 82°40'28.34"E 
H 25° 0'15.10"N 82°40'29.03"E 
I 25° 0'9.56"N 82°40'42.06"E 
J 25° 0'10.73"N 82°40'42.99"E 
K 25° 0'4.36"N 82°40'49.10"E 
L 25° 0'0.20"N 82°40'46.18"E 
M 25° 0'0.13"N 82°40'49.58"E 
N 24°59'58.97"N 82°40'51.13"E 
N 24°59'57.17"N 82°40'50.05"E 
O 24°59'54.77"N 82°40'55.43"E 
P 24°59'52.43"N 82°40'53.24"E 

 

7. Elevation of 
the project 
site 

Minimum: 169 m AMSL 
Maximum: 214 m AMSL 
Average: 193 m AMSL 

 

8. Involvement 
of Forest land 
if any. 

No forest land is involved within Project /Plant 
Area. NOC regarding non-involvement of forest 
land has been issued by Forest Office Mirzapur 
vide letter no. 4229/Mirzapur/15 dated 
30.05.2025. 

However, Forest land 
Outside the Project 
boundary is 8.3581 Ha 
which includes water 
pipeline (5.8162 Ha) and 
approach road (2.5419 Ha). 
Forest proposal is under 
progress vide proposal no. 
FP/UP/THE/14236/2015 

9. Water body 
(Rivers, 
Lakes, Pond, 
Nala, Natural 
Drainage, 
Canal etc.) 
exists within 
the project 
site as well as 
study area 

Project site: Nil  
Study area: 

 
 
 
 
 
. 

S.N
o Particulars 

Distance 
(km) 

    
Direction 

    1 
Unnamed 
Seasonal Nala 

Adjacent to 
the site W 

2 Jogldari Nala 1.9 SE 
3 Jamthwa Nadi 2.2 WSW 
4 Pahiti Nadi 3.6 NNE 
5 Kuardari Nadi 6.0 W 
6 Amjhar Nala 6.4 WSW 

7 
Upper Khajuri 
Dam 6 W 

8 
Dhenkwan 
Dam 6.2 E 

9 
Imiliya 
Bandhwa 9.82 E 

*Source: - All distances are taken with respect to 
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S. 
No. Particulars Details Remarks 

S.O.I. Toposheet, which is pertinent to this project. 
10. Existence of 

ESZ/ESA/ 
national park/ 
wildlife 
sanctuary/ 
biosphere 
reserve/ tiger 
reserve/ 
elephant 
reserve etc. if 
any within 
the study area 

Study area 
Name of the ESZ/ESA: Nil  
Status of Notification: NA 
Distance of project from ESZ/ESA: NA 
Authenticated map of ESZ projecting 
distance of ESZ from project site: NA 
Status of NBWL approval: NA 

              List        List of Reserved and Protected Forests: 
S. 
No. Particulars 

Distance 
(km ) Direction 

RF/PF 
1 Mirzapur RF Adjoining SE 
2 Danti RF Adjoining N 
3 R.F. (Lodhpur) 4.0 NE 
4 Patehra RF 5.6 SW 
5 Sarson R.F. 5.6 SE 
6 Dhanuhaw Pahar 5.8 ESE 

7 
Chacdlewakhurd 
R.F. 6.8 NE 

8 Danti R.F. 6.9 NW 
9 Karaunda R.F. 6.9 WSW 

10 Malua R.F. 7.5 SW 
11 Purainiyan R.F. 7.0 SE 
12 Golhanpur R.F. 7.0 E 
13 R.F. (Atraura) 8.1 N 
14 Matihani R.F. 9.0 ESE 
15 Patehar R.F. 9.2 WSW 
16 Barkachhar R.F. 9.8 NW 

No National Park, Sanctuary, Elephant/Tiger 
Reserve, or migratory routes/wildlife corridor 
exists within 10 km of the TPP.              

 

11. Archaeologic
al sites 
monuments/ 
historical 
temples etc. 

 
 

There are no Archaeological sites present within 
study area. 

 

 

12. Facility 
envisaged in 
CRZ area 
(Only for 
coastal power 
plant) 

Name of the facility in CRZ area – Nil  
Recommendations of CZMA – NA 
Status of CRZ clearance – NA 

  

13. Involvement 
Of Critically 
Polluted 
Area/Severel
y Polluted 
area as per 
2018 CEPI 
score 

Involvement of CPA/SPA: Nil  
Proximity to CPA/SPA: - Nil  
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28.4.7: The unit configuration and capacity of proposed project is given as below: 
Sr. 
No. 

Existing power 
plant 
configuration and 
capacity 

Proposed power 
plant configuration 
and capacity 

Total  Technology 
adopted 

1 Nil  1600 (2x800) MW 1600 MW   Ultra Super 
Critical 

 
28.4.8: The details of the fuel (Coal/LDO) requirement for the proposed project/ 
expansion cum proposed project along with its source and mode of transportation is given 
as below: 

Details 
Fuel 

requiremen
t (MTPA) 

Source 

Distance 
from 
site 

(Kms) 

Mode of 
Transportation 

Coal 
characteristics 

(Worst case 
scenario) 

Linkage 
document 

Coal 6.4 
(85% PLF) 

Coal Mines of 
NCL / SECL / 

CCL & 
Commercial 

Coal Mines and 
e-auction. 

Approx 
200 Km 

Rail Ash <40 (%) 
Sulphur <0.50 

(%) 
Moisture-13 

(%) 
GCV - 3200-
4300 Kcal/Kg 

FSA and 
E-auction 

LDO/ 
HSD 

15000 KL 
per Annum 

Local 
Market/Vendors 

Approx. 
40 Km 

Road Low Sulphur (3-
5% mass) 

Local 
Vendors 

 

28.4.9: The water requirement for the proposed project is estimated as 76,800 m3/day, out 
of which 76,800 m3/day of fresh water requirement will be meet from the Ganga River. 
The Permission for drawl of surface water is obtained from WRD Uttar Pradesh for 36 
MCM/Year (98,630 m3/day) vide letter no. 3613/11-27-C.0-4-174/11 dated 09.10.2011. 
The water will be transported to the plant site through the pipeline. The specific water 
consumption for the proposed power plant will be <2.5 m3/MWhr. 
 
28.4.10: The power requirement for the proposed project is estimated as 7.5 MW during 
Construction Phase and will be obtained from nearby UP Electricity Board Sub-station.  
 
28.4.11: Baseline Environmental Studies 

Period October’ 2024 to December 2024 Additional study 
(if any) 

AAQ 
parameters at 
11 
Locations 
(min and 
max) 

Parameter  Min (μg/m3 ) Max (μg/m3 ) 
PM 2.5 22 41 
PM 10 48 69 
SO2 4.7 10.5 
NOx 3.7 11.8 
CO 0.04 0.454 

 

 

Incremental 
GLC level 

Parameter Maximum GLC 

PM10(µg/m3) 0.323 at 550 meters downwind 
PM2.5(µg/m3) 0.084 at 550 meters downwind 
SO2(µg/m3) 7.74 at 550 meters downwind 
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Period October’ 2024 to December 2024 Additional study 
(if any) 

NOX(µg/m3) 6.33 at 550 meters downwind 
Note:  
 High Efficiency Electrostatic Precipitator (ESP) is proposed to 

install to meet PM emission as per the norms. 
 For SO2, 275m high Chimney is proposed. MoEFCC Notification 

dated 11.07.2025 shall be followed.  
 SCR/SOFA with low NOx burner to meet NOx emission as per the 

norms.  
Ground water 
quality at 19 
locations 

pH: 6.69 to 7.79, Total Hardness (as CaCO3): 98 mg/l – 178 mg/l; 
Chlorides: 54 mg/l to 90 mg/l, Fluoride: BDL (Dl-0.1) mg/l, Heavy 
metals like Copper (as Cu) - BLQ(LOQ-0.01), Lead (as Pb) - BLQ 
(LOQ- 0.005), Cadmium (as Cd) - BLQ(LOQ-0.002), Chromium (as 
Cr) - 
BLQ (LOQ-0.02), Arsenic (as As) - BLQ (LOQ-0.005) and 
Mercury (as Hg)- BLQ(LOQ-0.001). 

 

Surface water 
quality at 07  
locations 

pH 7.26 to 7.75, Dissolved Oxygen (DO): 4.9 to 7.3 mg/l and BOD: 
4- 8 mg/l. COD from 10 to 23 mg/l  

 

Effluent 
generation 
details and its 
treatment 

 Wastewater generation from TPP about 1080 KLD 
 Mode of treatment & reuse – The wastewater will be treated in 

ETP 1200 KLD (Neutralization & Equalization) and treated 
wastewater will be utilized within the plant to achieve Zero 
Liquid discharge. 

 Domestic wastewater generation will be 8 KLD – Domestic 
wastewater will be treated through STP 10 KLD (MBBR 
Technology). 

 Mode of treatment & reuse - Treated water will be utilized for 
greenbelt and plantation purpose. 

The project is 
based on Zero 
Liquid Discharge 
(ZLD). 
 

Noise levels 
Leq 
(Day and 
Night) at 11 
locations 

The Leq values for day time was observed to be 52.3 to 49.2 dB (A), 
while during night time 44.0 to 40.2 dB (A). 

 

Traffic 
assessment 
study 
findings 

 Traffic study has been conducted for one month. 
 Traffic study has been conducted at State Highway-5 which is at 

an aerial distance of about 1km towards WSW. 
 Transportation of coal will be done by Rail. 

 The PCU is 525.5 PCU/day on State Highway-5 and level of 
service (LOS) is A. 

Road Volume 
 (in 

PCU/Day) 

Capacity 
 (in 

PCU/Day) 

Existing 
V/C 

Ratio 

LOS Performance 

SH-5 525.5 15000 0.035 A Excellent 
PCU load after proposed project: 

Road Existing 
LOS 

Changed V/C and LOS after adding 
generated traffic from operational 

phase of proposed project 

V C V/C Modified 
LOS 

S.H.- A 525.5 + 15000 0.08 A 
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Period October’ 2024 to December 2024 Additional study 
(if any) 

5 ‘Excellent’ 762 = 
1287.5 

‘Excellent’ 

 Conclusion: The level of service will be A after including 
additional traffic due to the proposed project. 

Soil Quality 
at 11 
Locations 

pH range 7.81 to 8.12; Electrical conductivity (EC); 174 to 184 
mhos/cm; Calcium: 198 to 274 mg/kg; Sodium:67 to 97   mg/kg; 
potassium: 88 to 162 /kg/ha; Nitrogen: 10.3 to 11.3  kg/ha; 
Phosphorous: 11.4 to 13.5 mg/kg; Cation Exchange Capacity 
(CEC): 2 to 2.6        meg/100gm; Magnesium: 24 to 134 mg/kg; 
Organic Matter: 0.80% to 0.89 % 

 

Flora and 
fauna 

22 Schedule I Species found in the buffer zone during field survey 
and secondary sources. Out of 22 Schedule I Species, 10 are 
mammals, 6 are avifauna and 6 herpeto-fauna. 

Certified list of 
Flora & Fauna is 
received from 
DFO Mirzapur 
vide letter no. 
4226/Mirzapur/1
5 dated 
30.05.2025. 
Wildlife 
Conservation 
Plan has been 
prepared and 
submitted for 
further approval 
to the State 
Forest 
department.  

Hydrogeolog
y study 

The action plan to address the recommendation of the 
Hydrogeology report and Watershed management plan are as 
below: 

Sl. 
No. 

Recommendations Action Plan 

1 Since the TDS value in W-
13 well was slightly above 
the acceptable TDS limit, it 
is recommended to monitor 
that the TDS levels in the 
discharged water meet 
regulatory requirements to 
prevent any negative 
environmental impact from 
the plant's operations 

Water quality monitoring shall 
be done once a month through 
NABL accredited laboratory 
to monitor TDS Level. 

 

2 As the value of hardness as 
CaCO, in W-l groundwater 
sample was found to be 
above acceptable limit but 
within the permissible limit, 
a need for ongoing 
monitoring and potential 
remediation efforts can be 
suggested in the report. 

 

Water quality monitoring 
shall be done once in a  
month  engaging  NABL  
accredited laboratory  to  
track  hardness  as  CaCO3 
content  and  
corrective/preventive  actions 
will be taken based on 
findings in the report. 

Consultant 
details: 
The 
hydrogeology 
study report has 
been prepared 
by M/s. Akshar 
Geo Services 
Pvt. Ltd & 
Vetted by NIT 
Delhi. 
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Period October’ 2024 to December 2024 Additional study 
(if any) 

3 By reviewing the report, it 
was found that the value of 
Calcium at W-l groundwater 
sample was found to be 
above acceptable limit but 
within permissible limits 
which may result in 
encrustation, the plant may 
take some preventive 
measures accordingly. 

 

Regular monitoring of 
groundwater quality, 
particularly calcium 
concentration, will be 
conducted once a month 
through NABL accredited 
laboratory to monitor 
Calcium Level.  
Periodic maintenance and 
descaling of pipelines, 
storage systems, and water-
handling equipment will be 
done. 
 

4 The maximum value pf 
alkalinity at W-13 
groundwater sample falls 
above the 'acceptable limit' 
as per Indian Drinking 
Water Standards 
10500:2012. It is 
recommended to suggest 
some preliminary treatment 
measures for ensuring 
operational efficiency of the 
plant.  

 

Mirzapur TPP will initiate a 
routine water quality 
monitoring program, with 
monthly sampling and 
analysis of alkalinity and 
associated parameters 
through NABL accredited 
laboratory and  
corrective/preventive  actions 
will be taken based on 
findings in the report. 
In addition to above, 
Mirzapur TPP shall be using 
Surface water and ZLD will 
be Implemented 

 

Impact study 
on 
biodiversity 
and aquatic 
ecology 

Recommendations of study report: 
 Wildlife Protection: Launch anti-poaching and forest 

protection measures; set up wildlife camps with communication 
tools  

 Habitat Restoration: Implement soil and moisture 
conservation, afforestation with native species, and green belt 
development  

 Species Conservation: Develop targeted plans for Schedule-I 
species like Felis chaus, Hyaena hyaena, Melursus ursinus, and 
others found in the buffer zone  

 Community Engagement: Promote eco-clubs, green brigades, 
and alternative livelihoods to reduce forest dependence  

 Budget Allocation: ₹148.02 Lakhs over 5 years for habitat 
management, fire control, awareness, and capacity building  

Indian Institute 
of Social Welfare 
and Business 
Management, 
University of 
Calcutta in 2025. 

Risk 
assessment 
study  

Project specific risk assessment with respect to storage of LDO, 
furnace oil & coal storage and other hazardous chemicals is 
included in Final EIA-EMP Report. 
The appropriate preventive measures and necessary safeguards 
such as toxic and flammable gas detectors, alarm / interlock 
systems, breathing apparatus for working personnel, fire protection 
systems such as fire extinguishers, water curtain, fire water 
hydrants in place, the untoward consequences and the major risk 
due to the same could be eradicated. 

Gaurang 
Environmental 
Solutions Pvt 
Ltd. 
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Period October’ 2024 to December 2024 Additional study 
(if any) 

Marine 
Impact 
Assessment 
Study 

Not Applicable -- 

 

28.4.12: The details of solid and hazardous waste generation along with its mode of 
treatment/disposal is furnished as below: 

S. 
No. 

Type of 
Waste 

Source Quantity 
generated 

(TPA) 

Mode of 
Treatment 

Disposal Remarks 

1 Municipal 
Solid Waste 

Plant 
Canteen 

70.08 TPA Collected; 
segregated 
using color 
coded waste 
bin, Organic 

waste 
converters 

(OWC) 

Inorganic will be 
disposed via local 
municipal authorized 
vendor & 
Organic/Biodegradable 
waste by OWC. 

- 

2 E-waste IT & 
Telecom 

Equipment 

~2.0 TPA Collected; 
segregated 

Registered Recycler 
vendor 

 

3 Battery waste 
from UPS 

Automotive 
& 

Industrial 

~3 TPA Collected; 
segregated 

Authorized Vendor  

4 Bio medical 
waste 

First aid 
center 

0.02 TPA Collected; 
segregated 

Authorized vendor  

5 Hazardous 
Waste 

Plant 
Operation 

 Used/ Spent 
Oil – 60 TPA,  

Waste or 
residues Empty 

Barrels/ 
Containers/ 

Contaminated 
Liners – 12 TPA 
containing oil – 

10.0 TPA 

 Registered Recyclers/Pre-
processors with SPCB & 
Authorized Recyclers 

 

 
28.4.13: Public Consultation:  

The public hearing was conducted on 11.04.2025 at Near Upper Primary School, Madihaan 
Market, Madihaan Tehsil and District Mirzapur (U.P). 
Details of advertisement 
given 

1. The Indian Express dated 07.03.2025 
2. Amar Ujala dated 07.03.2025 

Date of public 
consultation 

Date: 11.04.2025, Thursday, 11:00 AM onwards 

Venue Near Upper Primary School, Madihaan Market, Madihaan Tehsil and 
District Mirzapur. 
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Presiding Officer 1. Sri S.P Shukla, Additional District Magistrate, Mirzapur  
2. Sri R.K Singh, Regional Officer, U P. Pollution Control Board, 
Sonbhadra 

Major issues raised During the public hearing, stakeholders 100% supported the project, 
recognizing its potential to catalyze regional development. Key 
suggestions included giving priority in employment to local residents, 
supporting educational infrastructure (including smart classrooms), and 
addressing drinking water concerns through borewell installations. The 
public also appreciated the company’s initiatives in community health, 
sports, and infrastructure, and requested their continuation.  

No. of people attended  About 1600 People were present 
 14 No. Verbal representation   
 50 No. Written Representation/ Responses received from local 

people/villagers 
2 No. Written Representations received through UPPCB Office after the 
Public Hearing 

 
As per the Public hearing minutes, about 1600 nos. of people attended the public hearing and about 
720 people signed the attendance register. 

Summary of needs highlighted during the public consultation: 
 

Category Key Concerns Raised Responses Provided 

Local 
Development 

During the public hearing, the 
public was in full support for the 
proposed Project 

We have assured the public that 'development 
will be done in the project area on priority 
basis through CER/CSR activities 

Employment Employment Opportunity The company is committed to providing 
preference to locals based on their 
educational qualification and experience. 
MTEUPPL through Adani foundation 
proposes to focus on development of the 
project area in the following areas under the 
Socio-EMP (CER) initiative. Education 
Community Health & Sustainability 
Livelihood Development. 

Action plan as per MoEF&CC O.M. dated 30/09/2020 to address the concerns of public 
consultation: 

Sr. 
No 

Physical activity and action 
Plan 

Year of implementation  
(Rs. In Crores) 

Budget 
(in 

Crores) 
    25-26 26-27 27-28 28-29 29-30   
A Educational Initiatives 
  Modernization, Repair & 

construction/maintenance of 
identified Primary / Higher 
Secondary School of nearby 
villages of the project site in 
consultation with Local 
Government/School Authorities 
in villages Dadri Khurd & 
Madihan. 

0.5 0.75 0.75 0.75 0.75 3.50 
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Sr. 
No 

Physical activity and action 
Plan 

Year of implementation  
(Rs. In Crores) 

Budget 
(in 

Crores) 
    25-26 26-27 27-28 28-29 29-30   

Distribution of drinking water 
filters/Drinking water coolers in 
schools in nearby villages.  

0.35 0.35 0.35 0.35 0.35 1.75 

Basic teaching and learning 
infrastructure support to Govt. 
Schools, Supporting in creation of 
assembly halls, prayer halls, 
classrooms and smart class, 
computer room, space for mid-
day meals, playground, school 
boundary walls etc. for 
government schools in villages 
Kotwa Pandey,Sukhnai, Devari 
Kalan. 

0.5 0.75 0.75 0.75 0.75 3.50 

Providing scholarships to 
meritorious students 0.23 0.23 0.23 0.23 0.23 1.15 

Online courses for students in 
emerging technologies such as 
Artificial Intelligence, Electric 
Vehicles, Renewable Energy etc. 
to equip students with job-ready 
skills through Adani Skill 
Development Centre (ASDC). 

0.25 0.25 0.25 0.25 0.25 1.25 

Sub Total 1.6 2.35 2.6 2.6 2.6 11.75 
B Community Health Initiatives 

  Providing assistance for the 
construction & operation of 
Primary Health Centre equipped 
with necessary facilities 
and other health centers in Village 
Patewar & other nearby 
villages of MTEUPPL in 
consultation with local 
government 
authorities. 

0.50 0.75 0.95 1.00 1.00 4.20 

  Rural Medical Camps through 
Medical Team of Primary 
Health Centre , Safe Menstrual 
Hygiene Management 
Awareness, Mega Health Camp, 
Cataract Screening & 
Operation in nearby villages of 
MTEUPPL. 

0.40 0.80 0.80 0.5 0.5 3.00 

  Promotion of awareness of 
malnutrition and anemia, Safe 
Menstrual Hygiene Management 
Awareness, Mega Health 
Camp, Cataract Screening & 
Operation in Madihan and 
nearby villages. Sanitary napkin 
vending & disposal 
machine, provision of Girls’ 

0.12 0.12 0.12 0.62 0.62 1.60 
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Sr. 
No 

Physical activity and action 
Plan 

Year of implementation  
(Rs. In Crores) 

Budget 
(in 

Crores) 
    25-26 26-27 27-28 28-29 29-30   

Toilets with regular water 
supply facilities. 

  Promotion of Poshan Vatika at 
backyard of villagers & Project 
Suposhan. 

0.34 0.34 0.34 0.34 0.34 1.70 

  Sub Total 1.36 2.01 2.21 2.46 2.46 10.50 
C Sustainable Livelihood and Women Empowerment 
  Skill Development Centre (SDC) 

to make the youth for 
achieving their Goals in life by 
becoming Skilled 
Professionals. 

0.40 0.80 0.80 0.90 0.90 3.80 

  Development & Support for Drip 
irrigation, assistance for 
mushroom, vegetable cultivation 
and livestock 
management in core zone 
villages. 

0.37 0.37 0.37 0.37 0.37 1.85 

  Sub Total 0.77 1.17 1.17 1.27 1.27 5.65 
D Community Infrastructure Development 
  Repairing, strengthening & 

Maintenance of Existing Roads 
in consultation with Gram 
Panchayats. 

0.50 1.50 1.50 1.75 0.50 5.75 

To provide facility for potable 
drinking water,  
and water supply system through 
overhead tanks  

0.20 0.20 0.20 0.20 0.20 1.00 

Creation of clean and hygienic 
environment by proper 
drainage systems, community 
sanitation campaign, waste 
management awareness etc. 
implementation of Swachchh 
Bharat Initiative. 

0.30 0.30 0.40 0.40 0.35 1.75 

  Upgradation & Renovation of 
sanitation facilities such as toilets 
in schools with priority for girls.  

0.70 0.70 0.70 0.70 0.70 3.50 

  Provision of solar street 
lighting/panels in nearby schools, 
local health centers of nearby 
villages, green nurturing 
programs, plantation drives etc. 

0.51 0.51 0.51 0.51 0.51 2.55 

  Sub Total 2.21 3.21 3.31 3.56 2.26 14.55 
E Sports & Culture Development 

  Promotion of sports for youths 
and women 

0.25 0.25 0.25 0.25 0.25 1.25 

  Cultural activities for villagers  0.16 0.16 0.16 0.16 0.16 0.80 
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Sr. 
No 

Physical activity and action 
Plan 

Year of implementation  
(Rs. In Crores) 

Budget 
(in 

Crores) 
    25-26 26-27 27-28 28-29 29-30   
  Sub Total 0.41 0.41 0.41 0.41 0.41 2.05 

F Tree plantation in Govt. School 
and Community Health Centre in 
Villages Garhwa, Ukhdanda & 
Darhi Ram 

0.20 0.60 0.40 0.40 0.40 2.00 

 Sub Total 
Total Budget 6.55 9.75 10.1 10.7 9.4 46.50 

 
28.4.14: The capital cost of the proposed project is Rs. 18300 Crores and the capital cost for 
environmental protection measures is proposed as Rs.3012.39 Crores (Excluding cost 
towards addressal of Public Consultation issues). The annual recurring cost towards the 
environmental protection measures is proposed as Rs.32.12 Crores (Excluding cost towards 
addressal of Public Consultation issues). The employment generation from the proposed 
project (Operational Phase) is Permanent: 250, Contractual: 2600. The details of cost for 
environmental protection measures as follows: 
 
S. No. Item Description EMP Cost  

(Rs. in Crores) 
Recurring Cost (Rs. 

in Crores) 
1 Air Pollution Control 2459.04 24.59 
2 Noise Control 3.54 0.224 
3 Water Pollution Control (Including RWH 

+Solar) 
261.3 0.06 

4 Ash Management 254.88 5.0 
5 Environmental Monitoring & Management 21.83 0.25 
6 Green Belt Development 11.80 2.0 
7 Addressal of Public Consultation issues 46.5 4.65 
 Total  3058.89  36.77 

 

28.4.15: The proposed Greenbelt will be developed in 121.13 ha area which is about 
~33.16 % of the total project area of 365.19 ha with total sapling of 302825 nos. A 10m 
wide greenbelt, consisting of at least 3 tiers around plant boundary will be developed as 
greenbelt and green cover as per CPCB guidelines. Local and native species will be 
planted with a density of 2500 trees per hectare. Total number of 302825 saplings will be 
planted and nurtured in 121.13 ha in 5 years. The Capital Budget of 11.8 Crores and 
recurring budget is 2.0 Crores is earmarked for Greenbelt development.  
 
28.4.16: Ash management  
Details Annual 

generation 
(MTPA) 

Utilization 
(MTPA) 

% of utilization Balance 
quantity 
(MTPA) 

No. of storage 
silos with 
capacity 

Ash (Fly & Bottom) 2.56 2.56 100 0 6 x 2500MT 
 
Ash Pond details: -  

S.No. Details of Ash Pond Ash pond 
1. Area (Ha) 49.37 Ha 
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2. Dyke height (m) 15 
3. Volume (m3) 74 Lac m3 
4. Quantity of ash to be disposed (Metric Tons) 88.8 Lac MT 
5. Expected life of ash pond (number of years and months) Capacity/life of ash dyke 

calculated for 20 years 
6. Type lining carried in ash pond: HDPE lining of LDPE 

lining or clay lining or No lining 
HDPE 

7. Mode of disposal: Dry disposal or wet slurry (in case of 
wet slurry please specify whether HCSD or MCSD or 
LCSD) 

HCSD / MCSD 

8. Ratio of ash: water in slurry mix (1: ): 65 :35 
9. Ash water recycling system (AWRS): Yes or No Yes 
10. Quantity of wastewater from ash pond to be discharged 

into land or water body (m3) 
0 

11. Details regarding dyke stability study and name of the 
organization who conducted the study: 

N.A 

TPP has proposed 100% Ash Utilization. However, approx. 5% may be diverted to the ash 
dyke in emergencies such as during rains or low demand—as a contingency measure, Life of 
ash dyke is calculated 20 Years.    

Ash utilization plan –  
 

S.No. Activity (as applicable)        Quantity Percentage 
i.  Fly ash based products (bricks or blocks 

or tiles or fiber cement sheets or pipes or 
boards or panels) 

0.05 2% 

ii.  Cement manufacturing 2.05MTPA 80% 
iii.  Construction of roads, road and fly over 

embankment 
0.46 MTPA  18% 

 Total 2.56 MTPA 100 % 
 
28.4.17: Summary of violation under EIA, 2006/court case/show cause/direction if any, 
related to the project under consideration is furnished as below:  
 
A. Summary of court cases : Details of Cases pertaining to Environment & Forest 

are as below: 
Sl. 
No. 

 
Case no. 

 
Name of 
The 
Court  

 
Brief 
Summary of 
the Case 

Last Date 
of Hearing 

Next 
Date of 
Hearing 

 
Action taken by PP 

 
1 

29/2024 
In appeal 
no- 
79/2014 

National 
Green 

Tribunal 

In December’ 2016, 
NGT judgement set 
aside the EC of the 
1320 MW TPP at 
Mirzapur and vide 
their judgment in 
May’2017, that 
Project proponent is 
at liberty to approach 
the MoEFCC or any 
other competent 
authority for 
processing of the 

14.07.2016 Disposed 
Off 

The Suggestions in the 
Order as well MoEFCC, 
we have taken all the 
adequate measures to 
comply. 

Page 357 of 512164

1121



MoM of 28th meeting of the EAC for Thermal sector held on 12-13th August, 2025 

 

28th EAC Meeting (Thermal) held during 12-13th August, 2025                    Page 96 of 250 
 

Sl. 
No. 

 
Case no. 

 
Name of 
The 
Court  

 
Brief 
Summary of 
the Case 

Last Date 
of Hearing 

Next 
Date of 
Hearing 

 
Action taken by PP 

applications for grant 
of EC upon making 
up for rectifying the 
defects and 
deficiencies pointed 
out in the judgment. 
However, the 
authorities concerned 
are at liberty to 
process the same in 
accordance with law 
while strictly 
adhering to the 
content of the 
judgment. 

2 883/2024 
National 
Green 
Tribunal 

Hon'ble National 
Green Tribunal has 
taken suo motu 
cognizance of the 
news item "Experts 
flag large-scale 
clearing of 
vegetation in 
Mirzapur forest" 
published in 
Hindustan Times on 
03.07.2024 and has 
registered Original 
Application No. 
883/2024 and started 
hearing. Hon'ble 
NGT has made 
"Mirzapur Thermal 
Energy (U.P.) Private 
Limited" as 
Respondent No. 5 by 
order dated 
25/10/2024. 

21.07.2025 

 
The next 
date of 

hearing: 
18.08.2025 

Forest proposal is 
already submitted vide 
proposal no. 
FP/UP/THE/14236/201
5 
The Proposed Forest 
Diversion 8.3581 Ha is 
Outside the Project 
boundary, which 
includes water pipeline 
(5.8162 Ha) and 
approach road (2.5419 
Ha). Stage-I clearance is 
awaited. 

3 

Execution 
Applicatio
n no-
29/2024 
In appeal 
no-
79/2014 

National 
Green 

Tribunal 

According to the 
appellant, by NGT 
order dated 
21/12/2016 in Appeal 
No. 79/2014, the 
Environmental 
Clearance (EC) dated 
21.08.2014 granted 
to the proposed 
Thermal Power Plant 
of Welspun Energy 
Private Limited was 

21.07.2025 

The next 
date of 

hearing: 
18.08.2025 

We have complied with 
all the stipulated 
conditions in TOR, 
Court Order as well   
EIA Notification 2006 
& subsequent 
amendments, the 
following studies, 
NOCs/Certificates have 
been prepared & 
obtained. 
-Hydrogeology, 
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Sl. 
No. 

 
Case no. 

 
Name of 
The 
Court  

 
Brief 
Summary of 
the Case 

Last Date 
of Hearing 

Next 
Date of 
Hearing 

 
Action taken by PP 

cancelled, and the 
Tribunal passed an 
order restraining 
respondent No. 4, 
M/s Welspun Energy 
(UP) Private Limited, 
from carrying out 
any development 
work at the project 
site and to restore the 
area to its original 
condition. Mirzapur 
Energy (UP) Private 
Limited was carrying 
out illegal 
construction 
activities at the site 
by clearing 
vegetation and forest 
and levelling the land 
using large-scale 
earthwork. An 
application for ex-
parte interim order 
has been filed by the 
appellant. Next 
Listing date fixed on 
12.08.2025 

Rainwater harvesting & 
Water Shed 
Management Plan. 
-Land use & Land 
Cover Study. 
-Action Plan for 
Greenbelt /plantation & 
Solar Power hasnessing. 
-Biodiversity 
(Ecological) Assessment 
Study & Wildlife 
Conservation Plan. 
-Need Based 
Assessment, 
Community 
Development 
/CSR Plan & Socio 
Impact Assessment 
Study 
-Water Source 
Sustainability Study. 
-Prepared list of nearby 
sensitive receptors viz; 
Forest, water bodies, 
Habitation, Schools, 
Health centers, Temples 
has been incorporated in 
EIA & EMP report, 
same will be 
implemented as 
recommended in study 
reports. 
-Public Hearing was 
conducted on 
11.04.2025 as per the 
EIA notification. The 
action plan is prepared 
on the basis of PH 
proceedings and 
incorporated in the EIA 
report. 

 

Compliance to the observation of Hon’ble NGT made in the Judgement dated 
21/12/2026: 

Sl. 
No. 

Key Issues Addressed in the Judgment 
dated 21.12.2016 

Compliance Status for 2x800 MW De-novo 
Application for Environment Clearance   
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Sl. 
No. 

Key Issues Addressed in the Judgment 
dated 21.12.2016 

Compliance Status for 2x800 MW De-novo 
Application for Environment Clearance   

1.  Change in Project Location and 
Manipulation of Form-I: 

o Originally proposed in Ghazipur, the 
location was shifted to Mirzapur. 

o Discrepancies in submission of Form-I 
(the foundational document for 
environmental appraisal). 

o Allegation that the Terms of Reference 
(ToR) were granted without proper or 
revised Form-I, undermining the EIA 
process. 

o Inconsistencies and procedural lapses 
in submission and verification of land 
use data. 

A new reference for Environment Clearance for 
1600 (2x800) MW is made through De-novo. 
Terms of Reference (ToR) is issued by the 
MoEFCC vide File No: J-13012/12/2011-IA. II 
(T) dated 29.07.2024. 
The Project location is at Village Dadri Khurd, 
Tehsil Mirzapur Sadar, District Mirzapur, Uttar 
Pradesh. 
The location of the Project is in accordance with 
the ToR granted. 

2.  Land Use Misrepresentation: 
o The project site was misrepresented as 

barren land in Form-I and EIA report. 
o Records, including revenue documents 

and WAPCOS reports, show the land 
was fallow/agricultural/grazing and 
partially forested, not barren. 

o Misrepresentation influenced siting 
approval and violated siting criteria set 
by MoEF&CC. 

The Total Project area is 365.19 Ha.  
- Private Land: 333.81 Ha 
- Govt. Land: 31.38 Ha 

The Status of land as industrial land (Power 
Project) as per the revenue records of Uttar 
Pradesh. 
The land is already in possession with Mirzapur 
Thermal Energy (UP) Private Limited except 
31.38 Ha Govt Land. 
(31.38 Ha land transfer and mutation is under 
progress at Revenue Dept, Vindhyachal 
Division, District Mirzapur Order No. 
19957/2022 dated; 10.10.2024). 
The Power Project is acquired along with land 
and infrastructure from Welspun Group in 
August’2019. 
Forest land Outside the Project boundary is 
8.3581 Ha which includes water pipeline 
(5.8162 Ha) and approach road (2.5419 Ha). 
Forest proposal is under progress vide proposal 
no. FP/UP/THE/14236/2015 which is already 
disclosed with ToR Application. 

3.  Forest land and Wildlife 
o Allegation of concealment of forest 

land within project and ancillary 
components (rail lines, pipeline, 
road). 

o Project area surrounded by several 
Reserved Forests; involvement of 
forest land not declared in Form-I or 
EIA. 

o Wildlife presence, including 
Schedule I species (e.g., Sloth Bear, 
Chinkara), was not properly assessed 
in the EIA. 

o No proper biodiversity study 
conducted before EIA finalization; 
assessment conducted later, post-

Forest Land: 
- No forest land is involved within 

Project /Plant Area. NOC regarding 
non-involvement of forest land has 
been issued by Forest Office 
Mirzapur vide letter no. 
4229/Mirzapur/15 dated 30.05.2025.  

- However, Forest land Outside the 
Project boundary is 8.3581 Ha 
which includes water pipeline 
(5.8162 Ha) and approach road 
(2.5419 Ha). Forest proposal is 
under progress vide proposal no. 
FP/UP/THE/14236/2015.  

- The List of Reserved Forest/ 
Protected Forest within the study 
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Sl. 
No. 

Key Issues Addressed in the Judgment 
dated 21.12.2016 

Compliance Status for 2x800 MW De-novo 
Application for Environment Clearance   

public hearing. area is as below: 
S. 
No. Particulars 

Distance 
(km ) Direction 

RF/PF 
1 Mirzapur RF Adjoining SE 
2 Danti RF Adjoining N 
3 R.F. (Lodhpur) 4.0 NE 
4 Patehra RF 5.6 SW 
5 Sarson R.F. 5.6 SE 
6 Dhanuhaw Pahar 5.8 ESE 

7 
Chacdlewakhurd 
R.F. 6.8 NE 

8 Danti R.F. 6.9 NW 
9 Karaunda R.F. 6.9 WSW 
10 Malua R.F. 7.5 SW 
11 Purainiyan R.F. 7.0 SE 
12 Golhanpur R.F. 7.0 E 
13 R.F. (Atraura) 8.1 N 
14 Matihani R.F. 9.0 ESE 
15 Patehar R.F. 9.2 WSW 
16 Barkachhar R.F. 9.8 NW 
            
Wildlife:  

- The proposed project will not 
affect any Wildlife corridor. Letter 
in this regard obtained from DFO 
Mirzapur Vide letter no. 
4227/Mirzapur/15 dated 30.05.2025. 

- List of Schedule-1 species found 
in study area (22 nos.) has been 
provided by DFO Mirzapur vide 
letter no. 4226/Mirzapur/15 dated 
30.05.2025. 

- A detailed study on Biodiversity 
(Ecological) Assessment and 
Wildlife Conservation Plan has been 
conducted by Dept. of Environment, 
Indian Institute of Social Welfare 
and Business Management, 
University of Calcutta. 

4.  Deficiencies in Public Consultation 
Process: 

o  Inadequate publicity and 
restricted public participation 
in the public hearing. 

o Allegations of political and police 
influence, intimidation, and non-
availability of EIA documents 
electronically. 

o Non-
consideration of objections and 

The Public Hearing for the project is duly 
conducted by the Regional office, Uttar 
Pradesh Pollution Control Board (UPPCB), 
Sonbhadra & Mirzapur as per the EIA 
Notification 2006 and subsequent amendments 
on 11.04.2025 at near Upper Primary School, 
Madihan Market, Madihan Tehsil, Mirzapur. 
The advertisements/notice regarding the Public 
Hearing were published in one National and 
Regional publications,  

1. The Indian Express, Lucknow Edition 
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Sl. 
No. 

Key Issues Addressed in the Judgment 
dated 21.12.2016 

Compliance Status for 2x800 MW De-novo 
Application for Environment Clearance   

representations submitted by affected 
persons including Banaras Hindu 
University. 

 

dated 07.03.2025  
2. Amar Ujala, Varanasi, Mirzapur 

Edition dated 07.03.2025  
A copy of Draft EIA-EMP report with 
executive summary in English & Hindi was 
made available at the following offices: 

- MoEFCC, IRO Office Lucknow.  
- UPPCB, HO, Lucknow  
- UPPCB, RO 
- District Collectorate, Mirzapur  
- District Industries Centre, Mirzapur.  
- District Panchayat Office, Mirzapur.  
- Janpad Panchayat, Mirzapur.  
- Gram Panchayat, Dadhiram.  

Proper Announcement/ Munadi was conducted 
in nearby villages prior to Public Hearing 
(10.04.2025). 
The Action plan has been duly prepared to 
address the needs highlighted by the Public 
during the Public Hearing. A budget of Rs. 
46.50 crore is earmarked for Socio EMP (CER) 
activities.  

5.  Violation of Siting Criteria & MoEF 
Guidelines: 

o Ignored criteria: distance from 
forests, habitations, water bodies, 
and ecological sensitivity zones. 

o Guidelines require forest and prime 
agricultural land to be avoided for 
power plants. 

The EIA Report has been prepared considering 
all sensitive features/ receptors within the study 
area and mitigation measures have been 
included in the Additional Study reports and 
budget allocation has been kept in EMP.  
The land was already provided by the local 
administration for setting up Thermal Power 
Plant in 2012.  

6.  Environmental and Ecological Impacts 
Ignored: 
 

o No proper assessment of water 
drawal impact on Upper Khajuri 
Reservoir, used for drinking, 
irrigation, and wildlife. 

 
o Impacts of coal transportation, ash 

disposal, and construction on 
ecology and human health not 
assessed. 

 

Water Drawl from Upper Khajuri Dam: 
A detailed study on Water Source Sustainability 
is conducted and prepared by Dept. of 
Environment, Indian Institute of Social Welfare 
and Business Management, University of 
Calcutta.  
 
The conclusion of the study report is reproduced 
as under: 
“In view of the total water requirement of 28 
MCM/year for proposed thermal power plant 
unit and for the sustainability of the water 
source in the coming future, took on the study of 
Upper Khajuri dam water levels and water 
availability in the Upper Khajuri dam at the 
tapping point for the past 10 years for all the 
possible scenarios such as scanty rainfall 
months and lowest reservoir levels. Water 
availability in the Upper Khajuri dam has also 
been confirmed by the data provided by 
UPWRD, Mirzapur District and along with this 
efficacy and efficiency of the existing intake 

Page 362 of 512169

1126



MoM of 28th meeting of the EAC for Thermal sector held on 12-13th August, 2025 

 

28th EAC Meeting (Thermal) held during 12-13th August, 2025                    Page 101 of 250 
 

Sl. 
No. 

Key Issues Addressed in the Judgment 
dated 21.12.2016 

Compliance Status for 2x800 MW De-novo 
Application for Environment Clearance   

structure, pump house details and the pipeline 
used to deliver the raw water from the intake 
structure to the plant have also been studied by 
IISWBM. From all these studies and analysis of 
data via graphs and official government 
sources, it is found that water storage in the 
Upper Khajuri dam is always present in 
adequate amount and the level in the dam at the 
tapping point has always been above the dead 
storage level. Therefore, we can say that an 
adequate amount of raw water is available in 
the Upper Khajuri dam for all the possible 
scenarios. Moreover, the raw water can be 
easily pumped in the near future as per the 
provisions of adding pumps in accordance with 
the requirements of the intake structure as 
discussed above. Impact due to water 
withdrawal is also nil as even after maximum 
utilization of water from the Upper Khajuri dam 
by different sectors, the government of Uttar 
Pradesh will be still left with 2.44 MCM of 
water per year as a whole and 95.885 MCM of 
water per year if we go months as shown in 
Table 9.3 which can also be utilized for 
downstream ecology sustainability. 
Looking at the overall project scenario, it has 
been noticed that the project in totality 
considered environmentally safe.” 
 
 Transportation of Coal will be through Rail 

with the guidelines of Coal India Limited.  
 Efforts will be made for 100% utilization of 

ash as per Fly Ash Notification, 31st 
December’2021 and its amendments.  

 An MoU has been signed with ACC 
Cement Limited and Ambuja Cement 
Limited for utilization of fly ash. 

7.  Failure to Conduct Site Visit by EAC: 
o Though EAC earlier decided to 

conduct a site inspection, it relied 
solely on reports by State officials. 

o Lack of ground verification 
questions the objectivity of the 
appraisal process. 

A Site visit/ inspection by the IRO office, 
MoEFCC, Lucknow on dated 25.02.2025 and 
the Status report along with site photographs 
were submitted to the MoEFCC vide letter 
dated 28.02.2025. 

8.  Non-fulfillment of Procedural Requirements 
of EIA Notification, 2006: 

o Incomplete or non-compliant 
scoping, improper baseline data, and 
procedural violations during 
appraisal. 

o Tribunal emphasized that any 
concealment or misleading 

The entire procedure in the current proposal has 
been adhered in full compliance with the EIA 
Notification, 2006 and its subsequent 
amendments. No information has been 
concealed at any stage, and all relevant data has 
been transparently presented.  
The EIA-EMP report contains complete details 
as per statutory requirements.  
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Sl. 
No. 

Key Issues Addressed in the Judgment 
dated 21.12.2016 

Compliance Status for 2x800 MW De-novo 
Application for Environment Clearance   

information at any stage-scoping. 
public consultation, or appraisal-
vitiates the EC process. 

9.  Conclusion by the Tribunal 
o The NGT set aside the Environment 

Clearance dated 21.04.2014 granted 
to Welspun Energy (U.P.) Pvt. Ltd. 

o It directed that the project be 
appraised de novo, Le., a fresh 
appraisal following due process. 

o The judgment re-emphasized strict 
compliance with environmental 
safeguards, public participation, and 
precautionary principles under 
Section 20 of the NGT Act, 2010. 

Complied. 
Mirzapur TPP has duly addressed all the 
observations of Hon’ble NGT. The proposal has 
changed from 2x660 MW to 2x800 MW and EC 
expired, a new reference (De Novo) has been 
initiated.  

 

B.  Summary of Show Cause Notices – Nil  
S. 
No 

Issuing 
authority 

Date Reasons for the 
issuance of SCN 

Status of 
reply 

submission 

Present status 

1 Not Applicable. 
C.  Summary of violation 
Any violation case pertaining to the project on 
following: 
i. The Environment Protection Act, 1986 

ii. Van (Sanrakshan Evam Samvardhan) 
Adhiniyam, 1980. 

iii. The Wildlife (Protection) Act, 1972 
 

No. 

 

28.4.18: Name of the EIA consultant: M/s Gaurang Environmental Solutions Pvt. Ltd. 
Certificate No. NABET/EIA/2326/RA 0338 Valid up to: 07.12.2026]. 

28.4.19: Public representations: Ministry is in receipt of public representation from different 
stakeholders regarding the instant project consideration. The issues stated in the 
representation and reply of the project proponent is furnished as below:   
A) Representation from NGO  
Sl. NO Written representations/Issues Response from Mirzapur TPP 

- In June 2024, the present proponent 
applied for a fresh EC. However, without 
awaiting its grant, they commenced large-
scale illegal construction at the site. These 
activities included clearing and removing 
vegetation from forest land, extensive 
earthwork, land levelling, erection of 
boundary walls, construction of rooms, 
electric poles, etc. and construction of an 
unauthorised approach road through 

The contents of Para are not factual.  
No construction activity has been undertaken at 
site in violation of EIA Notification. No project 
related activity has been undertaken at the 
project site except the activity as per MoEF&CC 
OM dated 29.03.2022. 
We hereby clarify that a temporary boundary 
wall was already constructed by previous 
company during the validity period of 
Environmental Clearance (EC) and Consent to 
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Sl. NO Written representations/Issues Response from Mirzapur TPP 
reserved forests. The project presently 
holds no valid EC, Forest Clearance. The 
Consent to Establish/Operate is also not 
valid given the change in project capacity 
from 1320 MW to 1600 MW. 
 

Establish (CTE). No Construction activity 
related to Thermal power plant has been 
undertaken till date. 
Temporary repairing, painting and maintenance 
of existing plant boundary using precast wall 
segments and installed temporary GI sheets in 
certain areas solely to prevent encroachment on 
project land has been done. 

1. The MOEFCC And EAC Cannot Grant 
‘Ex-Post Facto’ Environmental Clearance 
to This Project. 

The contents of the para are not applicable, since 
no activity in violation of EIA notification has 
been undertaken. 

A Complaint to MoEFCC (28 June 2024) 
1. A suo motu case initiated by the NGT’s 
Principal Bench based on a news article 
in Hindustan Times dated 03.07.2024. 
[OA 883 of 2024] 
2. A contempt petition filed by the 
original petitioner in relation to the 
NGT’s judgment dated 21 December 
2016. [EA 29 of 2024] 

NGT hearing held on 18.08.2025, and 
Judgement order is awaited. 
 

B UPPCB Site Inspection Report (25 
November 2025) 
The Uttar Pradesh Pollution Control 
Board (UPPCB) inspection recorded: 
“During field visit at above concerned 
site, construction of pre-cast boundary 
wall and levelling work of ground was 
found under progress”. 
The UPPCB subsequently issued a notice 
to the proponent for carrying out 
establishment work without a valid 
Consent to Establish (CTE) on 30th 
November 2025. 
 

The response to the same has already been 
submitted to UPPCB vide letter dated 
25.02.2025. The content of the letter has already 
been detailed as above. 
 

C Continued construction Despite Pending 
NGT cases. 
 

As already clarified, no construction activities 
have been undertaken except for those permitted 
in MoEFCC Notification dated 29.03.2022. 
 
NGT hearing held on 18.08.2025, and 
Judgement order is awaited. 

D MoEFCC Regional Office Inspection 
Report (25 February 2025):- 
a) Boundary wall has been constructed all 
around the project using precast boundary 
pillars/walls and by using MS profile 
sheets (in undulated patches), 7 to 10 feet 
in height. 
b) Main gate installed using MS pipe/rods 
c) One security room constructed close to 
the main gate 
d) One abandoned well found during the 
inspection 
e) A rainwater storage pond with 30,000 

We hereby clarify that a temporary boundary 
wall was already constructed by previous 
company during the validity period of 
Environmental Clearance (EC) and Consent to 
Establish (CTE). No Construction activity 
related to Thermal power plant has been 
undertaken till date. 
 
Temporary repairing, painting and maintenance 
of existing plant boundary using precast wall 
segments and installed temporary GI sheets in 
certain areas solely to prevent encroachment on 
project land has been done. 
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Sl. NO Written representations/Issues Response from Mirzapur TPP 
m³ (equal to 3 Crore Liters) capacity has 
been constructed in the southwest 
direction of the site 
f) Several MS portable site cabins fitted 
with Split Air Conditioners 
g) One MS portable toilet available on 
site. 
h) Availability of industrial cables with 
wooden/plastic drums, and other 
materials 
i) Digging work for cable laying observed 
in some patches 
j) Readymade electricity poles with wires 
seen in working condition and leading to 
a nearby village. 
k) High tension wires also passed through 
project land. 

 
The project was acquired from Welspun Group 
in August 2019 with Land along with available 
infrastructure. 
 
There are few existing transmission lines 
passing through the project site, which have 
already been shown in the layout plan. 
 

2. Violation Of Van Adhiniyam 1980 By the Project Proponent 

A Involvement of forest inside and outside 
of Project Site. 
If the proposed project is established at 
this location, all major ancillary 
components — including the railway line 
for coal transportation, water pipeline, 
transmission lines, and approach road — 
would necessarily pass through forest 
land. This would require the project 
proponent to obtain Forest Clearance 
(FC) for each component before grant of 
EC and commencing any construction. 
This material fact was deliberately 
concealed when applying for fresh EC in 
2024, with the clear intention of evading 
FC under the Van Adhiniyam 1980 and 
creating a fait accompli. 

8.3581 Ha. of forest land (Outside the project 
area) is proposed for laying of water pipeline 
(5.8162 Ha.) and for approach road (2.5419 Ha.) 
for which forest clearance application was 
submitted vide proposal number 
FP/UP/THE/14236/2015, which is already under 
progress and stage I clearance is awaited. 
The same was submitted to MoEFCC in all the 
proposals and the same has also been stipulated 
in ToR letter issued by MoEFCC vide letter 
dated 29.07.2024. 
 

 The land earmarked for the main thermal 
power plant lies within the Marihan 
Forest Range of the Mirzapur Forest 
Division, forming part of a contiguous 
forest landscape and a proposed Sloth 
Bear Conservation Reserve. 

No forest land is involved within the project/ 
plant site.  
There is no notification published for the 
proposed project area on Sloth Bear 
Conservation Reserve. We will adhere to all the 
Notifications/ Recommendation from the 
MoEFCC/ State Forest/SPCB. 
The boundary wall of TPP has already been 
constructed and all mitigations measures are 
proposed to be implemented for prevention of 
Impact on Ecology. 

 The Survey of India toposheet submitted 
by the proponent as part of the EC 
application — available on the Parivesh 
portal also clearly indicates forested areas 
within the site. 

No forest land is involved within the project/ 
plant area. NOC regarding non-involvement of 
forest land has been issued by Forest office, 
Mirzapur vide letter no.- 4229/Mirzapur/15 
dated 30.05.2025 as well Khasra details of the 
Project area has also been verified through 
revenue department (Tehsildar).  
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Sl. NO Written representations/Issues Response from Mirzapur TPP 
B Violation Of Van Adhiniyam 1980 as 

observed by the Undersigned and 
MoEFCC Regional Office:- 
I. Illegal Use of Forest Road for Heavy 
Vehicle Transport and Encroachment on 
Forest Land. 
II. Suppression of FC Requirement for 
Railway Corridor and Transmission Line. 
III. Doubtful Conduct of Range Officer 
and Divisional Forest Officer, Mirzapur. 

The Road is not in use by the Project proponent 
except regular patrolling/daily commute for site 
security purpose.  
 
8.3581 Ha. of forest land (Outside the project 
area) for water pipeline (5.8162 Ha.) and 
approach road (2.5419 Ha.) application was 
submitted vide proposal number 
FP/UP/THE/14236/2015, which is already under 
progress and stage I clearance is awaited. 

3 EIA Report Not Available in Public 
Domain, Inadequate Public 
Consultation 

A. Non-Availability of EIA Report. 

Public hearing was conducted by UPPCB as per 
provision of EIA notification 2006 and its 
subsequent amendments.  
Copy of Draft EIA report along with executive 
summary in English & Hindi was submitted to 
following: - 

1. MoEFCC, IRO Office Lucknow. 
2. Member Secretary, UPPCB 
3. Regional Office, UPPCB 
4. Gram Panchayat, Dadhiram. 
5. District Industries Centre, Mirzapur. 
6. District Panchayat Office, Mirzapur. 
7. DM, Mirzapur. 
8. Janpad Panchayat, Mirzapur. 

Newspaper advertisement was published by 
UPPCB in Major Daily Viz. The Indian Express 
and Amar Ujala on 07.03.2025. 
Public announcement (Munaadi) was also done 
in nearby villages to apprise the public for the 
public hearing. 

 Draft EIA Report has not been made 
available on the MoEFCC website or the 
Parivesh Portal. The same was not there 
even prior to the Public Hearing, despite a 
formal representation being submitted on 
the day of the hearing. The Final EIA 
Report was accessible on the Parivesh 
Portal only after the undersigned filed an 
RTI application with MoEFCC on 31 July 
2025, upon discovering that the project 
was scheduled for consideration for grant 
of EC by the EAC on 12 August 2025. 

We have complied with all the directions by 
UPPCB and local administration.  
There is no provision of uploading Draft EIA 
report on the MoEFCC website or the Parivesh 
Portal as per the Appendix IV Para 2.3 and 2.4 
of EIA notification. 
All the due procedure as laid in the EIA 
notification, Appendix IV has been adhered to 
by UPPCB. 
The final EIA was uploaded online on 
PARIVESH Portal which is accessible. 
 

 B. Irregularities in Public Hearing Public hearing was conducted by UPPCB as per 
provision of EIA notification 2006 and its 
subsequent amendments.  
Copy of Draft EIA report along with executive 
summary in English & Hindi was submitted to 
following: - 

1. MoEFCC, IRO Office Lucknow. 
2. Member Secretary, UPPCB 
3. Regional Office, UPPCB 
4. Gram Panchayat, Dadhiram. 
5. District Industries Centre, Mirzapur. 
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Sl. NO Written representations/Issues Response from Mirzapur TPP 
6. District Panchayat Office, Mirzapur. 
7. DM, Mirzapur. 
8. Janpad Panchayat, Mirzapur. 

Newspaper advertisement was published by 
UPPCB in Major daily viz. The Indian Express 
and Amar Ujala on 07.03.2025. 
Public announcement (Munaadi) was also done 
in nearby villages to apprise the public for the 
public hearing. 

 The Public Hearing was conducted in the 
compound of a school in Marihan, far 
from the proposed site in village Dadri 
Khurd. The two locations fall in different 
assembly constituencies—Marihan and 
Majhawan, respectively 

The Public Hearing venue was decided by DM, 
Mirzapur and UPPCB, RO Sonbhadra keeping 
in view the most suitable/approachable and 
accessible location for public. The venue is 
about 4.3 km from project site and the location 
of well informed by the means of Newspaper 
advertisement and public announcements done 
before public hearing date (more than 30 days). 
The public hearing was conducted by ADM and 
RO, UPPCB in line with the provisions of EIA 
Notification, 2006 and subsequent amendments. 

4 Alternate Project Site Shall Be Explored 
Due To Significant Presence of Forests 
and Wildlife. 

The proposal has changed from 2x660 MW to 
2x800 MW and EC expired, a new reference (De 
Novo) is being made through this application for 
grant of EC. 

5 Discrepancies On the Parivesh Portal, 
Affecting Transparency and Accessibility 
Of Critical Environmental Information:- 

A. Two parallel proposal numbers 
creating confusion.  

B. Inconsistencies with date of 
uploads. 

Proposal No. IA/UP/THE/467671/2024 for 
obtaining ToR (Granted) and Proposal No. 
IA/UP/THE/542333/2025 is for EC application. 
All requisite documents were uploaded in 
respect of application. 
 

 
B) Representations  
 
Sl.No. Written representations Point-wise Clarification/ Reply 

1.  E-mail received on 11.04.2025 
1. Lack of information: 
The affected villagers were not given any 
prior information. Village Dadri Khurd and 
the surrounding villages fall in the forest 
and hilly area under Mirzapur Forest 
Division. Newspapers do not reach here 
and neither did anyone make any effort to 
give us any information at the village level. 

Public hearing was conducted by UPPCB as per 
provision of EIA notification 2006 and its 
subsequent amendments.  
Copy of Draft EIA report along with executive 
summary in English & Hindi was submitted to 
following: - 

1. MoEFCC, IRO Office Lucknow. 
2. Member Secretary, UPPCB 
3. Regional Office, UPPCB 
4. Gram Panchayat, Dadhiram. 
5. District Industries Centre, Mirzapur. 
6. District Panchayat Office, Mirzapur. 
7. DM, Mirzapur. 
8. Janpad Panchayat, Mirzapur. 

Newspaper advertisement was published by 
UPPCB in two newspaper publications (National 
& Vernacular) viz. The Indian Express and Amar 
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Sl.No. Written representations Point-wise Clarification/ Reply 
Ujala on 07.03.2025. 
Public announcement (Munaadi) was also done in 
nearby villages to apprise the public for the public 
hearing. 

2. Public hearing was held far away: 
This power plant is proposed in village 
Dadri Khurd which is in Tehsil 'Sadar' and 
Assembly Constituency 'Majhawan', which 
have a different MLA. Whereas the public 
hearing was organised in Tehsil 'Madihan' 
and Assembly Constituency 'Madihan', 
which are geographically and 
administratively different from the project 
site. The residents of village Dadri Khurd 
are directly affected by this project and 
hence it was necessary that this public 
hearing be organised in village Dadri 
Khurd or any nearby village so that we 
villagers could express our views on the 
environmental impact of this project. But 
this did not happen. 

The Public Hearing venue was decided by DM, 
Mirzapur and UPPCB, RO Sonbhadra keeping in 
view the most suitable/approachable and 
accessible location for public/people. The venue is 
about 4.3 km from project site and the location 
was well informed by the means of Newspaper 
advertisement and public announcements done 
before public hearing date (more than 30 days). 
Public Hearing was conducted by UPPCB, RO 
Sonbhadra in Chairmanship of Additional District 
Magistrate (ADM) Mirzapur on 11.04.2025 as per 
the provision of EIA notification 2006 and its 
subsequent amendments. 

3. Termination in short time: 
When we got information about the public 
hearing on the morning of 11 April 2025, 
we hurriedly reached the public hearing 
venue at around 12 noon but by the time we 
reached the public hearing venue, we came 
to know that the public hearing had been 
ended in just half an hour and the company 
and administrative officials had left. But 
the signature campaign and tea and snacks 
arrangements were going on there while no 
person from the company was present there 
from whom we could get information about 
the project and tell our problems formally. 

The Public Hearing commenced from 11:00 am by 
ADM & RO, UPPCB and was concluded by ADM 
and RO, UPPCB after public consensus in line 
with the provisions of EIA Notification, 2006. 
 

4. Absence of real affected people and 
crowd of outsiders: 
We also found out that the public hearing 
was led by Madihan MLA Ramashankar 
Patel who was sitting in the middle of the 
stage with government officials. Most of 
the people present at the place where the 
public hearing was held were outsiders who 
were brought by Madihan MLA in buses, 
even though this project site does not fall 
under his jurisdiction. These people were 
neither informed about the environmental 
impact of this project nor were they given 
any information related to this project, they 
were called only to mark their presence. At 
the same time, the people who are actually 
affected by this project, and live in Dadri 
Khurd and its nearby villages were not 
given any information about this public 
hearing. It is also a matter of investigation 
that who were the people who gathered 

Public Hearing was conducted by UPPCB, RO 
Sonbhadra in Chairmanship of ADM Mirzapur on 
11.04.2025 at Village Marihaan located at about 
4.3 km from project site. 
 
Newspaper advertisements were published by 
UPPCB in Major daily viz. The Indian Express 
and Amar Ujala on 07.03.2025. 
 
Public announcement (Munaadi) was also done in 
nearby villages to apprise the public for the public 
hearing as per the provision of EIA notification 
2006 and its subsequent amendments. 
 
 

Page 369 of 512176

1133



MoM of 28th meeting of the EAC for Thermal sector held on 12-13th August, 2025 

 

28th EAC Meeting (Thermal) held during 12-13th August, 2025                    Page 108 of 250 
 

Sl.No. Written representations Point-wise Clarification/ Reply 
there that day and for what purpose they 
were brought there. 

 5. Lack of Draft EIA Report: 
The Draft EIA report was neither made 
available on the public portal nor provided 
on demand. 
I also tried to lodge a complaint in this 
regard at the District Officer Mirzapur 
office, but neither our complaint was heard 
there nor the application was accepted. I 
also sent a complaint to Uttar Pradesh 
Pollution Control Board and other related 
departments through email, but did not 
receive any satisfactory reply. 
 

Copy of Draft EIA-EMP report along with 
executive summary in English & Hindi was made 
available at the following places: - 

1. MoEFCC, IRO Office Lucknow. 
2. Member Secretary, UPPCB 
3. Regional Office, UPPCB 
4. Gram Panchayat, Dadhiram. 
5. District Industries Centre, Mirzapur. 
6. District Panchayat Office, Mirzapur. 
7. DM, Mirzapur. 
8. Janpad Panchayat, Mirzapur. 

2 E-mail received on 11.04.2025 
1. The Environmental Impact Assessment 
(Draft EIA) report has not been made 
public till now, whereas it is mandatory to 
publish it and make it available for public 
viewing before the environmental public 
hearing. 

Public hearing was conducted by UPPCB as per 
provision of EIA notification 2006 and its 
subsequent amendments.  
Copy of Draft EIA report along with executive 
summary in English & Hindi was submitted to 
following: - 

1. MoEFCC, IRO Office Lucknow. 
2. Member Secretary, UPPCB 
3. Regional Office, UPPCB 
4. Gram Panchayat, Dadhiram. 
5. District Industries Centre, Mirzapur. 
6. District Panchayat Office, Mirzapur. 
7. DM, Mirzapur. 
8. Janpad Panchayat, Mirzapur. 

 
Newspaper advertisement was published by 
UPPCB in Major Daily viz. The Indian Express 
and Amar Ujala on 07.03.2025. 
 

Public announcement (Munaadi) was also done in 
nearby villages to apprise the public for the public 
hearing. 

2. This report was not made available on 
the Uttar Pradesh Pollution Control Board, 
Ministry of Forest and Environment or any 
public portal till 11th April 2025, 11:00 am. 
3. Neither the information was published in 
local newspapers, nor was any publicity 
done at the village level, which raises 
questions on the transparency of the public 
hearing process. 
4. When we went to meet the concerned 
officials, we were stopped from meeting 
them. This gives rise to the suspicion that 
the officials themselves are working against 
transparency. 
5. Persons who are directly or indirectly 
connected with the project were invited as 
chief guests in the public hearing, thereby 
affecting impartiality. 
6. This area is extremely sensitive from the 
environmental and biodiversity point of 
view, and the proposed project is likely to 
have serious effects on the local geo-
ecology, water resources, forest land and 
rural life. 

The proposal has changed from 2x660 MW to 
2x800 MW and EC expired, a new reference (De 
Novo) is being made through this application for 
grant of EC  
 
Proposed project is based on advanced Ultra Super 
Critical Technology, which is more environment 
friendly and will be equipped with Highly efficient 
pollution control equipment’s such as Electro-
Static Precipitator (ESP), SCR, SOFA Dust 
Extraction and Suppression systems, STP, ETP etc. 
TPP shall be based on Zero Liquid Discharge 
(ZLD).  
Environment Impact Study along with 
Biodiversity Assessment study through Indian 
Institute of Social Welfare and Business 
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Sl.No. Written representations Point-wise Clarification/ Reply 
Management, University of Calcutta. 

 No forest land is involved in Project 
/Plant Area. NOC regarding non-
involvement of forest land has been issued 
by Forest Office Mirzapur vide letter no. 
4229/Mirzapur/15 dated 30.05.2025. 

All mitigations measures are proposed to be 
implemented for prevention of Impact on ecology, 
water resources, forest land and rural life.  

7. Earlier also, in the case of Welspun 
Energy Power Project, Mirzapur, violation 
of environmental rules had come to light, 
as a result of which the said project was 
cancelled by the National Green Tribunal 
(NGT). 

As per NGT dispose order, all recommendations 
have been addressed and complied.   

3 Newspaper Cuttings:  
1. Paper cutting – प्रयागराज, गुरुवार, 

17.04.2025 
The newspaper cuttings referenced in the emails 
are not from nationally recognized 
publications and therefore lack credibility. 
Furthermore, the claims made in these cuttings 
are entirely baseless and misleading. 
 
We reaffirm that the public hearing was duly 
conducted by the Uttar Pradesh Pollution 
Control Board (UPPCB) chaired by the ADM, 
Mirzapur, as per the prescribed procedures and 
guidelines. 

2. अचूक संघर्ष, वाराणसी 18 अपै्रल से 24 
अपै्रल 2025 

3. राष्ट्र ीय हिन्दी दैहिक, रणतूयष, 
16.04.2025 

4. Newspaper cutting heading as: 
(a) अदािी के थर्षल पावर प्ांट का हवरोध 
(b) 1600 रे्गावाट थर्षल पावर प्ांट को 

लेकर हवरोध तेज 
(c) जिसुिवाई को प्रभाहवत लोगो िे 

सुहियोहजत करार देते हुए 
हजलाहधकाररयो ंसे की हिकायत 

(d) पयाषवरण संकट: थर्षल पावर प्ांट पर 
हवरोध का साया 

 
The above representations have been deliberated by the EAC along with Sh R K Singh, RO 
Mirzapur, UPPCB. During the meeting, it was informed by the representative of UPPCB that 
due process as per the EIA Notification, 2006 has been followed for the public hearing held 
on 11/04/2025.  
 
28.4.20: Written submissions 
 
The written submission made by the proponent during the meeting is furnished as below:   
 
S.No Additional Information Sought Pointwise Reply/ Clarification 

1 Compliance Status of the key issues 
Addressed in the NGT Order dated 
21.12.2016. 

The Compliance Status of key Issues 
Addressed in the NGT Order dated 
21.12.2016 is furnished at para no. 28.4.17.  

2 Point wise response to Written 
representations received through 
MoEFCC mail to be submitted. 

The point wise response towards Written 
representations received from MoEFCC by 
Email is furnished at para no. 28.4.19. 

3 Justification regarding categorization 
of TPP in terms of MoEFCC 
Notification dated 11/07/2025. 

Mirzapur Thermal Power Plant is located 
about 19 KM distance from the Mirzapur 
Town/City (DM office). The nearest 
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S.No Additional Information Sought Pointwise Reply/ Clarification 
CPA/SPA is Varanasi, distance is about 45.46 
Km as per the DSS portal, therefore 
Mirzapur TPP falls under the "Category C" 
as per MoEFCC Notification dated 
11.07.2025.  

4 The present status of Stage-I Forest 
Clearance to be provided. 

8.3581 Ha of Forest Land is Outside the 
Plant Boundary for which Forest Proposal 
Application was filed in 2015 vide proposal 
no. FP/UP/THE/14236/2015. Stage-l 
approval is awaited and expected by 30th 
September 2025. 

5 The GLC modelling has to be 
revisited. 

The revised GLC Modelling report is 
furnished as above.  

 
 

Observations and deliberation of the EAC  

28.4.21: The Committee observed and noted the following: 

i. Instant proposal is for seeking Environmental Clearance for setting up of 2x800 MW 
Coal based Ultra Super Critical Thermal Power Project (TPP) by M/s Mirzapur 
Thermal Energy (UP) Private Limited (MTEUPPL) located at Village Dadri Khurd, 
Tehsil, Mirzapur Sardar, District Mirzapur, Uttar Pradesh 

ii. The Project Site for instant proposal was earlier accorded EC by MoEF&CC on 
21.08.2014 and CTE was obtained from UPPCB. The Hon’ble National Green 
Tribunal vide its judgement dated 21.12.2016 in the matter Appeal No 79 of 2014 
titled as Debadityo Sinha vs. Mirzapur Energy (UP) Pvt. Ltd. & Others quashed the 
EC dated 21.08.2014 and the project could not be implemented further and the 
validity of the EC got lapsed. Meanwhile, the project was acquired by Mirzapur 
Thermal Energy (UP) Private Ltd., a subsidiary of Adani Power Limited (APL) and 
submitted a fresh proposal for grant of EC by de-novo under the provisions of the EIA 
Notification, 2006.  

iii. The EAC also took into consideration the drone survey of the project site and KML 
file on the Google Earth presented by the project proponent along with DSS of the 
project site on PARIVESH portal. 

iv. There are no national parks, wildlife sanctuaries, Biosphere Reserves, Tiger/Elephant 
Reserves, Wildlife Corridors etc. within 10 km distance from the project site as 
ascertained from DSS.  

v. The project site is not located within the Critically Polluted Area (CPA) / Severally 
Polluted Area (SPA) as per CEPI assessment 2018 of CPCB.  

vi. As per the categorization of CPCB, the proposed project do not fall within any CPA 
nor in any non-attainment cities as per MoEF &CC notification G.S.R. 465(E) dated 
11/07/2025. Hence, it is classified as Category ‘C’ project with respect to FGD 
installation.  

vii. ToR was granted vide letter dated 29.07.2024.  

viii. Total land of 365.19 ha is required for the project. The land is already in possession 
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with Mirzapur Thermal Energy (UP) Private Limited except 31.38 Ha Govt Land. For 
31.38 Ha land transfer and mutation is under progress at Revenue Dept, Vindhyachal 
Division, District Mirzapur Order No. 19957/2022 dated 10.10.2024. 

ix. In addition to the 365.19 Ha, there is a Forest land Outside the Project boundary is 
8.3581 Ha which includes water pipeline (5.8162 Ha) and approach road (2.5419 Ha). 
Forest proposal is under progress vide proposal no. FP/UP/THE/14236/2015. The said 
approach road connects the project site with SH-5. Hence, the 8.3581 Ha of forest land 
is considered as a material component of the project as observed in the judgement dated 
21/12/2016 of Hon’ble NGT in Appeal No 79 of 2014. Stage – I FC for 8.3581 ha is yet 
to be obtained by the project proponent.  

x. It was apprised by the Member Secretary that instant proposal involves 8.3581 Ha of 
forest land for which requisite Stage I FC under the provisions of Van (Sanrakshan 
Evam Samvardhan) Adhiniyam, 1980 is yet to be obtained. Further apprised that as 
per OM dated 09/09/2011, after the EAC has recommended the project for 
environmental clearance, it would be processed on file for obtaining decision of the 
Competent Authority for grant of environmental clearance. In the cases where the 
Competent Authority has approved the grant of environmental clearance, the 
proponent will be informed of the same and a time limit of 12 months will be given to 
submit the requisite Stage – I forestry clearance. On receipt of the same, formal EC 
letter will be issued by the Ministry. 

xi. Total 22 Schedule I Species found in the buffer zone during field survey and 
secondary sources. Wildlife and conservation plan for schedule I species prepared and 
submitted for approval.  

xii. Total fresh water requirement is 76800 KLD. Approval for drawing 98630 KLD of 
water for all 2 units from River Ganga has been obtained from WRD Uttar Pradesh 
vide letter dated 09/10/2011. The water will be transported to the plant site through 
pipeline. 

xiii. The power requirement for the proposed project is estimated as 7.5 MW during 
Construction Phase and will be obtained from nearby UP Electricity Board Sub-
station 

xiv. 275 m high Chimney (Twin flue) is proposed and proponent will abide by and adhere 
to all the Notifications/ Directives issued by the MoEFCC from time to time regarding 
the TPP. 

xv. Zero Liquid Discharge system will be adopted. 

xvi. Transportation of coal will be done 100% by rail. No road transportation is involved.  

xvii. The proposed Greenbelt will be developed in 121.13 ha area which is about ~33.16 % 
of the total project area of 365.19 ha with total sapling of 302825 nos. A 5m to 50 
meter wide greenbelt, consisting of at least 3 tiers around plant boundary will be 
developed as greenbelt and green cover as per CPCB guidelines. Local and native 
species will be planted with a density of 2500 trees per hectare. Total number of 
302825 saplings will be planted and nurtured in 121.13 ha in 5 years. The Capital 
Budget of 11.8 Crores and recurring budget is 2.0 Crores is earmarked for Greenbelt 
development. The Ash will be collected in dry form in silos for further 
utilization/transportation through rail wagons / closed trucks to adjacent Cement 
Plants. 100% Ash will be utilized as per Ash Notification dated 31/12/2021.  

xviii. Ash pond is proposed in an area of 49.37 Ha for ash disposal.  
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xix. Public hearing for the project was held on 11/04/2025. The Committee looked in to 
the videography of the public hearing proceedings, deliberated on the public hearing 
issues along with action plan submitted by the proponent to address the issues raised 
during the public hearing and found it satisfactory. The committee advised the PP to 
implement the PH action plan in a time bound manner. 

xx. The capital cost of the proposed project is Rs. 18300 Crores and the capital cost for 
environmental protection measures is proposed as Rs.3012.39 Crores (Excluding cost 
towards addressal of Public Consultation issues). The annual recurring cost towards 
the environmental protection measures is proposed as Rs.32.12 Crores (Excluding 
cost towards addressal of Public Consultation issues). The employment generation 
from the proposed project (Operational Phase) is Permanent: 250, Contractual: 2600. 

xxi. The Committee deliberated on the baseline data and incremental GLC due to the 
proposed project. The committee noted that the proponent is providing Electrostatic 
Precipitator (ESP), Low Nox Burner, SOFA technology and Dust Extraction & 
Suppression System to control the emission of Particulate matter and NOx and also 
stack with a height of 275 m will be provided to control & regulate the air emission 
from the proposed project.  

xxii. Committee deliberated on the action plan of Hydrogeology study; Bio-
diversity/aquatic ecology study and Risk assessment study and found it satisfactory.  

xxiii. The committee noted that with respect to water pollution control, domestic 
wastewater will be treated in Sewage treatment plant and treated sewage water shall 
be reused.  Effluent will be treated in ETP. There will be no effluent discharge from 
the premises, hence the ZLD will be maintained. A state-of-the-art roof top rain water 
harvesting system will be provided to collect the run -off for ground water recharging. 

xxiv. The Committee noted that the EIA reports are in compliance of the ToR issued for the 
project, reflecting the present environmental status and the projected scenario for all 
the environmental components. 

xxv. There are two court cases pending before the Hon’ble NGT and the EAC asked the 
proponent to comply with the directives of the Hon’ble NGT.  

xxvi. The Committee deliberated on the observations of Hon’ble NGT made in the 
Judgement dated 21/12/2016 in Appeal No 79 of 2014 titled as Debadityo Sinha vs. 
Mirzapur Energy (UP) Pvt. Ltd. & Others along with the compliance made by the 
proponent in this regard.  

xxvii. The Committee deliberated on the public representations received for the project as 
well the reply furnished by the proponent.  

xxviii. The EAC also deliberated on the written submission of the project proponent and 
found it satisfactory. 

xxix. The EAC noted that the Project Proponent has given an undertaking that the data and 
information given in the application and enclosures are true to the best of his 
knowledge and belief and no information has been suppressed in the EIA/EMP 
reports. If any part of data/information submitted is found to be false/ misleading at 
any stage, the project will be rejected and Environmental Clearance given, if any, will 
be revoked at the risk and cost of the project proponent. 
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Recommendations of the Committee: 

28.4.22: In view of the foregoing and after detailed deliberations, the committee 
recommended the instant proposal for grant of Environment Clearance under the 
provisions of EIA Notification, 2006 subject to uploading of written submission 
on PARIVESH Portal and stipulation of the following specific conditions and 
general conditions based on project specific requirements: 

A. Specific conditions 

[A] Environmental Management 
1) Project proponent shall submit the Stage – I Forest Clearance for diversion of 

forestland of 8.3581 ha involved in the project for non-forestry activity prior to grant 
of Environment Clearance. 

2) The project proponent shall be abide by all orders and judicial pronouncements, made 
from time to time by the Hon’ble National Green Tribunal in Original Application No. 
883/2024 and Execution Application no-29/2024 in appeal no.79/2014.  

3) Project proponent shall ensure that 100% utilization of ash generated from the project 
in accordance with the ash utilization notification dated 31/12/2021 and its subsequent 
amendment. Area for the proposed ash dyke shall not exceed 49.7 ha. as committed.  

4) Project proponent shall establish 4 Continuous Ambient Air Quality Monitoring 
Stations (CAAQMS) at suitable locations in and around project site in consultation 
with UPPCB within one year from the date of grant of EC. 

5) Project proponent shall comply with the recommendations made in the biodiversity 
assessment report and Hydrogeology report in a time bound manner. Compliance 
status in this regard shall be submitted to the Regional Office of MoEF&CC along 
with the six monthly compliance report.  

6) The water requirement for project is estimated as 76800 KLD  and the same shall be 
met from Ganga River. The specific water consumption for unit 1 & 2 shall be less 
than 3.0 m3/MWhr. 

7) The entire coal requirement for 2 units of TPP (2x800 MW) shall be transported by 
rail network only and no road transportation is permitted.  

8) Project proponent shall store harvested rainwater in the project boundary and utilize 
the same for plantation, recharging water in the pond and domestic utilization in 
colonies. A record shall be maintained of water collected through rainwater and its 
supply system. PP shall get the water audit done every year to optimize the water 
requirement.  

9) Project proponent shall implement the protective measure proposed in EMP in a time-
bound manner. The budget earmarked for the same is Rs. 3012.39 crores and should 
be kept in separate accounts and audited annually. The implementation status along 
with the amount spent with documentary proof shall be submitted to the concerned 
Regional Office for the activities carried out during the previous year. 

10) Project proponent shall assess the carbon footprint of the project and develop carbon 
sink/carbon sequestration resources using modern technologies. The implementation 
report shall be submitted to the concerned Regional Office of the MoEF&CC. 

11) Project proponent shall ensure that diesel operated vehicles will be switched over to 
E-Vehicles/CNG/LNG vehicles in a time bound manner, replace the passenger 
vehicles to E-vehicle/CNG vehicles in phased manner. Further, for local movement of 
officials, Contract of Vehicles deployment shall be awarded to Project affected people 
and all efforts for adopting heavy E-vehicles/CNG/LNG vehicles like Bulkers for ash 
transportation for short distance subject to availability of such E-vehicle and adequate 
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charging infrastructure in the surrounding area shall be provided. PP shall submit the 
action taken report to concerned RO with amount spent, photographs (before & after), 
number of such non diesel vehicles deployed etc. in six monthly compliance report. 

12) The Project Proponent shall provide stack of 275 meters height and shall  abide by the 
provisions of the notification number G.S.R 465 (E) dated 11/07/2025 related to FGD. 

13) Project proponent shall ensure that pipelines carrying the fly ash and effluent shall be 
inspected regularly for any leakages. 

14) Effluent of 1080 KLD will be treated through Effluent Treatment Plant. As committed 
by the Project proponent, Zero liquid discharge shall be adopted for the existing and 
the proposed plant. No wastewater will be discharged outside the project site. 

15) PP shall implement the concurrent plantation plan in a time bound manner. Total of 
121.3 ha area (33% of total area of 365.19 ha) will be developed as greenbelt. A 5 m - 
50 m wide greenbelt, consisting of at least 3 tiers around plant boundary will be 
developed as greenbelt and green cover as per CPCB guidelines within 3 years. PP 
should annually submit the audited statement of expenditure along with proof of 
activities viz. photographs (before & after with geolocation date & time), details of 
expert agency engaged, details of species planted, number of species planted, survival 
rate, density of plantation etc. to the Regional Office of MoEF&CC and on 
PARIVESH Portal as the case may be for the activities carried out during previous 
year.  

16) Project proponent shall carry out community plantation with incentive scheme by 
distributing 50,000 saplings of native and fruit bearing plants per year for a period of 
five years. Further, PP shall provide basic facilities to the nearby schools such as 
drinking water, sanitation facilities (sanitary napkin vending machines) and shall also 
develop green belt around the nearby schools. Further, PP shall organize quarterly 
awareness programs for school students to educate them on the significance and 
preservation of trees.  

17) Wildlife conservation plan as approved by the competent authority shall be 
implemented. Additional, budget shall be added in the plan, in case additional 
measures suggested by state wildlife department. The final Wildlife conservation plan 
duly approved by the CWLW shall be submitted to RO, MoEF&CC within a time 
frame of three months from the date of grant of EC and the budget approved by the 
concerned authority shall be deposited in a government account.  

18) Project proponent shall install LED display of air quality (Continuous AAQ 
monitoring) and stack emission (Continuous emission monitoring) at prominent 
locations preferably outside the plant's main entrance for public viewing and in 
administrative complex and maintenance of devices shall be done regularly. 

19) Project proponent shall carry out Water Sprinkling on roads inside the plant area/ 
administrative/ residential areas and outside the plant area at least for 2 KM on a 
regular basis to control the air pollution. A logbook shall be maintained for the 
activity and be in six-monthly compliance report. 

20) PP shall deploy vacuum based vehicle for everyday cleaning of the road in and 
around plant site at least for 5 KM. A 3 tier plantation  on both side of roads shall be 
done with native and fruit bearing species. 

21) Environment Audit of plant shall be done annually and report shall be submitted to 
Regional office of the Ministry. 

22) A detailed action plan regarding leachate handling shall be prepared and implemented 
in consultation with SPCB and the same shall be submitted to the Regional Office of 
the Ministry. Leachate shall be treated and reused. No treated leachate shall be 
discharged in any circumstances. Characteristics of Leachate and the treated leachate 
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shall be monitored once in quarter and records shall be maintained. 
23) Oil and grease recovered from the treatment plant should be disposed only through 

authorized recyclers. 
24) Monitoring of surface water quality and Ground Water quality shall also be regularly 

conducted in and around the project site and records to be maintained. Further, 
monitoring points shall be located between the plant and drainage in the direction of 
flow of ground water and records maintained. Monitoring for heavy metals in ground 
water shall also be undertaken and results/findings submitted along with half yearly 
monitoring report. The monitored data shall be submitted regularly on PARIVESH 
portal as part of Half Yearly compliance report 

25) For the DG sets, emission limits and the stack height shall be in conformity with the 
extant regulations and the CPCB guidelines. Acoustic enclosure shall be provided to 
DG set for controlling the noise pollution. 

26) PP shall ensure that all types of plastic waste generated from the plant shall be stored 
separately in isolated area and disposed of strictly adhering to the Plastic Waste 
Management Rules 2016 (as amended). In pursuant to the Ministry’s OM dated 
18/07/2022. PP shall also create awareness among the people working in the project 
area as well as in its surrounding area on the ban on Single Use Plastic (SUP) in order 
to ensure compliance of Ministry’s Notification published by the Ministry on 
12/08/2021. A report along with photograph on the measures taken shall also be 
included in the six monthly compliance report submitted by PP. 

27) PP is advised to implement the 'Ek Ped Maa Ke Naam' Campaign which was 
launched on 5th June 2024 on the occasion of the World Environment Day to increase 
the forest cover across the Country. This plantation drive is other than Green belt 
development. The action in this regard shall be submitted concerned RO in six 
monthly report.  
 

[B] Socio-economic 

1. A vision document comprising prospective plan for implementation of various CER 
activities, plantation programme outside the project cover area, rejuvenation and 
conservation of water bodies within 5 km radius of the project cover area shall be 
prepared and submitted to the Regional Office of the Ministry within 6 months. 
Implementation status of the same shall be reported to the Regional office in 6 
monthly compliance report. 

2. Epidemiological Study among population within 5 km radius of project cover area 
shall be carried out on regular interval (Once in two year) through independent 
agency. Necessary measures shall be taken as per findings of study in consultation 
with district administration. Action taken report shall be submitted to the Regional 
Office of the Ministry. 

3. The budget proposed for PH is Rs. 46.50 Crores. The budget proposed shall be kept in 
a separate account and audited annually.  Project proponent shall implement the 
action plan to address the issues raised during public hearing within a time frame of 5 
years from the date of grant of EC. In addition to this, PP shall strengthen the existing 
Primary Health Center (PHC) & Community Health Center (CHC) in the study area 
for better public health as committed. Compliance status in this regard shall be 
submitted along with the six monthly compliance to the concerned Regional Office of 
MoEF&CC. 

4. The establishment of a robust public grievance redressal mechanism to address 
concerns and complaints from local communities regarding the power plant's 
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operations, environmental impacts, or social issues shall be developed. A Senior 
Officer shall review the functioning of the mechanism twice in a month. 

 

 [C] Miscellaneous 

1. An Environmental Cell headed by the Environment Manager with postgraduate 
qualification in environmental science/environmental engineering, shall be created. It 
shall be ensured that the Head of the Cell shall directly report to the Head of the Plant 
who would be accountable for implementation of environmental regulations and 
social impact improvement/mitigation measures. 

2. Consent for the project shall be obtained from the State Pollution Control Board as 
required under the Air (Prevention and Control of Pollution) Act, 1981 and the Water 
(Prevention and Control of Pollution) Act, 1974. 

3. All necessary clearance from the concerned Authority, as may be applicable should be 
obtained prior to commencement of project or activity. 
 

B. General conditions  

A. Statutory compliance: 

1. Emission Standards for Thermal Power Plants as per Ministry’s Notification S.O. 
3305 (E) dated 7.12.2015, G.S.R.593 (E) dated 28.6.2018 and as amended from time 
to time shall be complied. 

2. Part C of Schedule II of Municipal Solid Wastes Rules, 2016 dated 08.04.2016 as 
amended from time to time shall be complied for power plants based on Municipal 
Solid Waste. 

3. MoEF&CC Notifications on Water Consumption vide Notification No. S.O. 3305 (E) 
dated 07.12.2015 read with G.S.R 593 (E) dated 28.6.2018 as amended from time to 
time shall be complied. 

4. The recommendation from Standing Committee of NBWL under the Wildlife 
(Protection) Act, 1972 should be obtained, if applicable. 

5. No Objection Certificate from Ministry of Civil Aviation be obtained for installation 
of requisite chimney height and its siting criteria for height clearance. 
 

 B. Ash content/ mode of transportation of coal: 

1. MoEF&CC Notification issued vide S.O. 1561 (E) dated 21.05.2020 and as amended 
from time to time shall be complied which inter-alia include use of coal by Thermal 
Power Plants, without stipulations as regards ash content or distance, shall be 
permitted subject to compliance of conditions prescribed under (1) Setting Up 
Technology Solution for emission norms, (2) Management of Ash Ponds and (3) 
Transportation. 
 

D. Air quality monitoring and Management: 
1. Project proponent shall  abide by the provisions of the notification number G.S.R 

465(E) dated 11/07/2025 related to FGD. 
2. Low NOX Burners with Over Fire Air (OFA) system shall be installed to achieve NOX 

emission standard of 100 mg/Nm3.  
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3. High efficiency Electrostatic Precipitators (ESPs) shall be installed in each unit to 
ensure that particulate matter (PM) emission to meet the stipulated standards of 30 
mg/Nm3. 

4. Stack with a height of 275 meters shall be provided with continuous online 
monitoring instruments for SO2, Nox and Particulate Matter as per extant rules.  

5. Exit velocity of flue gases shall not be less than 20-25 m/s.  Mercury emissions from 
stack shall also be monitored periodically. 

6. Continuous Ambient Air Quality monitoring system shall be set up to monitor 
common/criteria pollutants from the flue gases such as PM10, PM2.5, SO2, NOX within 
the plant area at four locations. The monitoring of other locations (at least three 
locations outside the plant area covering upwind and downwind directions at an angle 
of 120° each) shall be carried out manually. 

7. Adequate dust extraction/suppression system shall be installed in coal handling, ash 
handling areas and material transfer points to control fugitive emissions. 

8. Appropriate Air Pollution Control measures (Des/DSs) be provided at all the dust 
generating sources including sufficient water sprinkling arrangements at various 
locations viz., roads, excavation sites, crusher plants, transfer points, loading and 
unloading areas, etc. 
 

E. Noise pollution and its control measures:  
1. The Ambient Noise levels shall meet the standards prescribed as per the Noise 

Pollution (Regulation and Control) Rules, 2000.  
2. Persons exposed to high noise generating equipment shall use Personal Protective 

Equipment (PPE) like earplugs/ear muffs, etc. 
3. Periodical medical examination on hearing loss shall be carried out for all the workers 

and maintain audiometric record and for treatment of any hearing loss including 
rotating to non-noisy/less noisy areas. 
 

      E. Human Health Environment:  

1. Bi-annual Health check-up of all the workers is to be conducted. The Occupational 
health study shall take into account of chronic exposure to noise  which may lead to 
adverse effects like increase in heart rate and blood pressure, hypertension and 
peripheral vasoconstriction and thus increased peripheral vascular resistance. 
Similarly, the study shall also assess the health impacts due to air polluting agents.  

2. Impact of operation of power plant on agricultural crops, large water bodies (as 
applicable) once in two years by engaging an institute of repute. The study shall also 
include impact due to heavy metals associated with emission from power plant. 

 

    F. Water quality monitoring and Management: 

1. Induced/Natural draft closed cycle wet cooling system including cooling towers shall 
be set up with minimum Cycles of Concentration (COC) of 5.0 or above for power 
plants using fresh water to achieve specific water consumption of 3.0 m3/MWhr. 

2.  In case of the water withdrawal from river, a minimum flow 15% of the average flow 
of 120 consecutive leanest days should be maintained for environmental flow 
whichever is higher, to be released during the lean season after water withdrawal for 
proposed power plant. 
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3. Records pertaining to measurements of daily water withdrawal and river flows 
(obtained from Irrigation Department/Water Resources Department) immediately 
upstream and downstream of withdrawal site shall be maintained. 

4. Regular (at least once in six months) monitoring of groundwater quality in and around 
the ash pond area including presence of heavy metals (Hg, Cr, As, Pb, etc.) shall be 
carried out as per CPCB guidelines. Surface water quality monitoring shall be 
undertaken for major surface water bodies as per the EMP. The data so obtained 
should be compared with the baseline data so as to ensure that the groundwater and 
surface water quality is not adversely impacted due to the project & its activities. 

5. The treated effluents emanating from the different processes such as DM plant, boiler 
blow down, ash pond/dyke, sewage, etc. conforming to the prescribed standards shall 
be re-circulated and reused. Sludge/ rejects will be disposed in accordance with the 
Hazardous Waste Management Rules. 

6. Hot water dispensed from the condenser should be adequately cooled to ensure the 
temperature of the released surface water is not more than 5 degrees Celsius above the 
temperature of the intake water. 

7. Wastewater generation of 1080 KLD from various sources (viz. cooling tower 
blowdown, boiler blow down, wastewater from ash handling, etc) shall be treated to 
meet the standards of pH: 6.5-8.5; Total Suspended Solids: 100 mg/l; Oil & Grease: 
20 mg/l; Copper: 1 mg/l; Iron:1 mg/l; Free Chlorine: 0.5; Zinc: 1.0 mg/l; Total 
Chromium: 0.2 mg/l; Phosphate: 5.0 mg/l. 

8. Sewage generation of 8 KLD will be treated by setting up Sewage Treatment plant to 
maintain the treated sewage characteristics of pH: 6.5-9.0; Bio-Chemical Oxygen 
Demand (BOD): 30 mg/l; Total Suspended Solids: 100 mg/l; Fecal Coliforms (Most 
Probable Number). 

9. Action plan by the TPPs located within 50 km of a municipality or any Urban Local 
Body (ULB) to use the treated sewage water produced by the municipality/Urban 
Local Body(ULB) to reduce fresh water consumption  

 

G. Risk Mitigation and Disaster Management:    

1. Adequate safety measures and environmental safeguards shall be provided in the plant 
area to control spontaneous fires in coal yard, especially during dry and humid season.  

2. Storage facilities for auxiliary liquid fuel such as LDO and HFO/LSHS shall be made 
as per the extant rules in the plant area in accordance with the directives of Petroleum 
& Explosives Safety Organisation (PESO). Sulphur Content in the liquid fuel should 
not exceed 0.5%.  

3. Ergonomic working conditions with First Aid and sanitation arrangements shall be 
made for the drivers and other contract workers during construction phase. 

4. Safety management plan based on Risk Assessment shall be prepared to limit the risk 
exposure to the workers within the plant boundary. 

5. Regular mock drills for on-site emergency management plan and Integrated 
Emergency Response System shall be developed for all kind of possible disaster 
situations. 

      

H. Green belt and Biodiversity conservation:  

1. Green belt shall be developed in an area of 33% of the total plant area with indigenous 
native tree species in accordance with CPCB guidelines.  
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2. In-situ/ex-situ Conservation Plan for the conservation of flora and fauna should be 
prepared and implemented. 

 

    I. Waste management:  

1. Solid waste management should be planned in accordance with extant Solid Waste 
Management Rules, 2016.  

2. Toxicity Characteristic Leachate Procedure (TCLP) test shall be conducted for any 
substance, potential of leaching heavy metals into the surrounding areas as well as 
into the groundwater. 

3. Ash pond shall be lined with impervious liner as per the soil conditions. Adequate 
dam/dyke safety measures shall also be implemented to protect the ash dyke from 
getting breached. Planting shall be done all along the bank of ash pond. 

4. Fly ash shall be collected in dry form and ash generated shall be used in phased 
manner as per provisions of the Notification on Ash Utilization issued by the Ministry 
S.O. 5481 dated 31.12.2021, S.O.6169 (E) dated 30.12.2021, S.O.05 (E) dated 
01.01.2024 and amendment thereto.  

5. Unutilized ash if any shall be disposed off in the ash pond in the form of High 
Concentration Slurry method.  
 

    J. Monitoring of compliance: 

1. Environmental Audit of the project be taken up by the third party for preparation of 
Environmental Statement as per Form-V & Conditions stipulated in the EC and report 
be submitted to the Ministry.  

2. Resettlement & Rehabilitation Plan as per the extant rules of Govt. of India and 
respective State Govt. shall be followed, if applicable. 

3. Energy Conservation Plan to be implemented as envisaged in the EIA / EMP report. 
Renewable Energy Purchase Obligation as set by MoP/State Government shall be met 
either by establishing renewable energy power plant (such as solar, wind, etc.) or by 
purchasing Renewable Energy Certificates.  

4. Energy and Water Audit shall be conducted at least once in two years and 
recommendations arising out of the Report should be followed. A report in this regard 
shall be submitted to Ministry’s Regional Office.  

5. The project proponent shall (Post-EC Monitoring): 
a. Send a copy of environmental clearance letter to the heads of Local Bodies, 

Panchayat, Municipal bodies and relevant offices of the Government; 
b. Upload the clearance letter on the web site of the company as a part of 

information to the general public. 
c. Inform the public through advertisement within seven days from the date of issue 

of the clearance letter, at least in two local newspapers that are widely circulated 
in the region of which one shall be in the vernacular language that the project has 
been accorded environmental clearance by the Ministry and copies of the 
clearance letter are available with the SPCB and may also be seen at Website of 
the Ministry of Environment, Forest and Climate Change (MoEF&CC) at 
http://parviesh.nic.in.  

d. Upload the status of compliance of the stipulated environment clearance 
conditions, including results of monitored data on their website and update the 
same periodically;   
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e. Monitor the criteria pollutants level namely; PM (PM10 & PM2.5 in case of 
ambient AAQ), SO2, Nox (ambient levels as well as stack emissions) or critical 
sectoral parameters, indicated for the projects and display the same at a 
convenient location for disclosure to the public and put on the website of the 
company;  

f. Submit six monthly reports on the status of the compliance of the stipulated 
environmental conditions including results of monitored data (both in hard copies 
as well as by e-mail) to the Regional Office of MoEF&CC, the respective Zonal 
Office of CPCB and the SPCB;  

g. Submit the environmental statement for each financial year in Form-V to the 
concerned State Pollution Control Board as prescribed under the Environment 
(Protection) Rules, 1986, as amended subsequently and put on the website of the 
company; 

h. Inform the Regional Office as well as the Ministry, the date of financial closure 
and final approval of the project and the date of commencement of the land 
development work. 
 

      K. Corporate Environmental Responsibility (CER) activities:  

1. CER activities will be carried out as per Ministry’s OM F.No.22- 65/2017- IA.III dated 
30th September, 2020 and 22-65/2017- IA.III dated 25.02.2021 or as proposed by the PP 
in reference to Public Hearing or as earmarked in the EIA/EMP report along with the 
detailed scheduled of implementation with appropriate budgeting.  

 
Agenda No 28.5  
 
28.5 3x800 MW Sri Damodaram Sanjeevaiah Thermal Power Project by M/s Andhra 

Pradesh Power Development Company Limited located at Nelaturu Village, 
Muthukuru Mandal, SPSR Nellore District, Andhra Pradesh – Amendment in 
Environment Clearance – regarding.  
[Proposal No. IA/AP/THE/542044/2025; F.No. J-13011/20/2007-IA.II(T)] 
 

28.5.1: M/s Andhra Pradesh Power Development Company Limited has made an online 
application vide proposal no. IA/AP/THE/542044/2025 dated 21/07/2025 and sought for 
amendment in the existing Environment Clearances (ECs) dated 17/07/2007 & 02/07/2005 
regarding utilization of additional ash pond of 100 acres which was already created at the side 
of existing ash pond of 119 acres (100 acres for pond + 19 acres for bunds) i.e., total of 219 
acres ash pond in two lagoons under the provisions of the EIA Notification, 2006.  
 
28.5.2: The EAC observed the following: 
 

i. Project related documents have not been circulated to all the members of EAC by the 
project proponent.  
 

ii. The Committee noted that as per the ECs accorded, the proponent was supposed to 
operate the TPP based on imported coal whereas the proponent is operating the TPP 
based on the domestic coal.  
 

iii. It was apprised by the Member Secretary that as per the MoEF&CC O.M. dated 
11/11/2020, 06/12/2023 and 07/01/2025 pertaining to change of coal source for 
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Registered Office: Adani Corporate House, Shantigram, S G Highway, Vaishnodevi Circle, Ahmedabad - 382 421, Gujarat, India 

 
 

Ref: APL/Mirzapur/MoEFCC/EC/0920/25 
Date: 14.08.2025 
 

To, 
The Director – IA, II (T) 
Ministry of Environment, Forest, and Climate Change  
Government of India, Indira Paryavaran Bhavan, 
Vayu Wing, Jor Bagh Road, 
New Delhi - 110 003 
 

Sub.: Environment Clearance of Proposed 1600 (2x800) MW Coal Based Ultra Super 
Critical Mirzapur Thermal Power Plant at Village Dadri Khurd, Tehsil Mirzapur Sadar, 
District Mirzapur, Uttar Pradesh by Mirzapur Thermal Energy (UP) Private Limited- 
Reg. Submission towards Additional Information Sought. 
 

Ref.:   1. 28th EAC Meeting (Thermal Projects) held on 12.08.2025  
2. Online EC Proposal no: IA/UP/THE/542333/2025 
3. Terms of Reference (ToR) Vide File No: J-13012/12/2011-IA.II(T) dated 29.07.2025 

 

Dear Sir,  

With reference to the above subject, Mirzapur Thermal Energy (UP) Private Limited has 
proposed 1600 (2x800) MW Coal Based Ultra Super Critical Thermal Power Plant at Village 
Dadri Khurd, Tehsil Mirzapur Sadar, District Mirzapur, Uttar Pradesh 

The proposal was appraised in the 28th EAC meeting (Thermal Power Projects) held on 
12.08.2025 

We are herewith submitting the Information/ Clarification as suggested by Hon’ble EAC 
Members during the meeting.   

S.No Additional Information Sought Pointwise Reply/ Clarification 
1 Compliance Status of the key issues 

Addressed in the NGT Order dated 
21.12.2016. 

The Compliance Status of key Issues 
Addressed in the NGT Order dated 21.12.2016 
is enclosed as Annexure I. 

2 Point wise response to Written 
representations received through 
MoEFCC mail to be submitted. 

The point wise response towards Written 
representations received from MoEFCC by 
Email is enclosed as Annexure II. 

3 Justification regarding categorization of 
TPP in terms of MoEFCC Notification 
dated 11/07/2025. 

Mirzapur Thermal Power Plant is located about 
19 KM distance from the Mirzapur Town/City 
(DM office). The nearest CPA/SPA is Varanasi, 
distance is about 45.46 Km as per the DSS 
portal, therefore Mirzapur TPP falls under the 
"Category C" as per MoEFCC Notification dated 
11.07.2025. The distance map is enclosed as 
Annexure III. 

4 The present status of Stage-I Forest 
Clearance to be provided. 

8.3581 Ha of Forest Land is Outside the Plant 
Boundary for which Forest Proposal 
Application was filed in 2015 vide proposal no. 
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Mirzapur Thermal Energy (UP) Pvt. Ltd. Tel +91 79 2555 7022 
Adani Corporate House Fax +91 79 2555 7177 
Shantigram, S G Highway env.power@adani.com 
Ahmedabad 382 421 www.adani.com Gujarat India 

Registered Office: Adani Corporate House, Shantigram, S G Highway, Vaishnodevi Circle, Ahmedabad - 382 421, Gujarat, India 

 
 

FP/UP/THE/14236/2015. Stage-l approval is 
awaited and expected by 30th September 2025. 

5 The GLC modelling has to be revisited. The revised GLC Modelling report is enclosed as 
Annexure IV. 

 
We humbly request the MoEFCC to kindly consider our submission for the grant of 
Environment Clearance (EC). 
 
Thanking You, 
 

Yours faithfully 
for Mirzapur Thermal Energy (UP) Private Limited 

 
(R N Shukla) 
Head Environment & Forest  
 

Encl: As above 
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Sl. No. Key Issues Addressed in the Judgment dated 21.12.2016 Compliance Status for 2x800 MW De-novo Application for 
Environment Clearance   

1. Change in Project Location and Manipulation of Form-I:
o Originally proposed in Ghazipur, the location was shifted to

Mirzapur.
o Discrepancies in submission of Form-I (the foundational

document for environmental appraisal).
o Allegation that the Terms of Reference (ToR) were granted

without proper or revised Form-I, undermining the EIA
process.

o Inconsistencies and procedural lapses in submission and
verification of land use data.

A new reference for Environment Clearance for 1600 (2x800) MW is made 

through De-novo. 

Terms of Reference (ToR) is issued by the MoEFCC vide File No: J-

13012/12/2011-IA. II (T) dated 29.07.2024. 

The Project location is at Village Dadri Khurd, Tehsil Mirzapur Sadar, 

District Mirzapur, Uttar Pradesh. 

The location of the Project is in accordance with the ToR granted. 

2. Land Use Misrepresentation:
o The project site was misrepresented as barren land in Form-I 

and EIA report.
o Records, including revenue documents and WAPCOS reports,

show the land was fallow/agricultural/grazing and partially 
forested, not barren. 

o Misrepresentation influenced siting approval and violated
siting criteria set by MoEF&CC.

The Total Project area is 365.19 Ha. 
- Private Land: 333.81 Ha
- Govt. Land: 31.38 Ha

The Status of land as industrial land (Power Project) as per the revenue 
records of Uttar Pradesh. 
The land is already in possession with Mirzapur Thermal Energy (UP) 
Private Limited except 31.38 Ha Govt Land. 
(31.38 Ha land transfer and mutation is under progress at Revenue Dept, 
Vindhyachal Division, District Mirzapur Order No. 19957/2022 dated; 
10.10.2024). 
The Power Project is acquired along with land and infrastructure from 
Welspun Group in August’2019. 
Forest land Outside the Project boundary is 8.3581 Ha which includes 
water pipeline (5.8162 Ha) and approach road (2.5419 Ha). Forest 
proposal is under progress vide proposal no. FP/UP/THE/14236/2015 
which is already disclosed with ToR Application. 

3. Forest land and Wildlife 
o Allegation of concealment of forest land within project

and ancillary components (rail lines, pipeline, road).
o Project area surrounded by several Reserved Forests; 

involvement of forest land not declared in Form-I or EIA. 
o Wildlife presence, including Schedule I species (e.g., Sloth 

Bear, Chinkara), was not properly assessed in the EIA. 

Forest Land: 
- No forest land is involved within Project /Plant Area. NOC

regarding non-involvement of forest land has been issued by
Forest Office Mirzapur vide letter no. 4229/Mirzapur/15
dated 30.05.2025. 

- However, Forest land Outside the Project boundary is 8.3581 

Annexure - I 
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o No proper biodiversity study conducted before EIA 
finalization; assessment conducted later, post-public 
hearing. 

Ha which includes water pipeline (5.8162 Ha) and approach 
road (2.5419 Ha). Forest proposal is under progress vide 
proposal no. FP/UP/THE/14236/2015.  

- The List of Reserved Forest/ Protected Forest within the 
study area is as below: 

S. No. Particulars Distance (km ) Direction 
RF/PF 

1 Mirzapur RF Adjoining SE 
2 Danti RF Adjoining N 
3 R.F. (Lodhpur) 4.0 NE 
4 Patehra RF 5.6 SW 
5 Sarson R.F. 5.6 SE 
6 Dhanuhaw Pahar 5.8 ESE 
7 Chacdlewakhurd R.F. 6.8 NE 
8 Danti R.F. 6.9 NW 
9 Karaunda R.F. 6.9 WSW 

10 Malua R.F. 7.5 SW 
11 Purainiyan R.F. 7.0 SE 
12 Golhanpur R.F. 7.0 E 
13 R.F. (Atraura) 8.1 N 
14 Matihani R.F. 9.0 ESE 
15 Patehar R.F. 9.2 WSW 
16 Barkachhar R.F. 9.8 NW 

            
Wildlife:  

- The proposed project will not affect any Wildlife corridor. 
Letter in this regard obtained from DFO Mirzapur Vide letter 
no. 4227/Mirzapur/15 dated 30.05.2025. 

- List of Schedule-1 species found in study area (22 nos.) has 
been provided by DFO Mirzapur vide letter no. 
4226/Mirzapur/15 dated 30.05.2025. 

- A detailed study on Biodiversity (Ecological) Assessment and 
Wildlife Conservation Plan has been conducted by Dept. of 
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Environment, Indian Institute of Social Welfare and Business 
Management, University of Calcutta. 

4.  Deficiencies in Public Consultation Process: 

o  Inadequate publicity and restricted public 
participation in the public hearing. 

o Allegations of political and police influence, 
intimidation, and non-availability of EIA documents 
electronically. 

o Non-consideration of objections and representations 
submitted by affected persons including Banaras Hindu 
University. 

 

The Public Hearing for the project is duly conducted by the Regional 

office, Uttar Pradesh Pollution Control Board (UPPCB), Sonbhadra & 

Mirzapur as per the EIA Notification 2006 and subsequent amendments 

on 11.04.2025 at near Upper Primary School, Madihan Market, Madihan 

Tehsil, Mirzapur. 

The advertisements/notice regarding the Public Hearing were published 

in one National and Regional publications,  

1. The Indian Express, Lucknow Edition dated 07.03.2025  

2. Amar Ujala, Varanasi, Mirzapur Edition dated 07.03.2025  

A copy of Draft EIA-EMP report with executive summary in English & 

Hindi was made available at the following offices: 

- MoEFCC, IRO Office Lucknow.  
- UPPCB, HO, Lucknow  
- UPPCB, RO 
- District Collectorate, Mirzapur  
- District Industries Centre, Mirzapur.  
- District Panchayat Office, Mirzapur.  
- Janpad Panchayat, Mirzapur.  
- Gram Panchayat, Dadhiram.  

Proper Announcement/ Munadi was conducted in nearby villages prior 

to Public Hearing (10.04.2025). 

The Action plan has been duly prepared to address the needs highlighted 

by the Public during the Public Hearing. A budget of Rs. 46.50 crore is 

earmarked for Socio EMP (CER) activities.  

5.  Violation of Siting Criteria & MoEF Guidelines: 
o Ignored criteria: distance from forests, habitations, water 

bodies, and ecological sensitivity zones. 
o Guidelines require forest and prime agricultural land to be 

avoided for power plants. 

The EIA Report has been prepared considering all sensitive features/ 
receptors within the study area and mitigation measures have been 
included in the Additional Study reports and budget allocation has been 
kept in EMP.  
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The land was already provided by the local administration for setting up 
Thermal Power Plant in 2012.  

6.  Environmental and Ecological Impacts Ignored: 
 

o No proper assessment of water drawal impact on Upper 
Khajuri Reservoir, used for drinking, irrigation, and wildlife. 

 
o Impacts of coal transportation, ash disposal, and 

construction on ecology and human health not assessed. 
 

Water Drawl from Upper Khajuri Dam: 
A detailed study on Water Source Sustainability is conducted and 
prepared by Dept. of Environment, Indian Institute of Social Welfare and 
Business Management, University of Calcutta.  
 
The conclusion of the study report is reproduced as under: 
“In view of the total water requirement of 28 MCM/year for proposed 
thermal power plant unit and for the sustainability of the water source in the 
coming future, took on the study of Upper Khajuri dam water levels and 
water availability in the Upper Khajuri dam at the tapping point for the past 
10 years for all the possible scenarios such as scanty rainfall months and 
lowest reservoir levels. Water availability in the Upper Khajuri dam has also 
been confirmed by the data provided by UPWRD, Mirzapur District and 
along with this efficacy and efficiency of the existing intake structure, pump 
house details and the pipeline used to deliver the raw water from the intake 
structure to the plant have also been studied by IISWBM. From all these 
studies and analysis of data via graphs and official government sources, it is 
found that water storage in the Upper Khajuri dam is always present in 
adequate amount and the level in the dam at the tapping point has always 
been above the dead storage level. Therefore, we can say that an adequate 
amount of raw water is available in the Upper Khajuri dam for all the possible 
scenarios. Moreover, the raw water can be easily pumped in the near future 
as per the provisions of adding pumps in accordance with the requirements 
of the intake structure as discussed above. Impact due to water withdrawal 
is also nil as even after maximum utilization of water from the Upper Khajuri 
dam by different sectors, the government of Uttar Pradesh will be still left 
with 2.44 MCM of water per year as a whole and 95.885 MCM of water per 
year if we go months as shown in Table 9.3 which can also be utilized for 
downstream ecology sustainability. 
Looking at the overall project scenario, it has been noticed that the 
project in totality considered environmentally safe.” 
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 Transportation of Coal will be through Rail with the guidelines of Coal 

India Limited.  
 Efforts will be made for 100% utilization of ash as per Fly Ash 

Notification, 31st December’2021 and its amendments.  
 An MoU has been signed with ACC Cement Limited and Ambuja 

Cement Limited for utilization of fly ash. 
7.  Failure to Conduct Site Visit by EAC: 

o Though EAC earlier decided to conduct a site inspection, it 
relied solely on reports by State officials. 

o Lack of ground verification questions the objectivity of the 
appraisal process. 

A Site visit/ inspection by the IRO office, MoEFCC, Lucknow on dated 
25.02.2025 and the Status report along with site photographs were 
submitted to the MoEFCC vide letter dated 28.02.2025. 

8.  Non-fulfillment of Procedural Requirements of EIA Notification, 
2006: 

o Incomplete or non-compliant scoping, improper baseline 
data, and procedural violations during appraisal. 

o Tribunal emphasized that any concealment or misleading 
information at any stage-scoping. public consultation, or 
appraisal-vitiates the EC process. 

The entire procedure in the current proposal has been adhered in full 
compliance with the EIA Notification, 2006 and its subsequent 
amendments. No information has been concealed at any stage, and all 
relevant data has been transparently presented.  
The EIA-EMP report contains complete details as per statutory 
requirements.  

9.  Conclusion by the Tribunal 
o The NGT set aside the Environment Clearance dated 

21.04.2014 granted to Welspun Energy (U.P.) Pvt. Ltd. 
o It directed that the project be appraised de novo, Le., a 

fresh appraisal following due process. 
o The judgment re-emphasized strict compliance with 

environmental safeguards, public participation, and 
precautionary principles under Section 20 of the NGT Act, 
2010. 
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Point wise response to Written representations received through MoEFCC by E-mail 

Sl.No. Written representations Point-wise Clarification/ Reply 
1. E-mail received from MOEFCC [Email Send by Mr. Rama Singh, Kripa Shankar Singh and

Priyanka Singh (Village Dadri Khurd, Mirzapur) on dated 11.04.205].
1. Lack of information:
The affected villagers were not given any
prior information. Village Dadri Khurd and
the surrounding villages fall in the forest
and hilly area under Mirzapur Forest
Division. Newspapers do not reach here
and neither did anyone make any effort to
give us any information at the village
level.

Public hearing was conducted by UPPCB as per 
provision of EIA notification 2006 and its 
subsequent amendments.  
Copy of Draft EIA report along with executive 
summary in English & Hindi was submitted to 
following: - 

1. MoEFCC, IRO Office Lucknow.
2. Member Secretary, UPPCB
3. Regional Office, UPPCB
4. Gram Panchayat, Dadhiram.
5. District Industries Centre, Mirzapur.
6. District Panchayat Office, Mirzapur.
7. DM, Mirzapur.
8. Janpad Panchayat, Mirzapur.

Newspaper advertisement was published by 
UPPCB in two newspaper publications (National 
& Vernacular) viz. The Indian Express and Amar 
Ujala on 07.03.2025. 
Public announcement (Munaadi) was also done 
in nearby villages to apprise the public for the 
public hearing. 

2. Public hearing was held far away:
This power plant is proposed in village
Dadri Khurd which is in Tehsil 'Sadar' and
Assembly Constituency 'Majhawan',
which have a different MLA. Whereas the
public hearing was organised in Tehsil
'Madihan' and Assembly Constituency
'Madihan', which are geographically and
administratively different from the 
project site. The residents of village Dadri
Khurd are directly affected by this project
and hence it was necessary that this
public hearing be organised in village
Dadri Khurd or any nearby village so that
we villagers could express our views on
the environmental impact of this project.
But this did not happen.

The Public Hearing venue was decided by DM, 
Mirzapur and UPPCB, RO Sonbhadra keeping in 
view the most suitable/approachable and 
accessible location for public/people. The venue 
is about 4.3 km from project site and the 
location was well informed by the means of 
Newspaper advertisement and public 
announcements done before public hearing 
date (more than 30 days). 
Public Hearing was conducted by UPPCB, RO 
Sonbhadra in Chairmanship of Additional 
District Magistrate (ADM) Mirzapur on 
11.04.2025 as per the provision of EIA 
notification 2006 and its subsequent 
amendments. 

3. Termination in short time:
When we got information about the
public hearing on the morning of 11 April
2025, we hurriedly reached the public
hearing venue at around 12 noon but by
the time we reached the public hearing
venue, we came to know that the public
hearing had been ended in just half an

The Public Hearing commenced from 11:00 am 
by ADM & RO, UPPCB and was concluded by 
ADM and RO, UPPCB after public consensus in 
line with the provisions of EIA Notification, 
2006. 

Annexure - II
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hour and the company and administrative 
officials had left. But the signature 
campaign and tea and snacks 
arrangements were going on there while 
no person from the company was present 
there from whom we could get 
information about the project and tell our 
problems formally. 
4. Absence of real affected people and 
crowd of outsiders: 
We also found out that the public hearing 
was led by Madihan MLA Ramashankar 
Patel who was sitting in the middle of the 
stage with government officials. Most of 
the people present at the place where the 
public hearing was held were outsiders 
who were brought by Madihan MLA in 
buses, even though this project site does 
not fall under his jurisdiction. These 
people were neither informed about the 
environmental impact of this project nor 
were they given any information related 
to this project, they were called only to 
mark their presence. At the same time, 
the people who are actually affected by 
this project, and live in Dadri Khurd and 
its nearby villages were not given any 
information about this public hearing. It 
is also a matter of investigation that who 
were the people who gathered there that 
day and for what purpose they were 
brought there. 

Public Hearing was conducted by UPPCB, RO 
Sonbhadra in Chairmanship of ADM Mirzapur on 
11.04.2025 at Village Marihaan located at about 
4.3 km from project site. 
 
Newspaper advertisements were published by 
UPPCB in Major daily viz. The Indian Express and 
Amar Ujala on 07.03.2025. 
 
Public announcement (Munaadi) was also done 
in nearby villages to apprise the public for the 
public hearing as per the provision of EIA 
notification 2006 and its subsequent 
amendments. 
 
 

 5. Lack of Draft EIA Report: 
The Draft EIA report was neither made 
available on the public portal nor 
provided on demand. 
I also tried to lodge a complaint in this 
regard at the District Officer Mirzapur 
office, but neither our complaint was 
heard there nor the application was 
accepted. I also sent a complaint to Uttar 
Pradesh Pollution Control Board and 
other related departments through email, 
but did not receive any satisfactory reply. 
 

Copy of Draft EIA-EMP report along with 
executive summary in English & Hindi was made 
available at the following places: - 

1. MoEFCC, IRO Office Lucknow. 
2. Member Secretary, UPPCB 
3. Regional Office, UPPCB 
4. Gram Panchayat, Dadhiram. 
5. District Industries Centre, Mirzapur. 
6. District Panchayat Office, Mirzapur. 
7. DM, Mirzapur. 
8. Janpad Panchayat, Mirzapur. 

2 E-mail received from MOEFCC [Email Send by Mr. Raj Bahadur on dated 11.04.205, 
16.04.2025 and 18.04.2025.  
1. The Environmental Impact Assessment 
(Draft EIA) report has not been made 
public till now, whereas it is mandatory to 
publish it and make it available for public 

Public hearing was conducted by UPPCB as per 
provision of EIA notification 2006 and its 
subsequent amendments.  
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viewing before the environmental public 
hearing. 

Copy of Draft EIA report along with executive 
summary in English & Hindi was submitted to 
following: - 

1. MoEFCC, IRO Office Lucknow. 
2. Member Secretary, UPPCB 
3. Regional Office, UPPCB 
4. Gram Panchayat, Dadhiram. 
5. District Industries Centre, Mirzapur. 
6. District Panchayat Office, Mirzapur. 
7. DM, Mirzapur. 
8. Janpad Panchayat, Mirzapur. 

 
Newspaper advertisement was published by 
UPPCB in Major Daily viz. The Indian Express 
and Amar Ujala on 07.03.2025. 
 

Public announcement (Munaadi) was also done 
in nearby villages to apprise the public for the 
public hearing. 
 

Munadi (Public Announcement photographs): 
 

 
 

 
 

 
 

2. This report was not made available on 
the Uttar Pradesh Pollution Control 
Board, Ministry of Forest and 
Environment or any public portal till 11th 
April 2025, 11:00 am. 
3. Neither the information was published 
in local newspapers, nor was any publicity 
done at the village level, which raises 
questions on the transparency of the 
public hearing process. 
4. When we went to meet the concerned 
officials, we were stopped from meeting 
them. This gives rise to the suspicion that 
the officials themselves are working 
against transparency. 
5. Persons who are directly or indirectly 
connected with the project were invited 
as chief guests in the public hearing, 
thereby affecting impartiality. 
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6. This area is extremely sensitive from 
the environmental and biodiversity point 
of view, and the proposed project is likely 
to have serious effects on the local geo-
ecology, water resources, forest land and 
rural life. 

The proposal has changed from 2x660 MW to 
2x800 MW and EC expired, a new reference (De 
Novo) is being made through this application for 
grant of EC  
 
Proposed project is based on advanced Ultra 
Super Critical Technology, which is more 
environment friendly and will be equipped with 
Highly efficient pollution control equipment’s 
such as Electro-Static Precipitator (ESP), SCR, 
SOFA Dust Extraction and Suppression systems, 
STP, ETP etc. TPP shall be based on Zero Liquid 
Discharge (ZLD).  
Environment Impact Study along with 
Biodiversity Assessment study through Indian 
Institute of Social Welfare and Business 
Management, University of Calcutta. 

• No forest land is involved in Project 
/Plant Area. NOC regarding non-
involvement of forest land has been 
issued by Forest Office Mirzapur vide 
letter no. 4229/Mirzapur/15 dated 
30.05.2025. 

All mitigations measures are proposed to be 
implemented for prevention of Impact on 
ecology, water resources, forest land and rural 
life.  

7. Earlier also, in the case of Welspun 
Energy Power Project, Mirzapur, violation 
of environmental rules had come to light, 
as a result of which the said project was 
cancelled by the National Green Tribunal 
(NGT). 

As per NGT dispose order, all recommendations 
have been addressed and complied.   

3 Newspaper Cuttings:  
1. Paper cutting – प्रयागराज, गुरुवार, 

17.04.2025 
The newspaper cuttings referenced in the 
emails are not from nationally recognized 
publications and therefore lack credibility. 
Furthermore, the claims made in these cuttings 
are entirely baseless and misleading. 
 
We reaffirm that the public hearing was duly 
conducted by the Uttar Pradesh Pollution 
Control Board (UPPCB) chaired by the ADM, 

2. अचूक संघषर्, वाराणसी 18 अपै्रल से 24 
अपै्रल 2025 

3. रा�� ीय िह�ी दैिनक, रणतूयर्, 16.04.2025 
4. Newspaper cutting heading as: 
(a) अदानी के थमर्ल पावर �ांट का िवरोध 
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(b) 1600 मेगावाट थमर्ल पावर �ांट को लेकर 
िवरोध तेज 

(c) जनसुनवाई को प्रभािवत लोगो ने सुिनयोिजत 
करार देते हुए िजलािधका�रयो ंसे की 
िशकायत 

(d) पयार्वरण संकट: थमर्ल पावर �ांट पर िवरोध 
का साया 

Mirzapur, as per the prescribed procedures and 
guidelines. 
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Point wise response to Written representations/complaint (by NGO – Debadityo Sinha) received 

from MoEFCC by E-mail 

Sl. NO Written representations/Issues Response from Mirzapur TPP 
- In June 2024, the present proponent applied 

for a fresh EC. However, without awaiting its 
grant, they commenced large-scale illegal 
construction at the site. These activities 
included clearing and removing vegetation 
from forest land, extensive earthwork, land 
levelling, erection of boundary walls, 
construction of rooms, electric poles, etc. 
and construction of an unauthorised 
approach road through reserved forests. The 
project presently holds no valid EC, Forest 
Clearance. The Consent to 
Establish/Operate is also not valid given the 
change in project capacity from 1320 MW to 
1600 MW. 
 

The contents of Para are not factual.  
No construction activity has been undertaken at 
site in violation of EIA Notification. No project 
related activity has been undertaken at the project 
site except the activity as per MoEF&CC OM dated 
29.03.2022. 
We hereby clarify that a temporary boundary wall 
was already constructed by previous company 
during the validity period of Environmental 
Clearance (EC) and Consent to Establish (CTE). No 
Construction activity related to Thermal power 
plant has been undertaken till date. 
Temporary repairing, painting and maintenance of 
existing plant boundary using precast wall 
segments and installed temporary GI sheets in 
certain areas solely to prevent encroachment on 
project land has been done. 

1. The MOEFCC And EAC Cannot Grant ‘Ex-Post 
Facto’ Environmental Clearance to This 
Project. 

The contents of the para are not applicable, since 
no activity in violation of EIA notification has been 
undertaken. 

A Complaint to MoEFCC (28 June 2024) 
1. A suo motu case initiated by the NGT’s 
Principal Bench based on a news article in 
Hindustan Times dated 03.07.2024. [OA 
883 of 2024] 
2. A contempt petition filed by the original 
petitioner in relation to the NGT’s judgment 
dated 21 December 2016. [EA 29 of 2024] 

NGT hearing held on 18.08.2025, and Judgement 
order is awaited. 
 

B UPPCB Site Inspection Report (25 November 
2025) 
The Uttar Pradesh Pollution Control Board 
(UPPCB) inspection recorded: 
“During field visit at above concerned site, 
construction of pre-cast boundary wall and 
levelling work of ground was found under 
progress”. 
The UPPCB subsequently issued a notice to 
the proponent for carrying out 
establishment work without a valid Consent 
to Establish (CTE) on 30th November 2025. 
 

The response to the same has already been 
submitted to UPPCB vide letter dated 25.02.2025. 
The content of the letter has already been detailed 
as above. 
 

C Continued construction Despite Pending 
NGT cases. 
 

As already clarified, no construction activities have 
been undertaken except for those permitted in 
MoEFCC Notification dated 29.03.2022. 
 
NGT hearing held on 18.08.2025, and Judgement 
order is awaited. 
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D MoEFCC Regional Office Inspection Report 
(25 February 2025):- 
a) Boundary wall has been constructed all 
around the project using precast boundary 
pillars/walls and by using MS profile sheets 
(in undulated patches), 7 to 10 feet in height. 
b) Main gate installed using MS pipe/rods 
c) One security room constructed close to 
the main gate 
d) One abandoned well found during the 
inspection 
e) A rainwater storage pond with 30,000 m³ 
(equal to 3 Crore Liters) capacity has been 
constructed in the southwest direction of 
the site 
f) Several MS portable site cabins fitted with 
Split Air Conditioners 
g) One MS portable toilet available on site. 
h) Availability of industrial cables with 
wooden/plastic drums, and other materials 
i) Digging work for cable laying observed in 
some patches 
j) Readymade electricity poles with wires 
seen in working condition and leading to a 
nearby village. 
k) High tension wires also passed through 
project land. 

We hereby clarify that a temporary boundary wall 
was already constructed by previous company 
during the validity period of Environmental 
Clearance (EC) and Consent to Establish (CTE). No 
Construction activity related to Thermal power 
plant has been undertaken till date. 
 
Temporary repairing, painting and maintenance of 
existing plant boundary using precast wall 
segments and installed temporary GI sheets in 
certain areas solely to prevent encroachment on 
project land has been done. 
 
The project was acquired from Welspun Group in 
August 2019 with Land along with available 
infrastructure. 
 
There are few existing transmission lines passing 
through the project site, which have already been 
shown in the layout plan. 
 

2. Violation Of Van Adhiniyam 1980 By the Project Proponent 

A Involvement of forest inside and outside of 
Project Site. 
If the proposed project is established at this 
location, all major ancillary components — 
including the railway line for coal 
transportation, water pipeline, transmission 
lines, and approach road — would 
necessarily pass through forest land. This 
would require the project proponent to 
obtain Forest Clearance (FC) for each 
component before grant of EC and 
commencing any construction. This material 
fact was deliberately concealed when 
applying for fresh EC in 2024, with the clear 
intention of evading FC under the Van 
Adhiniyam 1980 and creating a fait 
accompli. 

8.3581 Ha. of forest land (Outside the project area) 
is proposed for laying of water pipeline (5.8162 Ha.) 
and for approach road (2.5419 Ha.) for which forest 
clearance application was submitted vide proposal 
number FP/UP/THE/14236/2015, which is already 
under progress and stage I clearance is awaited. 
The same was submitted to MoEFCC in all the 
proposals and the same has also been stipulated in 
ToR letter issued by MoEFCC vide letter dated 
29.07.2024. 
 

 The land earmarked for the main thermal 
power plant lies within the Marihan Forest 
Range of the Mirzapur Forest Division, 
forming part of a contiguous forest 
landscape and a proposed Sloth Bear 
Conservation Reserve. 

No forest land is involved within the project/ plant 
site.  
There is no notification published for the proposed 
project area on Sloth Bear Conservation Reserve. 
We will adhere to all the Notifications/ 
Recommendation from the MoEFCC/ State 
Forest/SPCB. 
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The boundary wall of TPP has already been 
constructed and all mitigations measures are 
proposed to be implemented for prevention of 
Impact on Ecology. 

 The Survey of India toposheet submitted by 
the proponent as part of the EC application 
— available on the Parivesh portal also 
clearly indicates forested areas within the 
site. 

No forest land is involved within the project/ plant 
area. NOC regarding non-involvement of forest land 
has been issued by Forest office, Mirzapur vide 
letter no.- 4229/Mirzapur/15 dated 30.05.2025 as 
well Khasra details of the Project area has also been 
verified through revenue department (Tehsildar).  

B Violation Of Van Adhiniyam 1980 as 
observed by the Undersigned and MoEFCC 
Regional Office:- 
I. Illegal Use of Forest Road for Heavy 
Vehicle Transport and Encroachment on 
Forest Land. 
II. Suppression of FC Requirement for 
Railway Corridor and Transmission Line. 
III. Doubtful Conduct of Range Officer and 
Divisional Forest Officer, Mirzapur. 

The Road is not in use by the Project proponent 
except regular patrolling/daily commute for site 
security purpose.  
 
8.3581 Ha. of forest land (Outside the project area) 
for water pipeline (5.8162 Ha.) and approach road 
(2.5419 Ha.) application was submitted vide 
proposal number FP/UP/THE/14236/2015, which is 
already under progress and stage I clearance is 
awaited. 

3 EIA Report Not Available in Public Domain, 
Inadequate Public Consultation 

A. Non-Availability of EIA Report. 

Public hearing was conducted by UPPCB as per 
provision of EIA notification 2006 and its 
subsequent amendments.  
Copy of Draft EIA report along with executive 
summary in English & Hindi was submitted to 
following: - 

1. MoEFCC, IRO Office Lucknow. 
2. Member Secretary, UPPCB 
3. Regional Office, UPPCB 
4. Gram Panchayat, Dadhiram. 
5. District Industries Centre, Mirzapur. 
6. District Panchayat Office, Mirzapur. 
7. DM, Mirzapur. 
8. Janpad Panchayat, Mirzapur. 

Newspaper advertisement was published by UPPCB 
in Major Daily Viz. The Indian Express and Amar 
Ujala on 07.03.2025. 
Public announcement (Munaadi) was also done in 
nearby villages to apprise the public for the public 
hearing. 

 Draft EIA Report has not been made 
available on the MoEFCC website or the 
Parivesh Portal. The same was not there 
even prior to the Public Hearing, despite a 
formal representation being submitted on 
the day of the hearing. The Final EIA Report 
was accessible on the Parivesh Portal only 
after the undersigned filed an RTI 
application with MoEFCC on 31 July 2025, 
upon discovering that the project was 
scheduled for consideration for grant of EC 
by the EAC on 12 August 2025. 

We have complied with all the directions by UPPCB 
and local administration.  
There is no provision of uploading Draft EIA report 
on the MoEFCC website or the Parivesh Portal as 
per the Appendix IV Para 2.3 and 2.4 of EIA 
notification. 
All the due procedure as laid in the EIA notification, 
Appendix IV has been adhered to by UPPCB. 
The final EIA was uploaded online on PARIVESH 
Portal which is accessible. 
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 B. Irregularities in Public Hearing Public hearing was conducted by UPPCB as per 
provision of EIA notification 2006 and its 
subsequent amendments.  
Copy of Draft EIA report along with executive 
summary in English & Hindi was submitted to 
following: - 

1. MoEFCC, IRO Office Lucknow. 
2. Member Secretary, UPPCB 
3. Regional Office, UPPCB 
4. Gram Panchayat, Dadhiram. 
5. District Industries Centre, Mirzapur. 
6. District Panchayat Office, Mirzapur. 
7. DM, Mirzapur. 
8. Janpad Panchayat, Mirzapur. 

Newspaper advertisement was published by UPPCB 
in Major daily viz. The Indian Express and Amar Ujala 
on 07.03.2025. 
Public announcement (Munaadi) was also done in 
nearby villages to apprise the public for the public 
hearing. 

 The Public Hearing was conducted in the 
compound of a school in Marihan, far from 
the proposed site in village Dadri Khurd. The 
two locations fall in different assembly 
constituencies—Marihan and Majhawan, 
respectively 

The Public Hearing venue was decided by DM, 
Mirzapur and UPPCB, RO Sonbhadra keeping in 
view the most suitable/approachable and 
accessible location for public. The venue is about 
4.3 km from project site and the location of well 
informed by the means of Newspaper 
advertisement and public announcements done 
before public hearing date (more than 30 days). 
The public hearing was conducted by ADM and RO, 
UPPCB in line with the provisions of EIA 
Notification, 2006 and subsequent amendments. 

4 Alternate Project Site Shall Be Explored Due 
To Significant Presence of Forests and 
Wildlife. 

The proposal has changed from 2x660 MW to 
2x800 MW and EC expired, a new reference (De 
Novo) is being made through this application for 
grant of EC. 

5 Discrepancies On the Parivesh Portal, 
Affecting Transparency and Accessibility Of 
Critical Environmental Information:- 

A. Two parallel proposal numbers 
creating confusion.  

B. Inconsistencies with date of uploads. 

Proposal No. IA/UP/THE/467671/2024 for obtaining 
ToR (Granted) and Proposal No. 
IA/UP/THE/542333/2025 is for EC application. 
All requisite documents were uploaded in respect 
of application. 
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Distance of Mirzapur TPP to Mirzapur City: 19 KM 
Annexure - III
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Distance of Mirzapur TPP to 7aranasi: �� KN
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AIR QUALITY IMPACT PREDICTION 

IMPACT ON AIR QUALITY 

As it has been described earlier in Chapter-II, the operational activities will have impacts on the air 

quality of the study area.  

The results of the monitored data indicate that the ambient air quality of the region in general is 

conformity with respect to norms of National Ambient Air Quality standards of CPCB, at all 

locations monitored. 

To determine the significance of impacts of project with reference to the baseline ambient air 

quality status of the study area, impact assessment has been carried out for various emission 

sources from project as described below. 

The proposed coal-based thermal power station is anticipated to emit pollutants such as SO2, NOx, 

& PM through flue gas stacks. Additionally, airborne fugitive dust from coal handling plants is 

expected, leading to deposition on topsoil and leaves of nearby flora. Fugitive dust poses concern 

for residents, nearby trees accumulating deposits on leaves, and local fauna exposed to the 

respirable component of these particles. Predictions have been made for stack emissions and 

emissions from crusher houses, taking into account the worst coal characteristics. 

a. Fugitive Emission

The air borne fugitive dust from the plant is likely to be generated from coal handling

plants, stockpiles and traffic movement which will be deposited on the topsoil in the

immediate vicinity of the plant boundary.

However, the fugitive emission is likely to be controlled to a great extent through control

measure like dust suppression system at coal transfer point, dedusting system at Crusher

House by bag filter, greenbelt etc. The impact of fugitive emissions from all sources is

likely to be restricted over a limited area within the premises.

b. Process Stack Emission

The flue gas emissions from the plant units, resulting from coal combustion, are the

primary contributor to increased pollution levels in the ambient air. The emissions will be

kept within the specified limits of 30 mg/Nm3 for PM and 100 mg/Nm3 for NOX, adhering

to TPP standards. Mercury (Hg) emissions will be insignificant and below the TPP

emission standard of 0.03 mg/Nm3 for Indian coals.

Annexure - IV
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In order to quantify the maximum likely impact within buffer area around the project site, 

the contribution of the existing as well as proposed units of the power plant on the ambient 

concentration level is assessed using suitable approved dispersion model. 

AIR DISPERSION MODELING METHODOLOGY 

AMS/EPA Regulatory Model (AERMOD version-9.5) is a steady-state plume model. It is 

designed to apply to source releases and meteorological conditions that can be assumed to 

be steady over individual modelling periods (typically one hour or less). AERMOD has 

been designed to handle the computation of pollutant impacts in both flat and complex 

terrain within the same modelling framework. 

The American Meteorological Society/Environmental Protection Agency Regulatory 

Model Improvement Committee (AERMIC) was formed to introduce state-of–the-art 

modelling concepts into the EPA’s air quality models. Through AERMIC, a modelling 

system, AERMOD, was introduced that incorporated air dispersion bases on planetary 

boundary layer turbulence structure and scaling concepts, including treatment of both 

surface and elevated sources, and both simple and complex terrain. 

ASSUMPTION  

The dispersion modelling assumption considered is as follow:  

• The terrain of the study area was considered as FLAT; 

• Stability class and atmospheric inversion level is based on software’s database 

• Steady-state conditions (constant source emission strength)  

• Wind speed, direction and diffusion characteristics of the plume are constant   

• Conservation of mass, i.e. no chemical transformations take place 

 

INPUT PARAMETERS: 

Meteorological Parameters: The hourly meteorological data considered were wind speed, 

wind direction, ambient atmospheric temperature, cloud cover, relative humidity, rainfall & 

ceiling height. 

Point Source Emissions: 

Air dispersion modelling methodology - Emission from all the stacks were analysed for 

their impacts on the GLC for various distances using the dispersion modelling guidelines of 

AERMOD, developed by the AERMIC (American Meteorological Society/Environmental 
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Protection Agency Regulatory Model Improvement Committee) as directed by CPCB. 

Maximum Ground Level Concentration (GLC’s) of PM10, PM2.5 SO2, NOX, due to 

proposed project activity were predicted. 

 For Proposed Units: 

• Chimney/Stack height will be 275 m. (Single RCC shell with bi-flue stack) 

• Highly Efficient Electrostatic Precipitators (ESP) - 99.9% to limit particulate emission 

(PM) within 30 mg/Nm3. 

• Selective Catalytic Reduction (SCR) system to lower NOx emission within 100 mg/Nm3. 

• Bag filters, dry foggers as fugitive dust control measures from coal handling and ash 

handling systems.  

The detail of stack emissions is given in Table 1 below: 

Table 1: Details of Boiler Stack and Emission Rates 

Sr. No. Parameters Units Unit 1 Unit 2 
 1 (bi-flue) stack with RCC encasing 

1 Stack Height M 275 275 
2 No. of flue No. 1 1 
3 Top diameter of flue m 7.5 7.5 
4 Flue gas velocity in each flue m/s 25 25 
5 Flue gas temperature  oK 363 363 
6 Flow rate of gas in each flue Nm3/s 1104 1104 
7 Emission Rates (Controlled Scenario) 

A PM10 (Emission Factor 2.3A lb/ton) g/s 5.63 5.63 
B PM2.5 (Emission Factor 0.6A lb/ton) g/s 1.47 1.47 
C SO2 (Sulphur Content 0.5%) g/s 1350 1350 
D NOX (Norms - 100 mg/Nm3) g/s 110.4 110.4 

8 Emission Rates (Uncontrolled Scenario) 
A PM10 (Emission Factor 2.3A lb/ton) g/s 5639 5639 
B PM2.5 (Emission Factor 0.6A lb/ton) g/s 1471 1471 
C SO2 (Sulphur Content 0.5%) g/s 1350 1350 
D NOX (Norms - 100 mg/Nm3) g/s 1104 1104 

 
Table 2: Maximum ground Level Concentration 

Parameter Maximum GLC  Distance in meter from site Direction from site 
PM10(µg/m3) 0.323 550m downwind 
PM2.5(µg/m3) 0.084 550m downwind 
SO2(µg/m3) 7.74 550m downwind 
NOX(µg/m3) 6.33 550m downwind 
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Table 3: Cumulative Impact at Monitoring Locations 

Receptor Location Maximum Baseline 
Concentration(µg/m3) 

Predicted Incremental GLC 
at Monitoring Location 

(µg/m3) 

Cumulative GLC 

(Baseline + Predicted) 

(µg/m3) 

 PM10 PM2.5 SO2 NO2 PM10 PM2.5 SO2 NO2 PM10 PM2.5 SO2 NO2 

Project site 1 48 32 4.8 11.8 0.02 0.01 0.57 0.47 48.02 32.01 5.37 12.27 

Kotwa 62 36 5.3 10.6 0.09 0.02 2.04 1.67 62.09 36.02 7.34 12.27 

Marihan 66 37 5.8 9.9 0.12 0.03 2.77 2.26 66.12 37.03 8.57 12.16 

Dhekwah 64 36 6.4 7.4 0.11 0.03 2.73 2.23 64.11 36.03 9.13 9.63 

Darhiram 65 36 4.8 11.1 0.16 0.04 3.90 3.19 65.16 36.04 8.70 14.29 

Patehra 62 36 5.2 8.5 0.13 0.03 3.07 2.51 62.13 36.03 8.27 11.01 

Gogdara 65 39 4.9 7.9 0.09 0.02 2.17 1.78 65.09 39.02 7.07 9.68 

Sugapankh Khurd 64 37 5.7 8.7 0.07 0.02 1.66 1.36 64.07 37.02 7.36 10.06 

Bharpura 63 36 6.2 9.3 0.12 0.03 2.78 2.27 63.12 36.03 8.98 11.57 

Ordial Institute Campus 68 38 4.7 10.7 0.18 0.05 4.19 3.43 68.18 38.05 8.89 14.13 

Near Rajiv Gandhi South 
Campus, BHU 69 38 5.6 8.9 0.08 0.02 1.87 1.53 69.08 38.02 7.47 10.43 

NAAQ 100 60 80 80 100 60 80 80 100 60 80 80 
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Figure 1: Isopleth of PM10 

 

Figure 2: Isopleth of PM2.5 
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Figure 3: Isopleth of NOx 

 
Figure 4: Isopleth of SO2 
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The pollutant levels, presented as averaging values with their respective incremental 

concentrations (in μg/m³), were monitored at specific distances from the project boundary. For 

PM10, the 24-hour average showed an incremental concentration of 0.323μg/m³, measured at a 

distance of 550 meters from the project boundary towards SE. Similarly, for PM2.5, SO2, NOx 

displayed 24-hour averages with incremental concentrations of 0.084, 7.74 & 6.33 μg/m³, 

respectively, all measured in the SE direction. These data points provide a comprehensive 

overview of the pollutant levels and their spatial distribution concerning the project site. 

Thus, from the prediction of the proposed project, it is clear that even the highest contribution on 

the ground level concentrations of PM10, PM2.5 NOX, SO2, are very low. The resultant 

concentrations at all locations are found to be within the permissible limits of NAAQS. Therefore, 

after implementation of the units of project, the maximum GLCs for PM10, PM2.5, NOX, SO2, 

predicted to be within the prescribed 24 hours NAAQS for Industrial, Residential, Rural and Other 

Areas Hence impact on air quality is considered to be insignificant due to the proposed project. 

************** 
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File No: J-13012/12/2011-IA.II (T)
Government of India

Ministry of Environment, Forest and Climate Change
IA Division

***

Date 23/09/2025

To,

Sh. R N Shukla
M/s. Mirzapur Thermal Energy (UP) Private Limited
Mirzapur Thermal Energy (UP) Private Limited, Adani Corporate House, Shantigram, Near Vaishno 
Devi Circle, S. G. Highway, Khodiyar, Ahmedabad 382 421, Gujarat
E-mail: mirzapur.env@gmail.com

Subject: Proposed 2x800 MW Coal based Ultra Super Critical Thermal Power Project (TPP) by M/s. 
Mirzapur Thermal Energy (UP) Private Limited (MTEUPPL) located at Village Dadri Khurd, 
Tehsil, Mirzapur Sardar, District Mirzapur, Uttar Pradesh - Environmental Clearance-
regarding.

Sir/Madam,
 
This is with reference to your proposal number IA/UP/THE/542333/2025 Dated 26/06/2025 along with 
a written submission dated 26.08.2025 seeking for grant of Environmental Clearance (EC) under the 
provisions of the EIA Notification 2006 and as amended thereof for the project mentioned above.

2. The particulars of the proposal are as below :

(i) EC Identification No. EC25A0601UP5713439N
(ii) File No. J-13012/12/2011-IA.II (T)
(iii) Clearance Type Fresh EC
(iv) Category A
(v) Project/Activity Included Schedule No. 1(d) Thermal Power Plants
(vi) Sector Thermal Projects

(vii) Name of Project

2x800 MW Coal based Ultra Super Critical 
Thermal Power Project (TPP) at Village Dadri 
Khurd, Tehsil, Mirzapur Sardar, District Mirzapur, 
Uttar Pradesh by Mirzapur Thermal Energy (UP) 
Private Limited (MTEUPPL).

(viii) Name of Company/Organization M/s. Mirzapur Thermal Energy (UP) Private 
Limited

(ix) Location of Project (District, State) Mirzapur, Uttar Pradesh
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(x) Issuing Authority MoEF&CC
(xi) Applicability of General Conditions as per 
EIA Notification, 2006 No

3. M/s. Mirzapur Thermal Energy (UP) Private Limited (MTEUPPL), a subsidiary of Adani Power Limited, has made an 
online application vide proposal no. IA/UP/THE/542333/2025 Dated 26/06/2025 along with copy of EIA/EMP report, 
Form and seeking Environment Clearance (EC) under the provisions of the EIA Notification, 2006 for the project 
mentioned above.
 
4. The proposed project activity is listed at item no. 1(d) Under Category “A” of the schedule of the EIA Notification, 
2006 and appraised at Central Level. The project do not attract the provisions of general condition of the EIA Notification, 
2006.
 
5. The instant Proposal was considered by the EAC (Thermal) in its 28th meeting held during 12-13th August, 2025. PP 
has submitted the written information on 26.08.2025. The MoM for the same may be seen using the following web link: 
https://parivesh.nic.in
 
Details submitted by the project proponent
 
6. The Project Site for instant proposal was earlier accorded EC by MoEF&CC vide letter no. J-13012/12/2011-IA.II(T) 
dated 21.08.2014 and CTE was obtained from UPPCB. The Hon’ble National Green Tribunal vide its judgement dated 
21.12.2016 in the matter Appeal No 79 of 2014 titled as Debadityo Sinha vs. Mirzapur Energy (UP) Pvt. Ltd. & Others 
quashed the EC dated 21.08.2014 and the project could not be implemented further and the validity of the EC got lapsed. 
Meanwhile, the project was acquired by Mirzapur Thermal Energy (UP) Private Ltd., a subsidiary of Adani Power Limited 
(APL) and submitted a fresh proposal for grant of EC by de-novo under the provisions of the EIA Notification, 2006.
 
7. The project by M/s Mirzapur Thermal Energy (UP) Private Limited (MTEUPPL) is located at Village Dadri Khurd, 
Tehsil Mirzapur Sadar, District Mirzapur, Uttar Pradesh, is for setting up a new power plant with a capacity of 2x800 MW 
coal-based Ultra Supercritical Technology.
 
8. Status of installation of Flue Gas Desulphurization shall be furnished as per the MoEF&CC Notification dated 
11/07/2025:
i. Categorization details of TPP: M/s. Mirzapur Thermal Power Project Site is located at about 19 Km distance from the 
Mirzapur town (DM office). The nearest CPA/SPA is Varanasi, at distance of approx. 45.46 Km as per the DSS portal, 
therefore Mirzapur TPP falls under the Category ‘C’ as per CPCB categorization with respect to FGD installation.
ii. Sulfur content of the coal to be fired in the boiler: <0.5%
iii. Status of FGD installation for existing unit: Not applicable.
iv. Action plan for installation of new stack in compliance to the notification number GSR 742 (E) dated the 30/08/1990 
for the proposed project: As per MoEFCC notification dated 11.07.2025, 275 m high Chimney (Twin flue) is proposed 
and proponent will abide by and adhere to all the Notifications/ Directives issued by the MoEFCC from time to time 
regarding the TPP.
 
9. The detail of the ToR is furnished as below:

Proposal No with date Consideration Details Date of accord ToR Validity
IA/UP/THE/467671/2024

dated 08/05/2024
10th meeting of EAC- Thermal 

held on 10.06.2024
Terms of 
Reference

29.07.2024 28.07.2028

10. Environmental site settings
S. No. Particulars Details Remarks
1. Total land 365.19 hectare

[Private: 333.81 ha; Govt.: 31.38 ha, Agriculture: 0.ha]
Facilities Area (in hectares) In addition to the 365.19 Ha, 

there is a Forest land Outside the 
2 Land use break-up
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S. No. Particulars Details Remarks
Main Plant 85.80
Coal Handling System 64.14
Water System 33.18
Switch Yard NIL*
Green Belt 121.13
Roads (inside plant) NIL*
Township 11.57
Ash Pond 49.37

Railway Siding

Not envisaged. Wagon 
Tippler/ Track hopper 
facility will be provided 
within the Plant

Water Supply Pipeline

Water Source from Ganga 
River and Intake point at 
Upper Khajuri Dam, about 
32.6 Km from Plant 
boundary

Ash Transport Pipeline NIL*
Others NIL
Total 365.19
* Included in main plant area

Project boundary is 8.3581
Ha which includes water 
pipeline (5.8162 Ha) and 
approach road (2.5419 Ha). 
Stage-I FC letter dated 
09.09.2025 for 8.3581 ha of 
forest land has been submitted.
The above approach road 
connects the project site with 
SH-5. Hence, the 8.3581 Ha of 
forest land as mentioned above 
is considered as a material 
component of the project as 
observed in the judgement dated 
21/12/2016 of Hon’ble NGT in 
Appeal No 79 of 2014.

3. Land acquisition 
details as per 
MoEF&CC O.M, 
dated 7/10/2014 & 
19/02/2025

The land is already in possession with Mirzapur Thermal 
Energy (UP) Private Limited except 31.38 Ha Govt Land. 
For 31.38 Ha land transfer and mutation is under progress 
at Revenue Dept, Vindhyachal Division, District Mirzapur 
Order No. 19957/2022 dated; 10.10.2024.

Land Documents are submitted 
along with EC application.

4. Existence of 
habitation & 
involvement of 
R&R, if any.

Project site: Name of village (if any) – Nil. No R&R.
Study Area:
Habitation Distance Direction
Garhawa 2.0 Km Northeast
Ukhdand 2.1 Km North of Northwest
Darhiram 2.6 Km Northeast
Umaria 2.1 Km North
Marihan 4.3 Km Southwest
Dadri Khurd 1.36 Km Southeast
Danti 1.0 Km South of Southwest
Birohiya 2.28 Km North

R&R is not involved.

A. School
Project site: NIL
Study Area: As Below
School Distance 

(Km)
Direction

Ordial Institute Campus - 
Private educational 
institution, Danti,

1.35 SSW

Rajkiya Ashram Paddhati 
Balika Vidhyalaya, Danti,

2.4 S

Prathmik Vidyalaya- 
Umariya

2.8 NNE

5 Existence of school 
and hospital if any.
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S. No. Particulars Details Remarks
B. Hospital
Project site: NIL
Study Area: As Below
School Distance 

(Km)
Direction

CHC Marihan, Mirzapur - 
Government Hospital.

4.6 SSE

A. Plant site
Point Latitude Longitude

1 24°59'43.10"N 82°41'1.32"E
2 24°59'15.67"N 82°40'48.65"E
3 24°59'16.22"N 82°40'32.70"E
4 24°59'0.36"N 82°40'31.30"E
5 24°58'59.94"N 82°40'21.69"E
6 24°58'43.86"N 82°40'21.29"E
7 24°58'44.48"N 82°40'0.15"E
8 24°58'34.88"N 82°39'59.91"E
9 24°58'34.59"N 82°40'10.54"E

10 24°58'27.30"N 82°40'8.78"E
11 24°58'14.57"N 82°39'55.42"E
12 24°58'6.36"N 82°39'44.21"E
13 24°58'23.71"N 82°39'48.52"E
14 24°58'25.44"N 82°39'50.05"E
15 24°58'33.97"N 82°39'46.94"E
16 24°58'37.62"N 82°39'47.94"E
17 24°58'39.68"N 82°39'45.63"E
18 24°58'48.52"N 82°39'44.25"E
19 24°59'0.89"N 82°39'49.86"E
20 24°59'12.52"N 82°39'57.77"E
21 24°59'36.31"N 82°39'57.84"E
22 24°59'42.80"N 82°39'55.48"E
23 24°59'48.80"N 82°40'4.67"E
24 24°59'53.60"N 82°40'2.03"E
25 24°59'56.49"N 82°40'9.78"E
26 25° 0'1.35"N 82°40'14.57"E
27 25° 0'6.56"N 82°40'17.38"E
28 25° 0'4.58"N 82°40'23.19"E
29 25° 0'9.45"N 82°40'25.50"E
30 25° 0'10.07"N 82°40'24.11"E
31 25° 0'14.85"N 82°40'26.43"E
32 25° 0'14.09"N 82°40'28.29"E
33 25° 0'15.05"N 82°40'28.98"E
34 25° 0'9.57"N 82°40'42.06"E
35 25° 0'10.76"N 82°40'42.96"E
36 25° 0'4.33"N 82°40'49.13"E
37 25° 0'0.20"N 82°40'46.22"E
38 24°59'58.98"N 82°40'51.13"E
39 24°59'57.20"N 82°40'50.02"E
40 24°59'54.74"N 82°40'55.39"E

6. Latitude and 
Longitude of all 
corners of the 
project site.
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S. No. Particulars Details Remarks
41 24°59'49.00"N 82°40'51.94"E
42 24°59'45.52"N 82°40'55.23"E
43 24°59'43.90"N 82°40'53.55"E

B. Ash pond
Point Latitude Longitude

A 24°59'52.57"N 82°40'18.16"E
B 25° 0'5.61"N 82°40'18.27"E
C 25° 0'4.65"N 82°40'23.03"E
D 25° 0'9.40"N 82°40'25.52"E
E 25° 0'10.13"N 82°40'24.16"E
F 25° 0'14.84"N 82°40'26.44"E
G 25° 0'14.10"N 82°40'28.34"E
H 25° 0'15.10"N 82°40'29.03"E
I 25° 0'9.56"N 82°40'42.06"E
J 25° 0'10.73"N 82°40'42.99"E
K 25° 0'4.36"N 82°40'49.10"E
L 25° 0'0.20"N 82°40'46.18"E
M 25° 0'0.13"N 82°40'49.58"E
N 24°59'58.97"N 82°40'51.13"E
N 24°59'57.17"N 82°40'50.05"E
O 24°59'54.77"N 82°40'55.43"E
P 24°59'52.43"N 82°40'53.24"E

7. Elevation of the 
project site

Minimum: 169 m AMSL
Maximum: 214 m AMSL
Average: 193 m AMSL

8. Involvement of 
Forest land if any.

No forest land is involved within Project /Plant Area. NOC 
regarding non-involvement of forest land has been issued 
by Forest Office Mirzapur vide letter no. 
4229/Mirzapur/15 dated 30.05.2025.

However, Forest land Outside 
the Project boundary is 8.3581 
Ha which includes water 
pipeline (5.8162 Ha) and 
approach road (2.5419 Ha). 
Stage-I FC letter dated 
09.09.2025 for 8.3581 ha of 
forest land has been submitted.

Project site: Nil
Study area:

S.No Particulars Distance (km) Direction

1
Unnamed 
Seasonal Nala

Adjacent to the 
site W

2 Jogldari Nala 1.9 SE
3 Jamthwa Nadi 2.2 WSW
4 Pahiti Nadi 3.6 NNE
5 Kuardari Nadi 6.0 W
6 Amjhar Nala 6.4 WSW

7
Upper Khajuri 
Dam 6 W

8 Dhenkwan Dam 6.2 E
9 Imiliya Bandhwa 9.82 E

*Source: - All distances are taken with respect to S.O.I. 

9. Water body (Rivers, 
Lakes, Pond, Nala, 
Natural Drainage, 
Canal etc.) exists 
within the project
site as well as study 
area

.
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S. No. Particulars Details Remarks
Toposheet, which is pertinent to this project.

10. Existence of 
ESZ/ESA/
national park/ 
wildlife sanctuary/ 
biosphere reserve/ 
tiger reserve/ 
elephant reserve etc. 
if any within the 
study area

Study area
Name of the ESZ/ESA: Nil
Status of Notification: NA
Distance of project from ESZ/ESA: NA
Authenticated map of ESZ projecting distance of ESZ 
from project site: NA
Status of NBWL approval: NA
List List of Reserved and Protected Forests:
S. No. Particulars Distance (km ) Direction
RF/PF

1 Mirzapur RF Adjoining SE
2 Danti RF Adjoining N
3 R.F. (Lodhpur) 4.0 NE
4 Patehra RF 5.6 SW
5 Sarson R.F. 5.6 SE
6 Dhanuhaw Pahar 5.8 ESE
7 Chacdlewakhurd R.F. 6.8 NE
8 Danti R.F. 6.9 NW
9 Karaunda R.F. 6.9 WSW
10 Malua R.F. 7.5 SW
11 Purainiyan R.F. 7.0 SE
12 Golhanpur R.F. 7.0 E
13 R.F. (Atraura) 8.1 N
14 Matihani R.F. 9.0 ESE
15 Patehar R.F. 9.2 WSW
16 Barkachhar R.F. 9.8 NW

No National Park, Sanctuary, Elephant/Tiger Reserve, or 
migratory routes/wildlife corridor exists within 10 km of 
the TPP.

11. Archaeological sites 
monuments/ 
historical temples 
etc.

There are no Archaeological sites present within study 
area.

12. Facility envisaged in 
CRZ area (Only for 
coastal power plant)

Name of the facility in CRZ area – Nil
Recommendations of CZMA – NA
Status of CRZ clearance – NA

13. Involvement
Of Critically 
Polluted 
Area/Severely 
Polluted area as per 
2018 CEPI score

Involvement of CPA/SPA: Nil
Proximity to CPA/SPA: - Nil

11. The unit configuration and capacity of proposed project is given as below:
S. No. Existing power plant configuration and 

capacity
Proposed power plant configuration 
and capacity

Total Technology 
adopted

1 Nil 1600 (2x800) MW 1600 MW Ultra Super Critical

12. The details of the fuel (Coal/LDO) requirement for the proposed project/ expansion cum proposed project along with 
its source and mode of transportation is given as below:
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Details Fuel requirement 
(MTPA) Source Distance from 

site (Kms)
Mode of 

Transportation
Coal characteristics

(Worst case scenario)
Linkage 

document
Coal 6.4

(85% PLF)
Coal Mines of NCL 

/ SECL / CCL & 
Commercial Coal 

Mines and e-
auction.

Approx 200 
Km

Rail Ash <40 (%)
Sulphur <0.50 (%)
Moisture-13 (%)

GCV - 3200-4300 
Kcal/Kg

FSA and E-
auction

LDO/ HSD 15000 KL per 
Annum

Local 
Market/Vendors

Approx. 40 
Km

Road Low Sulphur (3-5% 
mass)

Local Vendors

13. Water requirement: The water requirement for the proposed project is estimated as 76,800 m3/day, out of which 
76,800 m3/day of fresh water requirement will be meet from the Ganga River. The Permission for drawl of surface water 
is obtained from WRD Uttar Pradesh for 36 MCM/Year (98,630 m3/day) vide letter no. 3613/11-27-C.0-4-174/11 dated 
09.10.2011. The water will be transported to the plant site through the pipeline. The specific water consumption for the 
proposed power plant will be <2.5 m3/MWhr.
 
14. Power requirement: The power requirement for the proposed project is estimated as 7.5 MW during Construction 
Phase and will be obtained from nearby UP Electricity Board Sub-station.
 
15. Baseline Environmental Studies

Period October’ 2024 to December 2024 Additional study
(if any)

AAQ
parameters at
11 Locations (min 
and max)

Parameter Min (μg/m3 ) Max (μg/m3 )
PM 2.5 22 41
PM 10 48 69
SO2 4.7 10.5
NOx 3.7 11.8
CO 0.04 0.454

Incremental GLC 
level

Parameter Maximum GLC
PM10(µg/m3) 0.323 at 550 meters downwind
PM2.5(µg/m3) 0.084 at 550 meters downwind
SO2(µg/m3) 7.74 at 550 meters downwind
NOX(µg/m3) 6.33 at 550 meters downwind

Note:
• High Efficiency Electrostatic Precipitator (ESP) is proposed to install to meet 
PM emission as per the norms.
• For SO2, 275m high Chimney is proposed. MoEFCC Notification dated 
11.07.2025 shall be followed.
• SCR/SOFA with low NOx burner to meet NOx emission as per the norms.

Ground water 
quality at 19 
locations

pH: 6.69 to 7.79, Total Hardness (as CaCO3): 98 mg/l – 178 mg/l; Chlorides: 
54 mg/l to 90 mg/l, Fluoride: BDL (Dl-0.1) mg/l, Heavy metals like Copper (as 
Cu) - BLQ(LOQ-0.01), Lead (as Pb) - BLQ (LOQ- 0.005), Cadmium (as Cd) - 
BLQ(LOQ-0.002), Chromium (as Cr) -
BLQ (LOQ-0.02), Arsenic (as As) - BLQ (LOQ-0.005) and Mercury (as Hg)- 
BLQ(LOQ-0.001).

Surface water 
quality at 07 
locations

pH 7.26 to 7.75, Dissolved Oxygen (DO): 4.9 to 7.3 mg/l and BOD: 4- 8 mg/l. 
COD from 10 to 23 mg/l

· Wastewater generation from TPP about 1080 KLD
· Mode of treatment & reuse – The wastewater will be treated in ETP 1200 
KLD (Neutralization & Equalization) and treated wastewater will be utilized 

Effluent generation 
details and its 
treatment

The project is based 
on Zero Liquid 
Discharge (ZLD).
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Period October’ 2024 to December 2024 Additional study
(if any)

within the plant to achieve Zero Liquid discharge.
· Domestic wastewater generation will be 8 KLD – Domestic wastewater will be 
treated through STP 10 KLD (MBBR Technology).
· Mode of treatment & reuse - Treated water will be utilized for greenbelt and 
plantation purpose.

Noise levels Leq
(Day and Night) at 
11 locations

The Leq values for day time was observed to be 52.3 to 49.2 dB (A), while 
during night time 44.0 to 40.2 dB (A).

Traffic assessment 
study findings

· Traffic study has been conducted for one month.
· Traffic study has been conducted at State Highway-5 which is at an aerial 
distance of about 1km towards WSW.
· Transportation of coal will be done by Rail.
· The PCU is 525.5 PCU/day on State Highway-5 and level of service (LOS) is 
A.
Road Volume

(in PCU/Day)
Capacity

(in PCU/Day)
Existing

V/C Ratio
LOS Performance

SH-5 525.5 15000 0.035 A Excellent

PCU load after proposed project:
Changed V/C and LOS after adding generated 

traffic from operational phase of proposed projectRoad Existing LOS
V C V/C Modified LOS

S.H.-5 A ‘Excellent’ 525.5 + 762 = 
1287.5 15000 0.08 A ‘Excellent’

· Conclusion: The level of service will be A after including additional traffic 
due to the proposed project.

Soil Quality at 11 
Locations

pH range 7.81 to 8.12; Electrical conductivity (EC); 174 to 184 mhos/cm; 
Calcium: 198 to 274 mg/kg; Sodium:67 to 97 mg/kg; potassium: 88 to 162 
/kg/ha; Nitrogen: 10.3 to 11.3 kg/ha; Phosphorous: 11.4 to 13.5 mg/kg; Cation 
Exchange Capacity (CEC): 2 to 2.6 meg/100gm; Magnesium: 24 to 134 mg/kg; 
Organic Matter: 0.80% to 0.89 %

Flora and fauna 22 Schedule I Species found in the buffer zone during field survey and 
secondary sources. Out of 22 Schedule I Species, 10 are mammals, 6 are 
avifauna and 6 herpeto-fauna.

Certified list of Flora 
& Fauna is received 
from DFO Mirzapur 
vide letter no. 
4226/Mirzapur/15 
dated 30.05.2025.
Wildlife 
Conservation Plan 
has been prepared 
and submitted for 
further approval to 
the State Forest 
department.

The action plan to address the recommendation of the Hydrogeology report and 
Watershed management plan are as below:

Sl.
No.

Recommendations Action Plan

Since the TDS value in W-13 well 
was slightly above the acceptable 

Water quality monitoring shall be 
done once a month through NABL 

1

Hydrogeology 
study

Consultant details:
The hydrogeology 
study report has been 
prepared by M/s. 
Akshar Geo Services 
Pvt. Ltd & Vetted by 
NIT Delhi.
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Period October’ 2024 to December 2024 Additional study
(if any)

TDS limit, it is recommended to 
monitor that the TDS levels in the 
discharged water meet regulatory 
requirements to prevent any 
negative environmental impact 
from the plant's operations

accredited laboratory to monitor 
TDS Level.

2 As the value of hardness as CaCO, 
in W-l groundwater sample was 
found to be above acceptable limit 
but within the permissible limit, a 
need for ongoing monitoring and 
potential remediation efforts can be 
suggested in the report.

Water quality monitoring shall be 
done once in a month engaging 
NABL accredited laboratory to 
track hardness as CaCO3 content 
and corrective/preventive actions 
will be taken based on findings in 
the report.

3 By reviewing the report, it was 
found that the value of Calcium at 
W-l groundwater sample was found 
to be above acceptable limit but 
within permissible limits which 
may result in encrustation, the plant 
may take some preventive 
measures accordingly.

Regular monitoring of groundwater 
quality, particularly calcium 
concentration, will be conducted 
once a month through NABL 
accredited laboratory to monitor 
Calcium Level.
Periodic maintenance and descaling 
of pipelines, storage systems, and 
water-handling equipment will be 
done.

4 The maximum value pf alkalinity 
at W-13 groundwater sample falls 
above the 'acceptable limit' as per 
Indian Drinking Water Standards 
10500:2012. It is recommended to 
suggest some preliminary treatment 
measures for ensuring operational 
efficiency of the plant.

Mirzapur TPP will initiate a routine 
water quality monitoring program, 
with monthly sampling and analysis 
of alkalinity and associated 
parameters through NABL 
accredited laboratory and 
corrective/preventive actions will be 
taken based on findings in the 
report.
In addition to above, Mirzapur TPP 
shall be using Surface water and 
ZLD will be Implemented

Impact study on 
biodiversity and 
aquatic ecology

Recommendations of study report:
· Wildlife Protection: Launch anti-poaching and forest protection measures; set 
up wildlife camps with communication tools
· Habitat Restoration: Implement soil and moisture conservation, afforestation 
with native species, and green belt development
· Species Conservation: Develop targeted plans for Schedule-I species like Felis 
chaus, Hyaena hyaena, Melursus ursinus, and others found in the buffer zone
· Community Engagement: Promote eco-clubs, green brigades, and alternative 
livelihoods to reduce forest dependence
· Budget Allocation: 148.02 Lakhs over 5 years for habitat management, fire 
control, awareness, and capacity building

Indian Institute of 
Social Welfare and 
Business 
Management, 
University of 
Calcutta in 2025.

Project specific risk assessment with respect to storage of LDO, furnace oil & 
coal storage and other hazardous chemicals is included in Final EIA-EMP 
Report.
The appropriate preventive measures and necessary safeguards such as toxic 
and flammable gas detectors, alarm / interlock systems, breathing apparatus for 

Risk assessment 
study

Gaurang 
Environmental 
Solutions Pvt Ltd.
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Period October’ 2024 to December 2024 Additional study
(if any)

working personnel, fire protection systems such as fire extinguishers, water 
curtain, fire water hydrants in place, the untoward consequences and the major 
risk due to the same could be eradicated.

Marine Impact 
Assessment Study

Not Applicable --

 
16. The details of solid and hazardous waste generation along with its mode of treatment/disposal is furnished as below:

S.
No.

Type of 
Waste

Source Quantity generated (TPA) Mode of 
Treatment

Disposal Remarks

1 Municipal 
Solid
Waste

Plant 
Canteen

70.08 TPA Collected; 
segregated 
using color 
coded waste 
bin, Organic 

waste 
converters 

(OWC)

Inorganic will be disposed via 
local municipal authorized 
vendor & 
Organic/Biodegradable waste by 
OWC.

-

2 E-waste IT & 
Telecom 

Equipment

~2.0 TPA Collected; 
segregated

Registered Recycler vendor

3 Battery 
waste from 

UPS

Automotive 
& Industrial

~3 TPA Collected; 
segregated

Authorized Vendor

4 Bio medical 
waste

First aid 
center

0.02 TPA Collected; 
segregated

Authorized vendor

5 Hazardous 
Waste

Plant 
Operation

Used/ Spent Oil – 60 TPA,
Waste or residues Empty 

Barrels/ Containers/ 
Contaminated Liners – 12 
TPA containing oil – 10.0 

TPA

Registered Recyclers/Pre-
processors with SPCB & 
Authorized Recyclers

17. Public Consultation: The public hearing was conducted on 11.04.2025 at Near Upper Primary School, Madihaan 
Market, Madihaan Tehsil and District Mirzapur (U.P).

Details of 
advertisement given

1. The Indian Express dated 07.03.2025
2. Amar Ujala dated 07.03.2025

Date of public 
consultation

Date: 11.04.2025, Thursday, 11:00 AM onwards

Venue Near Upper Primary School, Madihaan Market, Madihaan Tehsil and District Mirzapur.
Presiding Officer 1. Sri S.P Shukla, Additional District Magistrate, Mirzapur

2. Sri R.K Singh, Regional Officer, U P. Pollution Control Board, Sonbhadra
Major issues raised During the public hearing, stakeholders 100% supported the project, recognizing its potential to 

catalyze regional development. Key suggestions included giving priority in employment to local 
residents, supporting educational infrastructure (including smart classrooms), and addressing 
drinking water concerns through borewell installations. The public also appreciated the 
company’s initiatives in community health, sports, and infrastructure, and requested their 
continuation.
· About 1600 People were present.
· 14 No. Verbal representation
· 50 No. Written Representation/ Responses received from local people/villagers

No. of people 
attended

•
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· 2 No. Written Representations received through UPPCB Office after the Public Hearing

As per the Public hearing minutes, about 1600 nos. of people attended the public hearing and about 720 people signed the 
attendance register.
 
Summary of needs highlighted during the public consultation:

Category Key Concerns Raised Responses Provided

Local Development
During the public hearing, the public 
was in full support for the proposed 

Project

We have assured the public that 'development will 
be done in the project area on priority basis through 

CER/CSR activities
Employment Employment Opportunity The company is committed to providing preference 

to locals based on their educational qualification 
and experience. MTEUPPL through Adani 

foundation proposes to focus on development of 
the project area in the following areas under the 

Socio-EMP (CER) initiative. Education 
Community Health & Sustainability Livelihood 

Development.

 
Action plan as per MoEF&CC O.M. dated 30/09/2020 to address the concerns of public consultation:

S. No Physical activity and action Plan Year of implementation
(Rs. In Crores)

Budget
(in Crores)

25-26 26-27 27-28 28-29 29-30
A Educational Initiatives

Modernization, Repair & 
construction/maintenance of identified Primary 
/ Higher Secondary School of nearby villages of 

the project site in consultation with Local 
Government/School Authorities in villages 

Dadri Khurd & Madihan.

0.5 0.75 0.75 0.75 0.75 3.50

Distribution of drinking water filters/Drinking 
water coolers in schools in nearby villages. 0.35 0.35 0.35 0.35 0.35 1.75

Basic teaching and learning infrastructure 
support to Govt. Schools, Supporting in creation 
of assembly halls, prayer halls, classrooms and 
smart class, computer room, space for mid-day 
meals, playground, school boundary walls etc. 

for government schools in villages Kotwa 
Pandey,Sukhnai, Devari Kalan.

0.5 0.75 0.75 0.75 0.75 3.50

Providing scholarships to meritorious students 0.23 0.23 0.23 0.23 0.23 1.15
Online courses for students in emerging 

technologies such as Artificial Intelligence, 
Electric Vehicles, Renewable Energy etc. to 
equip students with job-ready skills through 
Adani Skill Development Centre (ASDC).

0.25 0.25 0.25 0.25 0.25 1.25

Sub Total 1.6 2.35 2.6 2.6 2.6 11.75
B Community Health Initiatives

Providing assistance for the construction & 
operation of Primary Health Centre equipped 

with necessary facilities and other health centers 
in Village Patewar & other nearby villages of 

MTEUPPL in consultation with local 

0.50 0.75 0.95 1.00 1.00 4.20
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S. No Physical activity and action Plan Year of implementation
(Rs. In Crores)

Budget
(in Crores)

25-26 26-27 27-28 28-29 29-30
government authorities.

Rural Medical Camps through Medical Team of 
Primary Health Centre , Safe Menstrual 

Hygiene Management Awareness, Mega Health 
Camp, Cataract Screening & Operation in 

nearby villages of MTEUPPL.

0.40 0.80 0.80 0.5 0.5 3.00

Promotion of awareness of malnutrition and 
anemia, Safe Menstrual Hygiene Management 

Awareness, Mega Health
Camp, Cataract Screening & Operation in 

Madihan and nearby villages. Sanitary napkin 
vending & disposal machine, provision of Girls’ 

Toilets with regular water supply facilities.

0.12 0.12 0.12 0.62 0.62 1.60

Promotion of Poshan Vatika at backyard of 
villagers & Project Suposhan. 0.34 0.34 0.34 0.34 0.34 1.70

Sub Total 1.36 2.01 2.21 2.46 2.46 10.50
C Sustainable Livelihood and Women Empowerment

Skill Development Centre (SDC) to make the 
youth for achieving their Goals in life by 

becoming Skilled Professionals.
0.40 0.80 0.80 0.90 0.90 3.80

Development & Support for Drip irrigation, 
assistance for mushroom, vegetable cultivation 

and livestock management in core zone villages.
0.37 0.37 0.37 0.37 0.37 1.85

Sub Total 0.77 1.17 1.17 1.27 1.27 5.65
D Community Infrastructure Development

Repairing, strengthening & Maintenance of 
Existing Roads in consultation with Gram 

Panchayats.
0.50 1.50 1.50 1.75 0.50 5.75

To provide facility for potable drinking water, 
and water supply system through overhead 

tanks
0.20 0.20 0.20 0.20 0.20 1.00

Creation of clean and hygienic environment by 
proper drainage systems, community sanitation 
campaign, waste management awareness etc. 

implementation of Swachchh Bharat Initiative.

0.30 0.30 0.40 0.40 0.35 1.75

Upgradation & Renovation of sanitation 
facilities such as toilets in schools with priority 

for girls.
0.70 0.70 0.70 0.70 0.70 3.50

Provision of solar street lighting/panels in 
nearby schools, local health centers of nearby 
villages, green nurturing programs, plantation 

drives etc.

0.51 0.51 0.51 0.51 0.51 2.55

Sub Total 2.21 3.21 3.31 3.56 2.26 14.55
E Sports & Culture Development

Promotion of sports for youths and women 0.25 0.25 0.25 0.25 0.25 1.25
Cultural activities for villagers 0.16 0.16 0.16 0.16 0.16 0.80

Sub Total 0.41 0.41 0.41 0.41 0.41 2.05
F Tree plantation in Govt. School and Community 

Health Centre in Villages Garhwa, Ukhdanda & 
Darhi Ram

0.20 0.60 0.40 0.40 0.40 2.00
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S. No Physical activity and action Plan Year of implementation
(Rs. In Crores)

Budget
(in Crores)

25-26 26-27 27-28 28-29 29-30
Sub Total

Total Budget 6.55 9.75 10.1 10.7 9.4 46.50

18. Project cost: The capital cost of the proposed project is Rs. 18300 Crores and the capital cost for environmental 
protection measures is proposed as Rs.3012.39 Crores (Excluding cost towards addressal of Public Consultation issues). 
The annual recurring cost towards the environmental protection measures is proposed as Rs.32.12 Crores (Excluding cost 
towards addressal of Public Consultation issues). The employment generation from the proposed project (Operational 
Phase) is Permanent: 250, Contractual: 2600. The details of cost for environmental protection measures as follows:

S. No. Item Description EMP Cost
(Rs. in Crores)

Recurring Cost (Rs. in 
Crores)

1 Air Pollution Control 2459.04 24.59
2 Noise Control 3.54 0.224
3 Water Pollution Control (Including RWH +Solar) 261.3 0.06
4 Ash Management 254.88 5.0
5 Environmental Monitoring & Management 21.83 0.25
6 Green Belt Development 11.80 2.0
7 Addressal of Public Consultation issues 46.5 4.65

Total 3058.89 36.77

19. Greenbelt Development: The proposed Greenbelt will be developed in 121.13 ha area which is about ~33.16 % of the 
total project area of 365.19 ha with total sapling of 302825 nos. A 10m wide greenbelt, consisting of at least 3 tiers around 
plant boundary will be developed as greenbelt and green cover as per CPCB guidelines. Local and native species will be 
planted with a density of 2500 trees per hectare. Total number of 302825 saplings will be planted and nurtured in 121.13 
ha in 5 years. The Capital Budget of 11.8 Crores and recurring budget is 2.0 Crores is earmarked for Greenbelt 
development.
 
20. Ash management
Details Annual 

generation
(MTPA)

Utilization (MTPA) % of utilization Balance quantity 
(MTPA)

No. of storage silos 
with capacity

Ash (Fly & Bottom) 2.56 2.56 100 0 6 x 2500MT

Ash Pond details: -
S.No. Details of Ash Pond Ash pond

1. Area (Ha) 49.37 Ha
2. Dyke height (m) 15
3. Volume (m3) 74 Lac m3

4. Quantity of ash to be disposed (Metric Tons) 88.8 Lac MT
5. Expected life of ash pond (number of years and months) Capacity/life of ash dyke calculated 

for 20 years
6. Type lining carried in ash pond: HDPE lining of LDPE lining or clay 

lining or No lining
HDPE

7. Mode of disposal: Dry disposal or wet slurry (in case of wet slurry please 
specify whether HCSD or MCSD or LCSD)

HCSD / MCSD

8. Ratio of ash: water in slurry mix (1: ): 65 :35
9. Ash water recycling system (AWRS): Yes or No Yes
10. Quantity of wastewater from ash pond to be discharged into land or water 

body (m3)
0

11. Details regarding dyke stability study and name of the organization who 
conducted the study:

N.A
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TPP has proposed 100% Ash Utilization. However, approx. 5% may be diverted to the ash dyke in emergencies such as 
during rains or low demand—as a contingency measure, Life of ash dyke is calculated 20 Years.
Ash utilization plan –
S. No. Activity (as applicable) Quantity Percentage

i Fly ash based products (bricks or blocks or tiles or 
fiber cement sheets or pipes or boards or panels)

0.05 2%

ii Cement manufacturing 2.05MTPA 80%
iii Construction of roads, road and fly over 

embankment
0.46 MTPA 18%

Total 2.56 MTPA 100 %

21. Summary of violation under EIA, 2006/court case/show cause/direction if any, related to the project under 
consideration is furnished as below:
 
A. Summary of court cases : Details of Cases pertaining to Environment & Forest are as below:

S.
No.

Case no. Name of 
The Court

Brief Summary of the Case Last Date 
of Hearing

Next
Date of 
Hearing

Action taken by PP

1
29/2024 In 
appeal no- 
79/2014

National 
Green 

Tribunal

In December’ 2016, NGT judgement 
set aside the EC of the 1320 MW TPP 
at Mirzapur and vide their judgment in 
May’2017, that Project proponent is at 
liberty to approach the MoEFCC or 
any other competent authority for 
processing of the applications for grant 
of EC upon making up for rectifying 
the defects and deficiencies pointed out 
in the judgment. However, the 
authorities concerned are at liberty to 
process the same in accordance with 
law while strictly adhering to the 
content of the judgment.

21.12.2016 Disposed 
off

The Suggestions in the 
Order as well 
MoEFCC, proponent 
has taken all the 
adequate measures to 
comply.

2 883/2024
National 
Green 
Tribunal

Hon'ble National Green Tribunal has 
taken suo motu cognizance of the news 
item "Experts flag large-scale clearing 
of vegetation in Mirzapur forest" 
published in Hindustan Times on 
03.07.2024 and has registered Original 
Application No. 883/2024 and started 
hearing. Hon'ble NGT has made 
"Mirzapur Thermal Energy (U.P.) 
Private Limited" as Respondent No. 5 
by order dated 25/10/2024.

21.07.2025
Disposed 

of on 
18/08/2025

The matter got disposed 
of on 18/08/2025 as the 
petitioner has filed IA 
No. 188063 of 2025 
filed in W.P. (C) No. 
202/1995 and sought 
for directions from the 
Hon’ble Supreme Court 
to declare the proposed 
Sloth Bear 
Conservation Reserve 
in Mirzapur District, 
Uttar Pradesh, as a 
Protected Area under 
the Wildlife 
(Protection) Act, 1972.

According to the appellant, by NGT 
order dated 21/12/2016 in Appeal No. 
79/2014, the Environmental Clearance 
(EC) dated 21.08.2014 granted to the 
proposed Thermal Power Plant of 
Welspun Energy Private Limited was 

3

Execution 
Application 
no-29/2024 
In appeal 
no-79/2014

National 
Green 

Tribunal
21.07.2025 -do- -do-
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S.
No.

Case no. Name of 
The Court

Brief Summary of the Case Last Date 
of Hearing

Next
Date of 
Hearing

Action taken by PP

cancelled, and the Tribunal passed an 
order restraining respondent No. 4, M/s 
Welspun Energy (UP) Private Limited, 
from carrying out any development 
work at the project site and to restore 
the area to its original condition. 
Mirzapur Energy (UP) Private Limited 
was carrying out illegal construction 
activities at the site by clearing 
vegetation and forest and levelling the 
land using large-scale earthwork. An 
application for ex-parte interim order 
has been filed by the appellant. Next 
Listing date fixed on 12.08.2025

As per the available records, W.P. (C) No. 202/1995 is next posted for hearing in the Hon’ble Supreme Court on 
23/09/2025.
 
B. Summary of Show Cause Notices – Nil
S.
No

Issuing authority Date Reasons for the issuance of 
SCN

Status of reply 
submission

Present status

1 Not Applicable.

 
C. Summary of violation
Any violation case pertaining to the project on following:
i. The Environment Protection Act, 1986
ii. Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980.
iii. The Wildlife (Protection) Act, 1972

No.

22. Written submissions: The written submission made by the proponent during the meeting is furnished as below:
S.No Additional Information Sought Pointwise Reply/ Clarification

1 Compliance Status of the key issues Addressed in 
the NGT Order dated 21.12.2016.

The Compliance Status of key Issues Addressed in the NGT 
Order dated 21.12.2016 is furnished at para no. 28.4.17.

2 Point wise response to Written representations 
received through MoEFCC mail to be submitted.

The point wise response towards Written representations 
received from MoEFCC by Email is furnished at para no. 
28.4.19.

3 Justification regarding categorization of TPP in 
terms of MoEFCC Notification dated 11/07/2025.

Mirzapur Thermal Power Plant is located about 19 KM 
distance from the Mirzapur Town/City (DM office). The 
nearest CPA/SPA is Varanasi, distance is about 45.46 Km 
as per the DSS portal, therefore Mirzapur TPP falls under 
the "Category C" as per MoEFCC Notification dated 
11.07.2025.

4 The present status of Stage-I Forest Clearance to be 
provided.

8.3581 Ha of Forest Land is Outside the Plant Boundary for 
which Forest Proposal Application was filed in 2015 vide 
proposal no. FP/UP/THE/14236/2015. Stage-l FC is 
obtained on dated 09.09.2025.

5 The GLC modelling has to be revisited. The revised GLC Modelling report is furnished as above.

 
Observations and deliberation of the EAC
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23. The Committee observed and noted the following:
 
i. Instant proposal is for seeking Environmental Clearance for setting up of 2x800 MW Coal based Ultra Super Critical 
Thermal Power Project (TPP) by M/s Mirzapur Thermal Energy (UP) Private Limited (MTEUPPL) located at Village 
Dadri Khurd, Tehsil, Mirzapur Sardar, District Mirzapur, Uttar Pradesh.
 
ii. The Project Site for instant proposal was earlier accorded EC by MoEF&CC on 21.08.2014 and CTE was obtained from 
UPPCB. The Hon’ble National Green Tribunal vide its judgement dated 21.12.2016 in the matter Appeal No 79 of 2014 
titled as Debadityo Sinha vs. Mirzapur Energy (UP) Pvt. Ltd. & Others quashed the EC dated 21.08.2014 and the project 
could not be implemented further and the validity of the EC got lapsed. Meanwhile, the project was acquired by Mirzapur 
Thermal Energy (UP) Private Ltd., a subsidiary of Adani Power Limited (APL) and submitted a fresh proposal for grant of 
EC by de-novo under the provisions of the EIA Notification, 2006.
 
iii. The EAC also took into consideration the drone survey of the project site and KML file on the Google Earth presented 
by the project proponent along with DSS of the project site on PARIVESH portal.
 
iv. There are no national parks, wildlife sanctuaries, Biosphere Reserves, Tiger/Elephant Reserves, Wildlife Corridors etc. 
within 10 km distance from the project site as ascertained from DSS.
 
v. The project site is not located within the Critically Polluted Area (CPA) / Severally Polluted Area (SPA) as per CEPI 
assessment 2018 of CPCB.
 
vi. As per the categorization of CPCB, the proposed project do not fall within any CPA nor in any non-attainment cities as 
per MoEF &CC notification G.S.R. 465(E) dated 11/07/2025. Hence, it is classified as Category ‘C’ project with respect 
to FGD installation.
 
vii. ToR was granted vide letter dated 29.07.2024.
 
viii. Total land of 365.19 ha is required for the project. The land is already in possession with Mirzapur Thermal Energy 
(UP) Private Limited except 31.38 Ha Govt Land. For 31.38 Ha land transfer and mutation is under progress at Revenue 
Dept, Vindhyachal Division, District Mirzapur Order No. 19957/2022 dated 10.10.2024.
 
ix. In addition to the 365.19 Ha, there is a Forest land Outside the Project boundary is 8.3581 Ha which includes water 
pipeline (5.8162 Ha) and approach road (2.5419 Ha). The said approach road connects the project site with SH-5. Hence, 
the 8.3581 Ha of forest land is considered as a material component of the project as observed in the judgement dated 
21/12/2016 of Hon’ble NGT in Appeal No 79 of 2014.
 
x. The instant proposal involves 8.3581 Ha of forest land for which requisite Stage I FC under the provisions of Van 
(Sanrakshan Evam Samvardhan) Adhiniyam, 1980 is obtained.
 
xi. Total 22 Schedule I Species found in the buffer zone during field survey and secondary sources. Wildlife and 
conservation plan for schedule I species prepared and submitted for approval.
 
xii. Total fresh water requirement is 76800 KLD. Approval for drawing 98630 KLD of water for all 2 units from River 
Ganga has been obtained from WRD Uttar Pradesh vide letter dated 09/10/2011. The water will be transported to the plant 
site through pipeline.
 
xiii. The power requirement for the proposed project is estimated as 7.5 MW during Construction Phase and will be 
obtained from nearby UP Electricity Board Sub-station.
 
xiv. 275 m high Chimney (Twin flue) is proposed and proponent will abide by and adhere to all the Notifications/ 
Directives issued by the MoEFCC from time to time regarding the TPP.
 
xv. Zero Liquid Discharge system will be adopted.
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xvi. Transportation of coal will be done 100% by rail. No road transportation is involved.
 
xvii. The proposed Greenbelt will be developed in 121.13 ha area which is about ~33.16 % of the total project area of 
365.19 ha with total sapling of 302825 nos. A 5m to 50 meter wide greenbelt, consisting of at least 3 tiers around plant 
boundary will be developed as greenbelt and green cover as per CPCB guidelines. Local and native species will be planted 
with a density of 2500 trees per hectare. Total number of 302825 saplings will be planted and nurtured in 121.13 ha in 5 
years. The Capital Budget of 11.8 Crores and recurring budget is 2.0 Crores is earmarked for Greenbelt development. The 
Ash will be collected in dry form in silos for further utilization/transportation through rail wagons / closed trucks to 
adjacent Cement Plants. 100% Ash will be utilized as per Ash Notification dated 31/12/2021.
 
xviii. Ash pond is proposed in an area of 49.37 Ha for ash disposal.
 
xix. Public hearing for the project was held on 11/04/2025. The Committee looked in to the videography of the public 
hearing proceedings, deliberated on the public hearing issues along with action plan submitted by the proponent to address 
the issues raised during the public hearing and found it satisfactory. The committee advised the PP to implement the PH 
action plan in a time bound manner.
 
xx. The capital cost of the proposed project is Rs. 18300 Crores and the capital cost for environmental protection measures 
is proposed as Rs.3012.39 Crores (Excluding cost towards addressal of Public Consultation issues). The annual recurring 
cost towards the environmental protection measures is proposed as Rs.32.12 Crores (Excluding cost towards addressal of 
Public Consultation issues). The employment generation from the proposed project (Operational Phase) is Permanent: 250, 
Contractual: 2600.
 
xxi. The Committee deliberated on the baseline data and incremental GLC due to the proposed project. The committee 
noted that the proponent is providing Electrostatic Precipitator (ESP), Low Nox Burner, SOFA technology and Dust 
Extraction & Suppression System to control the emission of Particulate matter and NOx and also stack with a height of 
275 m will be provided to control & regulate the air emission from the proposed project.
 
xxii. Committee deliberated on the action plan of Hydrogeology study; Bio-diversity/aquatic ecology study and Risk 
assessment study and found it satisfactory.
 
xxiii. The committee noted that with respect to water pollution control, domestic wastewater will be treated in Sewage 
treatment plant and treated sewage water shall be reused. Effluent will be treated in ETP. There will be no effluent 
discharge from the premises, hence the ZLD will be maintained. A state-of-the-art roof top rain water harvesting system 
will be provided to collect the run -off for ground water recharging.
 
xxiv. The Committee noted that the EIA reports are in compliance of the ToR issued for the project, reflecting the present 
environmental status and the projected scenario for all the environmental components.
 
xxv. The Committee deliberated on the observations of Hon’ble NGT made in the Judgement dated 21/12/2016 in Appeal 
No 79 of 2014 titled as Debadityo Sinha vs. Mirzapur Energy (UP) Pvt. Ltd. & Others along with the compliance made by 
the proponent in this regard.
 
xxvi. The Committee deliberated on the public representations received for the project as well the reply furnished by the 
proponent.
 
xxvii. The EAC also deliberated on the written submission of the project proponent and found it satisfactory.
 
xxviii. The EAC noted that the Project Proponent has given an undertaking that the data and information given in the 
application and enclosures are true to the best of his knowledge and belief and no information has been suppressed in the 
EIA/EMP reports. If any part of data/information submitted is found to be false/ misleading at any stage, the project will 
be rejected and Environmental Clearance given, if any, will be revoked at the risk and cost of the project proponent.
 
Recommendations of the Committee:
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24. The EAC after detailed deliberations on the information submitted and as presented during the meeting recommended 
for grant of Environmental Clearance to the proposed “Proposed 2x800 MW Coal based Ultra Super Critical Thermal 
Power Project (TPP) by M/s. Mirzapur Thermal Energy (UP) Private Limited (MTEUPPL) located at Village Dadri 
Khurd, Tehsil, Mirzapur Sardar, District Mirzapur, Uttar Pradesh”, under the provisions of EIA Notification, 2006 
subject to the stipulation of specific conditions and standard/general conditions (Annexure 1).
 
25. The MoEF&CC has examined the proposal in accordance with the provisions contained in the Environment Impact 
Assessment (EIA) Notification, 2006 & further amendments thereto and based on the recommendations of the EAC 
hereby accords Environmental Clearance to M/s. Mirzapur Thermal Energy (UP) Private Limited for “2x800 MW Coal 
based Ultra Super Critical Thermal Power Project (TPP) located at Village Dadri Khurd, Tehsil, Mirzapur Sardar, 
District Mirzapur, Uttar Pradesh” subject to compliance of the Specific/General environmental conditions (Annexure 1).
 
26. The proponent shall obtain all necessary clearances/approvals that may be required before the start of the project. The 
Ministry or any other competent authority may stipulate any further condition for environmental protection. The Ministry 
or any other competent authority may stipulate any further condition for environmental protection.
 
27. The Environmental Clearance to the aforementioned project is under provisions of EIA Notification, 2006. It does not 
tantamount to approvals/consent/permissions etc. required to be obtained under any other Act/Rule/regulation. The Project 
Proponent is under obligation to obtain approvals /clearances under any other Acts/ Regulations or Statutes, as applicable, 
to the project.
 
28. The PP is under obligation to implement commitments made in the Environment Management Plan, which forms part 
of this EC.
 
29. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred, within a 
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.
 
30. General Instructions:
(i) The project proponent shall prominently advertise it at least in two local newspapers of the District or State, of which 
one shall be in the vernacular language within seven days indicating that the project has been accorded environment 
clearance and the details of MoEF&CC website where it is displayed.
 
(ii) The copies of the environmental clearance shall be submitted by the project proponents to the Heads of local bodies, 
Panchayats and Municipal Bodies in addition to the relevant offices of the Government who in turn must display the same 
for 30 days from the date of receipt.
 
(iii) The project proponent shall have a well laid down environmental policy duly approved by the Board of Directors (in 
case of Company) or competent authority, duly prescribing standard operating procedures to have proper checks and 
balances and to bring into focus any infringements/deviation/violation of the environmental / forest / wildlife norms / 
conditions.
 
(iv) Action plan for implementing EMP and environmental conditions along with responsibility matrix of the project 
proponent (during construction phase) and authorized entity mandated with compliance of conditions (during operational 
phase) shall be prepared. The year wise funds earmarked for environmental protection measures shall be kept in separate 
account and not to be diverted for any other purpose. Six monthly progress of implementation of action plan shall be 
reported to the Ministry/Regional Office along with the Six-Monthly Compliance Report.
 
(v) Concealing factual data or submission of false/fabricated data may result in revocation of this environmental clearance 
and attract action under the provisions of Environment (Protection) Act, 1986.
 
(vi) The Regional Office of this MoEF&CC shall monitor compliance of the stipulated conditions. The project authorities 
should extend full cooperation to the officer (s) of the Regional Office by furnishing the requisite data / 
information/monitoring reports.
 
(vii) Validity of EC is as per the provision of EIA Notification, 2006 and its subsequent amendment.
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31. The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention & Control of 
Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986, 
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 and the Public Liability Insurance 
Act, 1991 along with their amendments and Rules and any other orders passed by the Hon'ble Supreme Court of India / 
High Courts and any other Court of Law relating to the subject matter.
 
32. This issue with an approval of the Competent Authority
Yours faithfully,
 
(Sundar Ramanathan)
Scientist ‘F’
Tel: 011- 20819378
Email- r.sundar@nic.in
 

Copy To
1. The Secretary, Ministry of Coal, Shastri Bhawan, New Delhi
2. The Deputy Director General of Forests (C), Integrated Regional Officer, Ministry of Environment, Forest and Climate 
Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj, Lucknow – 226020.
3. Deputy Director General of Forests (C),Ministry of Environment, Forest and Climate Change, Integrated Regional 
Office, Integrated Regional Office, E-5, Kendriya Paryavaran Bhawan, E-5 Arera Colony, Link Road-3, Ravishankar 
Nagar, Bhopal – 462016.
4. The Chairman, Central Ground Water Authority, Ministry of Water Resources, Curzon Road Barracks, A-2, W-3 
Kasturba Gandhi Marg, New Delhi.
5. The Regional Director, Central Ground Water Board, North Central Region, Block-1, 4th Floor, Paryawas Bhawan 
Area Hills, Jail Road, Bhopal - 462011, Madhya Pradesh.
6. The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD cum-Office Complex, East Arjun Nagar, 
Delhi-110032.
7. The Chairman, Madhya Pradesh Pollution Control Board, E-5, Main Rd No. 3, Ekant Park, Arera Colony, Bhopal, 
Madhya Pradesh 462.016.
8. The Member Secretary, Uttar Pradesh state Pollution Control Board, Building No TC-12 V, Vibhuti Khand Gomti 
Nagar, Lucknow -226010.
9. The Member Secretary, Madhya Pradesh Pollution Control Board, E-5, Main Rd No. 3, Ekant Park, Arera Colony, 
Bhopal, Madhya Pradesh 462.016.
10. The District Collector, Mirzapur, Govt. of UP.
11. PARIVESH Portal
 

Annexure 1

Specific EC Conditions for (Thermal Power Plants)

1. [A] Environmental Management

S. No EC Conditions

1.1
Project proponent shall comply with all the conditions stipulated in the Stage – I Forest Clearance 
letter dated 09.09.2025 for diversion of forestland of 8.3581 ha involved in the project for non-
forestry activity.

The project proponent shall be abide by all orders and judicial pronouncements, made from time to 1.2
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S. No EC Conditions

time by the Hon’ble Supreme Court in IA No. 188063 of 2025 filed under W.P. (C) No. 202/1995.

1.3
Project proponent shall ensure that 100% utilization of ash generated from the project in accordance 
with the ash utilization notification dated 31/12/2021 and its subsequent amendment. Area for the 
proposed ash dyke shall not exceed 49.7 ha. as committed.

1.4
Project proponent shall establish 4 Continuous Ambient Air Quality Monitoring Stations 
(CAAQMS) at suitable locations in and around project site in consultation with UPPCB within one 
year from the date of grant of EC.

1.5
Project proponent shall comply with the recommendations made in the biodiversity assessment 
report and Hydrogeology report in a time bound manner. Compliance status in this regard shall be 
submitted to the Regional Office of MoEF&CC along with the six monthly compliance report.

1.6 The water requirement for project is estimated as 76800 KLD and the same shall be met from 
Ganga River. The specific water consumption for unit 1 & 2 shall be less than 3.0 m3/MWhr.

1.7 The entire coal requirement for 2 units of TPP (2x800 MW) shall be transported by rail network 
only and no road transportation is permitted.

1.8

Project proponent shall store harvested rainwater in the project boundary and utilize the same for 
plantation, recharging water in the pond and domestic utilization in colonies. A record shall be 
maintained of water collected through rainwater and its supply system. PP shall get the water audit 
done every year to optimize the water requirement.

1.9

Project proponent shall implement the protective measure proposed in EMP in a time-bound 
manner. The budget earmarked for the same is Rs. 3012.39 crores and should be kept in separate 
accounts and audited annually. The implementation status along with the amount spent with 
documentary proof shall be submitted to the concerned Regional Office for the activities carried out 
during the previous year.

1.10
Project proponent shall assess the carbon footprint of the project and develop carbon sink/carbon 
sequestration resources using modern technologies. The implementation report shall be submitted to 
the concerned Regional Office of the MoEF&CC.

1.11

Project proponent shall ensure that diesel operated vehicles will be switched over to E-
Vehicles/CNG/LNG vehicles in a time bound manner, replace the passenger vehicles to E-
vehicle/CNG vehicles in phased manner. Further, for local movement of officials, Contract of 
Vehicles deployment shall be awarded to Project affected people and all efforts for adopting heavy 
E-vehicles/CNG/LNG vehicles like Bulkers for ash transportation for short distance subject to 
availability of such E-vehicle and adequate charging infrastructure in the surrounding area shall be 
provided. PP shall submit the action taken report to concerned RO with amount spent, photographs 
(before & after), number of such non diesel vehicles deployed etc. in six monthly compliance 
report.

1.12 The Project Proponent shall provide stack of 275 meters height and shall abide by the provisions of 
the notification number G.S.R 465 (E) dated 11/07/2025 related to FGD.

1.13 Project proponent shall ensure that pipelines carrying the fly ash and effluent shall be inspected 
regularly for any leakages.
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S. No EC Conditions

1.14
Effluent of 1080 KLD will be treated through Effluent Treatment Plant. As committed by the 
Project proponent, Zero liquid discharge shall be adopted for the existing and the proposed plant. 
No wastewater will be discharged outside the project site.

1.15

PP shall implement the concurrent plantation plan in a time bound manner. Total of 121.3 ha area 
(33% of total area of 365.19 ha) will be developed as greenbelt. A 5 m - 50 m wide greenbelt, 
consisting of at least 3 tiers around plant boundary will be developed as greenbelt and green cover 
as per CPCB guidelines within 3 years. PP should annually submit the audited statement of 
expenditure along with proof of activities viz. photographs (before & after with geolocation date & 
time), details of expert agency engaged, details of species planted, number of species planted, 
survival rate, density of plantation etc. to the Regional Office of MoEF&CC and on PARIVESH 
Portal as the case may be for the activities carried out during previous year.

1.16

Project proponent shall carry out community plantation with incentive scheme by distributing 
50,000 saplings of native and fruit bearing plants per year for a period of five years. Further, PP 
shall provide basic facilities to the nearby schools such as drinking water, sanitation facilities 
(sanitary napkin vending machines) and shall also develop green belt around the nearby schools. 
Further, PP shall organize quarterly awareness programs for school students to educate them on the 
significance and preservation of trees.

1.17

Wildlife conservation plan as approved by the competent authority shall be implemented. 
Additional, budget shall be added in the plan, in case additional measures suggested by state 
wildlife department. The final Wildlife conservation plan duly approved by the CWLW shall be 
submitted to RO, MoEF&CC within a time frame of three months from the date of grant of EC and 
the budget approved by the concerned authority shall be deposited in a government account.

1.18

Project proponent shall install LED display of air quality (Continuous AAQ monitoring) and stack 
emission (Continuous emission monitoring) at prominent locations preferably outside the plant's 
main entrance for public viewing and in administrative complex and maintenance of devices shall 
be done regularly.

1.19
Project proponent shall carry out Water Sprinkling on roads inside the plant area/ administrative/ 
residential areas and outside the plant area at least for 2 KM on a regular basis to control the air 
pollution. A logbook shall be maintained for the activity and be in six-monthly compliance report.

1.20
PP shall deploy vacuum based vehicle for everyday cleaning of the road in and around plant site at 
least for 5 KM. A 3 tier plantation on both side of roads shall be done with native and fruit bearing 
species.

1.21 Environment Audit of plant shall be done annually and report shall be submitted to Regional office 
of the Ministry.

1.22

A detailed action plan regarding leachate handling shall be prepared and implemented in 
consultation with SPCB and the same shall be submitted to the Regional Office of the Ministry. 
Leachate shall be treated and reused. No treated leachate shall be discharged in any circumstances. 
Characteristics of Leachate and the treated leachate shall be monitored once in quarter and records 
shall be maintained.

1.23 Oil and grease recovered from the treatment plant should be disposed only through authorized 
recyclers.
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1.24

Monitoring of surface water quality and Ground Water quality shall also be regularly conducted in 
and around the project site and records to be maintained. Further, monitoring points shall be located 
between the plant and drainage in the direction of flow of ground water and records maintained. 
Monitoring for heavy metals in ground water shall also be undertaken and results/findings 
submitted along with half yearly monitoring report. The monitored data shall be submitted regularly 
on PARIVESH portal as part of Half Yearly compliance report.

1.25
For the DG sets, emission limits and the stack height shall be in conformity with the extant 
regulations and the CPCB guidelines. Acoustic enclosure shall be provided to DG set for controlling 
the noise pollution.

1.26

PP shall ensure that all types of plastic waste generated from the plant shall be stored separately in 
isolated area and disposed of strictly adhering to the Plastic Waste Management Rules 2016 (as 
amended). In pursuant to the Ministry’s OM dated 18/07/2022. PP shall also create awareness 
among the people working in the project area as well as in its surrounding area on the ban on Single 
Use Plastic (SUP) in order to ensure compliance of Ministry’s Notification published by the 
Ministry on 12/08/2021. A report along with photograph on the measures taken shall also be 
included in the six monthly compliance report submitted by PP.

1.27

PP is advised to implement the 'Ek Ped Maa Ke Naam' Campaign which was launched on 5th June 
2024 on the occasion of the World Environment Day to increase the forest cover across the 
Country. This plantation drive is other than Green belt development. The action in this regard shall 
be submitted concerned RO in six monthly report.

2. [B] Socio-economic

S. No EC Conditions

2.1

A vision document comprising prospective plan for implementation of various CER activities, 
plantation programme outside the project cover area, rejuvenation and conservation of water bodies 
within 5 km radius of the project cover area shall be prepared and submitted to the Regional Office 
of the Ministry within 6 months. Implementation status of the same shall be reported to the 
Regional office in 6 monthly compliance report.

2.2

Epidemiological Study among population within 5 km radius of project cover area shall be carried 
out on regular interval (Once in two year) through independent agency. Necessary measures shall be 
taken as per findings of study in consultation with district administration. Action taken report shall 
be submitted to the Regional Office of the Ministry.

2.3

The budget proposed for PH is Rs. 46.50 Crores. The budget proposed shall be kept in a separate 
account and audited annually. Project proponent shall implement the action plan to address the 
issues raised during public hearing within a time frame of 5 years from the date of grant of EC. In 
addition to this, PP shall strengthen the existing Primary Health Center (PHC) & Community Health 
Center (CHC) in the study area for better public health as committed. Compliance status in this 
regard shall be submitted along with the six monthly compliance to the concerned Regional Office 
of MoEF&CC.

The establishment of a robust public grievance redressal mechanism to address concerns and 
complaints from local communities regarding the power plant's operations, environmental impacts, 
or social issues shall be developed. A Senior Officer shall review the functioning of the mechanism 

2.4
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twice in a month.

3. [C] Miscellaneous

S. No EC Conditions

3.1

An Environmental Cell headed by the Environment Manager with postgraduate qualification in 
environmental science/environmental engineering, shall be created. It shall be ensured that the Head 
of the Cell shall directly report to the Head of the Plant who would be accountable for 
implementation of environmental regulations and social impact improvement/mitigation measures.

3.2
Consent for the project shall be obtained from the State Pollution Control Board as required under 
the Air (Prevention and Control of Pollution) Act, 1981 and the Water (Prevention and Control of 
Pollution) Act, 1974.

3.3 All necessary clearance from the concerned Authority, as may be applicable should be obtained 
prior to commencement of project or activity.

Standard EC Conditions for (Thermal Power Plants)

1. Statutory Compliance

S. No EC Conditions

1.1 Emission Standards for Thermal Power Plants as per Ministry’s Notification S.O. 3305(E) dated 
7.12.2015, G.S.R.593(E) dated 28.6.2018 and as amended from time to time shall be complied.

1.2 Part C of Schedule II of Municipal Solid Wastes Rules, 2016 dated 08.04.2016 as amended from 
time to time shall be complied for power plants based on Municipal Solid Waste.

1.3
MoEF&CC Notifications on Water Consumption vide Notification No. S.O. 3305 (E) dated 
07.12.2015 read with G.S.R 593 (E) dated 28.6.2018 as amended from time to time shall be 
complied.

1.4 The recommendation from Standing Committee of NBWL under the Wildlife (Protection) Act, 
1972 should be obtained, if applicable.

1.5 No Objection Certificate from Ministry of Civil Aviation be obtained for installation of requisite 
chimney height and its siting criteria for height clearance.

2. Ash Content/mode Of Transporatation Of Coal

S. No EC Conditions

MoEF&CC Notification issued vide S.O. 1561 (E) dated 21.05.2020 and as amended from time to 
time shall be complied which inter-alia include use of coal by Thermal Power Plants, without 
stipulations as regards ash content or distance, shall be permitted subject to compliance of 
conditions prescribed under (1) Setting Up Technology Solution for emission norms, (2) 

2.1
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S. No EC Conditions

Management of Ash Ponds and (3) Transportation.

3. Air Quality Monitoring And Management

S. No EC Conditions

3.1 Project proponent shall abide by the provisions of the notification number G.S.R 465(E) dated 
11/07/2025 related to FGD.

3.2 Low NOX Burners with Over Fire Air (OFA) system shall be installed to achieve NOX emission 
standard of 100 mg/Nm3.

3.3 High efficiency Electrostatic Precipitators (ESPs) shall be installed in each unit to ensure that 
particulate matter (PM) emission to meet the stipulated standards of 30 mg/Nm3.

3.4 Stack with a height of 275 meters shall be provided with continuous online monitoring instruments 
for SO2, Nox and Particulate Matter as per extant rules.

3.5 Exit velocity of flue gases shall not be less than 20-25 m/s. Mercury emissions from stack shall also 
be monitored periodically.

3.6

Continuous Ambient Air Quality monitoring system shall be set up to monitor common/criteria 
pollutants from the flue gases such as PM10, PM2.5, SO2, NOX within the plant area at four 
locations. The monitoring of other locations (at least three locations outside the plant area covering 
upwind and downwind directions at an angle of 120° each) shall be carried out manually.

3.7 Adequate dust extraction/suppression system shall be installed in coal handling, ash handling areas 
and material transfer points to control fugitive emissions.

3.8
Appropriate Air Pollution Control measures (Des/DSs) be provided at all the dust generating 
sources including sufficient water sprinkling arrangements at various locations viz., roads, 
excavation sites, crusher plants, transfer points, loading and unloading areas, etc.

4. Noise Pollution And Its Control Measures

S. No EC Conditions

4.1 The Ambient Noise levels shall meet the standards prescribed as per the Noise Pollution 
(Regulation and Control) Rules, 2000.

4.2 Persons exposed to high noise generating equipment shall use Personal Protective Equipment (PPE) 
like earplugs/ear muffs, etc.

4.3
Periodical medical examination on hearing loss shall be carried out for all the workers and maintain 
audiometric record and for treatment of any hearing loss including rotating to non-noisy/less noisy 
areas.

5. Human Health Environment
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5.1

Bi-annual Health check-up of all the workers is to be conducted. The study shall take into 
account of chronic exposure to noise which may lead to adverse effects like increase in heart 
rate and blood pressure, hypertension and peripheral vasoconstriction and thus increased 
peripheral vascular resistance. Similarly, the study shall also assess the health impacts due to air 
polluting agents.

5.2
Impact of operation of power plant on agricultural crops, large water bodies (as applicable) once 
in two years by engaging an institute of repute. The study shall also include impact due to heavy 
metals associated with emission from power plant.

6. Water Quality Monitoring And Management

S. No EC Conditions

6.1
Induced/Natural draft closed cycle wet cooling system including cooling towers shall be set up with 
minimum Cycles of Concentration (COC) of 5.0 or above for power plants using fresh water to 
achieve specific water consumption of 3.0 m3/MWhr.

6.2
In case of the water withdrawal from river, a minimum flow 15% of the average flow of 120 
consecutive leanest days should be maintained for environmental flow whichever is higher, to be 
released during the lean season after water withdrawal for proposed power plant.

6.3
Records pertaining to measurements of daily water withdrawal and river flows (obtained from 
Irrigation Department/Water Resources Department) immediately upstream and downstream of 
withdrawal site shall be maintained.

6.4

Regular (at least once in six months) monitoring of groundwater quality in and around the ash pond 
area including presence of heavy metals (Hg, Cr, As, Pb, etc.) shall be carried out as per CPCB 
guidelines. Surface water quality monitoring shall be undertaken for major surface water bodies as 
per the EMP. The data so obtained should be compared with the baseline data so as to ensure that 
the groundwater and surface water quality is not adversely impacted due to the project & its 
activities.

6.5

The treated effluents emanating from the different processes such as DM plant, boiler blow down, 
ash pond/dyke, sewage, etc. conforming to the prescribed standards shall be re-circulated and 
reused. Sludge/ rejects will be disposed in accordance with the Hazardous Waste Management 
Rules.

6.6
Hot water dispensed from the condenser should be adequately cooled to ensure the temperature of 
the released surface water is not more than 5 degrees Celsius above the temperature of the intake 
water.

6.7

Wastewater generation of 1080 KLD from various sources (viz. cooling tower blowdown, boiler 
blow down, wastewater from ash handling, etc) shall be treated to meet the standards of pH: 6.5-8.5; 
Total Suspended Solids: 100 mg/l; Oil & Grease: 20 mg/l; Copper: 1 mg/l; Iron:1 mg/l; Free 
Chlorine: 0.5; Zinc: 1.0 mg/l; Total Chromium: 0.2 mg/l; Phosphate: 5.0 mg/l.

Sewage generation of 8 KLD will be treated by setting up Sewage Treatment plant to maintain the 
treated sewage characteristics of pH: 6.5-9.0; Bio-Chemical Oxygen Demand (BOD): 30 mg/l; 

6.8
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Total Suspended Solids: 100 mg/l; Fecal Coliforms (Most Probable Number).

6.9
Action plan by the TPPs located within 50 km of a municipality or any Urban Local Body (ULB) to 
use the treated sewage water produced by the municipality/Urban Local Body(ULB) to reduce fresh 
water consumption.

7. Risk Mitigation And Disaster Management

S. No EC Conditions

7.1 Adequate safety measures and environmental safeguards shall be provided in the plant area to 
control spontaneous fires in coal yard, especially during dry and humid season.

7.2
Storage facilities for auxiliary liquid fuel such as LDO and HFO/LSHS shall be made as per the 
extant rules in the plant area in accordance with the directives of Petroleum & Explosives Safety 
Organisation (PESO). Sulphur Content in the liquid fuel should not exceed 0.5%.

7.3 Ergonomic working conditions with First Aid and sanitation arrangements shall be made for the 
drivers and other contract workers during construction phase.

7.4 Safety management plan based on Risk Assessment shall be prepared to limit the risk exposure to 
the workers within the plant boundary.

7.5 Regular mock drills for on-site emergency management plan and Integrated Emergency Response 
System shall be developed for all kind of possible disaster situations.

8. Green Belt And Biodiversity Conservation

S. No EC Conditions

8.1 Green belt shall be developed in an area of 33% of the total plant area with indigenous native tree 
species in accordance with CPCB guidelines.

8.2 In-situ/ex-situ Conservation Plan for the conservation of flora and fauna should be prepared and 
implemented.

9. Waste Management

S. No EC Conditions

9.1 Solid waste management should be planned in accordance with extant Solid Waste Management 
Rules, 2016.

9.2 Toxicity Characteristic Leachate Procedure (TCLP) test shall be conducted for any substance, 
potential of leaching heavy metals into the surrounding areas as well as into the groundwater.

Ash pond shall be lined with impervious liner as per the soil conditions. Adequate dam/dyke safety 9.3
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measures shall also be implemented to protect the ash dyke from getting breached. Planting shall be 
done all along the bank of ash pond.

9.4
Fly ash shall be collected in dry form and ash generated shall be used in phased manner as per 
provisions of the Notification on Ash Utilization issued by the Ministry S.O. 5481 dated 
31.12.2021, S.O.6169 (E) dated 30.12.2021, S.O.05 (E) dated 01.01.2024 and amendment thereto.

9.5 Unutilized ash if any shall be disposed off in the ash pond in the form of High Concentration Slurry 
method.

10. Monitoring Of Compliance

S. No EC Conditions

10.1 Environmental Audit of the project be taken up by the third party for preparation of Environmental 
Statement as per Form-V & Conditions stipulated in the EC and report be submitted to the Ministry.

10.2 Resettlement & Rehabilitation Plan as per the extant rules of Govt. of India and respective State 
Govt. shall be followed, if applicable.

10.3

Energy Conservation Plan to be implemented as envisaged in the EIA / EMP report. Renewable 
Energy Purchase Obligation as set by MoP/State Government shall be met either by establishing 
renewable energy power plant (such as solar, wind, etc.) or by purchasing Renewable Energy 
Certificates.

10.4
Energy and Water Audit shall be conducted at least once in two years and recommendations arising 
out of the Report should be followed. A report in this regard shall be submitted to Ministry’s 
Regional Office.

The project proponent shall (Post-EC Monitoring):
a. send a copy of environmental clearance letter to the heads of Local Bodies, Panchayat, Municipal 
bodies and relevant offices of the Government;
b. upload the clearance letter on the web site of the company as a part of information to the general 
public.
c. inform the public through advertisement within seven days from the date of issue of the clearance 
letter, at least in two local newspapers that are widely circulated in the region of which one shall be 
in the vernacular language that the project has been accorded environmental clearance by the 
Ministry and copies of the clearance letter are available with the SPCB and may also be seen at 
Website of the Ministry of Environment, Forest and Climate Change (MoEF&CC) at 
http://parviesh.nic.in.
d. upload the status of compliance of the stipulated environment clearance conditions, including 
results of monitored data on their website and update the same periodically;
e. monitor the criteria pollutants level namely; PM (PM10& PM2.5incase of ambient AAQ), SO2, 
NOx (ambient levels as well as stack emissions) or critical sectoral parameters, indicated for the 
projects and display the same at a convenient location for disclosure to the public and put on the 
website of the company;
f. submit six monthly reports on the status of the compliance of the stipulated environmental 
conditions including results of monitored data (both in hard copies as well as by e-mail) to the 
Regional Office of MoEF&CC, the respective Zonal Office of CPCB and the SPCB;
g. submit the environmental statement for each financial year in Form-V to the concerned State 

10.5
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Pollution Control Board as prescribed under the Environment (Protection) Rules, 1986, as amended 
subsequently and put on the website of the company;
h. inform the Regional Office as well as the Ministry, the date of financial closure and final 
approval of the project and the date of commencement of the land development work.

11. Corporate Environmental Responsibility (Cer) Activities

S. No EC Conditions

11.1

CER activities will be carried out as per Ministry’s OM F.No.22- 65/2017- IA.III dated 30th 
September, 2020 and 22-65/2017- IA.III dated 25.02.2021 or as proposed by the PP in reference to 
Public Hearing or as earmarked in the EIA/EMP report along with the detailed scheduled of 
implementation with appropriate budgeting.
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1

Khushi Parekh

From: R N Shukla
Sent: Thursday, December 25, 2025 11:40 AM
To: pccfwl-up@nic.in
Cc: pccf-up@nic.in; dfomi-up@nic.in; Khushi Parekh
Subject: Request for Approval of Wildlife Conservation Plan (WLCP) for Mirzapur Thermal Power Project 

located at Village Dadri Khurd, District Mirzapur, Uttar Pradesh.
Attachments: Request for approval of WLCP_1600 MW Mirzapur Project.pdf

To,  
The Principal Chief Conservator of Forests (Wildlife)  
Government of Uttar Pradesh,  
17, Rana Pratap Marg,  
Lucknow, 22600 Uttar Pradesh 
 
Sub: Request for Approval of Wildlife Conservation Plan for Mirzapur Thermal Power Project located at Village 
Dadri Khurd, District Mirzapur, Uttar Pradesh. 
 
R/sir, 
 
MoEFCC has stipulated condition in the Environment Clearance of 1600 (2x800) MW Coal Based Ultra Super 
Critical Mirzapur Thermal Power Project at Village Dadri Khurd, District Mirzapur, Uttar Pradesh, we submit 
herewith the Wildlife Conservation Plan for your kind consideration and further recommendation & approval.  
 
We humbly request to kindly approve the WLCP. We will adhere to all mitigation measures, 
recommendations/suggestions and implementation in a time-bound manner. Hard copy will be submitted in 
the PCCF office at the earliest.   
 
 
 
Regards, 
R N SHUKLA 
079-25557022 
09426600976 
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11 April 2025 

To, 

1. The Member Secretary, 
Uttar Pradesh Pollution Control Board, 
Govt. of Uttar Pradesh 
 

2. The Commissioner-Mirzapur 
Govt. of Uttar Pradesh 
 

3. The District Magistrate-Mirzapur, 
Govt. of Uttar Pradesh 
 

4. The Deputy Director General of Forests (C) 
Integrated Regional Office, Lucknow 
Ministry of Environment, Forest & Climate Change 
Govt. of India 
 

5. The Secretary (EF&CC) 
Ministry of Environment, Forest & Climate Change 
Govt. of India 

 
Subject: Complaint/ Objection Regarding ‘Illegal’ Public Hearing Conducted by Mirzapur Thermal 
Energy (U.P.) Pvt. Ltd. in Violation of EIA Notification, 2006 on today 11 April 2025 

Dear Sir/Madam, 

It has come to my notice that a Public Hearing is being conducted today by Mirzapur Thermal Energy 
(U.P.) Pvt. Ltd. for the purpose of environmental clearance the EIA Notification, 2006, for the 
proposed 2x800 MW Coal based Ultra Super Critical Thermal Power Project (TPP) at Village Dadri 
Khurd, Tehsil, Mirzapur Sardar, District Mirzapur, Uttar Pradesh. 

At the outset, I wish to raise the following serious concerns regarding the legality and transparency of 
this process: 

1. Lack of Proper Public Intimation: There has been no prior public notice or outreach about the 
scheduled public hearing as required under the law. As a result, affected individuals and 
stakeholders have been deprived of the opportunity to participate meaningfully or submit 
objections/suggestions.  

2. Non-Availability of EIA Report in Public Domain: As of 11th April 2025, 10:00 AM, the Draft 
EIA Report and Executive Summary are not available on the websites of: 
o Uttar Pradesh Pollution Control Board, 
o Ministry of Environment, Forest and Climate Change (MoEFCC), or 
o Mirzapur District Administration 
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In the absence of these critical documents in the public domain, the fundamental purpose of the 
public hearing — enabling informed public participation — is entirely defeated. There exists no 
scope for critically examining the project proposal or submitting objections based on its 
environmental impact. 

I would also like to bring to your attention that I am the original petitioner in the matter Debadityo 
Sinha v. Union of India (Appeal No. 79/2014), wherein the Hon’ble National Green Tribunal (NGT) had 
set aside the Environmental Clearance dated 21st August 2014, previously granted to Welspun 
Energy U.P. Pvt. Ltd. for a thermal power plant at the same site. The Hon’ble NGT had made serious 
observations on the deficiencies in the public hearing conducted for that project. 

Furthermore, I wish to inform you that a separate matter regarding the violation of the EIA 
Notification, 2006 — specifically, undertaking construction without an environmental clearance — is 
already pending before the Hon’ble Tribunal. I also called the District Administration today morning 
including Commissioner-Mirzapur and District Magistrate- Mirzapur on their landline their 
secretaries informed me they were busy in meeting and should call on mobile. The mobile number of 
Commissioner weas received by their secretary who informed they are busy in meeting and cannot 
speak now. The mobile phone of District Magistrate was switched off.  

Considering the above, I strongly urge that the public hearing being held today be suspended 
immediately, as it fails to meet the legal requirements under the EIA Notification, 2006. Proceeding 
with the public hearing in the current manner would not only violate the EIA Notification, 2006 but 
also undermine the judgment of the Hon’ble National Green Tribunal. 

Annexure- Photo of the public hearing from today 11 April 2025 

Yours sincerely, 

 

Debadityo Sinha, 

Vindhya Bachao Secretariat, 
Vindhyan Ecology and Natural History Foundation 
36/30, Shivpuri Colony, Station Road 
Mirzapur-231001 

Mobile- 9540857338 Email- debadityo@vindhyabachao.org 
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Photo of the public hearing from today 11 April 2025 
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Mirzapur Thermal Energy (UP) Private Limited                              Tel +91 79 26567555 
“Adani Corporate House”                                                                      Fax +91 79 2555 7177 
Shantigram, Near Vaishno Devi Circle,                                               info@adani.com 
S G Highway, Khodiyar,                                                                         www.adani.com 
Ahmedabad 382 421, Gujarat India 
CIN: U40300GJ2010PTC117810 
 
Registered Office: “Adani Corporate House”, Shantigram, Near Vaishno Devi Circle, S G Highway, Ahmedabad - 382 421 
 

 
Ref: APL/Mirzapur/PH/7898/25 
Date: 11.04.2025 
 

To, 
The Member Secretary, 
Uttar Pradesh Pollution Control Board, 
TC-12V Vibhuti Khand, Gomti Nagar 
Lucknow- 226010 
 

Sub: Public Hearing for proposed 1600 (2x800) MW Coal based Ultra Super Critical 
Thermal Power Project (TPP) at Village Dadri Khurd, Tehsil Mirzapur Sadar, District 
Mirzapur, Uttar Pradesh by Mirzapur Thermal Energy (UP) Private Limited. 

Ref: Letter from Vindhya Bachao Secretariat dated 11 April 2025. 
 

Dear Sir,  
 

Mirzapur Thermal Energy (UP) Private Limited propose to set up a coal based Ultra Super 

Critical Technology Thermal Power Project (USCTPP) of 1600 (2x800) MW in village Dadri 

Khurd, District Mirzapur, State Uttar Pradesh.  

The Public hearing was conducted near Upper Primary School, Near Madihan Bazaar, 

Madihan, District-Mirzapur at 11:00 AM dated 11.04.2025 .  

The Point-wise response towards the letter received is as below:  

Sr. No Concerns  Point-wise Reply 
1.  Lack of Proper Public Intimation: 

There has been no prior public notice 
or outreach about the scheduled 
public hearing as required under the 
law. As a result, affected individuals 
and stakeholders have been deprived 
of the opportunity to participate 
meaningfully or submit 
objections/suggestions.  

As per Ministry of Environment, Forest 
and Climate Change (MoEFCC), 
Government of India's Notification No. 
S.O-1533 dated 14.09.2006 (as 
amended) and S.O 3067(E) dated 
01.12.2009 and subsequent 
amendments, the Uttar Pradesh 
Pollution Control Board (UPPCB) 
published notice for public hearing 30 
days before in the local daily 
newspapers, Amar Ujala and The Indian 
Express on 07.03.2025. Newspaper 
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Mirzapur Thermal Energy (UP) Private Limited                              Tel +91 79 26567555 
“Adani Corporate House”                                                                      Fax +91 79 2555 7177 
Shantigram, Near Vaishno Devi Circle,                                               info@adani.com 
S G Highway, Khodiyar,                                                                         www.adani.com 
Ahmedabad 382 421, Gujarat India 
CIN: U40300GJ2010PTC117810 
 
Registered Office: “Adani Corporate House”, Shantigram, Near Vaishno Devi Circle, S G Highway, Ahmedabad - 382 421 
 

cuttings are already submitted to 
UPPCB RO Office, Sonbhadra. 

2.  Non-Availability of EIA Report in 
Public Domain: As of 11th April 2025, 
10:00 AM, the Draft EIA Report and 
Executive Summary are not available 
on the websites of:  
• Uttar Pradesh Pollution Control 

Board, 
• Ministry of Environment, Forest 

and Climate Change (MoEFCC), or 
• Mirzapur District Administration  

Mirzapur Thermal Energy (UP) Private 
Limited had submitted the Draft EIA & 
EMP Report with Executive Summary 
(English & Hindi) in Hard & Soft copies 
to UPPCB for conducting Public Hearing 
and also submitted to MoEFCC, 
Sarpanch Offices of Villages, District 
Industries Centre, District Panchayat 
Office, District Magistrate, Janpad 
Panchayat, Mirzapur as per the EIA 
notification 2006 & subsequent 
amendments. Acknowledgement copies 
of the same are already submitted to 
UPPCB RO Office, Sonbhadra. 

 We are committed to pollution control and prevention and ensure to maintain all applicable 

environmental rules and regulations. 

Thank you, 

Yours sincerely 

for, Mirzapur Thermal Energy (UP) Private Limited 

 
(R N Shukla) 
Head Environment & Forests 
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